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Tuesday, Jnue 20, 1967/Jyaistha 30,
1889 (Saka).

The Lok Sabha met at Eleven of the
Clock.

—

Mz Seraxzr in the Chair]
ORAL ANSWERS TO QUESTIONS
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The Deputy Minister in the Minis-
try of Feod, Agricullure, Communitly
Development and Cooperation (Shri
D. Ering): (2) to (c). In advising Gov-
ernment on price policy for agricul-
the Agricultural
Prices Commission set up by it keeps
in vew the need for evolving a balan-
ced and integrated price structure in
the of the overal] needs of
the economy and with due regard to
the interests of the producer and the

?
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o fagaar vae : o qg wA
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The Minister of State in the Minis
try of Food, Agricuiture, Commumity
Development and Cooperation. (Shrl
Annasshib Shinde: We do take int
consideration the cost of production
of various crops. The cost of produc-
tion is available on the basis the cost
of the wvarious farm management
studies carried on and the variations
as a resulfl of price increase in inputs.

ot fagere wew : wgr gy A
WAl ifsfelgsasiq aN &
NET ¥ ¢F quial w1, w qwqwi w1
g SIS AW A W At 9%
sty arefhal & wa § 7 wd
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Shri Annasahibh Shinde: Recently
our approach has beep really to fix
incentive prices. The Agricultural
Prices Commission, which advises
Government in agreed to these matters,
has it in its terms of reference speci-
fical'y, that while recommending a
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price policy and relative price struc-
ture, the Commistion may keep in
view the need to provide an incentive
to the producer for adopting improved
technology and for maximising pro-
dutcion. There are other factors such
ag the need to ensure rational utilisa-
tion of land and other production re-
sources, and the likely effect of the
price policy on the rest of the eco-
nomy, on the genera) leve] of prices,
industrial cost structure etc.

oft Compew e : ¥ arAAr W
f s v guiy cwvarmdr w08 A
¥ foufes & w1 st Hr § ?

Shri Annasahib Shinde: Yes, the
Foodgrains Policy Committee also re-
commended that first of all, Govern-
ment should adopt a policy of announ-
cing minimum prices, support prices,
as well as the procurement prices,
which will be fixed by Government
which should be incentive prices.

Dr. Ranon Sen: It is a known fact
that the producers of crops, particu-
laly foodgrains, get a certain price
when they sell their produce whereas
after sometime when the grain thus
bought goes to the godowns of big
merchants, the prices rise inordiaa-
tely. What steps have Government
taken to stop this malpractice by the
big grain merchants and other people
who go on hoarding foodgrains?

Shri Annasshid Shinde: The hon.
Member is right. In the good old
days, it was the normal feature of the
economy that immediate'y the har-

5

oot up and the private trade
havoc with the economic
of the people. After taking into
all these factors, Government
taken a number of measures
the establishment of the
Corporation. We wish that more

snd more of the foodgraing trade
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comes into the public sector. That is
the only remedy.

W feife few ;v oy ot &
fe oftwewt s wiwr & oY aoy
8, ¥ frmmr mft § ot & frmmit &
& Y wed § 1 W FTHIT LE X
frary w7 o s whwewy TR
wiwr & ot ¥y §, ot w9 oW @
¥ v § forer v froft sopwer
g, STF T Wy Wi aw wEw A
N wig ?

Shri Annasahib Shinde: I know the
hon. Member has been agitated on this
question for quite some time. I quite
sympathise with him. The Agricultu-
ral Prices Commission has been cons-
tituted. I think the suggestion can be
taken into consideration when new
members are added to the Commis-
sion at the time of reconstitution.

fiwg famd :  wEw APy,
wRETd & o W et & A o
g 99 9X wfgwaw oiw ad and §,
U Fqart I &, AfeT of w1 W) wowr
T ¢, IT R WX 60 Wradl v
fraaor §, oy war § 1 (et @
urex ®t &1 W g, AfEA IW
W A & wTRIET] & e} § W o
| @7 fad w & awrT & s
Wy ¥ w1 g wgey o o wfy
vy oy ovft § 3313 A fara® wrrrerd
® Mg faa a1 o€ A dywe
FaTeT Ay & ford } witforw wg aw ?

Shri Annsgakid Shinde: That hap-
pens to be the demand of the cotton
growers all over the country. Even
the other day, I was in a major cot-
ton-growing area of our country.
There also, the cotton growers made
this demand. Actually, the prices of
cotton are determined by the Com-
merce Ministry, and I would not be
in a position to answer this question.
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My, Speaker: Perhaps the guestion
of prices can be referred to the Com-
merce Ministry. I do not know, You
wi'l have to evolve some method.

the data available, whether he can
give us an jdea as to what is going to
be the fall in the production of sugar
in the current year?

Shri Annasshib Shinde: With due
respect to the hon. lady Member, this
supplementary doesg not arise out of
this question.

Mr, Bpeaker: She may put a sepa-
rate question.

Shri Kandappan: In every State, the

peasants have got to incur, particu-
larly, with regarg to fertilisers the
cost of labour and electricity charges
and other things. I would like to
know whether the Government would
take steps to see that the cost of in-
is

ts
hen they are fixing the ceiling price
other cash
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pert body and they necessarily take
into consideration all these factors
such as the rise in the cost of inpuis
when recommending either the mum.
mum price or the procurement price.

Shri Kandappan: Sir, I crave your
indulgence. The foodgrain prices have
been fixed long ago. After fixing the
prices, there ig evidence that the cost
of inputs has been rising two-fold,
three fold and sometimes manyfold
in some items. He has not given any
answer to this aspect of the question;
they have not at all considered this.

Shri Annasahid Shinde: The over-
all effects of increase in the cost of
cultivation is takemn into consideration.
Recetly, may I submit for the informa-
tion of the hon. Member that we have
constituted a Standing Committee
under the chairmanship of....

Shri Kandappan: I do not want any
committee, What asre the concrete
steps taken?

Mr. Speaker: Let him hear the hon.
Minister.

Shri Kandappan: Can he not give a
direct answer? Does he mean to say
that the price of inputs has not risen?

Shri Annasshib Shinde: Just as we
have the index for the cost of living,
on the basis of which we can readily
assess what has been the increase in
the standard of living, and the in-
crease in the prices etc, similarly, in
regard to the cost of cultivation, e
are trying to construct indices on the
cost of cultivation. I think when the
data are available, perhaps it will be
possible to make recommendstions in
regard to agriculturl prives on the
basis of those data.

Ootten Deveiopment Scheme
+
*663. Shrimati Suseela Gepalan:
Shri A, X. Gopalan:
Shri K. Ramapi:
Shri Parthasarathy:
Will the Minister of Food and Agri-
caltare be pleased to state:
(a) whether Government have re-

ceived the cotton development schame
of the Indian Cotton Mills Federation;
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{b) if so, whether Government have
considered the scheme; and

(¢) the decision taken thereon?

The Deputy Minister in the Mials-
try of Food, Agriculture, Community
Development and Cooperction (8hri
D, Ering): (a) Yes, Sir.

(b) and (c¢). The scheme is under
consideration of the Government of
India.

Shrimatj Suseela Gopalan: The mill-
owners are trying to enter the fleld
of production of cotton in the name
of joint stock farming. In the interes:
of the small cultivators, will the Gov-
ernment consider this proposal?

The Minister of State in the Minis-
try of Food, Agriculture, Com-
maubity Development and Cooperation
(Shri Annaschid Shinde): The hon
lady Member's apprehensions that
joint stock companies are likely o
enter cotton production are not justi-
fied. Government has no jtention of
allowing joint stock companies to
enter cotton production as such.
There is a scheme presen ed by ‘h¢
cotton federation that 1,50,000 acres
may be covvered by plant protection
meagures. Thev also submitted a
scheme in regard to the development
of Sea Island cotton. The matter has
not been finally decided and we have
suggested that if the cotton federation
wants to take plant protection mea-
sures their proposal would be
considered.

Shrimsati Saseels Gopalan: Is it 2
fact that in the report of the study
group on the distribution of land for
cotton production under the Fourth
P an, there is meation of the sugges-
tion the United States delegation
for diverting land under cotton culti-
vation to food production and, if so,
what is the recommendation of the
committee? Will the Government
take into consideration that report oc-
fore taking a final decision on that
subject?

JUNE 20, 1067
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Shri Annasahib Shinde; Now and

then guggestions are made that the area
under cotton should be diverted (o
food crops. We have a major textile
industry which depends upon cotten
and we cannot accept the position
whereby we shall be entirely depen-
dent upon import of cotton. All theso
suggestions made by various paries
are being examined, but we think it
would be better to develop our own
cotton in our own country, and th-
emphasis would be not on the expen-
sion of acreage but on raising produc-
tivity per acre.

M A ¥o g2y wrEly
gt At #qT qg AT A FIT T W
wIW 7 s qfn § wxT qg w1
oA 7

Shri Annasahlb Shinde; It is we!
known; about 20 million acres under
cotton.

Shri Jyotirmoy Basu: In view of
what has been stated by the Page
Commiision sent by the United Stutes
and in view of the recommendations
of Dr, Sen Committee, Dr. Sen who is
additiona]l secretary in the planning
commission-—in his report that you
gnust not cultivate cotton, what is the
attitude of the Government? Is it
true that Dr. Sen Committee had re-
commended that you need not grow
more cotton? Are you going to publish
it and, if 50, when?

Shri Annssahib Shinde. Whatever
we decide, we shall decide in the iu-
terest of our country. If my informa-
tion is correct, Dr. Sen has not sug-
gesteq that cotton acreage should be
diverted towards food.

Shri Jyotitmoy Basu: When will
you publish his report? Would you
publish it?

Shri Amnasahid Shinde: I would
have to consider that,

oft fegwenae oWt Hut ofy
¥ warar fe gk tw ¥ Wt &) xfe
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Shri Annagahib Shinde: My infor-
mation is that at the beginning of
the flist five-year pian, the per acre
yield of cotton was about 85 lbs, Now
it is about 104, which means there has
been about 25 per cent increaze in
the per-acre yield. The main duficulty
in India is that 85 per cent of our
cotton is dependent on the vagaries of
the monsoon. Only a very small per-
centage is under irmgated area. In
Punjab where large areas are under
irrigation, the per acre yield is much
higher.

Shri 8. C. Samanta: May I know
whether suggestions have come from
the cotton growers' cooperat:ve socie-
ties of Maharashtra and Gujarat
about development schemes and if so,
what are they?

Shri Annasahip Shinde: To my
knowledge, I do not know jf any sug-
gestions have been received. But if
any cooperative body will be pleased
to send in suggestions, they would be
examined with due care.

Shri Krishra Kumar Chatterjl: Has
the Government any integrated plan
for improving the production of cot-
ton—not only the quantily but the
quality—in this country, so that we
may not depend on outside countries
for importing cotton? May I know to
what extent Government hag pro-

ceeded in the matter and how far
they have succeeded?
Shry Aanasahip Shinde: We have

en all-India coordinated co'ton re-
saearch project. We have consulted
the scientists. We have formed a
committee of scientists to go intc this
problem, They have to develop the
genstic material and at the same
time taks other steps like making bet-
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ter seeds available, having a better
organisation to look after it, and tak-
ing better plant protection measures.
All these coordinated steps are being
taken to develop cotton production in
the country.

oft Tig &aw aE : wow SERT,
nft qdft wgiey  qamar qr ¥ dfag<
drary Y ST & o fafrew v @

o frwr @ @ & A & anaarfegm
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Shri Annasahib Shinde: He is per-
haps referring to Question 802, which
has been already covered. This s
about the cotton developments sche-
meg of the Cotton Mills Federation.

Shrimati Tarkeshwari Sinha: May 1
know whether some of the countries
exporting cotton tp India have sug-
gested that there should be a decrease
in the acreage under cotton produc-
tion in this country and, if so, what is
the reaction of the Government of
India to thist

Shri Annasahid Shinde: I have al-
ready aaid that we have no intention
to divert our cotton acreage, because
we have a big textile industry in this
country.

Shrimat{ Tarkeshwari Sinka: I want
a categorical answer to the question
whether any country exporting cot-
ton to India has made that suggestion.

Shri Annasahib Shinde: There were
some reports in the US presg to that
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effect. But as I said, we are not going
to be guided in this regarq by any
other country; we will be guided by
our own national interest.

ot wgraw fAy WA : sy
/EET, g X w1E ¥ ¥ § afw
ta & JearT wolt & anfow farar
w7 g Iat wre ¥ wfed avdr
et sty wrfedy it wedt @nft o
qfeq yrae ¥ vhwm § ag faegw i
Erlt | wfed g gfar o g fawrk
1 93T EAATR g drmfar wx gt
¢ T sCRraTery ¥ oy sqrar FRfY
A wrfadt & ot s wve gt &
s s g N &
AT AT § 6 @ gx At v awna
gC A TaewrT g, T §, R
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Shri Annamhidb Shinde: As I have
already mentioned, some 0f the areas
in Punjab are coming up very well in
regard to cotton development. Also,
perhaps, areas in Rajasthan coming
under the Rajasthan Canal may pos-
sibly be potential areas where cotton
development may come up on very
good lines.

Shri A. V. Patil: May I know whe-
ther it is a fact that there is a sharp
decline in the total acreage of cotton
growing in Maharashira; if so, what
are the reasons?

Shri Annssahid Shinde: Final figu-
rey of estimates of acreages are not
available with us. There are indica-
tions that there has been some reduc-
tion, but uniess final estimates are
available 1 do not think it will be
proper to draw any conclusions,

A gow W SqVT : W7 FTEIT
¥eg oy A W W § s gurd ¥w
N of ¢ Y e § Tw A
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Shri Annasahib Shinde: I have no
figures.

8hri R, K. Amin: In view of the
fact that our cotton output is falling
short of our target, is there any plan
with the Government to fix the mini-
mum price but not the maximum price
for cotton in order to encourage the
growth of cotton productiony

Shri Annasahib Shinde: Sir, this
question has already been covered.

Foodgrains Quota of States
+
*804. Shri Bharat Siagh Chanhan:
Shri Sharda Nand:
Shri Ranjit Singh:
8hri R. 8. Vidyarthi:
Dr. Ranen Sen:

Will the Minister of Food and Agri-
culture be pleased to state:

{a) whether it ig a fact that the
Central Government have recently
decided to impose heavy cuts in the
foodgrains quota of the States in view
of the apprehension that the imports
of foodgrains from abroad are likely
to go down,; and

(b) it 50, the quantum of the cut
proposeg to be imposed, State-wise
and the bgsis for effecting the cut in
the case of each State?

The Deputy Minlster in the Mials-

D. Ering): (a) and (b). The arrivals
of imported foodgrains will be affect-
ed during the current month due to
the closure of the Suez Canal The
State Governments have been adviscd
ot the quantities that are likely to be
moved during thy month against their
current month’s quota. They have
also been told that in case the rvail-

ments to different ﬂttum gone-
rally arranged fromm ports considered
most suitable for supply to sach Btatls.
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The general as well as the port-
wise avallability eng the relative
needs of the different States are also
taken into account. It is not possible
to indicate at this stage the likely
quantities to be moved to each State.
The short-fall in movement to each
State will depend on the over all ani
port-wise availability and the relative
needs of the different States.

Wt wrew fay om0 weEw
wgrea, ag ¥ ay fafesa ¢ fw fade
¥ W WATH WA WY 97 g AEY Wiy
A O OWIET 7 W ATy 6 AIrq A/
e fom Tog & wed &1 w0y g
xg ¥ v w) gfafo o861 ¥9 §
gfa ® a1 &% 7 Iq A W QO w7
att ® s v Daw § Wifw 2z
q& TENITFRET g ¢ 7 Q¥ wew
X FTAE § I H1 T WX GA 70K
3} mifs 2T I8 HAAT F AT AN
TG FT VAT W WTOEAT g8
AT HqE 7

The Minister of State in the Minis-
try of Feod, Agriculture, Community
Development and Cooperation
Anoasahip Shinde): Sir, before
Suez crisis we were expecting arrival
of foodgrains to the tune of 10°%
lakh tons. But now it appears that
as a result of these difficulties per-
haps in the month of June we may
get instead of 107 lakh tons only
7:2 lakh tons. Our commitment to the
States is to the tune of 853 lakh tons.

dificulties in meeting the full re-

in the msain reply we h.we indicated
that some cuts will have to he im-

posed in regard to the States, but we
will try to see that as far as those
difficult areag are concerned they

would not be adversely affected.

oft wyew fag g : A Wk W
TNy g § fo o &€ aeww s
wTT ¥ v 9k gt ek § fawk
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T § oA R T FT Y
T TR FIGRTH 2 TF @41y aqEar
@ gyy faew § g @ & araAn
argar g & =gt & B gH
qreeT xag § ?

Shri Annasahip Shinde: We have
been requesting some of the States
where surplus can possibly be avail-
able to intensify their procurement
campaign so that they can make more
quantity of foodgrains available t~
the Centre.

o o {wamd : ﬂ'd\'f‘!'@'“
N o w WX & R 7 Gy T N
frewedt Y wog & 7 N vy (wfoam
ZARTAA AT AW AFM AV A &
feee & foad! Y ag s 1 @
7 feet <fw M7 wreglen ofan
€= ferg aar i ¥ a7 & wwa ¥ fag
Tg qat AT T fe it
JATX T JAL KW & TQ qwwar &
wATE W1 A% ¢

Shri Amnasahip Shinde: I men-
tioned the figure of 7°2 lakhs and no:
million tons. The hon. Member
appears to be under a wrong impres-
sion. Then, as far as Delhi is con-
cerned, may 1 assure the hon. Member
that we are not effecting any cut, so
far as the supply to Delhj ig con-
cerned?

Dr. Ranen Sen: In his reply the
hon. Minister has indicated that be-
cause of the Suez crisis the allocations
to the States are being cut down. It
is a known fact that in the State of
West Bengal long before the Suez
crisis took place there wag a shortfall
of 15 lakh tons of wheat in supplies
from the Centre. Then, agsin, in
exrly May there was 3 further short-
fall. Now, it is 3 known fact that
there is a bumper crop of wheat in
Punjab, Haryana and UP.

h“m:mmm
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Dr. Ranea Sen: May be not .un
Haryana, but it 1s there in Punjab
and UP; it has been reported in the
papers.

Mr. Speaker: Let him come to the
question.

Dr, Ranen Sen: Because the Minis-
ter has referred to the Suez crisis, 8n
I am dealing with it. Since this bum-
per wheat crop is there in some of the
States, instead of relying on the Stalt
Governments concerned (0 proculc
wheat 1o supply to deficit States likc
West Bengal and Bihar, wil] the Gov-
ernment of India take some steps for
intensive procurement jn  surpius
States instead of simply giving the
excuse of the Suez crigis?

Shri Annasahib Shinde: I will Arst
deal with the West Bengal quest.on
and then come to the question of pio-
curement. Even though the avail-
ability of foodgrains is l.mited and we
are in difficulties, taking into cons-
deration the s:iiuation n Bengal we
have decided not to cut the alloca-
tions, so far as Bengal is concerned. 1
am speaking of the present allocd-
tions which were indicated to tue
West Bengal Government. Coming to
the sevond part of the question, we
have always been pressing upon the
surpius States to make available to
the Centre whatever quantities they
can spare. We have been in constant
touch with the Punjab Govermrment
and they have promised to give us
2,25,000 tons to the Central pool. As
far as UP is concerned, the hon.
Member iz well aware that eastern
part of UP ig severely affected by
drought and we are supplying some
quantities to UP. 8o, 1 do not thiak
any surplus would be available from
UP.

Shrt D. N. Tiwary: May [ know
whether short arrivsls from foreign
countries will affect supply of wheat
to Bihar, which is a3 famine-stricken
area? Also, may ! know whether the
Government have ascertained that the
Bihar Covernment is taking all the
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steps to procure internally whatever

stock is there with the big cultiva-
tors?

Shri Annasahip Shinde: We were
supplying sizeable quantities of wmilo
to Bihar. The milo position is likely
to be affected to a ceriain extent bo-
cause of the delay in the arrival ot
ships. Inslead of 1,30,000 tons we will
be allocating 1,45,000 tons of whoat
and 10,000 tong of barley fro:n Pun-
jab. Even then, there is likely to be
some reduction in the avallability of
{oodgraing to Bihar.

Shri D. N, Tiwary: Are Govern-
ment satisfled that the Bithar Gov-
errrnent have taken all the steps to
procure whatever js available inter-
nally?

Shri Annasahib Shinde: We have
alwa)s been pressing this point. Even
in deficit States there are surplus
pockets and even 1n deficit  arcas
there are surplus farmers. We hsve
been advacating to the State Govern-
ments that they should try to infern-
sify their own internal procurementse.
That has been our advice to Bihar
Government

LU I B i R LS
Ans gm IAT gw w7 gfwamr o
Faga g Am feeat & wid A R fam
* a9t ¥ @Y Y & T gy do
171 & o war % 7 A| AN WY ag
et faar i e gy wvR 9T @
AT T ATy A g% AT fadet wanw
& gyra fx gz aw ?

Shri Annasahiph Shinde: That |s
permissible under the existing ration-
ing regulations. If the hon, Member
applies to the Delhi Administration,

the Delhj Administration will be
pleased to grant his application.

@ ity fog areft - fenft &
aTgT & WAty AR A pw @ ghon
o gl
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Shri Samar Guhba: In view of the
known fact that food riots have started
in West Bengai—in several d.stricis
many bazars have been looted and
thousands of hungry men are ran-
sacking house after house in search cf
food and many trains have been stop-
ped by these hungry people—and the
drought condition io the districts of
Bankura and Purulia assuming sc-
rious proportions where nearly 21
lakhs of people need inmrmediate help,
may I know whether Government wilil
agree to give some special altention
to the case of West Bengal and whe-
ther the Government wiil permit the
West Bengal Government to purchase
wheat or rice as the case may be from
Andhra, Punjab and Haryena open
markets?

Shri Annasakidb Shinde; Ag far as
the first part of the hon. Member’s
question is concerned, I can under-
stand and appr-eciate hig anxiety
about the Bengal situation; that is
why we have not effecteq any cut 1
the supplies to West Bengal though
we are in a difficult position. As fa:
as the purchase by the State Govern-
ment is concerned, 1 think, it can be
examined on merits. If certain quan-
tities that the surplus Stlates are

supposed to allocate to the Centre ale
not adversely affected, the specific re-

quest of the West Bengal Govermment
can be considered.

off ¥yourm wmy . W@ oRAY W
warid fs A gt gRA o o W
gut Ty ofar 8, 39 97 w2 W
¥qT qwT 9T ?

Shri Annasahip Shinde: I must say
that the UP Government has really
succeeded in having a substantial
procurement in the State and they
rually deserve o be congratulsted
for this. I do not think that the east-
ern UP areas would be in difficulties
a8 & result of this. But, as I have men-
tioned, we are allocating some quan-
titles to them though with some cut.

Akri Hem Barwa: In vicw of the fact
that President Nasser has made ,
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statement some days back 10 the effect
that the Suez Canal would not be
closeq down for food ships going to
India, our apprehension that inere
might be delay in the food ships com-
ing from America to India has been
unfounded as has been proved by the
statement of President Nasser. May I
know whether our Government pro-
poses to stick on to its appreh.nsion
and cut down the food quota to the
respective States or will they revise
their policy and supply food to the
different States according to the oid
basis? Do they propose to tak: shel-
ter under this plea that the food ships
are going to be delayed because the
Suez Canal ig closed down for ships?
This is a convenient plea for not sup-
plying foodgrains to States.

Shri Annasahib Shinde: With due
respect to the hon. Member, may I say
that we are not (rying to take shelter?
I only placed facts before the House.
The House should know ail these d.ve-
lopments. Ag far as the Suez Canal
possibilities are concerned, I think, we
are in constant touch with the UAR
authorities and as and when the Suez
Canal passage is available, we shall
avail of it.

Sbhri Hem Barna: Sir, he has not
replieq to my qQuestion. My question
was more specific. President Nasser
has very specifically saig a few days
back that the Suez Canal will not be
closed down for food ships going to
India and I bas:d my question an that
statement of President Nasser.

Shri B. M. Solanki: May I know from
the hon. Minister what are the reagons
that the Central Government is not
giving full quota to Gujarat State
regularly?

Shri Annasahib Shinde: The position
is well- known. We have limited
availability of foodgrains. 7 am aware
of the difficulties being experienceq by
the people of Gujarat and, specially in
certain draught affected areas, there iy
consid:rable distress, We are not in
8 position to satisly sverybody. To
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the extent possible, we are trying to
help the Gujarat Government.

Shri Vasadevan Nair: At the very
outset, I would like to get An assurance
from the Minister that Keraly will be
taken care of although the difficujties
are there. As far as the reply of the
hon Minister is concerned, I am gur-
prised to find a contradiction because
the hon. Food Minister, while refer-
ing to the Suez crisis some days back,
assured the House that he would call
a conference of the Standing Commit-
tee of the Chief Ministers before a
final decision ig teken on the cut as
far as various States gre concerned.
But now the reply indicates that they
have already taken 5 decision and
intimated it to the States. How do
these two replieg tally? | should like
to know whether they are going to
call 3 Conference of the Standing
Committiee of the Chief Ministers be-
fore they take a final decision on this
matter.

Shri Anmasahid Shinde: Kerala posi-
tiols is not likely to be affected as a
result of the Suez crisig,

With regard to the convening of the
meeting of the Standing Committee of
Chief Ministers, we are thinking of
convening a meeting as early as
possible, The crisis developed all of
a gpudden and had we not intimated
the difficulties to the States, perhaps
they would have been faced with more
dificuities. We can now plan in 3
betier way .All these maters will be
discussed in the Standing Committee,

have aporosched the Centre for the
supply of minimum quota of 20,000
tonnes per month till the next harvest
and whether the Government of India
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Shri Annssakid Shinds: We are sup-
plying, not 5,000 tonnes, but 10,000
tonnes to Assam. We are trying to
see—therg in a long distance and, of
course, there are certain transport
bottle-necks. . .

Sbri Hem Barua: On a point of
order, Sir. That cannot be an excuse
for not helping Assam, that there js a
long distance and it is a far off State.
You cannot neglect Assam likg that.

Sbri Annasahid Shinde: I am sorry
for being misunderstood, 1 was just
mentioning that there are some trang
port bottie-necks. We are trying to
see that the allotied Quantity reaches

Mr. Spoaker: Assam will get the
same treatment as any other State.

Shri Annasahid Skinde: Yes; I quite
agree with the hon Member.

Mr. Speaker: ] am following this
method. On one Question | am call-
ing some Members to put supplemens-
aries and on another Question, 1 am
calling some others. [ must give
chace to as many Members a3 possible
to put at least one supplamentary,
Now, Mr. Patel was not here when 1
called him. He gends me a chit say-
ing, “1 was not called. You have not
given me a chance to put supplement.
ary”. He came late; it was his mis-
take, not mine.

I know what steps are being taken to
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which has been taking place on a

large-scale and to which attention of
the Government hag been drawn [

want 10 know what has been done
with regard to that so far.

Shri Annamahib Shinde: I have no
information about this smuggling into
Jammu and Kashmir. But I will get
in touch with the Jammu and Kashmir
Governmment. About Himachal Pra-
desh, ! may submit we have not effect-
ed any reduction in the quota which is
being supplied to Himachal Pradesh,

ot ffacrw Foy Wiwtt : & arn
wigwt § fe wew w3w wT N wer &
wrIg F Wt v wr At} o
afg &1 7€ 2 a7 agr w) T .Y
Teafar ¥ WX U W IR wH AT QT
w7 fear amar ?

Bhri Annasahid Shinde: Even in re-
gard to Madhys Pradesh, taking into
consideration the considerable distress
prevailing in Madhya Pradesh, we
have not effected any cut there.

Criteria to Determine Scarcity aad

Famine Areag

+-
*00¢. Shri George Fermandes:
Shri Madhy Limaye:
Dr. Ram Manchar Lobhia:
Shri 8. M. Banerjoe:

Will the Minister of Foed and Agri-
calture be pleased to state:

{a) whether Government have laid
down new criteria for distinguishing
‘scarcity’, ‘actute scarcity’ and ‘famine’
areas;

(b) whether the criteria set out by
Government as outlined by the former
Food Minister stand cancelled; and

(¢) it g0, the basis of the new
criteria?

Miniater in the Minis-

D. Bring): (a) and (b). There is no
Tamine Code of India and no formal
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cretaria have been laid down by the
Central Government in this respect.
The criterig for distinguishing the

degrees of distress are a matter for
the State Governments
(¢) Does not arise.
o e AWy . T 3w A

uwty %1 gofrfiqfa eqwr a1 a1 2
QYT g7 /TR &TET AT WETH ¥ §T
ar® & 1 ag w1 aT41 ¢ fRurdy qardta
® WX 7§ T afew  Awar
vee AT grwgt ¥ g ¥ W f
AT wwtE # owTa f AT gfAm
9 AT 1 997 AT AT R e g
NTagEaEs T a7 @ &
¥ gverr Ifew A wmwA %
fx ufgs arrdg dom g7 oF Sfye
FIE ¥ATAT AT WIT AT A FAMA
st ¢, IAwr A fzar e arfe
o W T & A F W & wARE
Y FHT AT TR ZHEUA T & AR
oy g1 91 ?

nity Development and thnrlthn)
{Shri Annasahip Sinkde): Preparation
of famine code, scarcity manuals, etc.
falls within the competence and juris-
diction of the State Governments. The
hon, Member's question can be taken

ag a suggestion for action

e savy . g § af
7Tt & famiwr & arx fagre & «t
YATHT ®) JAX wNTH TE (AR QA
foqr % | 3 IR oA7 feqT o1 aw
X & O¥C ¥ wTH W W fen
wqT €7 | Y¥ &¥T T4 1 & wen
1 ofdfeefr 7 g go 1 wiww
usty & ofefein g, Tar wifea
*¢ feqr mar § ) ag W wgd ® wrar
q1 fF %7 ¥ xray w7 ¥ o0 O
N AT W § T R O 73
o nferfsrau § o wwit dar
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ag1za A wg1 § wfew wrofig damd
qr &t Bfqx s A & it B
W oga wwx fedt WY AR W
UFIAUET  (ATHT  6QAT AW FI
I Sifgg FsT N Fr ST &
TE A1 AFATH qT g A FTHY ISMA
¥ ur arar & az f&" wra 97 a1
AT

S8hrl Annasahib Shinde: As T have
already mentioned, d.claration of
famine, scarcity, etc. falls within the
competence and jurisdiction of the
State Governments and the State Go-
vernments are fully compatent to
declare any area as famine area, scar-
city area or acute scarcity area. But
sometimes i{ the State Governments
asks for our advice and if, suppos., we
give some advice, I do not think that
the hon, Member should be angry
about that.

sl AN SWERT T I 37
a1 f& R goeTT 3 € 98 0
qETHEES O wifgn fwar ) Az
X & A { a8 *gy 147 e gqrq aaq?
»T @ ¢ 917 T w73 w67 aravg-
w1 A0 ¥ | Hwtam g g fr ag
¥ Wi 79 Wi 97 57 wwfw
Qe A RE NI KA ALY 7

Shri Annasahib Shinde: I have al-
ready replied Our advice was not
binding on the Bihar Government.
The Bihar Governmont wag fully
competent to declare any area as fa-
mine area. My only submission is
that we thought that as a result of
declaration of famine, no further fin-
ancial or vther benefits were likely
to accrue to Bihar Government. Per-
haps it may be that the price level
may be affected adversely all over the
country. That wag our view. But
the Bihar Government was fully com-
peient to declare any area a3 famine
aren. We have never come in their
way.
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ot Twmw wrel: e Tow)
tw wry o oy § i g ot At
aoere ® vy vy ¥ o f oot feg &7
stavmer fwg §? wnc £a) wn
WY W} T4 AWTEAT & ST 9T WO
7w o o oy wwar iy
g ¥ gnUT ¢ =T Ty wiew
WA SET I s e g k?

Shri Annasahid Shiade: I have no
information whether any amendment
has been made by the Bihar Govern-
ment in their tamine cote, As far as
the farmine code of India is concerned
1 have already said in the main ans-
wer that there iy no famine code of
India at the present moment.

NI Wi anew g a1y '
fs fef) % ) "y v
aifgg s71  gat ¥ & wfawme
qI X OWIAT § 1 KH WA Y rq0A A
¥ gu & Wiy 7g wiw aFew 9T
wON ¥ by QX qw ¥ sy @
W W W ¥ R ¥ ¥
qAETT ®WA ¥WA T Ay sfaat .
Aede ot & QA &, amw fgmgema
¥ aw RfA@iF) QT $T ERhAE
Wi sl gt ¢ e wwoan
! WY 1A ¥ ¥ go fr A dfax
®lZ A7T PWT § g TNTH ATH I AT
gr g7 TEY WY SEY TAT Q1 QI SW
7 I wFifrar fzd o §a wiw
feafa ¥  «arp aft AR &, s ww
qfagl &1 ¥ waaA g1y a1 Wi g, v
¥ wg wP W § §8 QAT gmw
seqe v mfe )Y wedtfar § fedd
LHTH ®Y FuT NET AT WEio Tey ey
@ %1, agor s N nfe g
tw ¥ xa iy ¥ gfawiwd m w
& ?

Shri Axnazahib Shinde: It 1s a gug-
gestion for action.
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of) Tordww uvew ¢ fagrr & vt
tomet ¥ oxrer ) wYewr &7 AT Af
g, 7€ CAHY WY mpre wex gATE wifaa
wt fear mar ¢4 wsw 92M H grem
sff 7§t w3z rava ¢ AfeaFprar
o WY |rang gy 3E R W oA
ey ¥ gF vy 7 9w @ f¥ fws
faer oAl § wwa, wfus wwrr Tar
weTy &Y 9framig |t A€ }9a3
waa wa T €, gfz g, At &g Fd@m
RTL¥ §Y &5 arv # wrq Aty f3wre
%< < & TF 79 %1 AwrA &g g wgfana
Nt TR 7

Shri Annasahib Shinde: I have al-
ready mentioned that is is a State
subject. All these are suggestions for
action.

! ORAYE gEw . &7 "AATZ
M FFEG S fFTTT5TH wwm,
RITT WATE JUT WETS qE, 399
qqTE g g § fwsy 31 g
arR ¥} AnET) IgaT 3 1A% AR
TAATA FYFT XL

Mr, Speaker: I think the hon. Mi-
nister has no answer for that.

Shri Ram Kishan: May I know, if
under the criteria laid down by ‘the
Central Government, some parts of
Himachal Pradesh have been deciared
acute scarcity areas. If so, what type
of aid is being given to those areas of
Himachal Pradesh, and if no aid is
being given, why not?

Shri Anmasahid Shinde: As 1 have
already mentioned, we are allocating
about 6,000 tonnes of foodgrains to
Himachal Pradeshk ~We have not
effected any cut in the supplies to
Himachal Pradesh though we are in
a tight position as a result of difficul-
ties created by scarcity. If any
area is gffected by drought etc, it is
& well-established practice that over
and above the normal supplies made
to the State Gover ent, according to
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the pattern of assistance suggested
by the Finance Commission, the Cen-
tre can give assistance to Himachal
Pradesh also.

Rice Requirement of Kerala

X
*607. Shri Sradhakar Supakar:
Sh:i M. Sudrasanam:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that the
Chief Minister of Kerala hag sugges-
ted that if the Centre was not in a
position to supply rice in  adequate
quantities, Kerala must be allowed
to utilise some of th> foreign exchange
earned by Kerala for purposes of im-
port of rice; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Communitly
Development and Cooperation (Shrl
D. Ering): (a) No, Sir, No such sug-
gestion has been received by the Cen-
tral Government.

(b) Does not arise.

Shri Sradhakay Supakar: There
was a widespread view reported in
tho newspapers, and while ganswer-
ing the general debate in this House,
the Food Minister himself had also
stated that Government of India
would tap those sources which the
Chief Minister of Kerala had indi-
cated. ..

Mr. Speaker: The hon. Minister has
denied it; he has said that no such
suggestion has been made.

Shri Sradhakar Smpakar: But some
time back... .

Mr. Speaker: That was there inthe
newspapers. But the hon. Minister
has denied that.

Shri Sexbiyan: The hon. Member is
referring to the speech made by the
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hon Food Minister where mention
has been made of that. So, Govern-
ment must be aware of that one.

The Minister of State in the Minis-
try of Food, Agriculture, Oommunity
Developmenft and Cooperation (Shri
Annasahib Shiade): Some time back,
we had referred this matter to the
Kerala Government, and the reply
which we have received from the
Kerala Government is as follows.
In order to remove any doubt about
this, because it is mentioned here
off and on, I shall read out the tele-
gram itself. It reads thus:

‘“The Chief Minister of Kerala
has stated in several of his pro-
nouncements that in asking for
foodgrains from the Central Gov-
ernment, he is pot asking for
charity. ‘We are working hard
and producing valuable cash
crops which make a significant
contribution to the foreign ex-
change earning of the country.
If Kerala were an independent
and sovereign State, the foreign
exchange so earned would have
been used for the purchase of
foodgrains from foreign countries
Since. however, Kerala is a part
of India and since the Central
Government of India is controll-
ing the import and export trade,
it 5 the Centre's responsibility to
see that this Stete which earns
so much foreign exchange is ade-
quately supplied with food-
grains'.”

This is the reply we have received
from the Kerala Government. There
is no suggestion in this reply that that
Government wanted to import direc:.

Bhri Sradhakar Bupnkar: Was it ever
suggested by the Chiet Minister of
Kerala either direct to the Centre or
in his speech as to the sources of the
supply of rice which are to be tapped?
Have Government taken sieps to tap
that source or those sources from
which the Keraly Government might
have got their supply of rice?

Shri Asmasakip Skhinde: 1 have al-
ready replied to the main part of the
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question. If any suggestion comes
from any Government, we will exa-
mine it

Production of Protein-rich Feod

+
*608. Bhri C. K. Bhattacharyys:
Shri Vishwa Nath Pandey:

Will the Minister of Feod ang Agri-
oulture be pleased to state:

(a) whether jt is proposed to under-
take a new project for the production
of a raw protein-rich food for distri-
bution in famine affected areas;

(b) the basic constituentg of the
food;

(c) the getflis of the project and
the expenditure involved; and

(d) when it will be completed?
The Deputy Minister {n the Ministry

Ering): (a) Two pilot projects for the
production of protein rich foods name-
ly (1) Balahar and (2) Blended flour
have been taken up by the Govern
ment.

(b) The basic constituents of the
Balahar are processed cereal grair,
either wheat or maize, edible ground.
nut flour, Bengal gram flour or mulk
powder and fortified with vitamins
and minerals. The blended flour |r
composed of atta, tapioca flour and
edible groundnut flour,

(c) and (d). A statement is laid
the Table of the House. [Placed n
brary. See No. LT-712|67].

Shri C. K. Bhattacharyya: There
a lot of shark liver oll collected
Indian coasts. Could not a protein-
rich food be prepared out of this oil
thus collected by the Government
themselves?

The Minister of State in the Minle-

*8

5
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Shri C, K. Bhattacharyya: The food
constituents that go to make protein-
rich food are, of course, available in
large quantities. WIill it be possible
for Government to have this food
distributed to different areas where
the people are suffering very much
from want of proper nourishment due
to lack of protein in their food?

Skri Annazahib Shinde: At the
moment, we are thinking of supply-
ing this protein-rich food to famine-
affected and drought-affected areas of
Bihar. When the Bihar situation
improves, perhaps the suggestion can

be considered.
qY A ®> @A o ag qraar
XA § for A "wrre TAM AQ B, F
feadt feaar #ayira & 7
Shri Annasahib Shinde: I have not
got that detailed information with me.
st wwrITE Wo 9¥& : Uy AY 487
%3 X1 30 WE T v A wan arfag
fe &t & qee & T fAI §

Shri Annasahid Shinde: It has been
worked out, but at the moment it is
not available with me.

Shri Bedabrata Barua: Has the pro-
duction of soya beans which is parti-
cularly rich in protein been considered
by Government? If so, which are the

places in India where this can be
produced?®
Shri Annasahid Shinde: The Food

Technological Institute can consider all
these suggestions.

W ® ats  fawrd : war gEET
¥ qaw z fe I ¥ oAz 7 AR
qzTet ¥ 9qr A &, faa ¥ W
wa vfes enfzdt & oo o §;
iz g, &Y FOTT A I varal o7 figeg-
A Fag v| Ffag e wrdandy
gl

Shrt Asmesahid Shinde: All these

‘are suggestions which can be
examined.

%3 (A LED-2
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Shri D. C. Sharma: Is it not a fact
that eggs, meat and poultry are the
finest sources of protein recognised all
over the world? Has the hon. Minis-
ier any plan to increase the output
of eggs in this country so that we do
not eat crocodile eggs, and to increase
the breed of chicken in this country
so that we do not take dog's meat in
place of chicken meat? May I know
if there is a scheme?

Mr. Speaker:, The suggestion is very
valuable.

Hotels in Cotlaboration with Hilton
Hotels Corporation

we9. snrt D. N. Patodia:
Shri R, Barua:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) whether any final decision has
since been taken by Government
regarding the proposal to establish
Hotels in the country in collaboration
with some Indian irm and the Hilton
Hotels Corporation of US.A.; and

(b) if so, details of the decision
taken in the matter?

The Depaty Minister in the Minis-
try of Tourism and Civil Aviatiom
(Shrimati Jahanara Jaipal Singh): (a)
and (b). No, Sir. The draft agree-
ment between Shiv Sagar Estates and
Hilton Hotels Corporation, U.SA. is
under consideration of the Govern-
ment.

Shri R. Barma: What is our esti-
mated requirement of hotels in the
present time and how far have we
been able to meet our needs?

The Minister of Tourism and Civil
Aviatiomn (Dr. Karan Singh): We
require at least another two-three
thousand beds of first class within the
next three years. That is our present
estimate. We want to have this in
various parts of tourist interest, parti-
cularly in Delhi, Bombay, Calcutts and
Madras.
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Sari R. Barua: May I know whether
any special terms are offered to the
Hiltons hotel to come in for collabo-
ration and how does it compare with
the terms in West Asian countries?

Dr. Karan Singh: I have no infor-
mation at present regarding the terms
they get in West Asian countries; they
are under consideration. The terms
that we are offering are also under
active consideration at present keeping
in view what is happening in other
parts of the country. °

Shri S. S. Kotharl: What are the
views of the present hoteliers in this
country with regard to Hiltons coming
in on a big scale and how will the
present hoteliers be affected?

Dr. Karan Singh: 1 cannot speak
for the hoteliers in this country but
it is not on a big scale that Hiltons
are coming here. They have given a
praposal for one hotel in Bombay. The
hoteliers probably differ in their views
. but the importance of having first-
class hotels in this country is to be
kept in view.

Shri M. N. Naghaoor: Is there any
proposal to have a hotel st Banga-
lore in view of the tourist interest
in that place?

Dr. Karaa Siugh: Yes, Sir. The
India Tourist Development Corpors-
tion which is s public sector under-
taking ia going to build a five story
hotel in Bangalore and 1 am going
to lay the foundation stone.

.oy skt gordy : s Y
g xar g fo fawamr gz Wk
freex Qreed Ttw & diw § a
*qT g7 §, I 9T Az & gra
farare Y Tt & 1 W7 HA) W T XATER
f feat a<ai & ag aTvsy & g
g, dfavew & ot food  weal
¥ ag wroe Sy guT § S e
grdzq &1 o)t afafafs gl ot w1
frrzr grT sTRwr & arfeet
# g v v & o ey gAY

W T T §7
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¥o yot fg : g wTWY 1963
¥ gty ) agn wfew awg @
mar g & wd wpn g e xw
¥ wely ¥ wly WYk Basr Ay

Shri K. Nayapar: Is there any pro-
posal to open & hote] in Kerala?

Dr. Karan S8ingh: Yes S8ir; in
Kovalam.

An hopn. Member: Wil] it be a Nair
Hotel or a Brahmin hotel?

Shri M. R. Krishna: Is the Minister
aware that the Indian hoteliers have
gained enormous experience both by
attending conferences of international
hoteliers and also by having collabora-
tion with foreign countiries, such as
Oberoi Intercontinental? The main
difficulty today for the Indian hoteliers
to start hotels in this country is lack
of finance and secondly, they do not
get land at places where they would
like to put up hotels, especially at
places which are attractive tourist
centres.

Dr. Karan Singh: We are fully
aware of the difficulty about finance.
Special steps are being taken to pre-
vide facilities to the Indian hoteliers
to provide land at reasonable prices
and also to set up a specia]l hotel
development fund so that we can give
loans to them.

12 b
Saoxr NoTicE QUESTION
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{b) the total quantity of cube sugar
manufactured by these mills;

(c) the price of cube sugar fixed
by Government; and

(d) whether it is proposed to cancel
the licences to manufacture cube sugar
in view of the shortage of sugar in
the country?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Annasahib Shinde); (a) No licence is
required to be taken by sugar mills
to produce sugar cubes, However,
at present, two sugar mills are manu-
facturing sugar cubes in the country.
They are:

(i) Messrs. Daurala Sugar Works,
Dauraja, (U.P.),

(ii)) Messrs, Maharashira Sugar

Mills, Tilaknagar, (Msha-
rashtra).
{b) The total quantity of cube

sugar manufactured by these units
during 1966 was 1339 tonnes.

(¢) The Central Government has
not fixed any price for sugar cubes
manufactured by these units.

(d) Daet not arise, as no licence
has heen granted

ot AR GART : WsIW WER,
xq N & gt 9 W =
Faw 9T goere v ARk ¥ faaw
fFmmamimwrayz i feag N
fefem  wrell At T} § %@ &
ot & T ¥ S WY fagan €@ wr
T A% qowTe ¥ Saar A0y fean
fuw & xag & gz fefonr o) Of)
Wy W e § AWy an § A
fert qe g wf@ & & T &
% A wOet ¥ faw ol &
gt gy wwly 7

Shet Anuamaihih Shinde: It is

a8 I have mentioned in the
ewer to the guestion, that at
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sent the prices of cube sugar are not
controlled. But the quantity which
is manufactured, as 1 have mentioned
in answer t0 the main question, In
our country is 1,339 tonnes ipn 1068.
This was allowed to be manufactured
by cube sugar factories in our counm-
try. There are certain classes of
consumers— (Interruptions).

Mr. Speaker: Order, order. There
15 s0 much noise in the House that
neither the question nor the answer
can be heard.

Shri Annasahib Shinde: There are
certain classes of consumers like the
Airlines, railways, Taj Express, hotels,
embassies, etc., which require this
cube sugar, but cube sugar ijs manu-
factured in a very small Quantity. As
far as price control is concerned, 1
think that can be examined.

Wt Wy Twd: oumm AgRy,
A vy iy gwag B B A
13 &Y z7 ¥y JzmrT § 1w amwy
& arr wigar @ fe sar bay agiew
AWIATMI TR EfFsaFrza &
Y8 feam ga A #1 qarey v wrar
2?

snrt Annasakhid Shinde: This ques-
tion was examined by the Cost
#Accountant Branch of the Ministry of
Finance, and on the basis of the cost
analysis prepared by them, it was
found that there was a margin of Rs. 5
more per case of 27 kg So, it was
suggested informally that the price
should be reduced by Rs. 5, and
accordingly, informally the price was
reduced by the manufacturers to that
extent.

oft wy frrd: A W wT T
WMwn s miw o
fe ow = ¥ 918 Sw W W WA
T § 99 & g 97 39 A fear
gk wYaT g AR 13 @ e
YR} TqT W W
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Shri Annasahib Shinde: I have no
details.

S!u*l d.
Kannada).

H. Patel: (Spoke in

Shri Annasahld Shinde: (Spoke in
Marathi).

Mr. Speaker: Shri Ram Sewak
Yadav (Interruption). He hag put
some question; he has replied some-
thing. I think he replied in Marathi.
1 neither understood this nor that

W ve faad . oy waxm, A
AY FRAFT 3 7, § AT ¥V q27 F7ST
21331 wg1 fF 9o3 40 qum ¥
QAT At A RATTH AEE 57 Wl
aIAMA |

Mr. Speaker: He has said some-
thing. [ do not understand Marathi.
He said something in Marathi which
] do not understand. I cannot help
it.

N sdR A T frfae
F QHY 9 fgegrra @ wmdy  wry
g ¥’

Shri Ram Sewak Yadav roge—
(Interruption).

Mr. Speaker: So many of you need
not shout.

Shri Annasabih Shinde: No sugar
is imported.

Mr., Speaker: 1 called a conference
of the Leaders on last Friday to
discuss Naxalbari and this language
question also. But unfortunately
Naxalbari took the whole time and
we could not come to the question of
lJanguage. Again 1 will try to take
it up on another Friday. I do not
mind anybody talking in any language.

Wi A1 foawd : wa aF W9 A
T 0 AW WA WA N
{I3ATH ¥ |

JUNE 20, 1987
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Mr. Speaker: I know that, If others
also want to do as Mr, Patel is doing,
they will get 15 minutes for ques-
tions, What does it matter to the
Speaker if it is translated four times—
from Telugu to Hindi and then the
reply will be perhapg in Malayalam,
and again it can be translated into
Hindi. How does the Speaker suffer
in this” Anyhow, legalities apart, we
will discuss this question with the
Leaders when we meet next time. We
could not get time last Friday.

Shri K. Lakkappa: On a point of
order. Sir. The hon. Member has
put a guestion in Kannada and he has
not got any reply. Only if we put
questions in English or Hindi, we get
a reply. Is it not an insult to our
regional language? Why should this
discrimination be made in this House?
] want an assurance....

Mr. Speaker: No assurance can be
given in the Question Hour. (Inter-
ruptions). Shr1 Yadav.

) TR ¥Ww gy . 94 SRRy
a wra e fawe av ofadi & fag
qe O fefem el 61 § 57 6 -
fogg agwa & faq gramas w
A v & K oy wgan § fe v
#E o 7 ¥ A Agre fear
mr g f& fea 1 s owreviEa
§ o Y & fan ol @1 woAwaeH
? gwfex ¥ saxr O (RAuE
% st § W gw fag oy wqa Sura
g oA § f& @ ¥ 37 1 wAwrAw
garH w9 & qwew gd §?

Shri Annasahid Shinde: We have
referred this matter to the Ministry
of Tourism. Jf they indicate to us
that the manufacture of this sugsr
is not necessary, we shall stop it and
we shall not allot any quota for cube
sugar manufacture.

Shkri Skhivajirne §. Deshasuich: He
ssid thst under the terms snd condi-
tions of the licence given to sugar
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industry, it is not obligatory for them
to resort to manufacture of cube sugar.
Similarly if the vacuum pan sugar
factories are also allowed mut to
operate their vacuum pan sugar fac-
tories, they can very well manufacture
Xhandsari, which is an uncontrolled
variety. In view of this, will Govern-
ment consider it feasible to order
delicensing of the sugar industry and
removing the control over it?

Shri Annasahib Shinde: That is a
much wider guestion. As far as the
regulaiions are concerned, sugar fac-
tories are not allowed 'o manufacture
khandsari. Even for manufacture of
cube sugar, unless we allot quotas to
them, it is not possible for them to
manufacture it,

ot e fex weeft o werw
wETT, vg N WA IV T0AT I Q@
NG # Ry A R
a3 fa e S ¥ 9 s
AW awey & IE HAt 7 F ¥y TN
FFT FYT AT T § | WYF AT AT
WY 9HT T T g W Iy e
VAT T Ty A I A g A
T ¥ fae o € o oot } w09
IW T FT g ¥ § AT wAA
Tz a ¥ § e fo aga e w fedh
ot wra gT d97 F torem fah gt
¢ w3z A= g’

8hri Annasahid Shinde: The average
monthly quota which we allot 10 the
Duaurala factory is about 43.0 tonnes.
That ig, of course, made available on
the basis of controlled prices. Qut of
this quantity 33 per cent is sold in
Deihi, and out of that 66 per cent
goes to restaurant, canteens of gov-
ernment departments, railways, Indian
Alrlines and embassies at informally
agreed prices.

ot wyrew fay  wvoft ;o wsw
TYw, ¥ warw oy w1 e W woR
I &7 W0 qrelt Ot w7 O R
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E’T&%ﬁﬂ"l‘?'fﬂﬁ’ﬁﬁ‘ﬂ'%ﬂ'z
FT YT IV A mamiﬁmw
a‘tﬁmmmﬂ:ﬂﬂm 97, HIEZ
T 9T A AN IATHE 2 W, ow
I AT ACT AR AA AR AN

g7

Shri Annasahib Shinde: 1 have
already replied earlier that we can
examine this, whether because the
quantities are smal' the admimstra-
tive expenditure will be much more
to the Government. Al]l these points
wi]]l have to be considered and we
shall seriously consider the suggestion
of the hon. Member,

& ffa for @ sy 3w ¥ ooy
TG Ay a4 wf § I% e Sefr N
FHY 31 EYWTT W TR 6 QRIS
oY T #T  § 1 ot fewfa % wowre
TR XY g FAE gt Fgron
# o g oot & &t ady 2 ¥,
fou wY f& o sarer qaR w@ §
ity g & surer fazfa §

Shri Annasahidb Shinde: The hon.
Member's presumption that we have
surplus quantity of raw sugar is not
correct. Whatever raw sugar was
manufactured, that was (o meet

foreign exports as a result of previous
commitments.

o g WX wgaT ;. wn f aqe
wwat § e fefearardt @ o o @
@R & ot & fawer oF 2 awr W
wree # few amr g N et
27! wr fefenaelt d @ wim
et & SreT 9 & wrver 9wy s
T & far ft arft 37

Shri Asnasahib Shinde: Asx I have
mentioned, this was examined by the
Cost Accountant Branch of the Minis-
try of Finance and the price at which
Daurala sugsr is being sold in Delhi
to consumers, according to informa-
tion with me, i Rs. 7355 per 27 X2
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standard bag and Rs. 68.85 per 37 Kg.
economy bag.

Wl JEN WX WA 7O ¥ A
fadet & wTar &, WY qE W owAg X
R Wl ¥

Sari Asnasshib Shinde: We are not
contemplating any import,

Shri Hem Barwa: May 1 know
whether the Covernment are awars
of the fact that due to exhorbitant
price and non-availability of control-
led sugar in the market there is »
great rush for cube sugar as a result
of which the price of cubs sugar has
also shot up of late; if 50, may I know
what steps Government have taken or
propoze to take to strike a balance
between the two?

Shri Annasahid Shinde: It is a sug-
gestion. We shall take into considera-
tion the suggestion made by the hon.
Member whether some sort of control

will be possible on this.

WRITTEN ANSWERS TO
QUESTIONS

Shortage in Sugar Production

*¢ol. Dr. Karni Singh:
Shrimati Nirlep Kaur:

Will the Minister of Food and Agri-
sultare be pleased to state:

(a) whether the high incidence of
Excise Duty has anything to do with
the low production of sugar during
the season 1966-67; and

(b) the efficiency ratio of factones
under co-operative and private
management”

The Minister of State in the Misls-
try of Foed, Agriculiure, Communily
and Cosperstion

Develepmaeal (Shrl
Annseshid Shinde): (a) No, Sir.

(b) No such study has been com-
ducted. But the trend of production
in the current seasan shows that the

Written Ansery JUNE 20, 1087
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fall in mnum uim fo pobine
factories n
factories. n S orepuntve

fiewrr wamelt, v wite crew-a
foer vam

*60S. W shgw wwwd : vy fufe

(%) frod wm wdi & aw
fufow fowm wwredl, Wwaw e
A ¥ feny  wm fowr go 8

(%) 37 ¥ ¥ frx? Fomy wqrat
% I T ww Twr § e
e ool Fryy §F Wity

(1) vxaw I Wt Wk A
avraAr g ?

wgw) . (%) w waw  fad-
wA & qvara fafwer o fawrr s
¥ 22, 9% AT ¥ 8 W7 9w Awr A
23 vorv fomr gu @

(o) A% 4 wa a5 T feya
AT X 13, AtE AWT i § oY o
aw ¥ 21 A J-fatedl g
wr A IF ¥ oot o ot frey o
XY ARG €A 9 3G 2 ¥ ooy

(7) Toa feam w=rar & fror
AV vl % 7, arw w2 - # e A
Pt & ¥ G e # o
aqr-frerda e & fawifwa avnfegi
* friwr W wrer P wi
afvs &) g7 O @ wyew
# gl ¥ o m ft femy
b fe T frxifer  wifes  far
b AT LA
wor & fog av-freker av ow
wa¥ ar Wk 7w o fir or wfwdt o
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frro A w1 g frvier woft
el ¥ gewes awv-frter
ax ¥ frvifar wowdt & frafea
ey aftay ) w Ay ¥ aw-
Taetwr, Jox Amaew & weef I
% foar v § 1 xw e B W@
% faq avfuiwer  ax ff soar W
awn §  fE gr 0% W I raraw
oo I@tay v figy omy ¢ whw /W
¥ #Y ficfra €Y o T faar avmeY
¥ & Wy cqrr ¥ wey Iv-Fraieer
frvbes amrafedt & rlfwr @R
w0 fag argr W AT N QD
ffwray ax w& ardify aw sqer o
foam w0 Wt o wEeq R

foooft ¥ ot § s ITAM®
wat gE €1 IV

£10. oft Serarére wrelt -
o\ fagre ware -
oft deftram o :
oft g gare
! go Ko avafea :
ot mfatenm oy :
it wrsft Ave ared ¢
MY ATo &wo T :
lﬁﬂo‘ﬂﬂ'ﬂ!
it s1rEre wrer wew
ot witere feeg -
off gew Y waTY
oft oo Fay wrarcev
ot IR
oft witawe :
oft gt
ofY qo Wwyveen :
ot ¢ gUC:

ﬂll’eflc“ﬂ:
oft T wrelt

w1 wre wer g wefy oy wary
N o w5 fF

(%) wragawdfefesl ¥ xo
TRy X aga adr war ¥ qgr v
R ¥ I WAX JINA & /A
T T g

() w1 FTHTT ¥ W FTIN
¥T 9T AR w7 7UH foar §; W<

() afz g, & s wv afoam
war & W o AEE & fay Iuwnht
wrafraa wfasfa & fasg sy sdadt
@t g?

ww, gfe, squfoe feew aw
aEET AT ¥ st
(ot wwrarfgm Yox) : (%) 1966-67
& 2raa 1. 181 I wrarfaa el
MITC AT, I & fo gy
AT AT W AT AT 1967-68 ¥
T qq FF 9 I AT qIUT QT

4

() faeslt gre-gvsr Wl way
¥ grarfad A9 NI W F Ay
& 1 T wra B g vy fawy
q7 AW &7 G & s 39 o
9T FT AT A Y T A A0 Fw¥aqT )

(7) wen arft § Wit gfv &
AWey ®wq ¥ ¥ fedy afast
¥ faeg W€ sray g fr € Y

anw SRR ETO wTaw & wewrd

611. Wi ®o To g : W7 8w
wer g W AR @ gw SR
fwy

(%) w1 ag we § fx o1 Rw
¥ o welt ¥ FwftE ETRTC W) wrTes
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fear ¥ fr wrer w2w af|mer & wt
T o wies grarw 3w

(@) afz gi, &1 #a1 S A
IR F A qF 0T QI FEqTE W R
TR

(w) afzgr,avqaarg ?

wiw, ¥f, smafor faww a0
ARER A%rT § vy g o s
i) (%) § (7). w39, 1907
# 7% feval W g7 qRINIAT! T ATAAA
T 929 & q5 a4« 49141 o
1966—67 ¥ N T390 § AM@T +
fraia &1 % (19vo-ve 7 FIER
frats € 1€ FUww © 7 ATE AW
aarma‘mgﬂwq) o 14 qTZE
T gtar ) I:gW ag A1 amar fx
IS 6 T g 2T 913 w1 faata
£q &7 qu i qv f6 9@ awT
2 AT qIE T AF AT AT WA
92w w1 2 )

Foodgraing Prices

*§12. Shri P. Ramameorthy:
Shri P. Gopalan:
8hri A. K. Gopalan:

Will the Minister of Foed and Agri-
oulture be pleased to state:

(a) whether it is a fact that the
former Union Food Minister had given
categorical assurance to the nation at
the time of devaluation that the cost
of foodgrains would not be affected
by the devaluation of the rupee; and

(b) if s0, whether the devaluation
has made any jmpact on the prices of
foodgrains since that assurance had
been given?

The Minister of State ia the Minis-
try of Foed, Agricaliure, Community
Development and Coeperstion (Sgrl
Anmasahed Shinde): (a) It has not
been possible to trace any such agsur-
ance given to the nation by the for-
mer Union Food Minister. However,

Written Answers 6090
on the devaluation of the Rupee on
the 8th June, 1968, the Gowvernmaent
had taken a decision not to raise the
issue prices uf foodgrains 1ssued from
the Central stocks even though the
cost of foodgrains had gone up com-
siderably consequent upon devalua-
tion.

(b) The issue prices of foodgrains
supplied from Central stocks were
maintained at the pre-dev.lua ion
level unti] November-Decomboy, 1966,
when thec issue prices of foodgrains
were raised in order {o 1educe the
quantum of subsidy borne by the
Government. In the case of market
prices of foodgrains, there Lo been
some rise gfter devaluation which is
also at ributable to successive poor
harvests during the last tWo seasons.

National Highway No. 34

*813. Shri Trididb Kamar Chaudhuri;
Shri B. C. Samanta:

Wiil the Minister of Transport and
Shipping be pleased to stuic.

(a) whether it is a fact hat the
work of widening and strenrthening
of Nationa! Highway No. 34, which
provides the only road link “c'weer
the port of Caicutta 3nd Assam
throogh North Bengal, has been held
up due to delay in sanctioning the
revised cost estimates; and

(b) the total amount sanct:uned for
the widening and strengthening of thiy
National Highway and the amount
spent so far?

The Minister of Transport and Shir
ping (Dr. V. K. R. V. Rao): (a) Nc
Sir.

(b) Thirteen estimates, aggregating
Rs. 111.09 lakhs for widening and
strengthening of this National High-
way, have been manctioned. An
expenditure of Rs. 62.13 lakhs has
been booked on these works up o the
end of 1965-86,

Foedgratas Supply to Kerala

*614. Shri Vibwa Nath Pandey:
Skri C. K. Chakrapani:
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Shrimat] Buseela Gopalan:
Shri P. Gopalan;

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Chief Minisier of Kerala State has
recently asked the Central Govern-
ment for the special quota of food-
grains speciaily rice to prevent a
collapse of the rationing system in the
State;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) the quantity of foodgrawns which
will be supplied to the Government of
Kerala?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Anmasahed Shinde): (a) The Govern-
ment of Kerala have been asking for
enough rice 10 meet the requirements
of rationing.

(b) and (c). Every effort is beinx
made by Government of Jndia to meet
the State's requirements.

feamt & wifaxr siaaw

61s. ot %o fwo wywe -
oft TrTenTC e

wt e awy gfe g3 ag xR
g7 w4t fw

() w1 a8 < ? f& qm &7
gz fearl &) awa yfe w1 wpfea
drfns Sforwrw 23 & qa s qravTET
 §

(@) @ ax  aw } f& 3w
wft &1 sfwww x fawd & wTIw
fewrr wfrr Jqeoil TAmataE
oyt o wfirnws gl & g9
# gy owfowt st a3 ¢

(tr) wfy g, &t w1 (% " &
fourit w1 wirfn wfinarer ¥ w1 o
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FAPY FEIT F faaradig 2
" 1E4

() afz 48, A1 =% | 179
g7

a7, 2fa, awmafoe faem 3
wEETT ANET ¥ Tew /At (o men
wgw fr2)  (¥) WAL FT g
7 3o dr ™

(m) #Awifaw gl ¥ fan 7z,
fawr z37v, €izAimw Aiagr Aagr
wigfag T8 70T F 4S8 7.4 T RIIW-
Al 2 + w8 wfnaw %1 wquafa
& FIT FI6 A% T ¥ qHfAT
¥ ATA §

(w) wrem mvErr F  wfew
AN faedm & swn ¥ 3
T e faar @ gasi & sfwew w1 0%
wriwy Aa17 f&wr ¢ ) gR [T B
¥% fea1 ¥ g@meas aE 9T wE
fagy quy & 4y 7 TIAAT FT P HAT
g farary ®74 &7 9 fawrod™ 2

(9) 97 g1 agy g

Food requirements of peeple in
Groater Bombay

)r’hﬂﬁou‘nm
Shri J. H. Patel:
8hri Madhu Limaye:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Goverrment  have
assumed special responsibility for
meeting the requirements of food for
the people living in Greater Bombay,

(b) the quantity of foodgrains sup-
plied to Greater Bombay per month
under this special arrangement; and

(¢c) the percentage of the total re-
quirements of Greater Bombay met by
the Central Government?

The Minister of Stade in the Minds-
try of Feod, Agriculture, Commumnit
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Dovelopment and Oesperation (Bhri also the names of the dead had been

Asmasahebd Shinde): (a) No, Sir.
(b) and {(c). Do not arise

Wheat quota fer Assam

*§17. Shri Dhireahwar Kalita:
8hri R. Barua:

Will the Minister of Food and Agri-
-oulture be pleased to atate:

(a) whether Government are aware
that due to the reduction of wheat
Quota to the Assam Stale, the large
number of wheat eaters in that State
are facing a great crisis;

(b) whether Government are also
aware that as a result of this, flour
mills, confectioneries and bakeries are
practically lying idle and employees in
these concerns are iaid off without pay
ang work; and

{c) if so, whether Govermment pro-
pose to increase the wheat quota to the
Assam State?

The Minister of State in the Minis-
wy of Food, Agriculture, Community
Development and Ceoperation (Shri
Annasaheb Shinde): (a) and (b).
People in Assam are predominantly
rice eaters. Government are, however,
aware that the wheat eaters—theur
number ‘must be small—may be ex-
periencing some difficuities. The flour
mills, confectionerics and bakeries
might also be facing some difficulties.

(c) Quota of wheat for Assam has
been increased from 5,300 tonnes m
April to 10,000 tonnes in May. For
June also, the State has been allotted
10,000 tonnes of wheat

Casting of Vetes km Gemeral Elections

*g18. Shr{ T. Ram: Wiil the Minis-
ter of Law be pleased to state:

(a) whether Government are aware
that voters of weaker sectiops of the
community were either not allowed to
cast their votes or thelr votes were
cast by others in the last Gebderal
Yiections,

(b) whether Government arg also
aware that o large ntumber of miniTs ss

inciofied th i Rlectoral Rolis;

(c) whatber it is a fact that at semme
places orgsnise¢ minority partiss by
means of intimidation tacrtics &id nbt
allow the elections to be heid in fair
and pupartial manner: and

(d) if the replies {0 parts (a) to (&)
above be in the affirmative, the staps
taken to ensure free and fair elections
in future?

The Deputy Miaister ia the Ministry
of Law (Shri D. R. Chavan): (a) It s
presumed that the hon. Member in re-
ferring to ‘weaker pections of com-
munity’ is referring to persons belong-
ing to Scheduled Castes. It is not ocor-
rect to say that voters belonging to
these communities were either not
allowed to cast their voles or their
voles were cast by others in the last
General Elections. Only three com-
plaints, one from Uttar Pradesh and
the other two from Bihar were recelv-
cd 1n the Election Commission that
some Harijan voters were prevented
from exercising their franchise by
rowdy elements.

(b) Yes, Sir; but such number is
negligible,

(¢) Government has no
tion on this point.

{d) The provisiong in the election
iaw and rules made thersunder are
considered quite adequate for the
conduct of free and fair elections.
Wide publicity 15 given both at the
irme of preparingirevising the rolls
and when the rolls are ready and pub-
listhed in draft. Claimg for inclusion
of names in the draft rolls, in the
case of omissions and objections to
any entry already therein, are invited
from the public soon after the wn-
are published in draft and
claimsiobjections received

informa-
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Food zone consisting of Delhi,
Haryana ang Punjab

*619. Shri Yajna Datta Sharma:
Shri A. B. Vajpayee:
Shri §. S. Kothari:
Shri N. S. Sharma:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Delhi Administra-
tion has proposed the formation of a
food zone consisting of Delhi, Haryana
and Punjab; and

(b) if so, Government's
thereto?

reaction

The Minister of State in the Min-
istry of Food, Agriculiture, Commu-
nity Development and Cooperation
(Shri Annasaheb Shinde): (a) No,
Sir.

(b) Does not arise.
Production of cash crops

*620. Shri B. N. Shastri:
Shri Bedabrata Barua:
Shri Y. A. Prasad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that almost
all Centrally sponsored schemes for
stepping up production of cash crops
such as groundnuts, cotton, jute ete.
introduced last year have not yielded
the desired result; and

(h) if so, the broad details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasaheb Shinde): (a) and (b). In
1966-67 Centrally Sponsored Schemes
covered 2.65 lakh acres of cotton,
60.55 acres of nucleus and 832.00 acres
of foundation cotton seeds; 1:78 lakh
acres of groundnut; and 1281 acres of
V.F.C. tobacco. The jute programme
of free supply of urea for foliar spray
covered 2.90 lakh acres.

It would be over simplification to
say that these schemes have not yield-
ed the desired result. The jute scheme
introducing foliar spray. of urea over
large areas was fairly successful. So

6096
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was nucleus and foundation cotton
seed production. Keeping in view the
large acreage under cotton or ground-
nut in the whole country the Cen-
trally sponsared schemes are at best,
Jintensive schefes over limiteq areas,
supplementing the cotton or ground-
nut or jute schemes in the State Plan.
The tobacco scheme also was ef a
limited application, mainly for export
types. The Schemes were sanctioned
rather late and being new schemes it
takes time to set up the necessary or-
ganisation. The wvery unfavourable
weather conditions in 1966-67 serious-
ly affected the operation of these
schemes.

Increase in Freignt Rates

%621, Shri Virendrakumar Shah:
Shri §. K. Tapuriah:
Shri Vasudevan Nair:
Shr;j E. K. Nayanar:
Shri Bhogendra Jha:

Will the Minister of Transport and
Shipping be pleased to refer to the
reply given to Starred Question No.
325 on the 6th June, 1967 regarding
the increase in freight rates from
July, 1967 and state:

(a) whether some retaliatory mea-
sures are envisaged in the event of
failure of efforts to prevent the freight
rise; and

(b) if so, the detailg thereof?

The Minister of Transport and Ship-
ping (Dr. V. K. R, V. Rao): (a) and
(b). As has been indicated in answer
to Starred Question No. 325 answered
in the Lok. Sabha on 6.6.67, the
matter is being pursued with the
Conferences and if necessary a repre-
sentative delegatéon will be sent to
the USA to discuss this matter fur-
ther. The question of initiating re-
taliatory ‘measures does mot, there-
fore, arise as the matter is under cor-
respondence.

Subsidy on Foodgrains to States

*622. Shri Bedabrata Barua: Will
the Minister of Food and Agricalture
be pleased to state:

(a) whether Government are pay-
ing subsidy on rice and imported

-
-
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wheat supplied to the different States
at uniform rates; and

(b) if not, the reasons therefo.?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Annasahedb Shinde): (a) The Central
Government is subsidizing the sale of
imported wheat and coarse rice to the
State Governments from its  stocks.
The rate of subsidy 1s uniform 1n the
case of umporled wheat as 1ts itsue
price has becn fixed uniformly {or all
the States. It is not uniform for the
coarse rice,

{b) The issue price of coarse 1:ce
has been fixed at the level of ex-mull
procurement prices maximum con-
trolled prices or cost of rice produced
out of the locally procured paddy,
prevailing in a State, depanding upon
the existence of one Systemm or the
other in g particular state.

Will the Minister of Food and Agri-
cuiture be pleased to state:

(a) whether the monthly allocations
of rice and wheat asked for by the
West Bengal Government have been
reaching that State, month by month,
since March, 1967;

(b)) whether, subsequent ¢to the
ellocations being m™ade. near-famine
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conditions have developed in ‘the
drought-affected Districts like Ban-
kura, Purulia e'c., and

t¢) U so, whether some additional
allocations will be made to meet this
emergency situation?

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development ang Cooperation (Shri
Annasaheb Shinde): (a) At a mect-
ng with the Chuef  Mansier, Food

Mimster ang Fimance  Munister of
West Bengul, held tonards the end of
March, 1967, 1t was agreed that West
Bengal would be supphied 5,000
tonnes of rice and 75,000 tonnes of
wheat per month up to June, 1867.
Actual supplics of rice averaged over
15,000 tonnes The supply of wheat,
however, was lower than the allotted
quota of 75.000 tonnes during April
and May

(b} The Districts of Purulia and
Bankuras have becn affected by
drought and «cu-. 'y conditions have

developed there It 1s not, however,
possible to determine any exact date
from which the scarcity conditions
started

(c) Wert Bengal Government have
been allotted 5,000 tonnes of mlilr
during June for distribution jn the
drought affected arcas.

Closure of sugar factories in Bihar

*¢24. Bhri Kameshwar Singh:
8hri A Sreedharan:
Bhrf K., M. Madhukar:
Shri Prakash Vir Shastri:
Shri Raghuvir Singh Shastri:
Shry Shiv Kamar Shastri:
Sheri Molahu Prased:
Shri Arfun Singh Bhaderis:
Shri Lakkan Lal Kapoor:
Shri 8, Kunds:

Will the Minister of Peed and Agri-
cultare be pleased {0 state:

{(a) whether it ig & fsct that § sugar
factories in Blhar are on the verge of
closure due to the inadequate cene
supplies;
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{b) whether it 15 also a fact that
the '‘management of theye sugar facto-
ries have sought the permission to
shift their factories to Soulh India;
and

(c) 1f so, the steps being taken to
improve the situation, keeping 1n view
the drastic cut in the sugar guota of
Bihar by the Union Government?

The Minister of State in the Minis-
Airy of Food, Agriculture, Community
Development ang Cooperation (Shri
Annasshed Bhinde): (a) According
to the information reccived from the
Government of Bihar, nine factories in
Bihar may not be able to work during

the next crushing season for want of
cane.

(b) No, Sir

(¢) Measures 1o augment supplies
of sugarcane to muiils during 1967-68
scason ure under consideration.

Purchase of wheat in U.S. Market

*825. Shri Samar Guha: Will the

Minister of Food and Agricuiture be
pleased to state

(a) whether the U S. Governmen!
have permitted the Centra' Govern-
ment 10 buy 400,000 tonnes of wheat
in the US market;

(b) whether this quantity 1s includ-
cd 1in the antic:pated agreement for
1.5 milhion tonnes for which nego-

tiations are reported to have succeed-
ed;

(¢) the manner in which Govern-
ment have planned for buving. tran-
shipment and  distr:bution of this
quantity of wlheat to the deficit Sta-
es; and

(d) when Government expect the
buying and arrival of this quantum of
wheat to be completed?

The Miaister of State in the Minis-
try of PFeed, Agricuitare, Conmmunity
m-.m (Bhri

Ehinde): (a) and (D).

6100

Pending finalization of a new PL-480
agreement, the U.S. Government
have permitted, on a specific request
from the Government of India, pur-
chase of about 600 thousand tonnes of
foodgrains (480 thousand tonnes
wheat and 120 thousand tonnes milo}
through the 1ssue of reimbursible
purchase authorisations, This quanuty
will form part of the supply under the
proposed new agieement for 15 mil-
lion tonnes of foodgrains.

(c) This quantity 1s being purchas-
ed 1n the usual manner by the India
Supply Mussion, Washungton. Snipping
wiil also be arranged, as usual, by
the India Supply Mission, Washing-
ton and the Chief Controller of Chur-
tering, New Delhi The quantity will
g0 into the general pool of foodgrain
supphies available to the Government
of India from imports and internal
procurement and will be issued to
the State Governments and other
consumers i1n accordance with the
allocation made from the general
pool. It i3 not, therefore, possible to
indicate the State-wise allocation of
this particular quantity.

(dy The entire quantity of 6 lakh
tonnes is expected to be purchased
before the end of June, shipped be-
fore the end of July, 1967 and expect-
ed 10 be received in India comple-
tely by about the middle of Septem-
ber, 1987

Sugar Industry in U.P.

*626. Shrimati Sushila Rohtagi: Wil
the Minuster of Pood and Agriculture
he pleased to state:

(a) whether the Sugar
the mamn industry of UP,
ting to the South;

industry,
is shif.

(b) whether the research carried
out at the Kanpur Sugar Institute
reveals that U.P. Soil is good for
sugarcane production;

{¢) whether it also showg that if
given adequate supply of water, the
sugarcane production compares fav-
ocurably with the South in its sugar
content and yield per acre. and
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(d) if so, the steps Government
are taking to save this major industry
of U.P. from being shifted to the
South?

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development ang Cooperation (Shrt
(a) No, Sir.

(b) The soil survey work in U.P.
is being done by the Sugarcane Re-
search Sta:ion, Shahjahanpur and not
by the National Sugar Institute, Kan-
pur. The work so fur done by them
shows that the soils of U.P.. gene-
rally: are not unsuitable for the pro-
duction of sugarcane.

(¢) Supply of waler can improve
the yield sufficiently but the chimatic
and drainage difficulties will remain.

» (@) Does not arise.

Rural Credit Survey

*$27. Shri Madha Limaye:
Shri S. M. Joshl:
Shri D. N. Patodia:
Shri R. Barua:
Shrt C. C. Desai:
Shri Virendrakmmar Shah:

Shri 8. K. Tapuriah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the progress made in :mple-
menting the recommendations of the
Rurz]l Credit Survey Committee so
far; and

(b) the additional facilities which
are being given by the Central and
State Governments in the matter of
cheap credit to the farmers?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Ceoperntion (Shet
M. 8. Gurupadaswamy): (a) sand (b).
A statement is 12id on the Table of the
House. [Placed in Librery, See No.
LT-718/67).

Written Answery JUNE 20, 1987

Written Answew 6303

it fad Wi go wate o1 ca g am

628. Wi Sl wrewlt :
oft calre fg mren
off vhaTeETe TR
wit wafx fey et

w1 we g7 gfe way ag ¥aOm

g v fy

(%) 31 %€, 1967 % faely &
I TAW 7 QY fud o ooy o 1@
gATH § 6T T4 & 7N ¥ =
i

() €7 Ty & wsafaa
sfeAa & (asg sar erdang ¥ af
L

(7) &1 F7IT X ww{ X Q@
STTATT ¥ T3 fer %1 e & oy
w1 FriaTg T 2 W

(w) afz g1, &1 Fawr T wa
R?

ww, gfe, amofas fewwm aer
WEWIT Awnwmy § ava sft (o
wwerge fk) 0 (%) T @
xarf nf afrfeafagt & 31 =€, 1067
%1 &1 WTAW TE TR 07 o7 |

(W) & (w). 7w Y Ty 358 4
Sapply of Feedgraine frem U.SA.



G103 Written Answers JYAISTHA 30, 18838 (SAKA) Written Answer,

sugply more wheat to India over and
above the existing agreement;

(b) i£ s0, what will be quantity of
exira wheat to be supplied to India
and when the arrival is likely to start;
and

(c) how far it will improve the

country's food situation?

The Minister of State in the Minis.
try of Food, Agriculture, Community
Development ang Cooperation (8hrj
Annasshjd Shinde): (a) to (c). Pen-
ding finalisation of 3 new PL-480
agreement, the U.S. Government
have permitied, on a specific request
from the Government of India, pur-
chase of about 800 thousand tonnes of
foodgrains (wheat and milo) through
the i1smue of rekmbursible purchase
authorizations This quality will form
part of the supply under the proposed
new agreement for 1.5 million tonnes.
The entire quantity of six lakh tonnes
is expected to be purchased and
shipped before the end of July, 1987
and to start arriving m July. This
additional quantity will enable the
Government of India to maintain
espential supplies of tmported food-
graing to the affecied States during
the difficult months of July and
August, 1987
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Kalayan Wheat Scods

2951. Shri Abdul Ghani Dar: Will
the Munister of Food and Agricuitare
be pleased to state:

ta) whether 1t is 3 fact that Kala-
yan wheat seeds can double the yield
per acre,

{b) f s0, bow much Kalayan seeds
were made available tp the cultiva-
tors in each State from 1962 to 1965,
vearwise; and

(c) the steps taken to make them
popular?

The Mindster of State in the Mimis-
try of Feosd, Agricajture, Colllnl-itr
Development ang Cosperation
Annasahid Shinde): (a) wr&u va-
riety Kalayan 227 is a selection ob-
tained from the dwarf Mexican mate-
rial at the Punjab Agricultural Uni-
versity. The original material was re-
ceived at the Indian Agricultural Re-
search Institute from Mexico in 1963
under the name, S-227. Smail quan-
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Wallington. At Delhi the material
was grown with a few other promis-
ing Indian and dwarf Mexican varie-
ties f{or further study. Observations
made at different centres during
1963-64 revealed that S. 227 had 5 great
deal of variation including reaction
to leaf rust, although the plant typr
and yield potential were cxceedingly
good. The material was also qQuite
attractive because of its acceptable
grain appearance and quality unlike
V 18, a sister selection derived from
the same cross as S-227. Selections
were then made of the leaf rust re-
sistant plants The mos! promwing of
the selections made by the Punjab
Agricultural University was named
Kalayan-227 while the one jo:ntly
selected by the Indian Agricuitural
Rescarch Institute and the U.P Agri-
cultural University as Sona 227 Trials
were conducted during 1966-67 at
several locations comparing the origi-
nal S-227. Sona-227 and Kalayan-227
Data of trials at all the centres has
not so far been received. Data avail-
able from two centres, however, in-
dicates that the original $S-227 has
done slightly better 1n 1986-87 than
either Sona 227 (I.A.R 1 selection)
or Kalayan 227 (Punjab Agricultural
University Selection), which may per-
haps be due to their practically being
no rust infection in this ywear. Data
is being collected from all the trial
-centres, which would he scrutinized
and discussed at the next meeting of
the Wheat Research Workers of the
country, proposed to be held in
August, 19687. In the light of the tech-
mical opinion on the different selec-
tions now being tested in the com.
try. the best of them from the point
of view of yield, disease resistance,
grain colour etc would then be offi-
cially geleased for general cultivation

(b) and (c¢). Do not arise.

Alr Bervices to Baroda

2952 Shri Narendrs Bingh Mahida:
Will the Minister of Tourlem and
Civil Aviation be pleased to refer to
the reply given to Unstarred Ques-
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tion No. 911 on the 30th May, 1967

and state:

(a) whether it ig a fac! that air
flights to Baroda were previously in
operation during the non-monsoon
period;

(b) if so, whether in spite of ce-
ment concrete air strip Baroda aero-
drome had become unserviceable and
if so, the reason therefor;

(c) whether the two sides of air
strip with muhram dressing were used
for landing of air flights in fair wea-
ther; and

{d) whether the side runway |is
tested by the Air-Force Pilots and
chartered planes pilots who consider
1t safe for landing planes?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) to
(d). During non-monseon perindy air
services were being operatej from one
of the side strips, as the concrete run-
way had developed cracks and was
unusable. As a result of the work on
improvement to  the runwa and
construction of a drain, the width of
the side strip has been reduced ren-
dering it substandard and unfit for
operations

fagre wrere 1 At € ™

2953. st wo fo wawe :
Y TrRreATC Ny

a1 wra aw wfa  FH 7w v
€ ya1 w67 fe

(¢) & grere WY o ¥ e
fogrr v w1 fewrr T & afw
G T & T R wwh gt W
qTyAT w1 ¥ fag v § ¥ oUW Ay
3 qraTH oWt ¥ W

(@) wr fagrr s A @7 A
# ¥ wowre & WY agrwar whit 8.
i



-

@107 Written Answers JYAISTHA 30, 1889 (SAKA)

H(7) aft 71, @t sam =
w2

@ia, wfa, magtas faaa qun
HEHT HAQT A AR (A A=
arfga fd) @ (F) & (7). famre
AIFT 7 argl ¥ Tafgd g T
qat ¥ Aifega woere v 77 &
9% oF arg aed 77 #afaa ag #1
atafaa wrder 5@ & fod F_r 80

Supply of boring machines to Bihar
State

2954. Shri S. Kundu:
Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri Lakhan Lal Kapoor:

Will the Minister of Foog and Agri-
aulture be pleased to state:

fa) the number of acres of land
wilich. have been irrigated as a result
of Rig boring machines supplied by
e Central Government to Bihar
during the last three months; and

b} the number of boring operations
hawve been delayed or remained in-
tomplete due to  the non-supply of
=witable iron pipes?

The Minister of State in the Minis-
$ry of Food, Agriculture, Community
Hevelopment and Cooperation (Shri
Ammasahib Shinde): (a) and (b). The
required information is being col-
lected and will be placed on the
“Fable of the Sabha.
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Bcarcity of Grams jn Andhra Pradesh

2956. Shri Eswara Reddy: Will the
Minister of Food angq Agriculture be .
pleased to state:

(a) whether Government are aware
of the serious scarcity of grams Ml
Andhra Pradesh;

(b) if so, the steps taken to meet
the State’s requirements in this res-
pect;

(c) the total requirements of grams
in Andhra Pradesh;

(d) the varieties of grams requir-
ed by the State Government; and

(e) the tota] quantity of each va-
riety of grams sent to that State 'in
1967-68 so far?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Annasah’h Shinde): (a) No report ef
any serious scarcity of gram in Andhra
Pradesh has ®een received,

(b) Does not arise.

(c) and (;:1). State Government have
not sent any specific demand.

(e) Andhra Pradesh have so far
been allotted 1,700 tonnes gram and
300 tonnes gram dal during 1967-68.

Sethusamudram Project

2957. Shri Kirutinan: Will the Minis-
ter of Transport ang Shipping be
pleased to state:

(a) the stage of Sethusamudram
Project in Madras State;
L]
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(b) the estimated cost of this plan;
and

(c) the measures taken to expedite
this scheme anq the time by which it
will be completed?

'fhe Minister of Transport and Ship-
ping (Dr, V. K. R. V. Rao): (a) and
(b). Detailed surveys, trial borings—
both on land-and in the sea—and
tracer studies are heing carried out at

. present. A separate Organisation has
been set up with Headgquarters at
Madras for the purpose. «These studies
which are expected to be completed
by the end of this year are estimated
to about Rs. 37 lakhs.

(c) Further action on the Project
can be considered only after the tech-
nical report is received and examined.

Construction of East Coast Road

2958, Shri Kirutinan: Will the Minis-
ter of Transport ang Shipping be
pleased to state:

(a) the stage of construction of East
Coast Road connecting Madras and
Cape Comorin;

(b) the measures taken to expedite
thig scheme; and

(c) the allocation made, if any, dur-
ing the Fourth Five Year Plan?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Rao): (a) The
road in question is a State road, Its
development is, therefore, primarily
the responsibility of the State Govern-
ment, In order, however, to assist:
them in developing this road, the Gov-
ernment of India offered to the State
Government in December, 1966, a
grant-in-aid up to Rs. 16 lakhg to meet
50 per cent of the cost of constructing
a missing link between Mahabalipu-
ram and Marakkanam, the remaining
50 per cent or more being met by the
State Government from their own re-
sources. Against this grant, the State
Government have sanctioned recently
an estimate for a part of this work,
amounting to Rs. 10.21 lakhg and have
just started this part of the work.
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(b) and (e¢). In view of the position
explained above, the questions do not
arise,

Marketing and Inspection Unit at
Nagpur

2959. Shri George Fernandes:
Shri Madhu Limaye:

Will the Minister of Food and Agri-
culture be pleased tp state:

(a) whether an indefinite hunger
strike has been launched- by an em-
ployee of the Marketing and Inspectiog
Unit Directorate in Nagpur with effect
from the Ist June, 1967;

{b) whether the employees of this
Directorate  have been agitating
against the victimisation of the em-
ployee; and

(cy whether any steps have been
taken to resolve the dispute?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Annasahib Shinde): (a) A temporary
Lower Division Clerk served with a
notice terminating his services went
on hunger strike. He has since aban-
doned the hunger striken on 9-6-67.

(by The Clerks Union, instigated py
some outsiders, is reported to have
taken part in the agitation, protesting
against the termination of the services
of the Lower Division Clerk,

{¢) The agitation has already heen
withdrawn.

Milk Foods from Soya-Bean

2960. Shri Narendra Singh Mahida:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that milk
foods have been prepared from the
soya-bean with considerable success in
China and the United State; and

(b) if so, the reasons for not using
vegetable milk to prepare larger
quantities of infant food in our country
too?
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The Minister of State in the Minjs-
try of Food, Agricultare, Community
Deveolopment and Cooperation (Shri
Annasabib Shinde): (a) Yes. It has
been in use of China for long. Soya
bean products have also gained popu-
larity in recent years in the United
States.

{(b) Soya beang are not cultivated to
any apprediabie extent yn India. How-
ever, the technology and economics of
using vcgetable proteins for the manu-
facture of infant food are under in-
vestigation

Shipyard at Marmagao

2961. Shri Shinkre: Wil the Minis-

ter of Transport any Shipping be
pleased to stute:

(a+ whether there hac bheen o sub-
«tantin} demand fyr Indian-made ships

from Indian and foreign shipping
firmg,

tb, whether the preseny shipyards

in India are 1n a position to satisfy
their orders;

tc) whether Government have fina-
lised anv schemes for the construction
of a <hipyarg at Marmagao:

id) if \n, the details thercol, and

(e) if the reply to part (c) above
be in the negative, the reasons there-
for®

The Minister of Transport and Bhip-
ping (Dr. V. K R. V. Rao): (a) Yes.
Sir There 15 demand for Indian-made
ships from Indian Shipping Frms only

{b) No, Sir.

(c) to t{e), There ;5 no proposal un-
der consideration of Government for
the construction of a shipyard at
Marmagao Government have already
decided to set up a shipyard at Cochin
in the West Coast

Minge ports on Goan Coast

2043, Shri Shinkre: Wil} the Minis-
ter of Tramsport and Shipplag be
pleased to state:

(a) whether Government are aware
of the potentialities of the minor ports
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like Panaji, Betu] and Sinquerim on
Goan Coast;

{(b) whether any scheme has been
finalised for the development of these
ports;

(¢) if so, the detailg thereof; and

{d) if the reply to part (b) above
be in the negative, whether Govern-
ment propose to finalise a scheme in
view of increasing needs and constant
demand from the buiiness community,
specially mine-owners from Goa?

The Minister of Transport and Ship-
ping (Dr. V, K. R. V. Rao): (a) to (d).
The information required has been
called for from the Government of
Goa, Daman and Diu ang will b~ lad
on the Table of the Sabha

Sale of Soft Coke jp Villages

2964. Shri Yajnik: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether attention of Govern-
ment has been drawp to a booklet
called “From Dung and Wood o Coal”
published by the Coal Utilisation
Council at New Delh:; and

(by whether Government have
laken any step: to imp'ement the re-
commendation made in the booklet to
subsidise the sale of soft coke in the
villages to prevent the peasants from
using valuable cattle dung for cooking?

The Minister of State in the Minis-
try of Feod, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). Yes,
Sir, The Government js aware of the
probiem of the use of caitle-dung as
fuel. Whereag some fire-wood and
cattle-dung are available in rural areas
free. or at a nominal cost, commercial
fuel such as sof: coke will be costiier
and there will be natural resistance
for their use by the economically
weaker sections of the rural commu-
nity. With the present cost of soft
coke, using this ag fuel in the rural
house-holds to divert them from using
valuable cattle-dung for cooking is not
feasible. The Government do not pro-
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pose to subsidise the sale of soft.coke
in the rural areas The approach
should be to encourage use of soft
coke in urban areas in replacement of
the use of fire wood ang charcoal, so
that the availability of fuel-wood 1in
rural areag may improve, thus reduc-
ing the pressure on the use of cattle
dung as fuel in rural areas resulting
in saving it for use as manure
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Park Hotel at Park Street, Calcutta

2966 Shri Madhu Limsye:
Shri 8. M, Banerjee;
Dr. Ram Manohar Lohia:
Shri George Fernandes;

Will the Minister of Tourismm and
Civil Aviation be pleased to state-

(a) whether the refusa] to give
hcence to the Proprietor of the Park
Hote] at Park Street, Calcutta on tech.
nical groundsg has since been with-
drawn,

th) whether any enquiry wgg made
4s to whether the pecessary steel gnd
cement quota had been obtained by
the Proprietor of this Hotel bhefore
undertaking its construction,

(c) if so, the conclusions reached.
and

{d» whether any proceedings have
been started by Government against
the Proprietor for constructing the
Park Hotel without valid (ement and
veel permits/quota”

The Minister of Tourism and Civi}
Aviation (Dr. Karan Singh): (a) No.
Sir The matter 15 under consideration
of the State (Government

{b) and (¢ Yes, Shir The Stale
Government hauve 1ssued permitg for
R8¢ ton. of cement to Messtt Aruna
Estates Private Ltd, Calcutta for con
struction of Park Hotel However, their
records do no show  that any steel
perm.t, have been issueq ip favour
of thr firm for this hotel No apph-
cation for gtee] permit was made t0
the Iron & Steel Controller Govern-

ment of India
td) No, Sir

Agriculiural Universities in India

2967. Shri P. Viswambharan: Will

the Minister of Food and Agriculture
be pleased to state:

(a) the number of Agricultural
Universilies 1n India- and
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(b) the names of Agricultural Urni-
versities and the places where each
one of them is located?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Develepment aag Cooperation (Shri
Anmasxhid Shinde): (a) Eight.

(b) The nomes of the Unniversities

are;
I, UP. Agricultural University,
Pantnagar (Distt. Nainital
U.P)

2. Punjab Agricultural University,
Ludhiana (Punjab).

3. Udaipur University, Udaipur
(Rajasthan)

4 Omiss, University of Agriculture
and Technology, Bhubanes-
wir (Orissa),

5. Andhra Pradesy Agricultural
Univeraity, Hyderabad (A.P.)

6. University of Agricuitura!
Sciences, Hebbal  Bangalore
{Mysore)

T Jawaharla} Nehru Krish)
Vishwa Vidyalaya, Jabalpur
(M.P.)

8 University of Kalyani, Kalyanu
(W.B.)
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Security Deposit for Public Goods
Carrier Permit

2969. Stiri George Fernandes:
sm J' H. m:
Shri Madhy Limaye:

Will the Minister of Transport and
Shipping be pleased to state:

(a) whether Government have pro-
posed that an applicant for a permit to
ply a public goods carrier must pay &
security depocit of Rs. 5,000 «t the
time of applying for 4 permit; and

tby whether Gorvernment propose to
drop the proposal in view of the re-
prezentationc received from the trans-
port operatorg jn the country®

The Minister of Transport and Ship-
ping (Dr V. K. R, V. Rao): (a4, and
tbt A provision has been proposed in
the Motor Vehu les i Amendment, Bill,
1965. introduced in the Rajva Sabha
on the 11th December 1965, that every
applicant for the gran' of i new per-
mit under ~ection 48 or ~ectiop 54 of
the Motor Vehicle: Act. 1939, shall
deposit. by wayv of <ecurity with his
application yn amaount i such manner
and at such rate not excreding rupees
five thousand per motoy  vehicles, as
the State Government mav with ri-
ference 1o each ciass of vehicle by
notification in th, Official Gazette,
specify. The Bill i1s proposed to be re-
ferred to a Joint Committee of the
Rajya Sabha and the Lok Sabha

Land under cultivation in Rajastham

2976, Shri R K. Birla: Wil the
Minister of Feod and Agricalture be
pleased to slate:

ray the tota] acreage of land which
it at present under cultivation in
Rajasthan State;

{b: the total cultivable land which
i# lying uncultivated for the last seve-
rat years in Rajasthan;

¢, whether the matter of bringing
thig uncultivated land under cultiva-
tion has been taken up with the Gov-
ernment of Rajasthan in th, context
af the food deficit in the country;

JUNE 20, 1987
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{d) whether Government have pro-

mised any financial or other assistance

in this regard; and Y

te) If so, the nature thereof?

The Minister of State in the Minjs-
try of Food, Agriculture, Commuxafity
Development and Cooperation (Shri
Annasahip Shinde): “'(&) An’area of
15,889 thousand hectares jg under cul-
tivation in the Rajasthan State.

(b) 9040 thousand hectares of cul-
turable land is reported to be iying
unutilized.

i¢) The question of bringing un-
cultivated land under cultivation bas
heen constantly engaging the attention
of Government. However, the whule
of cultivable waste land cannhot be
brought  under cultivation due t°
paucity of rainfall and lack of irrigu-
ion facilities. Mot of these lands
would also require considerable In-
vestment before they can Le made fit
for cultivation.

tdy and (e}, Finanecial asgistance is
avajlable to the State Government in
accordance with the approved pattern
of assistance under a Centrally spons-
oreq scheme of reclamation of waste
land for resettlement of landles: agri-
tultural workers Under thiz scheme,
the expenditure is reimbursed by the
Centre upto a ceiling of Rs. 300 per
acre on the cost of reclamation and
Rs 750 per family towards agricul-
tural implements and where-withal.
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Acquisition of Agricultura] Land

2973. Shri Abdul Ghani Dar: Will the
Minister of Food and Agrieulture Le
pleaseq 1o state-

(a) whether Government haye ask-
ed the State Governments to supply
the information about the acquisition
of agriculura] and fertile lJands for 1n-
dustrial and other purposes during the
last five vears. year-wise,

tby the acreage of fertile and agr:-
cultura} lands acquired by each State
during the last five years. year-wise,
and the purposec for which lands were
acquired, and

(¢) whether Government have issued
any jnstructiong to the State Govern-
ments 1o acquire only barren and un-
cultivable land for these purposes and
if so. the reaction of State Govern-
ments thereto”

The Minister of State in the Mimis
try of Food, Agriculture, Commanity
Development and (ooperation (Shri
Annasahib Shinde): (a) No.

by Dopes not arise.

(c) The Central Government have
requested from time to time the State
Governmentg that, in the interest of
food producuon, acquisition of good
agricultura) land for non-agricultural
purposeg ghould be avoided as far as
possible. Most of the State Govern-
ments have accepted the above view-
point and have issued necessary in-
structions to all concerned under. their
control.
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Cooperative Sugay Factory in Orisma

2977. Shry Chintamani Panigrani:
Shri Sradbhakar Sspakar:
Shri N. B. Laskar:

Will the Minister of Food and Agr:-
cuiture be pleased to state:

{a) whether the seting up of a
cooperative sugar factory at Bargarh
(District Sambalpur) has made auy
progress by now;

(b) if so, what; and

{¢) whep the production is likely
to start?

The Minister of State in the Minis-
try of Poed, Agricultare, Commmaity
Development and Oseperation (8hri
K 8 Gurvpadswamy): (a) and (b).
The cooperative society has collected
Re, 3434 lakhy as share capital Zrom

Written Answery 6124

members including Rs. 14 lakhs from
State Government. The society's ap-
plication for a loan of Rs. 12n lakhs
15 pending with Industrial Finance
Corporation.

(c) It is not possible to state at this
stage when production will commence.

Road Bridge on Rupnarain River

2978. Shri H. P. Chatterjee:
Shri 8. C. Samanta:
Shri Yashpal Siogh:

Will the Minister of Transport and
Shipping be pleased to state:

ta) whether the construction of
lhe road bridge over the Rupnarain
River a! Kolaghat (N.H. No. 6) will
e completed 1n the scheduled time;

tb) if so, how far 1t has progres-
sed;

(c) whether there i1s any propossl
‘o levy some sort of toll tax on pas-
wengers and carriers of goods using
‘he bridge, and

«d) whether there was any change

:n the estimates of cost of construc-
tion?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) and (b). The
wcheduled time for the completion of
the Kolaghat Road Bridge over the
Rupnarain river was January, 1966;
but for various reasong the bridge
could not be completed by that time.
Ninety per cent of the work has,
however, so far been done and the

bridge ig expected t0 be completed
by December 1987.

(¢) No, 8ir.
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(d) The esuimate of the bridge,
which was originally sanctioned for
Rs 11222 lakhs in 1936, has now
mmcreased to Rs 128 lakhs
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Wighway to copnect National High-
way M 34 ang' N1

2081, Shri C. XK. RBimitacharyya:
Will the Minister of Tramsport and
SW be plcased to state:

(a) whether there 1s a proposal in
the Fourth Plan to construct a high-
wWay to connect National Highway
No. 34 with National Highway No. 31
passing entirely through the West
Dinajpur District in West Bengal:

(b) if so, the details thereof:

(¢) whether
wmenced; and

(d) when 1t iz hikely to be com-
pleted?

The Ministey of Transport and
Shipping (Dr. V. K R. V. Rae):
(a) Wo, Bir National Highway No.
34 itself connects up with National
Highway No 31 at Dalkola in West
Dinajpur Disirict after passing en-
tirely through that district

th) to (d)

the work has com-

Do nut arise

Import of Foodgrains

2982. Shri Hem Raj:
Shri D. N. Patodia:
Shri Mohammeg Imam:
Shri 8. K. Tapariah.
Shri Vishwa Nath Pandey:
Shri Gadllingana Gowa:

Will the Minister of Food and
Agricultnre be pleased to state:

(a) the quantity of foodgrains that
have been impurted and arrived n
{ndia from foreign cvountries in Apnl
and May. 1967, country-wise; and

(b) the manner in which 1t  was
distributed to the different States
and Union Terntoniey during the
above period®

The Minister of State In the Minis-
try of Food, Agriculture. Community
i and Cooperatien (Shri
1 Shinde): (a) A statement
Vh’{l the required information s
on tbe Table of the House.
i ed in’ Library. See No. LT-714;
1

(b) The allotments of imported
foodgrajms to different States and

Union Territories are made each

month oh the Dbasig of the likety
availability of imported foodgrains
both from fresh imports during the
month and the existing stocks with
the Central Government. A  state-
ment it laid on the Table of the Sabha
showing the allotments of imported
foodgrains to different States and
Union Territories during the months
of April and May 1967.
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Konkan Coastal Steamer Services

2084. Shri Sequeira: Will the
Minister of Tramsport and Shipping
be pleaseyg to state-

(a) whether the Commitlee ap-
pointed by Government 10 examine
the rise of fares on the Konkan
Coastal Steamer Services has recom-
mended any ncrease in fares nd if
so. to what extent;

tb) whether the Shipping Company
operating these services hag agreed
to operate the services without any
incresse in fares; and

() if s0, for what period?
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The Minister of Tramsport and
Shipping (Dr. V. K. B V. Rao): (a)
‘o (c). The Committee appointed to
g0 into thig matter is expected to
submit its report by the end of June,
1067. When the Company submitted
a proposal to the Government for
the acquisition of 3 passenger vessels
in May, 1962 for operation on the
Konkan Coast, the Company had giv-
en an assurance that they would ope-
rate the gervice on the then existing
fares. No specific period was how-
ever indicated by the Company for
the operation of this assurance.

Soil Conservation in Orisma

2985, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Foog oand
Agriculture bc pleased to stater
(ay the amount allocated to the

State of Orissa for soil conservation
during 1966-67; ang

(b) the amount actually spent
thereon during the same period®

The Minister of State in the Minis-
try of Food, Agricujtare, Commauity
Development and Cooperation (Shri
Annssahid Shinde): (a) For schemes
of s0i] conservation uynder the State
Plan, a total outlay of Rs. 47 lakhs
was approved for 19686-67. In addi-
tion, under the Centrally sponsored
scheme of soil conservation in the
catchment of river valley projects of
Hirakund and Machkund, 3 sum of
Rs. 33 lakhs was allotted to Orissa.

{(b) According to the report rece-
jved from the State Government, the
actual utilisation is of the order of
Rs. 34 lakhs In the execution of State
Plan schemes and Rs 2996 lakhs
under the centrally sponsored scheme.

Central Amistance to Agricultural
College in Oriseg

2998. Bhri Ramachandry Ulaka:
Shri Dhunleshwar Mesaa:

JUNE 20, 1967
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8hrt K. Pradhani:
Shri Heerji Bhal:

Will the Minister of Food anéd
Agrioultare be pleased to state:

(a) the nature and extent of cen-
tral assistance given to the Agricul-
tural College and University at Bhu-
baneswar (Orissa) during 1968-67;
and

(b) the amount proposed to be
given to that State for the purpose
during 1967-68?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Bhré
Annasahid Shinde): (a) A cash grant
of Rs 972500 (Rupeeg nine lakhs
sevenly two thousand ang five nund-
red only) was rcleased for Orissa
University of Agriculture and Tech-
nology., Bhubaneswar during the
vear 1966-67 as Cenire's share to-
wards itemg of developmental natue
r1z. Staff quarters, hbrary buillding
ete.

In addition. assistance to the ext-
ent of Rs. 390475 (Rupees three
thousand nine hundred four and
seventy five paise only) was auso
made available to the University in
the shape of Laboratory equipment
ctc. under OA. 28—USA1L1D. Pro-
gramme during the same period.

Sux participant Trainees from the
Orissa University of Agnculture and
Technology were deputed for advanc-
ed training in USA gnd the Uni-
versity utilised the services of ix
U.S. Experts in different agricujtural
and allied flelds during 1968.

(b) The amount of cash grant to
be given during 1967-88 has yet to
be worked on the basis of ‘norms of
assistance’ being worked out in con-
sultation with Ministry of Finanoe.
However, the quantum of assistance
to the University for Laboratory
equipment gnd Library books under
Non-Project Loan Fund No. 138 dus-
in 1967-68 has been fixad at Rs
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225000 (Rupees two
five thousand only).

lakhs twenty

S8ix Participant Trainees froin the
University are expected to be deput-
cd for advanced training in U.S.A,
und the gervices of Five more U.S.
¢xperts are expected to be made avail-
able to the University during 1987.

Cooperative Sugar Factories in Orisan

2987. Shri Ramachandra Ulaka:
Shrt Dbuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Food and
Agriculture be pleased to state:

ta} the number of co-operative
sugar factonies al present in Oriss2;
and

{b) the numbrr of such sugas fac-
tories propo~ed 1o be opencd :n that
State during 1967-68”

The Minister of State in the Minis-
try of Food, Agriculture, Commuanity
Development ang Cooperation (Shri
M. S. Gurupadaswamy): (a) One.

tol A (econg vooporative has Leen
heensed but is not  hkely 12 pe
opened in 18967-68

Flying Clubs i Orlasa

2988 Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Tourlsm and
Cihvll Aviation be pleased to state:

'a) whether Government have
g1ven any grant to Orissa for starting
Flying Clubs at Bhubaneswar during
1968-87. and

th) 1f 30, the details thereof and
the amount proposed to be given to
thot State for the purpose Jjuring
1967-68°

T™he Miaister of Tourimm and Civll
Aviatien (Dr. Karan Singh): 1) ant
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(b). During 19868-87, the Orissa Fly-
ing Club was given a fixed subsidy
of Rs. 25,000 plus subvention at the
prescribed rates for the actual num-
ber of hourg flown. The question of
sanctioning grant-in-aid t> the Club
for 1967-68 will be considered in due
course on the basis of its performan-
ce.

Expenses on Fourth General Elections

2989, Shri 8. R. Damani:
Shri Ramachandra Veerappa:

Will the Minister of Law be pleas-
ed to state:

{(a) the expenses incurreq on the

Fourth General Elections; and

(b) thc¢ comparative figures for the
previous thre. General Elections?

The Deputy Minister in the Minis.-
try of Law (Shri D, R. Chavan): (a)
The information regarding the ex-
enditure incurred on the Genera!
Electiong 1967 is being collected from
the various State Governments and
the Union Territory Adminisirations
ang will by laid on the Table of
the House 1n due course.

tby The figures of expenditure in-
crurreq on General Elections 1951-52
1957 and }962 are as under-—

veneral Elechion

Expenditure

14t Geeneral Election, Rs. 104.€47,094.
19€1-52

2n.t Genergl §.lections Ry, 11%,9%7, <05,
195~

ard General Ylectians Rs. —3.18h.000
1062,

Expenses on Presidential Election

299¢. Shri § R. Damani: Will the
Minister of Law be pleased (o state:

(a) expenses incurred on the Pre-
sidential election held on the  6th
May, 1967; and

{b) the comparutive figures for the
previous three clections?

The Deputy Minister in the Minis-
try of Law (Shri D. R. Chavan!: (a}
and (b). The information is being
collected and will be laid on the
Table of the House in due course.
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1AC. Kabul-Seinagar Inaugurat
Fligt

2091 Shri Sidheshwar Prasad:
Shri K. N. Pandey:
Shri Prakash Vir Shastri:

Shri Raghuvir Singh Sbhastri:
Shri Shiv Kumar Shastri:

Wil the Mimister of Tourism and
Civil Aviation be pleased to state

(a) whether 1t 1s a fact that no
Afghan dignitary could join the
Kabul-Srinagar inaugural fight of the
Indian Airlines;

(b) if so the reasong therefor. ind

(¢) whether this Scrvice hne wili
be operated regularly”

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) and
(b). No, Sir Officials of the Anana
Afghan Airlines and the Afghan A:r
Authont,,- did travel on thig fight

{c) Yes, Sir
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Issue Price of Coarse Rice in Kerala

2994. Shri P, Ramamoorthy:
Shri A. K. Gopalan:
Shri P. Gopalan:

Will the Minister of Food and Agri-
~culture be pleased to state:

(a) whether it is g fact that the
‘revised issue price of coarse rice
. supplied to Kerala by the Centre is
very high as compared to the retail
rates for the same variety of rice in
Andhra Pradesh ang Madras; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Aunnasaheb Shinde): (a) and (b). The
retai] selling rates of coarse rice ia
ndhra Pradesh are higher than the
ised issupe price far the same var-
supplied to Kerala by the Cen-
ral Government. The retail sale
ices in Madras are also higher ex-
cept for the subsidised sale in the
rationed areas of Madras City and
Epﬁnbato;:e Town and the sale of
_boiled rice in some of the districts
ﬁfhﬂr State.
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Ban on Export of Pulses from U.P

2995. Shri Yashpal Singh:
Shri S. C. Samanta:
Shri A. K. Kisku:
Shri § N. Maiti:
Shri Tridib Kumar
Chaudhurri;

Will the Minister of Food
Agriculture be pleased to state:

and

(a) whether Government of U.P.
have approached the Central Govera-
ment to ban the export of pulses from
that State to o.her States; and

(b) if so, the reaction of (Govern-
ment thereto?

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and Cooperation  (Shri
Annasaheb Shinde): (a) and (b).
Uttar Pradesh  Government's pre-

posal for banning export of peas and
Arhar was agreed to in respect of
peas only.

Rehabilitation of People from Famine
Stricken Areas in the Couniry

2996. Shri G. S. Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) thz measures taken by Govern-
ment to rehabilitate the migrated
population  frem  famine  effected
areas of the country; and

(b) the amount sanctioneq for this
purpose?

The Minister of State®*in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasaheb Shinde): (a) As slated in
reply to Starred Question No. 153 in
the Lok Sabha on 30th May, 1967 no
report ef large scale migration of peo-
ple as a result of drought has been
received by the Government of India,
The question of undertaking mea-
sures for rehabilitation of migrants.
does not therefore arise.

(b) Does not arise,

6136
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Fishery Industry in Kerala

2997. Shri P. Gopalan:
Shri Umanath:
Shri A. K. Gopalan:

Will the Minister of Food
_Agriculture be pleased to staie:

ane

(a) whether Government have abny
plan under consideration for the
levelopment of Fishery industry in
Kerala;

(by if so, the details thereof;

(c) the total a‘mount allocateg for
the development of fisheries in the
Fourth Five Year Plan; ang

(d) the amount allotted to Kerala
during the Fourth Plan period?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Wevelopment and Cooperation (Shri
Annasahib Shinde): (a) Yes, Sir. A
draft Plan has been prepared for
development of fisheries in Kerala.

(b) The important schemes in the
IV Plan in Kerala relate to mechani-
sation of fishing boats and introduc-
tion of large fishing trawlers, deve-
lopment of fishing harbours und
Janding jetties, provision of facilities
for processing, storage ang transport,
organization of fishermen’s coopera-
'tive Societies, assistance to fisher-
men, establishment of boat building
yvards and service stations, training
of fishermen and fisherieg operatives,
exploitation of rivers, lakes and re-
servoirs, and various welfare schemes
like fisheries schools, housing and
wolonisation, roads and protected
water supply to fishing villages,
Major emphasis is laid on power fish-
ing by introduction of 1,400 inccha-
aised boats and 16 trawlers.

(¢} A tentative allocation of Rs. 113
crores has been made in the Fourth
Plan for development of inland and
marine flsheries. Of this the amount
earmarked for Central Plans is Rs. 37
crores, the remaining Rs. 76 crores
being earmarked for the fisheries
development plans of the  various

-
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States. These provisional alloca-
tions are liable to be reviseq taking
into consideration the available re-

sources,

(d) A tentative provision ¢f Rs.

12.50 crores has been made for
schemes relating to fisheries in
Kerala. In addition, a provision of

Rs. 2.75 crores has also been made
for fishing harbours and landing cen-
tres under a Centrally Sponsored
Scheme,

Farm out-put in U.P.

2998. Shri Vishwa Nath Pandey:
Wili the Minister of Foasd and Agri-
culiure be pleased to state:

(a) whether any short term loan
has been given tp the Goveriinent of
Uttar Pradglesh for dnereasing farm
out-put during 1966-67; ang

(b) if so, the details thereof?

The Minister of State in the Mimis-
try of Food, Agriculture, Commumnity
Development and C(ooperation (Shri
Annasahib Shinde): (a) and (b). Yes.
Details are given below:—

fRs. in lakhs)

Fertiliser marketing 195.69
Taccavi loan for fertilisers 200.00
Pesticides 32.83
Seeds 200.00

TorAL 628.52

Agricultural Research Projects in
T.P.

2999. Shri Vishwa Nath Pandey:
Will the Minister of Fooq ang Agri-
culture be pleased to state:

(a) the number of Central Agri-
cultural Research Projects in  pro-
gress at present in Tttar Pradesh;
and

(b) the total amouut spant on such
projects during 1966-67?

The Minister of State in the Minis-
try of Food, Agriculiure, Communiéy
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). The



$1p9 Written Anssers JYAISTHA 30, 19090 (JAKA) Written Amswers 6140

requisite information is being col-
lected and will be laig on the Table
of the Lok Sabha {n due course,

Produstion of Sugar

23000. Bhri 8. A. Agpaéti: Will the

Minister of Fooq and Agricultare be
pleased to state:

(a) the Btate-wise annua! produc-
tion of sugar from the various sugar
factories situated 10 the various States
since 108§ todate;

(b) whether it is a fact that sugar
factories are allowed to deduct de-
preciation from the cost of rehabili-
tation on present machinery value;
and

(c) it so, the percentage ailcwed
and reasons therefor?

The Minider of State in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Annasahib Shinde): (a) A statement
giving the state-wise production of
sugar during the seasons 1955-5; to
1966-67 tupto Tih June 1967) is laid
on the Tabic of the House. (Placed in
Library  See Nu LT-715/87).

(b) Depreciation iv allowed oa
written down value of machinery,

ic; Does not arise.

Sugar Cane Cultivation

P0I. Shel S. A. Agadl: Wil ‘the

Minister of Feed ang Agricutiure be
plessed o slate:

{a} the tota) annual State-wise area
under sugar cane culuvation and
yvield zince 1988 todale:

() whether 1t is possible to  in-
creane the yield and ares, to cope
up with the demand of suger: and

(¢) if #0. the steps being taken in
this regerd?

T™he Minister of State in the Mink-
tey of Foed, Agricaltare, Communily
Development and Cogperation (Shri
N A) LSD--4.

Annasshib Shinde): (a) State-wise
final estimates of area, production
and yield of sugarcane during 1965-
66 are given in Statement No_ 1 placed
on the Table of the House. ([Placed
in Library. See No. LT-718/67].
For 1866-67, only preliminary esti-
matesg of area have become available
so far and these are given in State-
ment No, 2, placed on the Table of
the House. {[Pilaced in Library. See
No. LT-716/67].

(b) Yes. Sir, but increase in yield
per unit area is preferable,

(c) To increase per acre yield of
sugarcane, Sugarcane development
schemer hav. been introduced in the
States since 1948-48. The Central
Government gives financial assistance
to the States for these schemes ac-
cording t2 an approved patterm of
assistance.  Since 1963-64, gschemes
far intensive Jcorlopment of sugar-
cane have been launched in sugar
factory areas of the major jugarcane
producing States and it is intended
to intensify this programme mn the
Fourth Plan

rryr mpET® Wi fim
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Cultivated Lang in Orima

3003. Shri Ramachandry Ulaka:
S8hri Dhualeshwar Meens:
Shri K. Pradhani:
Shri Heer)i Bhai:

Will the Minister of Food and
Agricultare be pleased to state:

(a) whether any cultivateg land
has go far been taken over by Gov-
ernment from the Railways in Orissa
during the last one year; and

(b) if 30, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8Shri
Anpasshid Shinde): (a) and (b) The

required information is bewng col-
lected from the Government of Orissa
and will be placed on the Table of
the Sabha as soon as it is received
from them.

land Mortgage Banks, Orisma

3004. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:
Shri Heerjt Bhal:

Wi!l the Minister of Food and Ag-
ricuiture be pleased to state:

(a) the programme of 1and mortgage
banks in Orissa State for the issue of
loans and debentures for the year
1967-68;

(b) whether any Central assistance
was given to these banks during 1968-
67; and

(c) 12 30, the details thereof?

The Minisier of State in the Minis-
ry of Pood, \Agriculture, Cosumunity

JUNE 20, 1007
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Development and Ceoperation (Shri
M. 8. Gurupadaswamy) (a) The ap-
proved programme for 1067-68 is fixed
at Rs. 1 crore. Further the rural de-
benture progamme of Rs, 5 lakhs has
also been indicated by the bank.

(b) and (¢): Central Government
offe:ed loan assistance of Rs. 10 lakhs
to State Government for investmeut
in the debentures of land mortgsge
banks to b& wused exclusively for
minor irrigation. The assistance wsas
not availed of.

Cooperative Farming

3005. Shri Dhuleshwar Meens,
Shri Ramchandrs Ulaka:
Shri K. Pradhani.
Shri Heer}i Bbal:

Will the Minister of Food ang Agri-
cultare be pleased o state:

(a) the number of pilot projects in
co-operative farming actually set up
during 1968-87 in Orissa, District-wise;
and

(b) the average yield of rice oer
acre produced 1n these projects in each
district during the above period?

The Minister of State in the Minis-
try of Food, Agriculture, Comnmunity
Development and Cooperation (Shri
M. 8. Gurupadaswamy): (a) and (b):
Information ts being collected and
will be laid on the Table of the
House

Short term Lonn for Seods and
Fertiiizers

3006, S8hri Dhuleshwar Moena:
Shri Ramachandra Ulaks:
Shri K. Pradhani:
Shri Heer}l Bhal:

Will the Minister of Feod ang Agri-
calture be pleased to state:

(s) the amount of short term loan
for purchase and distribution of im-
proved seeds and fertllisers asked for
by the Orissa Government during
1967-68; and

{(b) the resction of Central Govern-
ment thereto?
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The Minister of State In the Minls-

Anmashid Shinde): (a) During the
year 1867-88 the Government of Orissa
requested for the grant of a short
term loan of Rs. 853.48 lakhs being
50 per cent of the value of fertilisers
purchased from the Central Pool and
Rs. 60.50 lakhs equal to 50 per cent
of the value of fertilisers proposed to
be directly purchased from M/s. Hin-
dustan Steel Ltd.

(b) A short term loan of Rs. 53.46
lakhg has since been sanctioned.
Under the rules short-term loan is not
admissible for the purchase of fertili-
zers from sources other than the cen-
tral fertiliser pool. However, further
detaily have beepn called for from the
State Government about their request
for the loan of Rs 350.50 lakhs and a
decision wil! be taken on receipt of
their reply.

Regional Poultry farm Bhabaneswar

30¢07. 8hri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:
Shri Heerji Bhai:
Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether any Central assistance
was given to the Regional Poulitry
Farm at Bhubaneswar during the ycar
1966-67; and

(b) if go, the details thereof?

The Minister of State In the Minis-
try of Foed, Agricuiture, Commanity
Develepment and Cooperation (Shri
Ansasabib shinde): (a) Regional Pou-
Itry Farm, Bhubaneswer is working
under the direct administretive con-
tro] of the Government of India.

(b) The provisional details of the
expendityre for 1968-87 are as under:

1. Pay of Officers Rs. 6840
2. Py of Dstablishment Rs. 38815
3. Allowspoes & Hon. Rs. 31,335
4. Other charges Rs. 17,049
5. Poultry Feed Rs.1,39,582

Total: Ra 222,041
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Office, Jute Development,
Calcutta

Regiont]

3008. Shri 8. M. Banerjee;: Will the
Minister of Food and Agricuiture be
pleased to state:

(a) whether the services of 77 em-
ployees working under the Regional
Office, Jute Development, Calcutta
have been terminated from the 1st
June, 1967; and

(b) if so, the reasons therefor; and

(c) the steps taken to provide them
with alternate jobs?

The Minister for State in the Minis-
try of Food, Agricuitare, Commmaity
(Shri
Annasahib Shinde): (a) to (c). 77
members of the staff employed on the
ad hoc scheme for the survey of the
cost of Jute production were dis-
charged on 31-5-87 op termination of
the sanctioned Scheme. The parti-
culars of retrenched employees have
been circulated to the Ministry of
Home Affairs and other attached and
subordinate offices of the Ministry of
Food and Agriculture, with a view to
find alternative employment for them
according to their qualifications.

Indo-German Package Programme

300%. Shri M. R. Krishna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many experts have been
invited to India so far under the
Indo-German Package Programme for
horticulture and other projects; and

(b) the period and place of their
service while in India?

The Minister of State in the Minis-
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Indo-German Agricuitural Develop-
ment Projects are, at present in
operation in the Districts of Mandi
and Kangra of Himachal Pradesh &
Nilgiris in Madras for development of
agriculture in these districts. Deve-
Jopment of Horticuiture is also a part
of the programme.

A statement, showing the names
etc. of the Experts/Technicians assign-
ed to the above-mentioned Projects
and the period of their assignment, is
placed on the Table of the House.
[Placed in Library. See No LT-717
67]. The period of assignment o
these Experts/Technicians varies from
six months to five years

Flo>d Lights at Taj Mahal, Agra

3010. Shri Yashpa] Singh:
Shri Rzm Gopal Shalwale:
Shri RBam Aviar Shastri:
Shri Prakash Vir Shastri:
Shri Atam Das:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) whether it is proposed to mstal
flood lights at Taj} Mahal;

(b) if so, at what cost; and

{c) the reasons for taking up ‘his
projects?

The Minister of Tourlsm and Civi)
Aviation (Dr. Karan Singh): (a) and
(b): A proposs} to light up the Taj
Maha] iy under examination and the
cost thereof is belng worked out.

(¢) The intention is that the lighi-
ing should be so arranged as to give
the simulated effect of moon- light, so
that tourists who are unable to visit
the Taj by natural moon-light will
have some idea of how the monument
locks by moonlight.
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Adopticn of Famine Stricken Villsges

3011, Shri 8. A. Agalll:
Shri M. Rampure:

Will the Minister of Foed and Ag-
riculture be pleased to state:

(a) whether it is a fact that Beilary
District of Mysore State has adopted
some famine stricken villages of Bihar
to offer succour to the populace;

(b) if so0, the villages which have
been ‘adopted’ so far and the extent
of the help received in kind and cash
80 far;

(¢) whether any other State has
come forward to follow this example:
and

(d) it so, the details thereof?

The Minister of State ip the Minis-
try of Food, Agriculture, Community
Development ang Ovoperation (Shri
Annasahib Shinde): (a) to (d). A
Committee has been  constituted
in the Bellary District of Mysore
State with Deputy Commissioner
as Chairman to make collections
in cash and kind for the Bihar
Famine Relief Fund, The inten-
tion of the organisers Is to uti-
lise the collections, not by putting
them into the general pool, but by
using them mn a few selected villages
in the famine stricken areas of Blhar,
as this will give the people of Bel'ary
a sense of direct participation in the
Bihar relief programme, The collec-
tions are still going on and the vil-
lages are yet to be selected by the
Bihar Government.

It has been ascertained from the
Government of Bihar that they have
not, however, recelved so far any pro-

posal from Mysore or any other State
in this respect.
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Tapioca Research Centre, Trivandrum
3018. Shri Vcsudevan Nair:
Shri C. Janardhanan:
Bhri P. C. Adichan:
Will the Minister of Food and Agri-
culture be p'eased to state
(a) whether Government are aware
of the adverse press reports regarding

the working of the Tapioca Research
Centre at Trivandrum;

(b) 1f so, whether any enquiry has
been conducted; and

(c) the steps taken to improve the
working of this centre?

The Minister of State in the Minis-
try of Food Agriculture, Commauaity
Development and Cooperation (Bbri
Anngsahid Shinde): (a) Yes Sir, Go -
ernment’s attention has been drawn to
a press report appearing in “Jana-
yugam”, in its 1issue of I5th May,
1967, regarding functioning of the
Central Tuber Crops Research Insti-
tute, Trivandrum.

(b) On examination the allegations
made therein have been found to be
incorrect.

(c) Does not arise in this context.
Ceutral Oaitte Breoding Farm
M4 suri Vaswdevan Nair;

Shri €. Jamardhanan:
Shei P. C. Adichan;

Wil the Minister of Feed and Agri-
culure be pleased to state:

(a) whether there is a proposal to
start a osntral cattle bre- -~ farm
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during the Fourth Plan;

{b) whether some areas in Kerala
State have been examined for the
estab’ishment of this farm;

(¢) if so, the areas which have been
examined; and

(d) whether any final decision has
been taken in the matter?

The Minister of State in the Minis-

try of Food, Agriculture Commaunity
Development and Cooperztion (Shri

* Anmaszhib Shinde): (a) Yes.

(b) Yes

(c) The following sites ;n Kerala
State were examined:—

(i) Thalamana Estate, Calicut
District;

(ii) Pookadv—Calicut District;

(iii) Davinha]l ;: —Cannanore Dis-
trict;

(iv) Chandanathode — Cannanore
District;

(v) Kaviar Manupuram--District
Trivandrum;

{vi) Attapady Tribal Block—Palas-
ghat District; and

(vil) Undeveloped jungle area ap-

proximately 6 miles from site
mentioned at (vi) above.

{(d} The sites were not considered
suitable for the establishment of a
Central Cattle Breeding Farm for exo-
tic breeds of cattle. Kerala State Gov-
ernment has however been reguested
to suggest some other suitable sites
answering all the requirements.

Hindl Version of Acts

3915, Shri Dhuleshwar Meena:
Shri Heerjl Bhal
Shri K. Pradhani:

Will the Minister of Law be pleased
to state:

(3) whether {* is a fact that autho-
ritative Hindi version of all Acts is
being produced. and

(b) if so, under what law?

The Deputy Minister ln the Minis-
try of Law (Shri D. R. Chavan): (3)
and (b). Tha Official Language (Legis-
lative) Commission which has been
constituted by a Resolution of the

-
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Central Government in pursuance of
the directions issued by the President
in his Order dated the 3Mh April
1080 made under clause (8) of article
344 of the Constitution, 1z inter elia
charged with the work of prepara-
tion of authoritative texts in Hindi of
ull Central Acts. The Commission
prepares authorised Hindi versions of
Central Acts according to a pfo-
gramme drawn up for the purpose.
These translations in Hindi are pub-
lished under the authority of the
President in the Official Gazette under
section 5(1) of the Official Languages
Act, 1963 which came into force with
effect from the 10th January, 1885 On
such publication, they become the
authoritative texts i Hindi of the
concerned Central Acts
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New Agricultural Sirategy in Otissa

3018. Shri Chintamani Panigraki:
Wu! the Minister of Food yud Agri-
coltare be pleased to state;

(a) the schemes which will be
implemented in Orissa under the naw
Agricultural strategy formulated by
the Central Government;

(b) the amount allotted to Origsa for
this purpose in 1067-88;

{c) the allocations made scheme-
wise; and
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(d) the agricultural target fixed for
Orissa under this new Agricuitural
strategy?

The Minister of State {a the Minls-
try of Pood, Agricuiture, Community
Developmaent and Cooperatfon (Shri
Aunnasahid Bhinde): (a) The main
programme being implemented 1in
Orissz under the new Agricultural
Strategy is the High-Yielding Varne-
ties Programme. This scheme envis-
ages the cultivation of the high-
yielding varieties like Taichung
Native-1 of paddy, Mexican wheat and
hybrids of maize and jowar in areas
having assured irrigation or rainfall in
the State.

A programme of multiple cropp;ng
involving raising of more than one
crop from the same ymit of land has
alsc been taken up from the begin-
ning of 1867-68.

Recently, 1n view of the extremely
dificuit food situation csused by two
successive yvears of drought, a pro-
gramme for the cultivation of short
duration varieties of foodgrains bet.
ween the harvesting of radbi crops and
the sowings of next kharif crops was
aiso launched )n Orissa. This scheme
1s intended to be taken up in areas
having sufficient intensity of irriga-
tion.

{b) and (c). The reguirements of
inputs like seeds, fertilisers, pesticides
etc. in respect of these programmes
will be met through short-term loans
which will be made availlable to the
cultivators participating in these pro-
grammes through cooperatives or
departmentally. Information about
the funds needed for this purpose
during 1967-68 is not yet available.

So far as non-loan expenditure is
concerned, there is only one item,
namely, appointment of additionat
staff st district and block levels in
the districta selected for the High-
Yielding Varieties Programme for
which the Government of India will
aaigt the Btate Government by shar-
ing ¥ per cant of the cost involved

the remaining 25 per cent being borne
by the State Government. The actual
amount of grant to be claimed by the
State Government during 1967-68 will
depend upon the additional staff
actually appointed by them in the
H.V.P, districts.

(d) The following targets have been
fixed for these programmes:
1 High-yielding Varieties Programme:
(Area m ‘000 acres)

- —— —_— - -

—C:ap ) Ta;rgct_f;r _Targcl Total
Khanif  for Raby/

1967  Summer

1967-68
Paddy . 220 140 360
Magze . 12 8 20
Jowsr | 3 0.1 3.1
whﬁﬂ N . . 5 5
235 153.1 388 .3

2 Multiple Cropping Programme:-

The State Government have agreed
to cover an area of 5.00 lakh acres
under this programme. The crop-wise
and season-wise details have not yvet
been made available by the State
Government

3 Short-duration
gramme:

Varieties Pro-

The State Government plan to cults-
vate an area of 65,000 acres under
short-duration varieties of paddy, rags
and t1l] between the period of the last

rabi harvests and ensuing kharif
SOWIngs.
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Tourist Centre at GWalios

3824. Shri Atam Dsas: Wil the
Minister of Teuwrism and Civll Avia-
tion be pleased to state-

{a) whether it 15 a fact that Gov-
ernment propose to set up a tounst
centre at Gwalhior in Madhya Pradesh;
and

{b) 1if so, the venue of the Centre
and the time by which the proposed
centre will be set up?

The Minister of Tourism and Civil
Aviation (Dy, Karan Singh): (a) N¢
Sir. The Government of India has rt
such proposal.

{b) Does not arise.

Nicobatese working as Stevedores in
Andaman and Nicobar

30325, Shri R. K. Sinha: Will the

Minister of Transpert amd Shipping
be pleased to state:

(a) the number of tribal Nicobarese
working as stevedores in the Union
Territoary of Andaman and Nicobar
1slands;
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(b) whether wages and othey com-
cessions applicable to the Andaman
Labour Force Stevedoring Gang are
being given to them;

{c) if not, the reasons therefor; and

(d) if so, the rates of wages and
other concessions?

The Minister of Transport and Ship-
ping (Dr, V. K. R. V. Bao): (a) The
Nicobarese are engaged in stevedoring
work only in Car Nicobar. Their
number depends on the volume of
work on each day. Generally oune
hundred to one hundred and fifty
labourers are employed when a ship
is in Port.

(d) and (¢). Wages and other con-
cessions agreed to by the tribal chiels
in Car Nicobar are being given to the
Nicobarese stevedore workers. They
do not get the pay and other conces-
sions applicable to the Andaman
Labour Force stevedore workers, as
their conditions of work are different
and they are not paid regular time
scale of pay as drawn by the Anda-
man Labour Force stevedore workers.

(d) Does not arise.

Btock of Timber in Aandaman and
Nicobar Isiands

3028. Shri R. K. Sinha: Wil the
Minister of Food and Agricaltare be
pleased to state:

(a) the total gquantity of timber
stock piled at present in various
Departments and mill-yards of the
Andaman and Nicobar Islands;

(b) the guantity of timber shipped
to the mainland during 1966-87,

(¢) whether an offer was made by
a privaie firm in October, 1966 to the
Andaman Administration for the pur-
chase of 2,000 tons of timber at fo.b.
price at Port Blair;

{(d) whether the offer was accepied;
and

(e) it not, the reasons therefor?

Written Awnswers JUNE 20, 1967 Written Ansoers

Anmasahib Shinds): (3) A totsl quan-
tity of 11,083 tans of timber was stock-
pied at the end of May, 1987, in
various Depots and mill yards of the
Andaman and Nicobar Islands.

(b) A Quantity of 13288 tons of
timber was shipped to the main land
during 1088-67.

(c) to (e). No offer for purchase
of 2000 tong of timber at f.0.b. price
at Port Blair was made by any pri-
vate firm in October, 1968. However,
an offer for purchase of certain species
of timber, viz. Gurjan, Pandauk and a
small quantity of other ply logs upto
a total quantity of 2000 tons at f.0.b.
rates was received in January, 1987,
from Messrs. Vaid and Sons, Calcutta.
Their offer was not accepted mainly
on the ground that this firm is not
entitled 1o ply log: at 1.0.b, rates. The
firm was informed by the Chief Com-
missioner, Andaman Admiaistration tc
obtain its requirements, if pecessary,
by competing in the open auctions
conducted i1n the Andaman Govern-
ment Timber Depots at Calcutta and
Madras.
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Smuggled Foodgrains in Delht

3629. Shri D, C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

() whe'her it 13 a fact that the
smugglied foodgrains are available in
plenty in Delhs;

{b) it 80, whether any )nquiry has
been made jnto the matter;

(¢) if 50, the result thereof, and

(d) the siteps taken or proposed to
be taken to check the same?

The Minister of State in the Minis-
try of Foed, Agricsiture, Community
Development and Cooperatiom (Shri

wrg, §fy, amufen fawwm
Annasakid Shinde): (a) No, Sir.

BECTC RA®T # viww wd, (B
wiwfgw fd) . (%) WR (a).
ug % § fe fagrz & www w1 QR
e wm R ek faw &

{b) to (d). Do not arise.
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Food Bubeidy to States

3032. Shri Jyotirmoy Basu: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total amount paid to diffe-
rent S ates a« food subsidy during
1965-68 and 1988-67; and

(b} how much has been paid so far
to different States under the heads (1)
bonus 1o farmers, and (1) food sub-
<idies during this year?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahid Shinde): (a: No food sub-
sidy as such ;s paid 10 any State.
Foodgrains are, however, being issued
from the Centra! stocks to the diffe-
rent State Governments at subsidised
rates at present.

(b) (1) No bonus has been patd to
the farmers during this year so far.

(11) Does not arise in view of the
reply to part (a) of the Question.

Pataa Ajlrport

3033. Shri Yogendra Sharma:
Shri Chandra Shekhar Singh:

Will the Minister of Tourism and
Civil Aviatlon be pleased to state:

(a) whether it js a fact that the
Patna airport is still unfit for landing
of Viscounts and similar other planes;

{b) whether there had been a num-
ber of breakdowns In the Fokker and
Viscount service due to this;

(c) whether Government have sny
proposal to develop and extend the
Patna airport;

(d) if so, the details thereof; and
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(e) the
scheme?

The Minister of Tourism and Civil
Aviatioy (Dr. Karan Singh): (a) No,
Sir. Patna aerodrome is fit for opera-
tion of the Viscount type of aircraft.

(b) No, Sir.

(c) to (e). As Patna aerodrome has
already been made suitable for opera-
tions by the Viscount type aircraft,
there 1s no proposal to undertake any
further development work.

estimated cost of the

Desert Development Board

3034. Shri Vasudevan Nalr: Will
the Minister of Food and Agriculture
he pleased to state:

(a) whether the Desert Develop-
ment Board set yp by Government
has prepared any plan for the inte-
grated development of the arid
regions of Rajasthun, Guajarat and
Punjab:

(b) 1if so, the main fea:ures thereof;
and

(¢) when the Plan s expected to
be impiemented?

The Minister of State in the Minis-
try of Food, Agricuitare, Commauaity
Development and Cooperation (Shri
Annasahid Shinde): (a) The Desert
Developmen: Board which has since
been set up. has not yet started func-
tioning tn the absence of the Director,
Desert Development Board and the
Technical Officers who have yet to be
appointed. Ac:ion to appoint these
officers is being taken.

(b) and (ci. Do not arise.

Mink Farming

2035. 8hri 8. C. Jha: W:ill the Minis-
ter of Feed and Agricuiture be pleased
to state:

(a) whether it is a fact thst India
has asked the Government ¢f Umted
States of America for technical know.
how for mink farming; and
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(b) if s0, what has been the res-
ponse of the Government of US.A.?

The Minister of State In the Minis-
try of Food, Agricultare, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No.

(b) Does not arise.
Traffic Through Brahmaputra

3036. Shri Atam Das:
Shri Virendrakumar Shah:
Suri Yashpal Singh:

Will the M:nister of Transport and
Shipping be pleased to state:

(a) whether it 1s a fact tha: Pakis-
tan has vinressed her wallingness L0
atiow traffic vetween West Bengal and
As~2m through Brahmaputra River
flowing through her territory; and

(b) if so, whether Pakistan has
offcrei anv guarantce for the safety
o' the Indian iraders in this regard?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Rao): (a) No
such proposal has been received by
the Government of India from the
Government of Pakistan expressing
their willingness to allow resumption
of river services on the Brahmaputra
bheiween West Bengal and Assam.

{bY Does not arise.
Centra} Grants to U.P.

3837. Shrimati Sushila Rohatgi: WillL
the Minister of Food and Agricuiture
be pleased to state:

{2) the annual Central Grapt for
1967-88 for Utiar Pradesh for ferti-
lizer, minor irrigation and machinery
and itechnical know-how,; and

{b) how far the Central aid will
meet the requirements submitted by
the Uttar Pradesh Government?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Coeperation (Shr!
Annasahib Shinde): (a) and (b). The
Central grant for agricultural schemes
in Uttar Pradesh during the 1967-68
has not boen finalised 3o far.
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Contral Godowns feor Foodgrains

3038. Shrimati Jyelsns Chanda: Will
the Minister of Feod ang Agricultare
be pleased to state:

(a) how many Central Godowns for
storing foodgrains exist in the coun-
try, State-wise;

(b) whether Government propose
1o close down some of these godowns.

(¢) if so, the reasons therefor; and

(d) the quantity of foodgramns in
these godowns as on the 15th June,
19677

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Annasahidb Shinde): (a) Information
is given ;n the statement below:

Statement

—— — - —

Na of Central )
Godowns*

Assam 8*
Andhra Pradesh 8°
Bihar 18
Delh: 3*
Goa

Gujarat

Kerala
Maharashtra
Madras

Madhya Pradesh
Mysore

Orissa
Pondichery
Punjab
Rajasthan

Uttar Pradesh
West Bengal
Tripura

State/Umon
Territory

g:;uﬁnﬁmgqn:mu

-— -

(b) and (c), One hired godown in
Gauhati is proposed to be given up
because it has been found to be un-
suitable for storage of foodgrains.
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(d) The Wformation is not readily
available. It is being coliected and
will be laid on the table of the Sabha
as soon as it is ready.

Shipping Freight and Export
Promotion

3039. Shri Virendrakumar Shah:
Will the Minister of Transport and
Shipping be pleased to state:

(a) whether Govermment's atten-
tion has been drawn to the All India
Manufacturers Organisation’s Study
on ‘Shipping Freight and Export Pro-
motion’ recently brought out by them;
and

(b) if so, Government's reaction
thereto and the steps. if any, envisag-
ed to cut or subsidise freight rates for
export promotion?

The Minister of Transport ang Ship-
ping (Dr. V, K. R. V. Rao): (a) and
(b). A study made by the All India
Manufacturers Organisation on “Ship-
ping Fre;ght and Export Promotion”
has been received by the Government
on 17-6-67 and 1s under examination.
tion

Supply of Rice by Orisss to West
Bengal

3046. Shri Chintamani Panigrahi:
S8hri 8. C. Jha:

Wi!) the Minister of Food and Agri-
culture be pleased to state:

{a) whether Government are aware
that the West Bengal Government has
entered into direct agreements with
the Orissa Government for the pur-
chase of additional quantities of 30,000
tonnes of rice besides the 73,000 ton-
nes of rice exported earlier from
Orissa {0 West Bengal;

{b) if 30, whether the Orisss Gov-
ernment sought permission of the
Central Government for selling this
additional quantity to West Bengal;

*Includes godowns with the Food Corporation,



G167 Written Answers JYAISTHA 30, 1889 (SAKA) Written Answers

(c) the higher price which the West
Benga! Government had offered for
their additional quantity of rice:

(d) whether Government are also
aware that the Bihar Government
have decided to make direct purchases
of 28,000 tonnes of paddy seeds from
Orissa: and

r

(e) whether the Orissa Govern-
ment have asked for the supply of
equal quantity of wheat to Orissa as
against this additional quantities of
rice and paddy supplied to West Ben-
gal and Bihar?

The Minister of State in the Minis.
try of Food, Agricuiture, Community
Development and Cooperation (Shri
Annasahib Sbhinde): (a) As far as
Government of India are aware, no
such direct agreement has been enter-
ed into.

{b) snd (c¢). Do not arise.

(d) Bihar Government have been
authorized by the Central Govern-
ment to purchase 20,000 tonnes of
seed paddy from Orissa.

(e) No, Sir.

National Oooperative College and
Research Institute, Poona

3041 Shri Rem Kishap Gupta: Wil

the Minister of Pood and Agriculture
be pleased to state:

(a) whether it is a fact that there
i1s a considerable decline in the num-
ber of persons who received traming
in the National Cooperative College
and Research Institute, Poona during
the year 1986-67; and

(b) if %0, the reasons therefor?

The Ministey of state in the Minis-
try of Feed, Agriculture, Community
Development and Cooperation  (8hri
M. 8. Gurapadaswamy): (a) There
was a slight decrease in the total
oumber of persons who received
training in the National Cooperative
College and Research Institute, Poona,
dwln‘mmlwmplnd to

the previous yeayr. While there was
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reduction in attendance in the senior
officers’ course, the number of parti-
cipants in the seminar type of courses
conducted by the Institute exceeded
that of the previous year.

(b) The cooperative institutions de-
puted lesser number of persons for
Senior Officers Course in 1968-87 than
in the previous year.
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Sale of D.MS. Milk to Private
Vendors

3043. Shri A. B. Vajpayee:
Shri 8. S. Kothari:
Shri Yajna Dadt Sharma:
shri N, S. Sharma:

Will the Min.ster of Food and Agri-
cultore be pleased to state

(a) whether Government have re-
cetved any report that the nulk  at
some of the depols of the DMS 18
being sold to the private nulk vendors
at a higher price; and

(b) :f so, the action taken :n the
matter?

The Minister of State in the Minis-
try of Food, Agricultare, O>mmunity
Development and Cooperation (Shri
Annasshid Shinde): (a) Milk 15 so'd
to customers who have been 1ssued
milk tokens by the Scheme Com-
plaints are sometimes reccived re-
garding unauthorised sale of milk to
private milk vendors etc at a higher
price.

(b) Sustable disciplinary action in-
cluding termination of service is taken
against the depot staff 1n case the
complaints are substantisted,

Desert in Rajasthap

344, shri Yajma Datt Sharma:
Shri A. B. Valpayee:
Shri 8. §. Kothart:

Will the Minuster of Fooq and Agri-
culture be pleased to state:

{a) whether 1t {s g fact that the
“Yellow desert’ area in Rajasthan has

expanded;

Written Answere éryo

(b) if 0, what was the extent of
expansion in different regions during
the last § years; and

(c) to what extent its expansion
has been checked by the steps taken
by the Central Government in thir
regard?

The Minister of State in the Miniy-
try of Food, Agrioulture, Commuslty
Developmant and Cooperation (8Shrl
Annagahib ghinde): (a) The Yellow
desert’ mentioned by the Honourable
Members, perhaps refers to desert area
of Rajasthan The desert area of
Western India reckoned as arid region
has a total area of about 3,12 000 =q
k m.. of which Rajasthan desert forms
a part occupying 63 per cent of the
above total area ‘The Investigations
carried out so far have not estahlish-
ed the expansion of Rajasthan desert

by and (¢) Do not arise
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Sagar Factory at Eamalapur, (Mysore
State)

3048. shri 8. A, Apdi: Will the
Minister of Food and Agricultare be
pleased to state:

(a) whether the Mysore Govern-
ment have been recommending for
the grant of a licence to a sugar fac-
tory at Kamalapur, District Bellary,
Mysore State since 1961 to-date;

(b) it s0, at what stage the matter
stands at present; and

(¢) the reasons for the delay in
according sanction?

The Minisier of Stale tn the Miniy-
try of Foed, Agriculture, Community
Development and Cecperntion (Shrl
Annasukid Shinde): (a) Yes, Sir.

(b) and {¢). The examingtion of
the applicstion revealed =ome doubts
about the availabi'ity of cane in ade-
Quate quantities, However on receipt
of representations, the matter was heid
over for re-examinstion which will be
taken Up as soom as it is decided to
loense mote sugsr factories.

208 (Al) L8D-3.

Ration Quots to Western Raliway
Catering Department

3047. Shri Mannbhai Patil:
Bhri 8. A, Ag:ai:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whe'her any ration quota is
allotted to the Western Railway
Catering Department at Delhi for the

travellers on Frontier M=ail towards
Bombay;

(b) if so, the details of quota al-
lotted:; and

(c) if not, the reasons therefor?

The Minister of State in the Minks-
try of Pood, Agriculture, Community

Development snd Cooperation (Shrf
Annasahib Shinde): (a) No, Sir.

(b) and (c). As some Quota had
already been allotted by the Mahs-
rashtra Government, the railway
authorities were requested by the
Delhi Administration to clarify the
position by personal discussions which
they have not done,

Rice Mills from Japan

$048. Shri Vireadra Kumar Shah:
Shri 8. K Tapuriah:

Will the Minister of Food and
Agriculture be pleased to state:

(a)} whether ariginally not more
than 3ix rice mills were proposed to
be imported from Japan during this
year to augment the supply of indi-
genoutly produced units, but it has
now been decided to import 34 rice
mills;

(b) if so, in what circumstances the
original decision has been revised;

(¢) the names of the Indian rice-
mills menufacturers and their total
production capacity per year?

The Minister of State In the Mink-
try of Food, Agrimltare, Commmnity
Development and Cosperation (Shrl
Ansasahid Shinde): (a) and (b). 9ix
rice mills wers imported from West
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Germany and Japan fer purposes of
evaluation of outturea and working
etc. Subsequently the funds made
available under the fifth yen credit
were utilised for the import of 5 com-
poeite rice mil s and basic components
for 19 units along with spare parts to
be set up by the Food Corporation of
Indis as a part of the programme for
mbdbdern rice mills, There was no Ques-
::. of revision of the original deci-

(c) At present there are 8 manufac-
turers borne on the list of Directorate
General of Technical Development
engaged in the manufacture of con-
wventional rice mill machinery. These
are as follows.

(1) M/S Madras Standard FEngg.
Waorks Madras-32.

(2) M/S. Modem Engg. & Mould-
mg Co.. Ahmedabad-2.

(3) M/S G. G. Dandekar Machine
Works Bhiwandi (Dt Thana).

(4) M/S. Bose Brothers, Howrsh.

(5) M/S. S, M. Chopra & Sons,
Calcutta.

(6) M/S. Swastik Pngg. Mfg. Co.
Pvt. Ltd. Baroda.

(7) M/S Behere Industrial Works,
Thana

(8) M/S S. C Dass & Co, (P)
Ltd. Howrah.

The reported production of equip-
ments including spare parts for 1961
was Rs. 30 lakhs, 1962—Rs 34 ‘akhs,
18963—Rs. 35 lakhs 1964—37 lakhs,
1965--Rs 38 lakhs and 1968—Rs. 48
lakhs. Besides these there are a few
firms in the small scale sector as well,
manufacturing conventional equip-
ment and spare parts A few manu-
facturers have been licensed for the
manufacture of modemn rice milling
eguipments in the country.

Frice of Sugar in Earopean Common
Market

349, Bhri Jystirmwy Basu:
Shri K. Haider:
Shri Bhagaban Das:

Written Auswers JUNE 20, 1967
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Bhri K. Ramani;
Bhri C. K. Chakrapani;
Biri B. K. Naytnar:
Will the Minister of Food and

Agriculture be pleased to state:

(a) the price fixed for sugar in the
European Common Maket;

{b) the price at which UK s
Prgcuring sugar from India st present;
an

(c) the price st which Governmens
are selling sugar to USA?

The Minister of State im the Minde-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Annagabhed Shinde): (a) This informa-
tion is not available.

(b) Under the Commonwealthy
Sugar Agreement, the UK Govern-
ment guarantees to buy only the
Negotiated Price Quota of 25,000 tons.
Its price for 1967 is £ 47-10-0 per rom,
96 basis In 1967, a further quantity
of about 53,000 tonnes will also be
exporteq to UK. at the international
price plus Commonwealth preference.

(¢c) Sale for export to the USA.
has been made on price fixing basis
linked to spot quotations of Contract
No 10 of the New York Coffee andl
Sugar Exchange Inc, New York. The
price will be known at the end of the
pricing period in October 19687,

Mechanised Agricultural Farms

3850. Shri Jyolinmmey Basu:
Shri X. Haldar:
Shri Bagubapn Das:
Shri K. Ramnani:

Shri C. K. Chakrapani:
Shri E. K, Nayanar:

Wi'l the Minister of Food and Agri-
cuiture be pleased to state:

(a) the number of big mechanised
agricultura! farms In the country; sod

(b) how many of them are in Wesk
Bengal?

The Minister of Stats In the Minke-
try of Foeod, Agricuiture, Communily
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Dovelopuavat and Cvoperstien (Shri
Ansmsahid Shinde): (a) end (b). The

Government of India have so far set
up three large scale mechanised seed
farms—two in Rajasthan (at Surat-
garh and Jetsar) and one in Orissa
(in the foreshore periphery areas of
the Hirakud Reservoir).

Wastage of Sugar in Dergaon Coopers-
tive Bugar Mill in Awsam

3051. Shri B. N, Shastri: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that more
than ten thousand quintals of sugar
produced in Dergaon Co-operative
Sugar Mill in Assam have turned
liquid for want of release order from
this Ministry;

(b) if so, the reasons therefor; and

(¢) the exact quantity of sugar of
the above mill which was allowed to
go waste?

The Minister of State in the Minis-
try of Food, Agriculture, Cocnmunity
Development and Cooperation (8hri
Amvasahed Shinde): (a) to (¢). The
Government have no information re-
garding any quantity of sugar produc-
ed in Dergaon Cooperative Sugar Mill
in Assam having turned liquid. Due
share of this factory is being relessed
every month.

Poihi-Gashatl Alr Bervices

3052. Bhhr} B. N. Shastri: Will the
Minister of Tourism and Civil Avis-
them be pleased to state:

(a) whether Government propose
to introduce a direct flight from Delhi
to Gauhati in view of the transport
bottleneck in Assam; and

(b) whether a representation to the
offect hay been received by Gowv:n-
mant?

Ths MWinister of Tourkem ang Civil
Avistien (Dz. Karya Singh): (a) and
(b). There is no proposal for operatl-

ing a direct air service between Deihi

and Gauhati, No representation in
this regarq has been received

Freight for Foog Imports

3053, Shri Bedabrata Barua:
Shri B. N. Bhastri:
Shri ¥. A. Prasad:
Shri Ebrahim Sualaiman Sait:

Will the Minister of Transport asd
Shipping be pleased to state:

(a) the total amount of Iireight
charges paid in foreign exchange for
imports of foodgrains and Jther
goods, separately during 1985-68 and
1968-67; ang

(b) the likely expenditure to be
incurred during 1967-887

The Minister of Transpert and Bhip-
ping (Dr. V, K. R V. Ras): (a) and
Information is being collected and
will be jaid on the Table of the House,

Unloading of Foodgraing for West
Bengal at Visskhapatnam

3834. Shri Bedabrata Barea: Will

the Minister of Feod ang Agricultwre
be pleased to state:

(a) whether the shipments of joud-
grains for West Bengal are st prescnt
being unloadeg at Visakhapatnam;

(b) if g0, the reasons for not unloa-
ding them at Calcutta Port itself; and

(c) whether Government have con-
sidered the feasidbility of ytilising the
Paradeep Port for unloading the food-
grains instead of at Visakhspainam?

The Minister of State in the Minds-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Annasshed Shinde): (a) and (b).
The allotment of importeq foodg-ains
to West Bengal are generally made
from imports at Calcutta port. Food-
grain vessels meant for Calcutta port
are, however, required to lighten af
Visakhapatnam or Madras ports
before proceeding to Calcutta becauss
of the limited graught in the rivesd
Hoogniy.
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(&) Paradeep port is at present pri-
marily suitable for loading of iron ore
vessels. Government are, however,
considering the possibility »f bring-
ing into this port one or two food-
grain vessels, with a view to relieve
the strain on Madras or Visakhapatnam
ports, for purposes of lightening of
the vessels which will ultimately dis-
charge at the Calcutta port. The
berthing and other facilities at the
Paradeep port, the however, at
present such as not to permit inten-
sive utilisation of this port for handl-
ing of foodgrain vessels.

Biack-Marketing of Tickeis for Inter-
State Roadways at Delhi

3055. Shri Bedabrata Barua: Will
the Minister of Transport and Ship-
ping be pleased to siate:

(a) whether Government are aware
that tickets for th> Inter-State Road-
ways buses starting from Delhi are
being sold in black market; and

(b) it g0, the steps taken in the
matter?

The Minister of Traasport and Ship-
ping (Dr. V. K. R. V. Rao): (a) Com-
plaints have been received by the
Transport Department, Delhi, about
alleged  blackmarketing in  the
sale of tickets at the UP. Roadways
counters at the Inter-State Bus Ter-
minus in Delhi.

(b) The matter has been reported
to the Government of Uttar Pradesh
by the Delhi Administration ‘or ne-

cessary action,

Recommendation of ‘Laj Committer’
and ‘Shanker Team’ for purchass of
New Alreraft for LAC.

3054, Shri George Fermandes:
Shri J. H. Patel:
Bhri Madho Limaye:

Will the Minister of Touriem and
Oivil Aviation be pleased to state:

. (a) whether Government have con-
sidered the reports of the ‘Shanker

Written Awswers JUNR 20, 1987

Written Answers (3T |
Team' and the Tal Commities’ on
the purchase of new aircraft by the
Indian Alrlines Corporation;

(b) whether there i any basle
contradictions in the two reports; and

(c) when Government are likely
to take a decision on the two reports?

The Minister of Tourism and Civil
Aviation (Dr. Earan Singb): (a) to
(c). A Tcam of three Officers of the
Indian Airlines Corporation was
sent abroad by the Corporation to
make an gssessment of the actual op-
eration of BAC 111, DC-.9-10 which
were then flying, and g genera] asses-
sment of DC-89-30, Boeing 787 and
Caravelle 10 R, as possible replace-
ment for Viscounts. The Team did not
include any officer of the name of
Shanker. On the basis of the report
of this Team, the IAC recommended
that a  particular type of aucraft
should be purchased to replace the
Viscounts. While considering this
recommendation, Government thought
it appropriate to appoint ¢ Committee
under the chairmanship of Air Mar-
shal P. C. Lal, inter glia “to advise on
the best arrangement for the replace-
ment of the Viscount Fleet of IAC,
taking into account the eventual re-
placement of Caravelle and having re-
gard 1o the economics of standardiss-
tion to the extent that may be feasible
in the near future or later.” There is
no question of any basic tontradiction
in the reports of the two bodies. The
first body proceeded on the sssumption
that the Viscounts would have to be
replaced and explored the posaibdility
of a suitable aircraft to take its
place, while the second, as mentioned
above, was asked to advisg on the
best arrangement for the replacement
of the Viscounts, and wes, therefore,
not precluded from when
the Viscount Fleet needsd to be re-
placed.
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Pectilizser Crodit Commitice

$057. Shri Virendrakumar Shah:
#hri B8, K. Tapuriah:

Will the Minister of Food and Agri-
ouljture be pleased to state:

(a) whether Government have ap-
pointed a Fertilizer Credit Commiitee
headeg by Bhri B. Venkatappiah;

(b) if so, its terms of reference; and

(¢) the circumstances Pprompting
constitution of the Committee?

The Minister of Biate in the Minis-
try of Food, Agricuiture, Oommunity

PDevelopment and Cooperation (Shri
Axzasahib Shinde): (a) No, Sir.

(b) and (c). Dc not arise,

Margin of Proft in Sugar Mills

3858, Shri Sradbakar Supakar: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the margin of profit
of the sugar mills in cooperative sec-
tor is usually higher than that of the
sugar mills in the private sector; and

(b} if so, the reasons therefor®

The Minister of State in the Minie-
iry of Foed, Agricultare, Community
Development and Coeperation (Shri
M. 8. Gurupadaswamy): (a) No, Sir.
A uniform margin of 12 per cent on
sspital employved 13 taken into account
while fixing sugar prices and no dis-
tinction is made between the coopers-
tive sugar mills and private mills.

{d) Does not arise.

Supply of Foedgrains te Maniper

3069. Sari M. Meghachandra: Will
the Minister of Feed and Agriculture

be plessed to state:

(a) the quantity of foodgrains
which the Central Government are
upplying to the Government of Mani-
pur at the Centrsi Government’s issue
price during the curteot year; and

(b) the Central Government’'s issue
price of foodgrains both of rice and
wheat?

The Minister of State in the Minis-
try of Food, Agricalture, Community
Development and Cooperation (Shri
Anpasaheb Shinde): (a) The Govern-
ment of India have so far allotted 4,000
tonnes of wheat and 1,300 tonnes of
rice during the year 1967.

(b)

Issue price
Rice: per quintal
Coarse ‘ Rs. 7200
Medium 8400
Fine Rs. 9300
Superfine Il Rs, 100-00
Superfine 1 Rs. 11000
Wheat: Rs. 5500
el fwv
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Sale of Tractors by Feed Motor
Company

206!, Shri Narendra Slugh Mahida:
8Shri N, K. Sanghi:
Shri Ramachandra Ulaka:
Shri H. D. Tulsidas:
Shri Shankarrao Mane:
Shri Ebraham Sulaiman Sait:
Shri R. Barua:

Wil the Minister of Food and Agri-
oultare be pleased to state.

(a) whether the Ford Motor Com-
peany has offered to sell 75,000 tractors
to India on a rupee payment basis;
and

(b) 1if so, whether Government have
accepted the offer and the details
therenf?

The Minister of State in the Minks-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Anpasahib Shinde): (a) No such offer
has been received

(b) Does not anse

Remmoval of Braan {rom Wheat for
preparation of Bread

3062. S8hri Yajnik: Will the Minister
of Feed and Agriculiare be pleased
to state

(a) whether Government are aware
that the removal of bran from whole
whest {0 prepare white bread reduces
its nutntive value and renders it detri-
mental to the health of its consumers,
and

(b) whether Government have
directed that bran should not be
removed from wheat and only brown
fiour should be s0ld whenever it is
necessary to sell flour at controlled

shops®

JUNE 20, 1047 Written Anestoers
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Annasahid Shinde): (a) Bome bran
has to be removed from whest to
make the resultant product acceptable
to the humap system. But it is trus
that the degree of extraction of bran
etc. which is done ;n producing fines
out of which white bread is made does
restit in a reduction of the nutritive
value but does not render the pro-
duct detrimental to health

(b) No, Sir

Sale of Rice

3043, Shri Yajnik: Will the Minister

of Fool and Agriculture be pleased
to state

(a) whether whole or polished rice
1s s0ld at the Government controlled

shops in the centrally administersd
and State areas, and

(b) whether Government have
issued any directions to all areas to
sell only whole and not polished rice
to preserve its nutritive value for the
benefit of its consumers?

The Minister of State in the Minis-
try of Food, Agricuiture, Community
Development and Coeperation (Shri
Annasbib Shinde): (a) and (b). The
degree of polish in rice varles from
State to State according to the condi-
tions in a State or Union Territory.
But the degree of polish has been
statutorily fixed between 3 and 4 per
cent State Governments and Union
Territories concerned have been
requested to enforce this statutory
condition

Ald for Hotel Industry

3064. Shri D, C. Sharmaa: Will the
Minister of Tourlsm and Civil Avia-
tion be pleased to state

(a) whether the Federation of
Hotels and Restaurant Association of
India bhave urged Government for
more aid to enable the hotel industry
to cater to the growing tourist traffic
among other demands made by them;

(b) if so, the resction of Gowern-
ment thereto; and
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(c) the steps taken or proposed to
e taken in the matier?

Th¢ Minister of Touriem anéd Civil
;ﬁ-mmmn (a) Yes,

(b) and (c). On the recommends-
tion of a Working Group, on which
ihe Federation of Hotels and Restau-
rants was also represented, the pro-
dlems facing tourist industry in
general and the hotel industry jn
particular have been considered by
Government. Certain proposals for
the promotion of the tourist industry,
and ja particular of the hotel indus-
try, have been included in the Budget
Zor 1967-88 which is now before the
House. In addition, Government pro-
pose to create a separate fund from
which loans will be advanced to the
Bote] industiry.

Prawing of Ration from more than ene
ARD. in the Capital

3065. Bhr{ Ram Charan: Wil] the
Minister of Food and Agriculture be

pleased to refer to the reply given
to Unstarred Question No. 77 on the
28th March, 1967 and state:

(s) whether any prosecution has
since been launched against the person
eoncerned for drawing rations from
more than one ARD,; and

(b) if not, the reasons for the delay
when a prima facie case has already
been established against him?

The Minfater of State In the Minis-
try of Pood, Agricultare, Commaunity
Developmeat and Cooperation (Shri
Ammashald Shinde): (a) A case has
been registered with the police,

(b) Does not arise

Agricultural Resoarch Projects Ia
Madkya Pradesh

3064. Shri Nitiraj Singh Chaadhary:
Wil the Minister of Feod and Agri-
ouitare De pleased to state:

'(a) the number of central agricul-
tural ressarch projects in progres in
Madhys Pradesh;

(d) the total amount spent on them
50 far and the amount proposed to be
spant in the next two years; and

(c) the name of places where
located?

The Minister of State In the Minfs-

Annasahid Shinde): (a) to (¢).
requisite information is being collected
and will be laid on the Table of the
Lok Sabha in due course.

Centiral Warehouses in MP.

3067. Shri Nitiraj Singh Chaudhary:
Will the Minister of Food and Agri-
cultare be pleased to state:

(a) the number of central ware-
houses 1n Madhya Pradesh with their
capacities;

{b) the names of piaces of their
location;

(c) whether they are being used to
their {ull capacity; and

{d) if not the extent to which used?

The Minister of State in the Mints-
try of Foeod, Agricuiiure, Commmmity
Deveiopmont and Cooperation (Shri
Annasahid Shinde): (a) and (b). The
Central Warehousing Corporation has
warehouses at six centres in Madhya
Pradesh. Their location and capaci-
ties are given below:

Capacity
Centre in
tonnes
t. Indare 4749
3 & >
4. Raipur 53:32
a Bhopal . 2,502
TotaL 21,728

(c) and (d). Immediately after the
Kharif and the Rabi harvests the
warehouses are generally full for
about zsix months. The average occup-
ancy during the last twelve months
has been 83 per cemt.



6185 Ki of
Development of Horticulture and
Animal Husbandry in Madhya Pradesh

3088. Bhri Nitira} Singh Chaudhary:
Will the Minister of Food and Agri-
eilture be pleased to state:

(a) whether any assistance is pro-
poszed to be given to Madhya Pradesh
during 1967-68 for the develcpment of
(1) horticulture (ii) animal husbandry,
(ili) dairy farming, (iv) Grow More
Food campaign and (v) fisheries;

(b) if 3o, the extent thereof, sepa-
rately for each category; and

(c) {f not, the reasons therefor?

The Minister of State in the Minis-
try ef Food, Agriculture, Community
Development and Cooperatiom (Shri
Annasabib Shinde): (a) to (¢). The
eelling for the Central assistance for
agricultural schemes in Madhya Pra-
dezh during 1967-68 has not been
finalised so far.

1213 hra.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REFORTED XILLING AND KIDNAPPING OF
GOVERNMENT OFFICIALS BY ARMED
Mrzo Rezxis v AyaL Toww

oft ey Fog yaoam (fww)
wfy wrm R, f gfeeay
oe agm & Frafafay fogm ¥ O
madg a7 WAt 71 oo Frarar swen
§ WA won 2 frag @A w
oy ¥¥Rg & —

UTAA AT q ARy Wy
fafgdy  gro svErQ
ufgfrsy Y zear ®x7
AT TAET GYYIN &R
T AuThT o

The Minister of Home Affaira (Shri
Y. B. Chavan): Mr. Speaker, Sir,

atcording to information availadble
with the Government, on the night of
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the 18th June 13 persons were kid-
napped by Mizo hostiles in different
batches from some areas of Aljal town,
The Security Forces forced on et
counter with a gang of hostiles. In
the exchange of fire, one hostile and
one kidnapped person namely, Lalrin-
mawia, Superintendent of Industries,
were killed One Mizo hostile was
captured in the encounter. Three of
the kidnapped persons were alseo
recovered, Another among the kid-
napped was released by the hostiles
on 17th June. Twenty.nine M.N.F.
suspecis have been apprehended in
this connection. The operations dy
the security personnel are continuing
and further details are awaited.

off qwea fag gram: W W
g3iy # N faifear & w1 o
wea WY wra go §, afk wxgm g
N AfFw mE T g oo 2 Am
fa fanfegt Bt gfqm gont «
T &%, @ oy & a3 6k
sty ¥ §7

Shri ¥. B. Chavan: On many occa-
sions I have given this information
that they are getting some of these
weapons from Pskistan., We have
raised this question with Pakistan but
Pakistan has always repudiated that.

wt forgor el (v
wegw WEN wied wiegs & § gt
A Agg wA-1 I g v G ag-
frqt ¥ o fa et rqra € W ATRY ATEIC
¥ g dagT ¢ QT fwAd Te w
¥ wtyerd @ W F wrer fad-
fem =1 gz e afwmw dA § 2

Shri Y. B. Chavan: A3 s matter of
fact, in some of the southern aress,
particularly in the rural areas, some-
times they get mors active. It is oot
that they have captured or occupied
under their permanent control any
particular area as such. Their tactic
is to come, hit and run, Sometimes
they leave Mizo territory and go to
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Pakistan Our information is that the

special training centre is outside the
Mizo area.

oft age fafvrr ave (M)
W g Ao oft ug wrdw fw fox
ghdd=y sl g Wt mi g, 3 &
ot wm st 7 afz & A .
WY ug war @%a & w9 & qF

ger &t o ft fE prh gmr A
ety ?

Shri Y. B. Chavan: This is a very
good question because we have to find
out what exactly is the purpose
behind it. I think it appears that
.they want to demoralise the district
council officers there, because the
officers who are kidnapped, most of
them, they are in one way or other
connected with the district council
Their main purpose was to demoralise
the Government officers there. Natu-
raily, there was no intimation of the
killing before. 1f so, naturally, we
would have taken some precautions.
But we did suspect that some unlawful
activity {s being undertaken. That is
why we bhave been able to force an
encounter with them immediately
after the kidnapping.

Shri Nath Pal (Rajapur): If you had
anticipated it, why did you not fore-
stall it*

@ Tl vy woewWs  (wEE)
werw mey, & oy aawer ¢ fe seey
Y wfre 1 oaw ar fefew
w1 vt b o ¥ vy ax wEAr
gt ot A fefaw ret o7 gl
T T (W avew vt wwrer A R b age
w g fawfedt w1 o g
freon @ fe o & v & = o
wrer werwn g wrfge, 39 awm
foy & e 3, T\ 3P,
oy ok 3T W ArTa g, SOETQR
ae W T § A R g
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grrer i & T gardy fewr i ot
A gy AT ) W ea
oz fY wrew® gy & e gurdy g
N ANfemy o gl s A -
gal & wroor gwTe aEi g Ay dfew
o g &, a1 WA saifaa § e
sifger W gas AT ¥ afz gy
1 T g¥F 9T @ N MR
df7w oM & d3FT T @ & A I
g oY AfY awr fegy wran, I eHAT
qear ¢ % T g« ¥4 AT § IS
WX gHIT T 616 7 ¢

Shri Y. B. Chavan: | think the hon.
Member is very unfair 1o the security
forces there. He has not understood
the nature of the problem. That is
my fear. It is not as if the kidnap-
pers come from outside the area
Somelimes they come and mix with
the people, stay with the people and
they are there for some time. That
18 the difficuity. Really speaking, we
can pursue them or take up follow
up aciion only after such things have
happenei. There is no compamson
with Kohima. He is mixing up the
situation in Kohuma with that in Aijal,

N awrRar /0 (Fafeas
w1 At AHTT AR TATA XY F AT
fFdaredt T ¢ f& AW
afeat #1 gr frar rm, @ awt
1 wegw  wfer fran (g &
sy Ry afz g A wra Afaw
o Rt e S

Shri Y. B. Chavan: My information
is that they are still alive. We have
also information as to where they are.
1 cannot disciose that, We are cer-
tainly following up this matter.

ot tigww  qaw (fgEre) o e
iy gt oy TR @ w9 e
fe qdt g¥emy aga Wt 3T § wan
git o fonelt wo gt} ?
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Shri Y. B. Chavan: Such type of
incidents are happening in Mizo Hills
for some time.

Shri K. P. Singh Deo (Dhenkanal):
In view of the close proximity of
Aijal to the Pakistani border and such
daring raids by the armed hostilea on
the Brigade Headquarters of the secu-
rity forces, is the Government aware
that there is a sense of ingecurity
among the Miso officials in Afjal
town?

Shri Y. B. Chavan: We have taken
necessary precautions in this matter,

but, I think, this type of a thing is
possibly inherent in the situation. 1
think, we will have to face such situa-

tions often.

Shri 8. K. Tapuriah (Pali): In view
of the increased tension between IRdia
and China as also the increase in the
number of such lawless activities in
the Mizp areas, does the Government
anticipate a larger flare up of violence
as is anticipated by larger sections of
people in this country”

Shri Y. B. Chavan: 1 think, the hon.
Member is unnecessarily increasing
the canvas of the question. We are
discussi 1\g the Mizo thing and [ dc¢
not think there is any connection bet-
ween these two things. 1 expect that
the Mizos will tertainly intensify their
activities now.

wEXT, TH € GG W
W uw s@F O o afeRra w®
FFT X[ WG wC Y T WD
awt ¥ T ¥ W A 97 fawe
feard fe ot 7 foa & o
TR AP FOT WAN AP F
oz gft Y5 fegfy dor gt avlt §
fs farit 1 wdon o7 orfaeTa & aTw
fam £7 gwAT $OM gETO W IAY
qfrem ¥1 T § w1 AEA
ar Y ag A IwT qFf W qwre §
18 w1 9T ¥ W FreAar §—awe
TETE (R TWME 97 sry-arfesmy
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o s ¥ o ferfr W SEw @
et o Jawt gerest w3t & fa
woeTe w1 M e oy g ?

Shri ¥. B. Chavan: This question is
ou:side the scope of the Home Minis-
try but even then I would like to say
that these situations are constantly
under the review of Government,
assessment are made from day to day
and, I think, the Government of Indie
is in a position to face any situation
of this type.

To Ty woitgT Wifgav . (¥Wh)
werw AEET, oy N § w9 ¥ g
fatre an g wrw & 25 far g &
A fanqwfafan & are &% avrw qor
. 9w W g W Sywr @ wwifs
g T gEre 40 fawmg AT v WA
T IA XY & ARy g X yurw
fagr fe 26 ot &1 ag cfaar ggay
Faf Aol g gran a Gy € 9
Taftrar ey arfe g feufa g
fawqrfasre wg 3314 Ff W, Q9
® ¢ a1 § w foagr mar fir o9 QA
N ¥ g8 wT% 3915 v fom wwar
% gy cfaay ot @ 7 38 w1 wg v
P TR A rmAfra ¥ awx ¥ fyg
W JA A qRT A1 &7 QN
ary four  ardi ot gurt aarer qw
Fen? gy AT wm AT @
ferqafefagr & gart 40 wrefug)
* oA ¥ gro S agl ¥ gy ANt
Xt & AT7 ¥ QU g% A7 fedw g
A TXQI AR F FI I I
& a v § Agt M dav w7 of & wen
LUy

$190

Mr. Speaker: ] will look into it, but
about this you can put some gquestion.

¥To T wpltge Wfgar: oy I
sOx w0w qr wfrm @ v ¢ Ot
e At fawr
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I:.s.?r.:domm;lwm
look into

o T walgy wWiigwr : ¥ 3
warw ¢ fw €7 faxt fanifgat &) axx
A wry fagmt At w7 fa7 # W
] wwis RO wminw ox
ATy § wrae arwiz fe fax R 17-18
EXTT XA A 7, XY KW F qA g
fed a1a §, wmd & fedar & fggerra
¥ N fasr & gaq qfaw 3 3T 9
q&¥ o faar g1 3fex f67 &1 74 7
ME ZEAGT A & IY 627 AR 77 g9
o A B qeer At A w2 g
feq wrg wma wm ey § f 7
&~ faxtfeay o, faut sat § &g g7
g¢ 0% § ag fa3wr qrzdr A7 g9
fanfzgi ® 77 7 d3 &R
t M ya W I AT iz QAT R
g IR 3 & A 7 wdo I W Ow
a g3 WY 7 sy oFPA R WX g
€AY 7 FarA 5a1 ¥ fo wdy dar Ay
afr g fe mrequafedy &1 Qe 7 a9
€fay 2Nt Wy we 7 g
& WX §T CAATH ® 7T I QAR
oy g T YT Aangadt AT &
qret & Nx & f9qd o 1 @} § wifs
g% ate N fM e qtcgrs N
Furdw St aee ¥ wifaw w7 @ 8
fx o8 § 7% www T ¥ arg Qi

@0 ATE Iy AT g WY
vwfewm wtfww sx 72 f5 qom
ey ar AT W 7y &1 femgw AW
awre 338 § fx7 &1 fw urg ag@nh
®W gz A & 3w fewaned

Shri Y. B. Chavan: About this parti-
cular incident to which he made a
mantion, I have no information now.
1 have not got information at the
present moment, But some Question
came from Lok Sabha Secretariat and
we have sent information to Lok
Sabha Seeretariat. This much infor-

by Misgs (C.A)

msa.ion I have got on this point. I
cannot answer that Qquestion now
because the information has been sent
to Lok Sabba Secretariat.

o U wAagIWifgar. Q@
wrE AEY gaT e 8 ot 937 g7 A

ot down Tw wegw & § g
&g fo ag A 40 T &A@ 9T
q/TC 14 &7 avan a1 N faqwt fr
RIAAG FgFT 3 gt fzu1 a? qra 44
e it Iy s gfar ar
af®3 16 way gzfvge ¢ 1 aw
Txta wrat g1 gy fafawed & 9
gw 3 16 awr gezivee w1 gfaar
W 2 ¢ faw g § q@ wefy arx
A

About the other matter that the hon
Member mentioned in his speech now,
I have not got information about it
now. If he gives some details aboat
it or I can, certainly, go through the
proceedings to which he made a men-
tion, 1 can find out the facts. 1 have
no information now.

¥o Tm wxigy  fgar . wwwey
wERRY, g 3% w9 J4 Hww
A TSN {4 qa € U g @
symfegraQA AT & ae &
cfasT T %2

4 A€ A # i e g
w1 FH ¢ qw ag At A Ew g g fw
% 7 ®) qgX ¥ T e J397 faa@w
¥ fx A7 gE FATE § WY W W7
awrw frwar ¥T 3 Ifadm IR
tfoet ey wige Afe 3§ @
A I TR w1 A W
ag 3 Tt ¢ 9% wsyw [P,
guowsm I g fe o &
ey & weft aTy A g A afygw
qow 51 I et | e W v
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Iq ¥ IS0 qr Iq N #1% TR G
¢ afr wE AR aeT Wi aw s
Q. ..
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Shri ¥. B. Chavan: Your main ques-
tion was gbout other weapons....

Lo T AR Aifgat . @&y
WIHIE & 17-18 gNT AT F ank &
qOT 97 . .

off Ty T 39§ &1¢
¥ gfear gy 3

o T wATT Afg.” © g
gfaar gy o3r 1 7 3 % f=o
#2 arfemr & £IATT A w0
iz

N oaER T AW ;. 9% ¥
wt Faw 2ar wifge

o TR AT Algm 7z oW
a<re g s 31 ar Tifga 5 aw Am
A & &M 9T A @R E
afex og gy zrrvgT A #0733
o qvg T7T 7 TR FT7 wfEw
g *7E ware G & WA wFIET,
aTe g7 zA freATgd €T @ At
w1 fzam su  wang  ofex
T ¥ . qW fymn g e,

Mz, Speaker: He has suid that he
has po information. Shri George
Fernandes.

Wt mH seedw (Fzai-riaw)
A9 IXT T &7 T A1 €T yvIM oY g
2fi i s s ir oy WY AT O
BT H AT ST X ATT X I AL gwrY
w% 91 $iAT PR U AT T @
W WA ST AT R TIr e AW A
YT ATAL T g T (A
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AT B WO TTE &
RE AT WEET & GTHA W w7 g
gt 9 gg fe o fady 3w mye
¥ ma 9 faq wpt v g7 WiT 9w
¥ T T WA HERQ, q¢ faAf
¥ 9FT JF § W g 12 wHRA
€ I3 F W X § A1 ey 3w fg
gt & W Y fedy feewm o A
farifegdi ®Y st 4 ? T d AL A
1% JwTh A apRT § e g ?
a0 9% g f& ot faxift agr ot
QY JAFT AAT H™H AT w0 wOE 4,
Afsaxfediagy ¥ Ra=T W
W1 ¥ IT® FT WOT AT 41, QAT W~
X Forar gr) wuv g Ara Ew
al AT ¥ w1 Wi A9 ¥ WO ar
fe xa fanifga: & ey R g wgT A
gTa ! T A 1o QHAU K 33(
FT AT AT R AT 23T I/ AT F WM
a7 X9 & gfgerf o mgr &
arfgd) & #16 gzz {w=T QL ¢

Shri ¥. B. Chavan: About the first
sgpect of the question,—1 will try to
agswer that first—it is true that there
wis & curfew that evening. It ja Quite

sible that those people who kid-
ndg:ped these officers did not come
trém outside, pozsibly they were lying
1n $he town itself for some time, it is
quile possible We have a suspicion
that some other people were helping
thewy. That is why 1 have said in my
statement that 2§ suspects have been
arrested

About the possibility of Lal Dinga's

bro! or brother-in-law, there wale
one or two cases of sscapes
from Silchar and other places, about

which there have been certain ques-
tlons in this hon. House. They were
involved in that. Nsturally when
these escapes took place, there was
either some sort of negligence or soms
sort of sabotage.
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@ oW dww Ty (TTaaE) ¢
& wrar wgat g 5 oA Ao fagrdy
g1 A YN ot a 97 d feft &
qre & wft 3% ek gl v s
§T ? ufx sTwm g At %At weane
feq nar s ag zfaare fpeemm &
€ ¢ ar fta & § a0 qiter wqar
wisgamen T §?

8bri Y. B. Chavan: I have answered
this question on some occasions here.
Even this time, certain weapons were
found. Some sten guns and some
ammunitions, etc., were found with
these people, but there are no marks
on these,

Shri Tridib Kumar Chaudhori (Ber-
hampur): Reference was just made
to security forces and our security
arrangements, The Miizo Hills are
being ground between two stones, the
foreign vested missionaries and com-
munist propagandists. So far as we
xnow, Mizo Hills have never been a
strong hold of communist movement
of any variety. So far as these activi-
ties of these Mizo hostiles are con-
cerned, are Government keeping a pro-
per watch over the planters and mis-
sionaries round about Mizo Hills in
Siichar and other places, so that they
may not have any laison with these
people? Otherwise, how can Govern-
mwent explain this? This thing is going
on for more than a year and they
cannot control it with all the power
of the Republic at their command!

Shri Y. B. Chavan: It is not merely
the power that helps in the matter.
1 have s2id before, which 1 would like
to repeat, that it is basically a politi-
cal problem. Certainly there is some
element in the people themseives
which is supporting this and we can-
not be forgetful of this particular tact.

not merely with military
thess things can be solved.
will have to get some

Again 1t is not
power that thess
Naturelly we will
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people’s organisation on our side and
convince the people ultimately.

Shri 8. C. Samanta (Tamluk): 1Is
it true that some of those Mizos who
have been arrested were in plain dreas
and had no arms with them?
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Shri Y. B. Chavan: No, Sir; some
arms were found with them,

8hri 8. N. Maiti (Midnapur): Has
the Government received any infor-
mation from the arrested Mizos re-
garding any of the plans about sabot-
age activities?

Shri ¥, B, Chavan: The arrested
people ase being interrogated. Possi-
bly we will get some information.

Shri A. K. Kiskn (Jhargram): We
have been hearing about the Mizo
trouble f:r quite a long time. May
1 know whether there is any concrete
proposal with the Home Ministry to
win over these hostile Mizos to our
side?

Sbri Y. B Chavan: It is not the
intention to start any negotiation with
those people who have started an
armed rebellion there. Naturally, we
are in touch with the leaders of the
Mizo Councils who are also the lead-

ers of the people and who are running
the district administration there.
ot fogmc www  (A™ar)
awt 7 A A qg=w e DA W
&1 TR o AR Fma R
arr(y § g WAy 1 faxia ey
qr f& o W AT qaeeT wag KT
ATQAT | RY ITH 7 09 R A qTAR
;f!maamm'ﬂﬂquaa?
Shri ¥. B, Chavan: As far as I can

see, there is no connection between
the two.

Shri R Baraa (Jorhat): This Mizo
trouble started some fifteen months
ago. Now and then, we hear the in-
troduction of Chinese interference
and Pakistani interference and what
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(Shri R. Barua)

not. But the broad fact rewmains that
the Government of indig have failed
to tackle the problem confined to a
certain district there with a limited
population, thus creating an impres-
sion that Government are not cap-
able of dealing with any rebellion of
this type: the result is that the en-
tire eastern region 1s being infected
with the rebellious mentality. May I
know whether some firm step will be
taken in this regard?

Shri Y. B. Chavan: [ think that re-
ally speaking, it is firmness which is
being discussed here We are firm
with them ang we shall have to con-
tinue to be irm with them. All these
problems are not solved overnight; I
think we shall have to be prepared to
stay with this problem for some time
to come.

&t dxem wwi (s
w7 T AT 4% TTATA AT gUT wor
fEe qva feYfgat & zra & o 7fqom
WY EIIAIARTI A R ”

o oW Tw W ;¥ &
yaw & 2 fam R

Shrimaati Shards Mukerjee (Ratns-
giri): May | know whether there is
any change m Goverrment policy or
whether Government policy is stil} to
entrust the security of this area en-
tirely to civilian authorities, and whe-
ther it is a fact that the military au-
thorites have Dbeen forbidden to
take action against actual or antici-
pated hostilities or public disorder?

Shri Y. B. Chavan: Naturally. it is
the civii authority which is function-
ing there, and the Army goes to the
aid of the civil authority; the deci-
gsion about which section of the se-
curity force should operate where is
taker. on the basis of the information
that they have thers. I do not think
that there is any difficulty in the way
of the military authorities function-
ing effectively it they want,
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Sig8

o gvo wyofavét  (wiavevior)
ot wrefn gt off & e fe ag
¥ vrEm TR § O (IR am
qEy ¥ T Ioar | fRT IR v e
ey wfy W 9 g ¥ W o ok
wdw ¥ % 3§ qfawr fodt & wiam
argar g v (q) v oAAT Y 7 ek
wroT fgew & Awi &1 a7 agT ® WY
¥ AN W are Ay e, W
(F1) a1 AT Ao W fireemy el
T Y I AT FS qAT e WY
I wAET wrent gf 7

o owawcy wgw - 5T wp
f¥ @ g x2 ¥ ®) §7 N &
o 34 (1 A waw i f g §
Figat £7 vF ) qorat fawm agr w3
wm Hv R, 3R ¥ awd ggy §v
1 gfees @ ot 0 o 3f wfed

w( # ferorw frg Wttt - (goine-
arz)  amn Aa § fafeaw wafédy
W od A Wt W @ R wlT ey
g wzt wifr egrfoa ag 21 A€ B
HA WP Tz XAEN f& \ml ag
fafem werfrh §1 ufowiv s &
g w7 7zt wifia sqriua WX ¥1 A
ﬁﬁ?

Shri Y. B. Chavan: | do not think
it will be wise 10 haye g sort of
martial law or military rule there,
That is not our purpose. As I smaid, we
forget that basically this is s poiltical
question and by merely handing
% over to the military authoritiea. it
{s not going to be solved usefully.

oft wworw witw (cfa foelY) -
yx A I ey g & Wy ) oy
ot & fafuw wof ¥ any wwy g
W T & faxiy W W@} £ oie 3w
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fagt ®y axerc qar AR Tk § 1 A
fadff &Y a7 X 1 XY FIOT T™ATAT
oy &, 9 a% fxar oty & a7 ag fxan
ey § f§ 7z awdifos ww § o
ey Troifaw g0 & & g fom s
T A A ay g § afz o
M7 & o faawz ¥ f& wman
faw <} & AwT H, frow ¥ Ay oy FAd
% oft & § a7 AT a7 v 57 T
Nfafeen wvaw § s 7 q29 W
q w7 i o wr afcfeafaat o o
§ = & sw qix afeea ¥ "W
xR e w71 g &7 f{@
ot g7 g7 & 1 am A fer e
T a2 %% &T & 7 srdfw
977 ¥, WW CART 7AW AR qW 2, W
weft nff v g §, wowT oo gE@
W+ oy gy @ feafy ah AT
8, TO B WY CIRT AT AT ILT
qrfeifqga ®ii ? € (§QATA 2
Y unqifedt s &1 gfema fofeaw
3% e ¥ fa2m ax g, A oxdy
f o1 ww I K, T AN %
feifrgm wrongar ane ¥, 53 @
A g WT AT ) Qar o’k TE Ag
qT CI®T wEEv qrfEa @ amt R
A I§¥ 9N F1 d4&ANe fyaar @
gAr 1 AW e & faw | gan
feqfa & w1 gz wfwr afi g f
TF £ AT H gAw & g €4 W
Ly iR o SO

Shri ¥. B. Chavan: The hon. Mem-
ber is makmg a mistake in his assess-
ment. Certainly, it is true that those
who are taking to aims will have to
be treated as rebels, but those who
are with us and want to function will
also have to be treated politically. It
I» not merely a question where some
section of the people having risen In
Tedellion, for that resson you
treat the entire people as rebels and
deal with them militarily. You can-
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not do that. That will be wrong.

1 quite agree that In the eastern
region, certainly there are some
problems like this. Therefore, we will
have to be very cautious in this mat-
ter and very wise in our treatment of
them. The reason is that before inde-
pendence, all through the pre-inde-
pendence period, these people were
kept completely outside the main-
stream of the politica) anq cultural
life of India. The Britishers com-
pletely kept them as exciuded areas.

o TR AT Afgar : 7 w3w
g

Bhri X¥. B. Chavan: Therefore, we
will have to be very careful in deal-
ing with them.

Shri Hem Barua (Mangaldai): Since
by now the diabolical hand of China
is all too evident from facts like (a)
Peking Radio encouraging the Mizo-
rebels against India through its broad-
cast of 29 May and supplying arms
and ammunition to the Mizo rebels,
and (b) the visit of the Chinese First
Secretary stationed in Delhj to Cal-
cutta when he gave encouragement
to the Mizo hostiles by indirect con-
tact with them, and since the Govern-
ment’s security operation wmeasures
have not yielded any resulis so far,
and since Government have failed to-
enlist the sympathy of the loyal
Mizos—which the Home Minister
wanted to do—may I know whether
Government propose to change this
attitude and go in for a political set-
tlement of the problem, although the
Home Minister. in reply te a question,
said that he is not ready to go in
for a political scttlement with a group
of rebels, in spite of the fact that
there is evidence of his having tried
to have a political settlement with the
group of rebels in Nagaland?

Shri Vasudevan Nair: Where is the
head and tail of the question?

8hri Y. B, Chavan: The problem o
the entire eastern region, particularly
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Azsam, is a problem full of difficul-
ties and complexities. As the hon.
Member is himsel? aware, we are
trying to hold discussions with the
representatives of Assam sometime
next month about the genera]l ques-
tion of Assam etc. which includes the
Mizo question.

Shri Hem Barua: I did not mean
that.
8S8hri Y. B. Chavan: When I come

to the basic qQuestion, he says he
doeg not mean it.

Shri Hem Baruia: I mean a political
zettlement with the Mizo rebels as he
is trying io0 have a political settlement
with the Naga rebels.

Shri Y. B. Chavan: I say it is not
the intention to negotiate with the
Mizp rebels,

S8bhri J. Ahmed (Dhubri): 1 under-
stand when this kidnapping was tak-
ing place, curfew was in force in the
town of Aijal During the curfew, I
suppaose our police were moving about
©n patroling duty. So how was it pos-
xible for these rebels to kidnap when
our police was constantly moving
about during the curfew hours? Se-
<ondly, I would like to know whether
our police were in collusion with
those kidnappers.

Sbrf Y. B. Chavan: | would like to
answer the latter part first, The police-
men were not in league with the peo-
ple. The difficulty of this area has to
be taken into account-—-hilly areas,
scattered population. When they kid-
nap people, they do not go to places
where people are making noises but
they quietly show the arms and take
the people away. That is how thery
do it.

Shri Hems Barua: They kidnapped
some people from the bazar ares
-also.
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&0
8hri Y. B. Chavan: The bazar area,
bazar

in the evening, is no longer
area.

S8hri D. C. Sharma (Gurdaspur):
The mizos have been called the miso
rebels; it is written s0 here. Now, the
rebellion requires same kind of jdeo-
logy. May ] know what their ideology
is and how the Government is golng
to counteract and change that ideo-
logy. Secondly, all rebels require
arms and the Government of India
has discovered arms without any
mark about their make. Has the
Government found that these arms
are being manufactured there. Third-
ly, the rebellion requires some kind
of money. May I know whether the
Government has found the source
from which the money for backing
this so-called rebellion comes?

Shri Y. B. Chavan: I do not know
whether they have got any ideology.
But the main cause with which they
organise these people iz that they
want Mizo as a sovereign state, out-
side the Indian Constitution. It 1is
their ideology, if you can call it an
ideology. They get arms from other
countries also; sometimes they wnake
raids on our own police stations and
collect arms. They compulsorily col-
lect money from the people. Besides
they' are getting money from foreigno
countries too.

shri D, C. Sharma: 1 asked whether
you do anything to counteract thelr
ideology. Are there any arms facto-
ries there?

Shri Y. B. Chavan: The arms facto-
ries are not within the mizo bills.
Nsturally, when 1 said it was a poli-
tical question, we will have to deal
with it as such. Those of the Misos
who are loyal to the Indian Unlon
will have to be strengthened and sup-
ported.

Shrimati Tarkeshwari Siaka
(Barh): Thehon. Minister replying
to a Question sald that thay might de
getting funds from outside, We have
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to consider the news that has appear-
ed in the newspapers. Pakistan has
been playing a very active role in the
entire area and the Chinese guerilla
forces have come to Pskistan for giv-
ing them training. They give strength
to the Mizos and some other tribals
of this area. In Pakistan that is going
on for months. May 1 know from the
hon. Minister whether he has any
plang to counteract that because all
these things happen as a plan for
guerilla warfare and guerilla tactics.
The hon. Minister now says that
there is only the civilian authority
which has taken charge of every
thing. The civilian authority is not
expected to know the techniques of
the guerilla activities. What does he
propose to do i;n order to see that
the entire area is prepared to meet
thig kind of guerilla tactics and to
reply to them effectively? Secondly,
he must realise fhat when they bring
money, they must be having some
kind of exchange where this money is
exchanged. Has he been able to locate
those spots where they get the money
exchanged because we cannot believe
that all their money can be go! from
the local people.

Shri X¥. B. Chavan: 1 wouid like to
explain to the hon. Member, because
she has raised many important points.
When I said that the civil authorities
function there, it does not mean that
the security forces are not function-
ing in guerilla tactics to meet the
guerilla tactics. When 1 mentioned
that the civil authorities are there, 1
said so because some Members here
asked, “Why not hand over this en-
tire area to the military? Martial law.”

We cannot function that way, but
certainly we have quite enough arm-
ed forcee also there who are meeting
this guerilly tactics, with guerilla
tactics as well. They are training
some local people also. But the major
tacticy of the MNF, the rebels, were
to collect funds out of terror from the
people, and try to instil into the peo-
ple themselves 5 fear complex, and
infiltrata from the other side. It was
thought better that they ashould be

‘e YT >
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concenirated in certain areas, There-
fore, this regrouping progranrme was
undertaken. It is exactly this, that hurt
the rebels very effectively, and that
is why they are intensifying their
activities, now to terrorise the people
who are In the administration and
the people who are loyal to the dis-
trict council organisation.

6204

Shri Bedabrata Barua (Kaliabor):
While one would welcome a political
solution to this problem, what  has
been resorted to at present under-
standably is a military and adminis-
trative solution, and it i1s necessary to
know the position: whether for poli-
tical reasons, this military and admi-
nistrative solution could be avoided
any way. I think the Government
should enquire about it. In that con-
text, the question of regrouping
arises; I mean the regrouping of vil-
lages; this 1s actually a part of an anti-
insurgent warfare or anti-insurgent
military action, and it has to be tackl-
ed that way. In the regrouping of
villages, may 1 know, for example,
whether the primary objective has
been achieved, namely, to starve out
the insurgents and to cut them off
from the supply of essential commo-
dities, and to keep away the Indian
currency from going into their poc-
kets? In Nagaland, 10,000 soldiers re-
quire Rs. } lakh every day, I am told.
We know how thst money goes 1o
them. Even from the government ex-
penditure, a share goes to the insur-
gents. It is this position that the Gov-
ernment has to prevent if the insur-
gent military action is to be brought
to a successful conclusion.

May. I therefore, know whether the
Government is actually taking such
measures to prevent ynoney from
going into their pocket? Pakistan or
Burma could not have supplied food
10 them. How is it possible that food
is taken from outside® Aijal is prae-
tically a blank in regarg to food: how
is food going to them?

Shri Y. B. Chavan: This regrouping
measure was the only method that
was thought possible and which might
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help the Government activities in
thig matter, because the people were
scattered in the sgmall villages, in an
isclated way, and in the hilly areas,
and naturally, when they had no se-
curity of their own lives and proper-
ties, these rebels used to go there
and compel them to part with their
funds, supplies, etc. By this regroup-
1ng method, we hope that we will deny
them these supplies—both finance and
essential supplies.

Shri Nath Pai: Mr. Chavan, the
Home Minister, in his statement today,
has created more questions than he
has answered. [t has raised new
doubts instead ot elimunating those
which we entertained before he rose.
The fact that the outrage was carried
on when curfew was in force shows
that the rebels have achieved new
strength and gained new confidence
because of Government's failure either
to subdue them or to pacify them.
When Mr. Chavan 1s asked, “Why are
yvou not firm?”, he answered: “Of
course they are our people; we cannot
use force.” But when it suits him, he
says they are after all rebels and we
have to use force. I do not know what
exactly is the method he has in mind
to subdue this rebellion, whether a
political solution or a military solu-
tion. But it is a fact that he has failed
in both. This is an important ques-
tion which has risen. He says it is not
possible to pacify them overnight. It
is 485 nights since the rebellion be-
gan. Certainly, it is a little more
than overnight. It is 485 days since
Mr. Nsnda first told this House that
there is a rebellion in the Mizoland.
It is not a short enough period. to
pacify these rebels who challenge the
authority of the Centre. Then, Mr.
Chavan says., “We anticipated this
attack and therefore we intercepted
them.” If you anticipated it, why @id
vou not forestall and prevent them?
They came and kidnapped and then
you followed it; with action; good:
but if you knew that they were com-
ing. when the curfew was in force,
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why did not your men sucteed in
forestalling, preventing, appsebending
them, before the outrage was car-
ried on? May I ask whether this ig'a
declaration of pessimism and failure
when he says, “We shall have to face
such incidents often. The Mizos will
intensify their struggle. We do not
know how long this will take,” What
are we to make out? I know, it is easy
for me to ask, how long will it take?
But the Home Minister owes it to the
country to explain this. Thisg is a
small area which 15 threatening to
defy the authority of the country.

How long are we to wait? 16 long
months are not encugh»
Shri ¥. B. Chavan: I wish I were

able to say that we will stop it to-
morrow. But I will be deceiving 'my-
self and the country. I know that 18
long months have passed. But he
must also realise at the same time
that for these 18 months, our security
force was working under difficult
conditions. We must have some app-
reciation for their work. We should
not merely say that 18 months have
passed, as if they are not doing any-
thing. The probiem is dificult. 1 do
not deny that, So far as the kid.
napping is concerned. pur intimation
was that they might start some sort
of action against these people. I am
sorry 1 will have to give out all the
plans in this matter. I do not mind it;
I want the country and the Parliament
to know about it. We had some inti-
mation that they would start this type
of activity against the loyal people.
Therefore, we had to lay an ambush
round about Aijal and important
towns. Jt is this method that helped
us to get into touch with them.

Some hon. Members rose—

Mr. Speaker: ! am sorry. I had to
go through all these 38 names and if
I add another 38 names now, it will
be tomorrow by the time we finish it.
Papers to be 1aid on the Table.
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ff o wew (wf) - FO gt
wie W § | &Y o Wy faaw 377
satagn fawr 41 aXx ¥ fafuz)
¥ oAt ¥ % I, A1 500 T
HETAT ¥ {ry o7 Y §E B, aa fw 3n
&1 ®yzr ¥19a 30,000 T &4 qz
TF AWI AT EFTA Y 1 MR x5 & a7
¥ wew fzd ¢, st i fifen vy
g AT AAY wPwa £1 o G0 qzv

WY far &, Fwa wree N w "
Ty At ¥ w18 vas ad fzar man @

Mr. Speaker: I know it is something
about Hyderabad 1 have disallowed
it. It is about some land dispute in
Hyderabad or Secunderabad. He can-
not raise it here.

st U WM f ¥q F 522
KEATE 1 UM HK TTEA FAT3E fE g
&1 f&q A7z €% t¥ay w17 |

Wt Arq o . WaAdE qIF7 um
q Ai-2%q AT 2 fx ravsr wifag
q7E IZTN AT

Mr. Speaker: There i1s no point of
order. He cannot bring 1t up like this.
Even if it is lmportant, whatever 1
have disallowed inside. you cannot
raise it here. He it a new member
and therefore, I heard him There 1s
no point of order,

8hri Hem Barua: May I seek some
information from you, Sir? Yesterday
you directed the External Affairs
Minister to make & comprehensive
statement on the Sino-Indian rela-
tions. At that time the statement of
the minister did not embrace the
question of the Chinese going in for
a hydrogen bomb. That iz yet to be
replied to by the minister concerned
or by Government.

Mr. Speakar: 1 think we are getting
another statement tomorrow at 5 P.M.
More details will be given then.
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Shri Nath Pai: You have admitted
the call atten:ion notice. Perhaps of
can be answered today.

Mr. Speaker: If the minister s
ready, I have no objection.

Shri Hem Barua: We have submut-
ted not only a call attention notice, but
also an adjournment ‘motion.

Mr. Speaker: I entirely agree with
you. The statement is fixed for to-
morrow. The minister can take it up
foday also it he is ready. But notice
must be given to the hon. members
on an important matter like that.

Shri Hem Barua: They should ad-
vance it

Mr. Speaker: They have noted the
feeling of the House and naturally
they will consider ;t.

Shri Hem Barua: 5 P.M. toporrow
will be too late.

Mr. Speaker: It has already ex-
ploded. There is nothing late or early.
I do not think by delaying it by 24
hours, anything will happen.

Srmr——

PAPERS LAID ON THE TABLE
Avuprr Rerort (COMMERCIAL), 1967

The Deputy Prime Minister and
Minister of Finance (Shri Morarj
Desai): 1 beg to lay on the Table a
copy of the Audit Report (Commer-
c1al). 1967, under article 15(1) o¢ the
Constitution. [Placed in Library. See
No. LT—711/67).

NOTIFICATIONS UNDER ESSENTIAL COM-
MODITTES ACT

The Minister of State in the Minis-
try of Food, Agricauiture, Community
Development and Cooperation (Shri
Annasabid Shinde): I beg to lay on
the Table a copy each of the follow-
ing Notifications under sub-section
(8) of section 3 of the Essential Com-
modities Act, 1968:—

(1) The Foodgrains Movement
Restrictions (Exemption of
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cerlified Seeds) Amendment
Order, 1967, published in
Notification No. G.S.R. B98 in
Gazette of India dated the
10th June, 1967.

The Foodgrains Movement
Restriction (Exemption to
Food Corporation of India)
Amendment Order, 1967, pub-
lished in Notification No.
GSR 899 in Gazette of
India dated the 10th June,
1967. ({Placed in Library. Sce
No. LT-710/67)

(2)

13 hrs.

W owq feed (g17) o W
wg=w, a7 fagz=s ¥ fs gam w1 ¥
Twreq &1 T4 yag A fao wy, Mfs
& ta a7 cgavqgr &1 WA IZMET ATEAT
¥ TE IAA gpAgt ava ¢ fE o
§ fFr#l aqIg W I I, MT 29
faaz Ay = & w@4 ) 1A AAG ) AR
mar ¥ safqw gw aw a w1 2 qF
w3 % 97 fa== a7 fag oz

Q& maAdlg wTem: gl g $if9g

Wt wq fed ot &% grar C
AW OWTTRAAT E 1 q TITR T T
T @A g7
Mr. Speaker: All right we shall ad-
Journ for lunch

1391 hrs.

The Lok Sabha then adjourned for
lunch till Fourteen of the Clock

The Lok Sabhq then reassembled after
lunch at Fourteen of the Clock

{Mz. DzruTY-SpEaxker in the Chair)

STATEMENT RE. ALLEGATION
AGAINST CERTAIN CENTRAL
MINISTERS

Mr. Deputy-Speaker: The Prime
Minister will now make 3 statement.
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ot wy fend  (R) . e
wgrT, AT waeqT ¥T AV § 1 AR
¥ q7 g8y qauy £ |

at WXy ouw  (QrRag)
w1 arew fafet £ @2 W/ &
whrere 70 2 7

it ny fem@ - & aft wo wT
g g fe o & v
wag™

Mr, Deputy-Speaker: Order, order,
Please keep quiet. Let her make the
statement. Have you any objection to
her making the statement? If 3o,
under what rule®

o we fmd 3Ty wERT

Shri Vikram Chand (Chamba?
1 11se on a point of order

Sar,

ot we fed & T A 2, ure
g F TR Tgwa ¥

Mr. Depaty-Speaker: 1  will  call
the hon Member later. Now, lct me
hear his point of order

o vy ferd & T o7 ¥
TITemR wERT | AaTerYnr & opdy
s & T 9T wel T 6rn, afeer
a0 oAt Fmn § fe o swa wlt
¥ W ¥ A o f arfr ¥ oAy
g wrh sfwar & fears w1 ¥,
o & fewe g o awwm
T & g W folr awt 97 3
af ® fam mur g7 IR g
g, 37 % femnfeers o1 wa gym

st wxdy aaw - fow faog % ?

oft vy foeed : fm & aw
o ¥ §.. ..
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oft el aww . @y ey
it §, wre wif qwd §

ot vy fored: sy WYy & & o
F A T QTP AT WA § AT
far m asi sz &

ot wrdw www Ay oy Ay
F oy T w7 owex £

st ww fem? ;| IqTeRW WERT,
agrA fear w2 372 & Sapm,
ufew oy 372 & wgx AR B wE
2. wife &3 a1 fmarfiawre o wemy
faar a1 o\ 3w 9T N weaw 3 Fkg
et @1, 3 WY v AT W @
T I AW QATY & | W T 372
€ w8, NI wE
fr ay fow fiw & w=rir qg o
27 & afg 372 ¥ wroga ¥ Y &,
A IWE wTAEE ¥ &G AR T AEN
wife & wt faefaere &1 9w
3ofeam fear w1 W I 9T wew
® 3r1 W foig fer gt @1, I
i soqwist & g W W
w1 sy & ardly b @@y v
a1 aww ¥ W forg fear g, T
g7 w At qfward ¢, ¥ quaw d, 30
& wodaAr g anft @ ey
A swyweq & g e gy, wife
T w1 ¥ WA 97 Ay ward §
q xram QR feT 3n @ e e

ar .

Shri Randbir S8iagh (Rohtak): BSur,
on a point of order. Why should you
allow him to shout and bully like
4his? This is not the way in which...

' ot wy fomd : ficr WO & @=T,
Tow foraw & s ?

. Mz, Deputy-Speaker: 1 have listen-
@8 to him. 1 think the Prime Minister
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is within her rights to make a state-
ment.

ot ay fowd - ¢ o7 FT T
¥ fs ag ff gy 7war ) g Ak fr
i T @ wwer. .

Mr. Deputy-Speaker: Are you ob-
jecting to her making a statement?
Under rule 372 she is perfectly within

her rights to do that It is for the
Chair to decide.
wY xy fawd . wrowr wgar ¢ e

Mr. Deputy-Speaker: The points of
procedure are to be determined by
the Chair. This is in the order paper
of the day

it wy foerd : o % 30 forar
¢, wr vy fx gz Afew fex g
ot 71 & qran g8 @ g fw fen
a0 & g A g Aren fran
2

Mr. Deputy-Speaker:
372

Under rule

Mr. Deputy-Speaker: She has a
right to make a statement.

Some hon. Members rose——

Mr. Deputy-Speaker: If there is

any substance in hig point of order
then 1t will arise. 1f 1 rule it out,
there is no question of a pomt of
order. Let him develop it.

Shri C. K. Bhattacharyya (Raigan)):
Can there be a point of order in a
vacuum?
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Shri S. Kandappaa (Mettur): There
is no vacuum.

ot vy fowdt : qra 372 W THIT
g —

“A statement may be made by a
Minister on a matter of public im-
portance with the consent of the
Speaker but no question shall be

asked at the time the statement is
made.”

W% {77 gz fAaza 2 fe ag a0 ¥@a
2, 9T 372 ¥ [ATT RTHTIY AETA
O ¥, &1 7 21 o qoswfiy W
?

Mr. Deputy-Speaker: Who 1s to
decide® The Chair 1s to decide.

st yg e R T O
gfrg arx & wm fqog Aifaw o &
W ofawre G et @ g, Wi
vavg fava faw Ffex w3 a9
o ga #faw

Mr. Deputy-Speaker: Ultimately I
am to decide whether under this rule
she can make a statement or not. As
you have rightly read out:—

“matter of public importance
with the consent of the Speaker”,

1 have given consent and therefore it
is on the Order Paper.

oft wy food - w3t R WY T
it ¢ fr w93 372 ¥ Ay wqafxy
Qg sd g Fommr 1+ ww
ax fraer v oo f or
N vt gft % e fiw & foade
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wft wy ek : wover when, &
w1 FF Jgraw wre fetear o anft
t yo ol & AN § w1 oW qvw
g
The Minister of Parllamentary
Afiairs and Communications (Dr.
Ram Subhag Singh): I3 it question-
able?

Wag fermd . Ty RT Y ? WS
sfwqr amax § 7

Shri Randhir Singh: We can teach
you. He knows everything, he is
omniscient. I have put in 30 yeary'
practice in a court of law. What does
he know~?

i wq femd - 77 QzEm A L,
Are war ¢

Y v fag g Inm o w oA
g ¥ X ary pawt gt e

Mr. Depuly-Speaker: Let us give
him a patient heanng.

Shri Krishea Eumar Chatterj)
(Howrah): But a point of order must
conform to the Rules of Procedure.

Mr. Depuly-Speaker: Let hum make
his point of order. He has just raised
it; he has not developed it. He has
not shown what substance is there in
it.

ot wy faud o W &% W o
§ | 9% T ArETOYT AT A R

Shri Randhir Singh: It is mandatory.
Your ruling is final. He cannot be
allowed to rake up vour ruling. Rule
372 says “may”. Here “may” has the
force of “shall”.

Mr. Deputy-Speaker: Let us see if
he can make out a case.

8hri Randhir Bingh: How can bhe
make out a ease when you have given
your ruling?
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mr, Deputy-Speaker: His contention
is that it is against the Rules of Pro-
cedure.

8hri Randhir Singh: Please do not
encourage his contention.

r. Deputy-Speaker: Let me see if
he can prove it; otherwise, I will rule
it out of order. Just have a little
patience.

Shri J. B. Kripalanl (Guna): They
do not aliow even the Chair tg speak.

o wq fumm 31 W w1 3™
Y { 0% g qagn 31 qifew
wers & 377 =y fem owam o4 o
34 7ug B3 fawerfeers ¥1 @3
T 471 ¥ wa 77 g gvvder 17
AWAT AYT ¢, AR TN ¥ aerm F
A% TE WEA F1HIHA 1 AT 2, FIAA
QrEt & wrws 1 av AT wTEA AFT AT
I & Tz wumw A fawg froroav
™ T we g fv on e € are
7 ow gfwar 3 o7 3@ Aw wWT IFH
® g gwrQt mimarez 4 faw w
ol W'l ® affame arr e
N TF [T KT AIGT QAL T AT
¥ fxqa sfwn w1 qwam@r @, a@d
wfwar k7 a0 Y gw woAgn | IW #
IFA vyt & wra wg faorg amed el

“Anyone who has reasonable
belief that a Member of Parha-
ment hags acted in a manner
which, in his opinion, is incon-
sistent with the dignity of the
House or the standard expected
of a Member of Parliwment may
inform the Leader of the House
{Prime Minister) or the Speaker
about ft...... He should be care-
ful in sifting and arranging facts
bacause, if the allegations are
proved to bg frivolous, worthless
or based on personal jealousy or
lnhnndty directly or indirectly,
liable to a
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charge of the breach of privilege
of the House. Therefore, it is of
the utmost importance that alle-
gations are based on solid, tested
and checked acts.”

IN F A I Afwar Tt § 0 9=
ag wfwar &1 W Soe v efen

“When information regarding
the alleged misconduct on the
part of a Member of Parliament
is received, the usual practice is
that the Prime Minister examines
the whole evidence and if he is
satisfied that the wmatter should
be *“proceeded with, he should
give a full and fair opportunity
to the Member to state his own
version of the case, to disprove
the allegations against hrm and to
place before the Prime Minister
such information as may assist him
to come to a conclusion, After the
Member's explanation, oral or
written, is received by the Prime
Minister, he shifts the evidence
critically.. ™

YT I ¥ I AT g Y "I A
ITET Iy F ATH TRy 6 e
axaggm e oo ¥ 2 ar 2
gg afsmr Y wE ¢ O\ ¥ aw ¥gA
? fe oWl A TUE T FAT AR A
M EaE g afwm « s fasg @
R EQUI AT AN WG G W
T ¥ ¢ fawg 97 35315 agm fear
1 & I g f& T A AT wTaET
w1 & gy AY7 97 T AR §7 /EAT,
Ffeq ot framt & 7z aw ¢ =
ot ¥ fornfue 31 s &,
A oo ) g R aw € R
e R frowwmEe W@
F w3 W oA R g ?

Mr. Deputy-Speaker: Regarding
Rule $34, you are not correct. I would
give my ruling on that. Rule 334 says:
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{Mr. Deputy-Speaker]

“No speech made in the Coun-
cu shall be quoted in the House .

Provided that the Speaker may,
on a request ”

It 1s a question of referring to a
speech made n the Countil When the
Prime Minister 12 making a statement
here, this rule does not apply at all
She 18 within her right to make a sta-
tement

Y wn femd ITER wgEm,
o9 ¥ T AW Al ) B ow o
aat ¥ wriarf &1 I =W fear @ W
¥ WIOW TAATT ¥ | WA TEY 9T OF
afem &1 7€ & 1 30 ¥ fagdy w wv
SHIA H&AY IQTA &4 ATAT § | 9T wgA
¥ f& aura & @02 a7 AW TITIA T
Jfex 35 & 14 B JeATF T ITTW )
¥ & fAg &= A ¥ 7

Mr Deputy Speaker: After the
Prime Minister makes 3 statement
(Interruptiong) Please resume your
seats After the Prime Minister makes
a statement, if you have something to
say on the basis of the Speaker s rul-
ing pointing out that there was some
prima facie case

WNagfome 1 8wz o g
gfsqr ¥ fe=rs 2 )

Mr. Deputy Speaker. Not gow, after
her statement.

Wt wy faw@ T q FEE AT

Z1 AT QT ATT IR ¥ FTiETE A

fawra zq, w7 ¥ I3 97 A=
AT AT

Mr. Deputy-Speaker: She is within

her right to make a statemnent. After

her statement, (f you have anything

to say, I will permt you. Let her
first make the statement

Shri H. N, Mukerjee (Calcutta
North Eastern)' There was a Call
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Attention notice in regard to this
matter

Mr. Deputy-Speaker: I have not
ruled out any Member from raising
that issue But he hag taken a pre-
Liminary objection to making a state-
ment which I have ruled out Let her
now make the statement,

ft wq few® oy graw AT
7Y qr | W7 w9 oy 97 fe ax 372
& ArIEy A K1 AEAT ) W7 AR
=fxg |

Mr, Deputy Speaker: She can make
a statement under rule 354 1 have
ruled that After her statement, I will
listen to jyou, not before that

ol wq fow® 8 TE W o Y
wT 70 ¥ qfaw a1 Qe w1 1 om
¥ v f& ar fern from & faw-
L O A

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): Some time back, Shri Arjun
Arora. while addressing a meeting of
the Congress Parliamentary Party,
made g general statement to the effiect
that some Central Ministers were in
the pay of the Birlas. This statement
naturally attracted the attention of the
House | requested Shri Arora to
specily the allegations and the evi-
dence bearing on them He told me
that the Ministers he bhad in mind
were Shri Satya Narsyan Sinha and
Shri K C Pant, Subsequeantly, he
sent me yoMe holeg concerning them.

1 have gone into this material in
consultation with my colleagues, the
Deputy Prime Minister, they Home
Minister end the Minister of External
Aftairs, Shri Chagia. They have care-
fully examined the material made
available to mq together with the
written statements of Shri Sinha aad
Shri Pant.
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The Deputy Prime Minister, the
Home Minister angd Shri Chagla have
come to the conclusion that the alle-
gations made have not been substan-
tisted. They are convinced that their
examination of the material has re-
vealed nothing relating to the conduct
of Shri Sinha and Shri Pant which
can be regarded as inconsistent with
their integrity and honour as Minis-
ters of Government. 1 am in entire
agreement with this conclusion,

1 only want to say this. In the
Ra)ya Sabha I did not make a state-
ment; it was in reply to a question
during Question Hour.

Seme hon. Members: No questions,

Shri Sheo Narain (Basti): Ha is not
the master of the House.

Mr. Deputy-Speaker: No member
will put questions regarding the state-
ment.

ot wx faed ;w1 ¥® IR oE
¥ ™ o mAa e wfrg

Shri Vikram Chand: On 2 point of
order,

ot ayq femd : w3 A o2 AN
A AT W AV AN AEA P

Mr_ Deputy-Speaker: 1 will listen ¢
points of order, but no quesiions re-

Rarding the statement will be permit-
ted

Shri Hem Barwma (Mangaldai): Why
should we not be allowed? 1 have al-
ready written to you. We should be
allowed to seek a few clarifications
from the Prime Minister.

Mr. Deputy-Speaker: | will permit
members to raise polnts of order, but
no questions regarding the statement
will be permitted.

Shei Ussanath (Pudukkottal): It Las
been a convention to allow. That is
the practice.
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o THdwE  WEW (AT )
& off vy v & faars fawy-
fawrr e ST qem 20 g 1 IA
£ WET § AAANY A1 & feew | .

Mr. Deputy-Speaker: This isg not fair,
1 will call all the members who want
to raise any point of order. If there
is substance, they can develop; other-
wise, it will be ruled out,

Shri H. N. Mukerjee: A all atten-
tion notice in regard to this matter was
sent by me and that was rejected only
on gccount of this thing coming up.
We have more than one precedent in
recent weeks on this: when 5 call-
atfention notice comeg and then a
statement is made, then thos: who
have given notice of the call-attention
are given an opportunity of as<king
Questions, and the recent practice has
been followed consistently by Mr.
Speaker that representatives of differ-
ent groups. whenever g statement of
this character comes before the Houge,
are entitled to ask questions geehing
clarification. (Interruptions).

Shri Vikram Chand Mahajan: 1 am
on my legs.

Shri Hem Barua: We have pstablish-
ed a convention in this House,

Shri Thiramala Rao (Kakinada): He
se Standing on a point of order. “Jou
are allowing others to intervene

Mr. Depaty-Speaker: Mr Mukejee
has raised a question Wheneve- there
was a call-attention and it had been
kept pending, then the Spedke"
tion) when Ministers made statements.
allowed some questions (Interrup.
But now I am told that the call-
attention was rejected by the Speaker.
So, the question of reviving the call-
attention and putting some questions
does not arise

Shri Umanath: It is not a yuestion
of reviving. The other day the hon.
Minister for Commerce made a state-
ment on t » auestion of joink ' the
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{Shri Umanatn.)

Economic Community; he made the
statement on his own and we were 1l
allowed to put questiong seeking clari-
fications. It hagd nothing to do with
any call-attention notice. Irrespective
of any call-attention notice, the Minis-
ter made a statement on his own on
the floor of the House regarding join-
ing the Economic Community. 1 have
given you an instance,
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ot wq faed A oY T 97 ¥

W XA £

Shri Umanath: When 3 Minister
makes a statement on the floor of this
House on his own, even if it is not
connected Wwith any call-attention
notice, we members, as a convention
and practice, are allowed to put ques-

tions seeking clanfications. We are
allowed.

Mr. Deputy-Speaker: 1 agree to this
extent that some clanfications may be
asked for. but no questions shculd be
asked on the basis of the calling-
attention-notice.

Shri Umanath: We only want 10
seek some clarifications.

Shri Randhir Singh: You have no
option ard the House has no cption.
No questions shall be asked at the
time a statement like this ig made.
You have no option and the House
has no option. No questions should
be permitted,

Bhri Vikram Chang Mabksjan: On a
point of order. ...

Shri Thirumala Rae: Here iz an hon.
Member who is wanting to raise 2
point of order. You had glloweq all
the others to raise points of order, but
you have not allowed this Member any
opportunity.

Shri Randhir Singh: The rule must
be checked before you permit ques-
tions.

JUNE 20, 1907 apainst Ministers (St.)
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Mr. Deputy-Speaker: First, 1 shall
dispose of the point of order. Time
permitting, I shall see whether I could
permit guestions to seek certain clarl-
fications. Now, I am listening to
points of order.

oft vy ool : w7y mear wT A
&
Shri Randbir Singh: All these pro-

ceedings will be redundant if you
allow them

Shri H. N. Mukerjee: This being a
matter where some Ministers of the
Cabinel are concerned, you cannot de-
prive us of the right to put questions.
So, questions should be permitted.

Mr. Deputy-Speaker: Now, Shri
Madhu Limayec may raise hus puint of
order. 1 ghall listen to him first.

Shri Thirumala Rao: This is not fair,
You had called Shr: Vikram Chand
before to raise his point uf order, but
you have not permitted him to speak,
You have allowed all the other Mem-
bers but you have not permitted him.
He has a right to be heard before you
move on to the next point. He has
got a gehuine point of order and e
should be allowed You hag called
him before, and, therefore, he ghould
be allowed.

Shri Randhir Singh: A mora] view is
not 10 be taken. But it is a legal
view which hag t0 be taken according
to the rules. So, i{ questions are
allowed, it is wrong.

Mr. Deputy-Speaker: The hon,
Member is forgetting the aequence
of events. When I told hin; that I
would not aliow him to rsise a point
of order, immediately I sdded that
after the statement was made I would
m‘:t him and also others to raise

of order. Therefore, I am
aliowing Shri Madhu Limave new.
There is a sequency of events to by
remambered.
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Shri K. N. Tiwary (Bettish): On a
point of order. When the Prime
Minister has made a statement under
rule 372, you cannot allow any ques-
tions on it,

Shri Randhir Singh: Please do not
throw the procedure to the winds. It
is something which is very sanctified.

ot way ford oY o T Wl
AN ¥ awrsg fear § xx s wiwm
¥ famre @Y7 gafowm § e ga o
¥ GIe] AT T FTIATE FIAL
wifer 1wy %1 Frfaeiwp I W
IHT w7 A e A ferga & a1 J
w2 & TTAY qEA A9 € QUR, T
wA1 & QIO TT WA § R @A |

Mr, Deputy-Speaker: The hon. Mem-
ber 18 making g mustake. The point is
that s ‘after a prima facie case 13
made out'.

Wt vy fawad : v oA P owm
w71 "wA riwg

“When information regarding
the alleged misconduct on the par!

of 4 Member of Parliament :s re-
ceived. .. ™

gt g wOaR

..the usual practice s that
the Prune Minuster examines the
whole evidence gnd if he is salis-
fled that the matter should be
proceeded with, he should giwve a
full angd fair opportunity to the
Member to state his own version of
the case to disprove the aliegations
ageinst him and to place before
the Prime Minister such informa-
tion as may assist him to come to
a conclusion. After the Member’s
explanstion, oral and written is
received by the Prime Minister,
he siftg the evidence criticslly.™,

oy W Wy § ¥ W oy e
wolt & qre | wwrr w9 W fen
wrwr ywet fefredly fagr wOf,

(St.)

g 9T qA@ #50  g¥ WY w9
waft w1 warA Hfwg |« 3R N AfEA
g ¥ fe xw whwar &1 s g &
varT 7 7 w1 fear 7 9w O A
AT # I E KG 97 IZA GE W77
719 fran ) gz vag sy ¥
“They have carefully examined
the material made available to me
together with the written state-
ments of Shri Sinha and Shr: Pant.
The Depuly Prime Minister, the
Home Minister and Shr1 Chagla
have come to the conclusion that

the aliegations made have not been
substantiated”.

famen fawrn 7@ mzgifrgy 3

“They are convinced that their
examination of the material has
revezled nothing relating tn the
conduct of Shri Sinha and Shri
Pant which can be regarded as in-
consistent with their integrity and
honour as Ministers of Govern-
ment. 1 am in entire agreement
with this conclusion”,

Mr. Deputy-Speaker: You are =
logician. You follow the logic 1If I
am to decide a matler and if as a
matter of second opinion, I consult my
colleagues, have | done something
wrong and against procedure®

it wg feew? - wg7 I 97 fefa
T% 1 & QT amqw 737 7T 2 1 AW
qx #fag, ¢ ax awn fReig
fNfarg
Shri Shiva}li Rao S. Deshmakh (Par-
bhan:): On a point of order.

Mr. Deputy-Speaker: ] will not per-
mit anyone now.

ot vy fow : wr A g fifan
m%ﬁﬂftmnﬁ?mm
Wy wiw s, Flfeni'rﬁwﬁ

ghin 1 7w IR Qe 0T



et ;a 7z ¢ fw @ AW
oS & e e arfeg 9r) 8 3
ATAAT ATEN E [ 710 w177 q@A &
RIAA ATA & qFA T WS & qTHA W
QT WWAT FYT AN A TS fAU gAY
fft?

frmn w0 Ffaardt areg 2

Mr. Deputy-Speaker: It 15 very clea:
that if a prima facie case 15 made out,
then alone 1t 15 refcrred to the Chair
‘When she is convinceq that there 1s
N0 Such case made out not onily con-
vinced but doubly contvinced by con-
<sulting her colleagues, where 1is the
question of referring the matter

to the Chatr® Where s the
dogic 1n 1t® There 1s no point of
order

ot a¢ femd 3= Fw £ A

Y ¢ 1 wAtaw 17 1 qary A ow
e gU 39 ¥ FROn

Mr. Deputy-Speaker: That does not
mean that she hat not applied her mind
to the 1ssue She did apply her mind
and she has glto consulted her col-

leagues

Wt owwfmd wwazFehid fo
7% A gy & ey A 2 Y7
sy ot oropw ) o W
oz wy ¥

ww Wi wtw wTg @
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oft v dww arew : dfst wgh e
wigwrz w7 gaeY § ur wrowy § ?
auma g § 7

Shri Sheo Narzin: After your ruling,
why is he speaking”

Mr. Deputy-Speaker: Please sit
down
ot 7y foort . WY WY wrwd
ary vx § v xfw

Mr. Deputy-Speaker: Order, order.
ot wy fomdt *

Mr, Deputy-Speaker: This will not
be on record If you bring 1n any
extraneous matter, it will not go on
record

Some hon, Members rose —

Mr. Deputy-Speaker: Let hin fnmish
and then 1 will call others

As 1 have glteady told hun i he
brings tn any extranecus matter or
argument not pertaining to this case,

it will not be allowed to go on record.

WMifemd Hapex ongfe
T4 grER ¥ NE ® erfey A% asas
¥) TTg A N ¥ sefam arh
qr w1 fx

Mr. Deputy-Speaker: Order order.
oft =y ferrd
Mr Depaty-Speaker: This will not

go on record.

You are bringing in matters which
are extraneous and not st all relevant
to the point of order, So, it will not
g0 on record.

*Not recorded
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off oy fed :  waremw wgREw,
& o w g e va g A
Lo i

«ft ol fag : §F %1 qIGZ ATH
qrdT & A9 7 WA g4 FT AEAF
ot fear o w1 2 7

ot qq fawd : afe wua qA
g (w17 ¥ fzawefy ™ Gt 4,
t fau gom &t qa ¥ R AT AT
gy wfzd ar, ot A gut &0 g faAm
F1z g% ¥ sfwm &1 sn gmr 2
Wz g fawefaesc w1 y@ 37 70
¥t wig xx w7 7 Fvig e

W WH RV - (Twat zfao)
q71 SAF) ¥1 9% 2 |
Mr. Deputy-Speaker: I have pever
heard an argument go illogical. You
have no substance in your point of
order whatsoever. Shri Vajpayeo
of; wew fagrd aRR L (TATTAYT)
AL HEREY . . .

wr T & AR TINAN WA1TT.
WY 9g XU saeqy ¥ qva gfam
Y EAEqr &AW I X R, AT
wiy fesft xut gradlm wzeg ¥ €3
T §%a § ?
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Mr. Deputy-Speaker: On the same
Question, he already approached the
Speaker and he had written. Please
resume your seat. 1 have promised
to give him a hearing_

8hri Vikram Chang Mabajan: I rise
on a point of order.

Mr, Deputy-Speaker: Therc is a lot
of noise in the House. You may raise
your voice so that all can hear you.

Bari Vikram Chasd Mahajan: A
statemnent was made the Prime

by
Minister regarding allegations against
two Ministers. Can any other allega-
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tion be made against any other Mem-
ber of the treasury benches and cun
those proceedings be allowed to stand”?
My submission is that they should be
expunged.

Mr. Deputy-Speaker: 1 have already
ruled them out of order and they have
not been recorded.

oft wq faad : w1 frwrd A@ g
» %

Mr Depaty-Speaker: They were eX-
traneous matters; hence they were not
recorded.

saq famd : a7 A7 AT X
g & faw s At @ ( ¥ 7 & wr9q
A Ty wg 21 {7 e 2 fw A
TH AT WUA WiGETIT €T TRAETH
q &rfam

Mr. Deputy-Speaker: | have made it
quite clear that no extraneous matter
will be azllowedq to go on record.

ot wa fem@ ;3@ AT W AR
faaw a# # f% @it fodl a7 #7537
ware frere a farm ¥, @y @@
AR AFAER N @ EF R ga A
§X A72 F1 FAAE F ¥Av

IITAW REAW © 9% TH W FAT
77 21—t faww w2

Shri Vikeam Chand Mahajan: My
second point of order is this. When.
any statement is made by the Prime
Minister or any other minister in the
House, can any questions »r clarifica-
tions be sought? My answer is no, as
rule 372 is clear which says that a
statement may be made by a Minister
on a matter of public importance with
the consent of the Speaker, but no:
question shall be asked at the time
the statement is made. That is what
the rule says. There is ng other rule
which entities any Member to ask any
question or clarification. In the past
a Minister may have made a statement
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Shri Vikram Chand Mahajon.]

and a question might have been allow-
ed to be put, but it is not the right of
the Member. This may be an acquie-
scence on the part of g Minister.
There may be exceptional cases.

Mr. Deputy-Spesker: [ have already
ruled that normally no questions are
permissible and will not be permitted.
If some clarification is sought on some
statements by the Minister, it i« with-
in the discretion of the Chair to per-
mit such clarifications  Beyond that
there is no latitude

£229

oY W SNT - T HEIEY
faag 370 ¥ grAaz= wyr zgaeqr &
mqf:rir;

Shri M. Y. Saleem (Nalgonda): 1
want to make one submission

Some hon. Members

YO8~

Mr Deputy-Speaker: Order, order

Please resume your seats Mr,
Vajpayee
=Y uzw fagrgt wraddy - T meges

qZY, FIF 41 F1 A 0% 3974 fx@
2, 5 &1 "y o 99g werEr 3
FOTT A0 g 2y N wm oA -gla
HHA1 QAT 7 34 WML LAY
F LA AL T o397 A2 F U0 nwIEm
1 Tqo Mo XAF, FI7T AWM M i
KA AT Q1201 I WY AR7=T 0 50
ft ¥ gy ¥ w7 FA
‘fem v A 3981 ©3 A @ TEw A
f& 33 aoa fia %3 & qgd o
*TA €1 w9y qrevT TAfry 73 ¥
A7 fzgqr a1 af) ) 2917 9 %1 TEg
€9 AT {4 A3 ¢\ 9 & 9% W9 IN7M
o1 7% ¥ fr o @AWt 7 g7 I A
98 F @ 2 U7 TT K1 ATA AT
safun ®7a & o ady sgr a7 E
o7 g O& ¥w §, A1 fxr w4@ g
AT ¥ 9T AT Y 0§ wgm
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f& wv Se@ JA F1 ag W wTHE
faw sZ—& 31 & g1 A wgw §,
Wiy ag wiffedms o7 ffew &
TR WTaM-fe §H |EH & O ®eEq
197 |74 H2€q) 9T AT QTOY AAC, 4
2, sAsTqrEmT | & ¥ nw Frfze frar
¥ o oY aaAl & i W qUR g4l
&7 T¥A2g, ¥ 2141 fwiady w99 w1 94X
fzg @ 1 qr A oft wAAT w1 owR
WG IR A9 FOOWT 4T 34 KT
gatfoa &1 gmr |

Mr. Deputy-Speaker: Order, order.

When Mr, Banerjee made certaimn alle-
gations. 1 was present 1n the House

Shri S. Kandappan (Mettur) It 13
on record
Mr. Depaty-Speaker: Yes, 1 was

present in the House.

oY aq femy : wTT Om ]IT: |
zrx q1 ma T4 w1 A frere o fawra
=

Mr. Deputy-Speaker: And 1 thought
his allegations were bascless-—allega-
tions on certain reports appearing in
the press Now, as you have raised
the i1ssue and as the Prime Minister
has made a clear statement, I would
say here and now—it 1s not a question
of privilege—either Mr Banerjec will
have to produce evidence to substan-
tiate those allegations show tnat evi-
dence to the Chair or the Committes
of Privileges, and in that case, if there
is a prima facie evidence with him,
we will deal with it and if he has not,
he will have to apologise t0 the
House.

oft g femdt : qp fAoTa AT ® W
2 ¥ fror? wfe wm T o o, €y
wara 33191 §, €& fam qw § wigar g
fr X3 wTEr & g W e
aMmmoan §, ¥ NZT ¥ 79 9 W A |
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T X A 1@ £ wheew & 3§ G
e feard 1 ag A vl wvEr W WO
Y, H AT F XA K ITRI[ZAE
TTH I WAT AT E |

IR WG A5 T ARX

Mr, Vajpayee raised a pertinent
point, and another Member of the
House has made certain allegations.
and he wanted to raise a question of
privilege (ot aw foe® . 77 @ gy

A OTAMT | G TEA A0 XL EZ OIE
Z7) 1 told him (Interruptions).

st wq faad wmg 7 w21 2
ACTZ AZFT ®T HE FEAOAT qrfEm
T2 &1 ATE qW i qrfze © 2z "7 u
NAz AN 2N o w7a 2 fx za 71
TEN qradf 077 0 & 21 "wAiTaE
ALA-q2F T TR FizAT g, AfE AT
ASLE (KA AR EL ACARE & Ol

o URAGE XY T INT "AI12T
urq x farza » f& 7 "33 Wy e
qAT WTIE( FOT AWM AT QTN A7
Rafers g o um T w1 wAN W@ F7
28

Shyimati Indira Gandhi: Mr.
Banerjee did say something that day,
but it was disposed of by the Speaker's
ruling at that time, and later on, the
same day, both the Ministers made
statements about what he had said.

Mr. Deputy-Speaker: 1 would like to
clarify a point regarding my ruling, be-
cause Mr. Vajpayee later. even after
the statement, wanted to raise g ques-
tion of privilege, and again he wanted
to raise it just now. Therefore, I nave
said that after this statement and clari-
fication Dy the Ministers, if the hon.
Member is in g position to substantiate
his allegations, it It ig a prima facie
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case, then alone it could be
into. That was my point,

looked

8hri H N. Makerjee: Sir, you have
given a ruling and before you go over
to other things I want to make our
position clear because Shri Banerjee
does happen to be on this side and in
hig absence it is being suggested that
the matter be referred to the Comnmit-
tee of Privileges. 1 am here to say
that if the matter goes to the Com-
mittee of Privileges or to any cther
reputable and acceptable tribunal
where that kind of allegation can be
sifted and the truth found out we are
certainly ready. I say this because we
all wish to believe that the ministers,
however politically perverse or insig-
nificant, are personally incorrupt, We
wish to believe it. That is why we
want the allegations, when they are
made against them, are cleared entire-
ly without any kind of hush-hush
about 1t. That is why when S8hri
Limaye pointed out that the Speaker
had laid down a certain procedure of
investigation where the primary res-
ponsibility of the Prime Minister in
regard to personally conducting the
investigation was specifically stressed,
and it has not happened, it lesves a
very bagd taste in the mouth. We
want our ministers to be honest. We
want to believe they are honest. We
want them to be exonerated properly
but not in a hush-hush manner That
is why we ask, when 3 Member of the
other House has made certain allega-
tions, agre steps being taken. are these
ministers ‘he.men’ and ‘she-women’,
coming forward to take their stand on
parliamentary right and seeing to it
that those who have made those alle-
gations are punigshed in a parliamen-
tary sense as well as challenged to re-
produce what they have said outside?
They do not do it. In the meantime
vou are shifting the responsibility ...
(Interruptions).

Shrimati Tarkeshwari Siahs (Barh):
Sir, what does he mean by ‘he-men’
and ‘she-women'--1 do not under-
stand?
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Mr. Deputy-Speaker: I hope Shri
Mukerjee has gone very carefully
through the ruling of the Speaker. He
never challenged that ruling. That
ruling 1s very clear There is no
question of any hush-hush in this. The
allegations gnd the evidence were
referred to the Prime Minister. She
looked into them and she also consult-
ed some of her colleagues, Finally, if
she found that there is no prima facie
case. where is the question of refer-
ring 1t to the Chair or to the Commit-
tee of Privileges®

Y au fowd - maw wgeg T
fAta o a3 @ 2 | WA wEEn
¥ arwa o = 9T @ =@y 0f
(sazqm) . B xz 7 g AT =
ama Tw Jra W01 a8 6re P ) Ry
CEARE e -0

Mr. Deputy-Speaker: Yoi: must
realise that unless there 1s a prima
jacte case it need not be referreqd to
the Chair No frivolous charge would
g7 10 the Speaker,

oY aq fem@: owv am 3@
%4 2 A1 & feT w007, ar o Arfao
7 7 3 fagr ¥

“The Prime Minister shifts the
evidence critically and together

with his conclusions places the
whole matter belore the
Speaker.”

FTFIT TR 7 OWT FUFT STFA GIT TV
gy fefy x> 2, =i F87 2
{7 qTEE WY TET 97 |

Mr. Deputy-Speaker: So long 1 am
here sitting in the Chair you will have
to abide by my ruling

Wt ng fm® & =157 ¥ fama a7
A WAL 2 1 AT I K AR §7
8 (vwerw) | & ora £ o
W1 WA 67 71§ | AfeT T wg ay
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¥ o vw g g 6 ow e ¥ W
w1 arfare & frar mar

Mr. Deputy-Speaker: On this ques-
tion the ruling is very clear so far as
1 am concerned.

oft mq formlr : Afew wre ) wwE
WwE

Mr Deputy-Speaker: He is not the
only party spokesman concerned with
the dignity and decorum of the House.
There are other hon. Members sitting
on this side.

it wy fawd . a7 9 K1 AT T
15 uAvaEal 92 ¥ 1 & ¥HET ¥
fAvTg 97 &13 TET AT I FZ AT R 3 VAP
ga 1 maq wfie 2@ @ o AT
qNT & T AZTEY &1 A9 qfuwrr 2 0
7 FAT AT AR § FHWATII®T !

o AT Fe ¢ A " I3Y,
"1 sqaRq, &1 N .. . (SOwwa)

Shri Manubhai Patel (Dabhoi): Sir,
on a point of order. Shn Limaye,
during the course of his argument,
said that you gre not the Speaker.
Sir, he has no right to say that you
are not the Speaker., He should not
have said that.. .(Interruptions). As
long as vou are in the Chair, you
have all the rights of the Speaker....
(Interruptions).

Mr Deputy-Speaker: 1 have sald
this earlier without quoting the ryle.
But, for the benefit of Shri Limaye I
will read the rule.

oft vy forerdt : wma v Zwfawe
aafar i qr f Amw g rAAT AT R
AT g, (sawww) @2 &
F1aal g & 71 Wav § &340 7 Aed
aw ufaws gix 2
Shri Manubkal Patel: Sir, before he

proceeds further, he shoulg be agked
to withdraw those words.
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oft ok ool : frosy 370 oY
T & Wi &7 | wwfEd w@T

g E 1 370 ¥ var faan ¥

“If, in answer to a question or
during debate, a Minister disclos-
o8 the advice or opinion given to
him by any officer of the Gov-
ernment or by an other pereon or
authority, he shall ordinarily lay
the relevant document or parts
of document containing that
oplnion or advice, or a summary
thereof on the Table”.

eI qEEg, ¥q gE 97 GO
HAY A wAt sqA faan A1 s 2™ go
o g A A 07 570 7 AfaqT N
wE AA-THEY AATE TE 4 5T 7 TIA
WAy, . ... (ewwrw) ... SFMOT
qrEd & WY AW ¥, (wrwary)
wspT WgYTg Ata qiam w faw oW
IT-AA WA F1 oY AW o g
& T A wr fean @Y7 a7 A T Ay
IR AT YT AT 91 97 37 A= HY
T & WY 97 FIA FFT AR A
ot} feafapiday & & oy

L1 O S (wrwem) . &
ATAAT § WY AW T ¥ wgd § fw
e () L W
ARET o AT & At F o Pt ¥

»rf Wt el Y fewr o g
Je A W @A T S gt 5T
o e o Tt Wl Wi IR e
¥ I W O ¥ WRT T
waeft Y N Jew feae s&  woAT
Xrar & s gl X wny frar g
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ot vy fovd . wouw wE@ AW
wir @t enfa sfor

........

st o seEle . w7 AT T
N g 3G orx wre gax f §)
TET HAT AN G AATE & WAL X
WA g E 7 st Fodvo
qa w7 o fezr @Y & I el ge
AT 97 § AT /I & ATHA IAST
Tar e fgd A9 ag wA@ iy
wasr g s f§ 370 frow &
WL T T 47 AT & T 9T @
FTQT AT WHMM HAl & ATT 0%
TCE A1 g A FT AT FAA ATH
N A gH gam wAY F ey ot
awg g faamm A wwewE
LAl p i d

T TH Ag QLA & T T AG Wit
FaaE FgATA T AE AR

Mr, Deputy-Speaker: Yoy are read-
ing the rule partially. In the sume
rule 1t has been said:—

“any officer of the Government
or by any other person or
authority”.

1 she had consulted any one outside,
other than her colleagues who are
members of the Cabinet and who are
not officers of the Government or an
outside authority this would have
arisen, Therefore, it is out of
order . . . (Interruption).

Shri Hem Barua: Sir, I have a point
of order.

Mr. Deputy-Speaker: I will comg to
it. Shrimati Tarkeshwari Sinha.

Shri K. Lakkappa (Tumkur): On &
point of order Sir.

Mr. Deputy-Speaker: The hon, Mem-
ber will sit down. Your party mem-
ber is standing up. You must discip-
line your people,
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o wy faerd : W A WT_w¥Y QY
§ TR ?

Mr. Deputy-Speaker: Please it
down,

Shrimati Tarkeshwarl Sinha: Sir, I
would like to draw the attention of the
House and of the Chair to the point
mentioned by the hon. Member, Shri
Madhu Limaye, in which he had refer-
red to the Speaker's ruling. The
Speaker's ruling had only reiierated
the practice in the Mudgal case and
1t related to the procedure to be fol-
lowed for making or dealing with com-
plaints against a Member of this
House, Mudgal's case was different
from this case. Mudgal's case was a
case of a non-official Member and not
of a minister. Secondly, the House
was not seized of this particular
matter in the beginning. Neither a
motion was moved in the House nor
an allegation was made in the House.

Shri Tmanath: Shri Banerjee made
it.

Shrimati Tarkeshwarl Sinha: No
motion or complaint was made in this
House, either to the Prime Minister or
to the Speaker. The only thing on
which a call-attention mnotice was
given was some statement made by
Shri Arjun Arora at a party meeting
which was referred to in the call-
attention notice which Shri Banerjee
and otherg gave. That statement cf
Shri Arora was made at a party mcet-
ing and the Prime Minister while
answering the call-attention notice
voluntarily, without cven a motion to
the Prime Minister or the Speaker,
made a statement in the House that
she would inquire inty the statement
which was made at the party mceting.

ot fawdt: ST ST AN E, W
et ¥Y § a1 wrey fear 4

Shrimati Tarkeshwar] Sinha: There.-
fore, technically the House was not
seized of the matter, On the other
hand, the Prime Minister was only
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informing or apprising the House of
what hag happened at the party meet-
ing. The procedure that the Speaker
had adopted by quoting the previous
practice in Mudgal's case, as you have
mentioned time and again just now,
had clearly pointed out that it requir-
ed the Prime Minister to establish a
prima facie case about the allegation
that may have been made. Here it is
a casc of not even an allegation made
in the House. This only refers to a
speech made by Shri Arora at the
party meeting, outside the House on
which the Prime Minister so gracious-
ly announced that she will inquire into
it . . (Interruption).

o a9 fowd : @3 arn WA A
T ¥ WA E QY ST

Shrimati Tarkeshwari Sinha: There-
fore, the Prime Minister is competent
to judge whether there is a pmma
facie case or not If the Prime Minis-
ter, in her wisdom, would have judg-
ed that there was a prima facie case,
she would have been under the obli-
gation to refer the entire matter to
the Spraker and to request the
Speaker to satisty himself whether
this matter can be proceedei with
further. But when the Prime Minis-
ter herself was not convinced that
there was a prima facie case there was
no need for her to refer this matter to
the Speaker.

Secondly, this is not the first prece-
dent in the House. Time and again,
when any allegation is made, it is for
the Prime Minister to satisfy herself
whether there is any prima fucic case
in the allegation made against a Minis-
ter or her Government—it is her
hundred per cent discretion and
judgment—and if the Prime Minister
feels that there is gomething improper,
it is the Prime Minister who first
makes a move that the matter may be
referreg either to a judge or to have
a judicial inquiry. When the Prime
Minister is clearly satisfied that thare
is no primg facie case, there is mo
need for moving any motion for any
further deliberation in the House,
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Then, Mr. Vajpayee raised a matter
of breach of privilege against the hon.
Member. This ig also not a question
of privilege against the hon. Member,
Shri Banerjee. Mr. Banerjee did not
make an alleation in the House on his
own. He gave a Call Attention notice
in which he mentioneq what Mr. Arorg
had said in the party meeting, There-
fore, I do not think there is any dques-
tion of privilege against the hon.
Member, Mr. Banerjee,

Shri Hem Barua: I have a submis-
sion to make. I shall be very brief.

Mr. Deputy-Speaker: We have al-
ready taken nearly an hour. I want
to proceed to the other business at
3 OClock. You may take two or
three minutes.

Shri Hem Barua: Sir, on a pre-
vious occasion, when allegations of
corruption were made against certain

Minister on the floor of the
House, the then Prime Minis-
ter, Mr. Nehru, was seized of
these allegations and in order to

satisfy himself, he sent them to a
judge of the Supreme Court for his
opinion, The judge, in hig own capa-
city, summoned evidences and on
the basis of the evidences, he for-
mulated certain conclusions which
he sent to Mr. Nehru and Mr. Nehru
acted on those conclusions. Every-
one knowsg about it. In this particu-
lar case, Mr, Arora has made certain
allegations. The Prime Minister did
not follow the path that was laid
down by her illustrious father.......

Mr. Deputy-Speaker: This is not
2

correct. |

WYy fa@ : 3T A TR A
REFFIT Z | ATTRT AT a19 A=GT 730
Il §, 9% %qF T Ag FH S0,
Tg F &1 aFATE |

Mr., Deputy-Speaker: I was a
Member of the House then. It was
when the Prime Minister felt that
there was some substance in that,
that he consulted the judicial opinion.
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Shri Hem Barua: I know it.

Mr. Deputy/Speaker: Here, when
there was no substance, that question
did not arise.

Shri Hem Barua: The judge sum-
moned evidences and on the basis of
those evidences he formulateq cer-
tain opinions and he sent them to the
Prime Minister. In this particular
case, what has happened is that Mr.
Arora has made certain allegations,
the Prime Minister has examined
those allegations and comes to the
conclusion that there is no prima
facie case . . .

At Ay famd : 1 9@ AR TR
ARY AT §, A T AT AT FIST |

Shri Hem Barua: She comes to
that conclusion without asking Mr.
Arora to gupply evidences. How can
she come to a conclusion like this?
Whenever there are charges of cor-
ruption against a Minister or against
a Member, I think, in order tg en-
thuse health into our democracy,
there should be a thorough inquiry
into the matter and all the provisions
of 'must be gone into. In this case, the
provision of law were violated and, as
Mr. Mukerjee said, that might rather
create a bad precedent in thig coun-
try and I am afraid these allegations
and counter-allegationg are going to
undermine the roots of our demo-
cracy.

15 hrs.

Shri H, N. Mukerjee: We are in-
terested in getting two things clear.
One is that when allegations are
made against Ministers they should be
properly enquired into, and the other
ig that when Members of this House
or the other House jndulge in gra-
tuitous character assassination and
behave in a manner which is not
worthy of membership of this House
then they also are brought to book.
These two things must go together,
if we have to function in any kind of
parliamentary atmosphere; otherwise,

-
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[Shri H. N. Mukerjee]

many of us would be absolutely un-
able to function here. I am ready
and willing to give a clean chit to
the Ministry only on condition that
the Ministers also behave ip a man-
ner which is above suspicion, The
Prime Minister in this cases has
evaded her direct personal responsi-
bility =~ which was posited by the
Speaker of direct examination and
sifting of evidences, and shunteqd it
to three of her esteemed colleagues. ..
....Interruptions. ...thege three bio-
logical specimens.... (Interruptions).
Relying upon their judgment is
something differen{ from a direct
examination. Therefore, T want to be
absolutely clear about i'.

Mr. Deputy-Speaker: The first part
of what he has said is correct. So far
as the members are concerned, some
of them are in the habit of making
all sorts of wilq allegations....

Shri H. N. Mukerjee: Not only non-
officia] members but Ministers also.

Mr. Deputy-Speaker: So far as
the second portion is concerned, she
hag strictly followed the ruling given
by the Speaker, So, there is no
question.

Now we shall proceed to the next
item.

Shri Kanwar Lal
Sadar): I want

Gupta (Delhi
to have a clarifica-

st wey femd @ oy F ogd |1 el
£, 98 3°11 aed | g 3F T8 @ &

Shri K. Lakkappa: I rise gn a point
of order.

Shri Kanwar Lal Gupta: You per-
mitted us to seek clarifications,

. Mr. Deputy-Speaker: You have mis-
sed that opportunity. (Interruptions)
Order, order.
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Shri K. Lakkappa; You
evade a point of order like
am raising on a point of order.
terruptions).

cannot
this. I
(In-

ft FAT TR AQT : AU FEZT A(H
AIET E |
Shri K. Lakkappa: I am rising on a
point of order.

Mr. Deputy-Speaker: Let me hear
the point of order.

Shri K. Lakkappa: Under rules 370
and 372, the Prime Minister has
taken a shelter with a premeditated

conspiracy to exonerate her col-
leagues. ... (Interruptions).
Mr. Deputy-Speaker: This is a

speech and not a point of order.

Shri K. Lakkappa: She should not
have made any statement, Rules 370
and 372 will not apply. She hag creat-
ed a very bad precedent. (Interrup-
tions).

ot A e : o1 7 AT 4 o1
TqEE R T FIT AT |

Mr. Deputy-Speaker: The business
before the House is Passport Bill.

Mr, Masani,

Shri K. Lakkappa: I am on my legs.
Please listen tp me.

Y Qo QAo G (TAT) : AT 7
Fafdwaarg a7 goiwa £ 9

Mr. Deputy-Speaker: It is is left to
the giscretion of the Speaker. We
have already spent one hour and five
minutes on this and I do not want to
go further, It is left to the discretion
of the Speaker who would take the
decision.

Shri K. Lakkappa: I am on a point
of order.
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T FIT AT QT : TR A
ag & o1 sy wnfeg & qo1 @
g, ANTT AL AT AR € F qAfaT
AT AZAT & THDI AT {9 T
g fEagdr wca=Tm

Shri K. Lakkappa: On a point of
order. The Santhanam Committeg on

Prevention of Corruption has made it
very clear......

Mr. Deputy-Speaker: Shri M. R.
Masani is now on his legs. Nothing
else will be recorded except Shri
M. R. Masani’s speech.

Shr; K. Lakkappa: *¥

Mr, Deputy-Speaker: This will not
be recorded.

st wy fawd: fre  gawT AT
AN AT JAM | TATAE HETEA,
oI ag 71 & f& Twrea 3 i
fedhara &7 |

Mr, Deputy-Speaker:
my discretion.

It is within

-

sy Qoo URo SNiE: gH I Al
AT 1 W 7 FFT AT

Mr. Deputy-Speaker: He can raise
that point tomorrow, not now.

Shri Tenneti Viswanatham (Visa-

khapatnam): On a point of clarifica-
tion....

Mr, Deputy-Speaker: I shall listen
to him later and not now. If there
is any point of order regarding the
Passports Bill, then I amy prepared
to hear.

*{; QWo TWo Wm:: 97 AR ¥
RO | ATT F w3 g fmogw A 3w O
FafdEao 9o 9%d & |

**Not recorded.
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Mr. Deputy-Speaker:
that it is within
the Chair.

1 nave said
the discretion of

of o wIn awwddy  (@roie)
ITTERLT HEIRA, AT ATHA FT FEAHIT
Fifsrd 1 a3 Fa FTR ATYAT 7

Shri Tenneti Viswanatham: On 3
point of order. The Prime Minister
is going away from the House,

ofy 7y foad :  STemy wRIed,
g2 Heqd Ft UIeAdl g | T HAT
FAT TE |

Mr. Deputy-Speaker: I have taken
up the next item and we are now
discussing the Passportg Bill, So, she
is perfectly within her right to leave
the House. (Interruptions).

Order, order. None of these inter-
ruptions will go on record,

(Interruptions). * =

qi vy faad :  Saegm WA,
AT T S e ar gasr qia

#wOq Agt #1, W (@ g7 qew @1
T FE F

Mr. Depuiy-Speaker: It is on re-
cord, I have followed the procedure.

(Shri 8. M. Joshi, Shri Madhu
Limaye and‘some other Members
left the House)

15.09 hrs.

PASSPORTS BILL—conid.

Clause II —contd.

Shrj M. R. Masani (Rajkot): When
I started moving my amendments
yesterday, the House adjourned. We
were then on clause 11 of the Pass-
ports Bill, Clause 11 has some very
objectionable featuresa Clause 11




6245 Passports Bill

[Shri M. R. Masani]

makes appeals against the refusal of
a passport inadmissible (Interrup-
tions).

Mr. Depuiy-Speaker: Let us hear
him. It is a very important mea-
sure ang he is making a good contri-
bution.

o1 TREIE  WEd, (FTEET)
fagar & o § Y aga =swr Fa-
axer frar 1 Pt oY avers Y feam o
Sq AT agi d54 § AT I A@ A
#AHT FWQ &)

Shri M. R. Masanj: There are two
aspects to clause 11 which are highly
objectionable. It is a very bad fea-

ture that appeals to courts of law are
ruled out.

S T daw  qred . J4qrT qdr
St AT HIIE FT T8 7

QT [q Hqregra #  qfq 787
#I g, safaq & @Iq &7 arT Far

!

{Shri Ram Sewak Yadav then left
House)
Shri M. R. Masani: If you read

clause 11, there are two passages to
which I take exception. At one point,
clause 11 says:

“Provided that no appeal shall
lie against any order made by
the Central Government”.

On page 8 there is another sub-
clause which says:
“Every order of the appellate
authority confirming, modifying

or reversing the order appealed
against shall be final”.

1t is very clear from this that this
Bill seeks to undo the judgment of
the Supreme UTourt. The Supreme
Court had held that it was the fum-
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damental right of the citizen or part
of his personal libery to be able to
travel abroad and return to the
country whenever he likes and that
this fundamental right should not be
made subject to the arbitrary dis-
cretion of the executivee That was
why they gave a passport to a man
who had been denied it,

The Government come and say, ‘In
order to bow to the decisipn of the
Supreme Court, we have come for-
ward with a Bill because the Sup-
reme Court said, let there be a law
on the subject’. But what kind of law
is this? 'This, as I have said, is a
lawless law, Having brought it in,
they now say; ‘We may again at our
discretion deny a passport and you
shal]l not go to a court of law’. With-
out perhaps mesaning it, the Supreme
Court hag by its judgment made the
Government do something which has
actually lessened the liberty of the
subject. TUpto now, at least, if a
man was refused a passport, he could
go to a court of law, and as we know,
he was given a passport in Bombay,
and other places. Now if this Bijll were
passed the courts are barred from
interfering, In other words, the
very purpose of the Supreme Court
judgment jg sought to be defeated by
this Bill. 'This is not a behaviour that
any government worth its name
should indulge in.

The Minister of Law (Shri Govinda
Menon): The High Courts and the
Supreme Court can still interfere.

Shrij M. R. Masani: Then why do
they want to put in these two sub-
clauses?

Shri Govinda Menon: Other courts
cannot interfere, If there are consti-
tutional rights violated, it is open to
the High Court under art. 226 and
the Supreme Court under art, 136 can
step in.

Shri M. R, Masani: No.

Shri S. Kandappan (Mettur): Then
why not make it explicit in the Bill
itself.
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Shri M, R. Masani; Then with your
permission I will move an amend-
ment to the effect that there shall

be no appeal except to the High
Courts and the Supreme Court so
that my hon, friend will accept it.

‘Will he?

Shri Govinda Menon: That is not
necessary because the Constitution is
there,

Shri M. R. Masani: Let them be
honest with the House. I say he is
misleading the House,

Shri Govinda Menon: Under art.
136, there can be an appeal from the
ruling of any tribunal. Here it is a
tribunal.

Shri M. R. Masani: The language
0f the clause is very clear:

“Provided that no appeal shall
lie against any order made by
the Central Government” and

Every order of the appellate
authority confirming, modifying
or reversing the order appealed
against shall be final”.

1f the hon, Minister intends to be
honest with the House, he should
accept the amendment I am propos-
ing to the effect that appeals are
barred except to the High Court and
the Supreme Court. If he does not,
I say that he is trying tg mislead and

fool the House. It js a not very
honest plea he is making to the
House,

I say this Bill is a violation of not
-only the judgment of the Supreme
Court but alsg of articles 14 and 21.
The Supreme Court had said in ano-
ther judgment that thig Parliament is
not competent to take away or trun-
cate the fundamental rights of the
«citizen. It js very historic and won-
derfyl judgment of which we are
proud, that we have an independent
judiciary which can control both the
legislature and the executive, We
have no sovereign Parliament in this
wcountry; we have no sovereign eXe-
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cutive. Only the Constitution is sup-
reme and this Parliament has to sub-
ject itself to the Constitution and the
Supereme Court. But here is 3 Gov-
ernment that comes with a law which,
while pretending that the appeal will
remain, is trying to stop the courts
from interfering, I do hope that if
Bil] is passed against our votes—we
shall certainly vote against it—the
Supreme Court will strike down this
clause of the Bill as wulira vires of
the Constitution. This is a shame-
ful act indulged in by them. There-
fore, 1 press my two amendments,
Nos, 34 and 36. The first amendment
seeks to delete lines 34 and 35 and
my second amendment seeks to omit
lines 13 and 14. If these amendmente
are accepted, the effect is that an
appeal will be open to the courts of
law. If these amendments are defeat-
ed, the Supreme Court’s judgment
would be defeated. Therefore, I press
my amendments, If the Minister
meant what he said, let him accept
my amendment that ‘no appeal shall
lie except to the Supreme Court and
the High Court’ I shall be happy and
satisfied.

Shri Govinda Menon: The objec-
tion to accept the amendment is this.
Under article 136 an appeal will lie
to the Supreme Court but only with
the leave of the Supreme Court.

Shri M. R. Masani: Why not say so?

Shri Govinda Menon; When it is in
the Constitution, why should it be
reported.

Shri M. R, Masapi: I am sure the
Supreme Court would not mind your
saying so in this clause.

Shri Govinda Menon: It is usual;
you will find it in many statutes, Be-
cause of the constitutional right un-
der article 136 it is open to a party
to go the Supreme Court with the
leave of the Supreme Court,

Shri Bal Raj Madhok (South
Delhi): Why not give a specific right
here? -
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Shri Govinda Menon: Hon, Mem-
bers are aware that certain decrees
and orders are said to be final; still
there is the right of interference by
the High Court because these are
constitutiona] rights under article
226 and 227 . (Interruptions) An
appeal can go before the Supreme
Court under article 136, Articles 226
and 227 will come in only if there
are certain mistakeg regarding juris-
diction. For the information of the
House I will read grticle 136 which
says: Notwithstanding anything con-
tained in thig ehapter, the Supreme
Court may, in its discretion, grant
special leave to appeal from any
judgment, decree, sentence or grder
in any cause or matter passed or
made by any court or tribuna] in the
territory of India, The tribunal con-
templateq by clause 10 is a tribunal
which will come under article 136.
There is no tribunal in India whose
decree or order wil] be final on ac-
count of this constitutional provision.
So, ‘final’ means that it is final ac-

cording to the statute but subject
to the supreme law of the land,
namely, the Constitution, Therg are

many statutes like this where dec-
rees and orders are said to be final
You say that the order of the High
Court is final in certain matters, you
that the order of a judge is final;
you say the order of a tribuna] is
final. But in spite of this finality, there
is this right given under article 136
to the Supreme Court to jnterfere
in its giscretion and what the party
will have to do is to apply to the
Supreme Court for special leave
under this article. Thousands of ap-
pealg are being heard by the Sup-
reme Court under article 136. 1 said
s0 much because Mr, Masani's ob-
jection appeared to be that no appeal
is provided and he told me that i
Government would agree to an ap-
peal, he would withdraw is objec-
tion., The objection to agree to that
amendment js that the words which
he wants to introduce are not usually
used, I am prepared to sit anq dis-
cuss this matter with Mr. Masani and
I can show him half a dozen Acts
where finality is given to certain
w
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orders made under certain Acts
which are still appealable by virtue
of the provisions of the constitution.
It is stated herein that the decision
of a tribung]l will be final but stili,
where there has been agn aberration
of justice, failure of justice or breach
of the statute, the Supreme Court
will interfere under article 136 and
where there is infraction from the
rules of jurisdiction, the high court
also can interfere under articles 226
and 227.

Listen, for example, to the wording
of article 227,

An hon, Member: We know that.

Shri Govinda Menon: You know,
but all do not know, and some who
know pretend not to know. Article
227 says:

“Every High Court shall have
Superintendence over all courts
and tribunals throughout the ler-
ritories in relation to which 1t
exercises jurisdiction.”

Therefore, this tribunal sought tg be
constituted under clause 11 of the
Bill before the House is a tritunal
which will come under the all-per-
vasive jurisdiction of the high court
under articles 226 and 227, and of
the Supreme Court under article 136.

Shri S. Kandappan: Sir, the whole
contention of the hon, Minister sesms
to be that what we are trying to
press on them ig already provided in
the Constitution, The Government in
its wisdom thinks that this js justi-
ciable and the provisions governing
these are there in the Constitution.
But unfortunately we in our inno-
cence think that if thig clause is re-
tained in the Bill as it js, there is
scope for mischief by the executive.
I say this because the hon. Minister,
Mr. Chagla, who piloted the Rill in
the Rajya Sabha, when this matter
was specifically taken up, gave quite
a different answer, different from the
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explanation given by our hor, Law
Minister here, He is very eminent;
I do agree, but Mr. Chagla is an
equally eminent lawyer I suppose. He
pleaded that by making it justiciable
and referring it to court, there will
be undue delay anq in order to avoid
that he hag provided an appellate tri-
bunal. That js what he pleaded. He
never even remotely, hinted at the
possibility of this being covered by
the existing Constitutional provisions.
You can then very well imagine the
mischief that is likely to arise,

\

I would like to pose one gquestion
to the hon. Minister. Doeg it in any
way contravene the articles of the
Constitution granting that the arti-
cles cover these things? Doe:z it in
anyway contravene are articles or
the spirit of the Constitution if it
is made explicit in the Bill?

Shri Govinda Menon: It will be re-
dundant.

Shri S. Kandappan: It is not going
to be so, Since we do have our sus-
picion in spite of the explanation
given, I would like to submit this, I
will. be very brief. In the judgment
given by the ecourt, I would like
particularly to refer to one import-
ant sentence. I quote:

“While in the case of an en-
acted law, one knows wherc he
stands, in the case of the un-
channelled arbitrary  discretion,
discrimination is writ large on
the face of it

In this Bill, do we know where we
stand? Is there not enough discri-
mination and enough vague terms
clubbed there and all kinds of words
like integrity, security, public interest
and all thesg terms are coupled 10-
gether and they have been made
sufficient grounds or refusing a pass-
port? All kinds of jll-defined grounds
are there. Naturally, tnere js genuine
fear that unless it is made justiciable,
there is no room for justice ang any-
bodv can be refused passpurt on
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politica] grounds, and we will be in
an utter disadvantage, and aenniweiy

we will be at the merey of the exc-
cutive,

There is another point, I quote Mr.
Chagla, from his reply to the debate
in the Rajya Sabha. He said:

“] say that in the administra-
tion of this Act as far as [ am
concerned, as far as my Ministry
is concerned, to the extent tkar
I am responsible, I will not per-
mit any discrimination between
party and party, between indi-
vidual and individual.”

What is the explanation? I cannot un-
derstand this. Are we going to put this:
Act under the mercy of these peuvple?
I do not deny the genuineness or the
bona fides of Mr. Changla or any
other Minister for that matter. But
are they going to remain there for
ever? Perhaps even the DMA ma¥
come to power one day, It is ne: im-
possible i these Days of politicel up-
heaval.

Mr. Deputy-Speaker:
tution will remain after
also comes there.

The Censti-
the DMK

Shri S. Kandappan: That is why T
am saying, make it perfect. Do uot
give room for the discretion of the
individual concerned, That weuld
be a very dangerous precedeni to
follow. This kind of argument wouid
leag us nowhere.

I would, therefore, request the ho~
Minister to accept this quite reason-
able, moderate and constructive
amendment moved by m¥ hon. frieng,
Shri Masani.

Mr. Deputy-Speaker: I would like
to know how many hon. Members
would like to take part in tnis dis-
cussion so that I may racon ihe
time accordingly.

Some hon. Members rose—

Mr. Deputy-Speaker:
conclude this early. Hon, Members

may take five minutes each—Shri
Nayar—
1 ]

We have to
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Shri K. K. Nayar (Bahraich): Sir
yesterday I was called I would have
got ten minutes then but I gave the

«<hance to another hon. Member. So
I may be given ten munutes

Mr. Deputy-Speaker: Let us see
We have got a quiet House now, 1
would hike to make One obsersation
a sort of an obiter dicta. The
leaderg of the Opposition are mtting
here Shn Ramamurti 13 well verzed
in Mahabharata There you whl find
that because Bheeshma at a crucial
moment kept mum and did pct say
the right word tragedy followed In
this House, I fing that genior leaders
of parties keep mum and something

elge follows So I hope they w-uld
dray inspiration, men lhke Shn
Ramamurt; and Shn Masan:, fror

Mahabharata at least

Shri P. Ramamarti (Madurai)- He
draws his nspiration fromm Zend
Avasta and not Mahabhara*a

Shri K. K. Nayar. Sir, I want to
make some observations of a basic
character regarding thus Bill 1 do
not want to go 1nto the various clauses
of this Bill, I am attacking the very
basis of this enactment

1528 hrs,

{SHrR1 C K  BHATTACHARYYA M
Charr)

the

This enactment was devised and it
18 being piloted with the definite object
of circumventing the legal conse-
quences which follow from the judg-
ment of the Supreme Court Yester-
day, one of the hon Members of this
House, who was himself a distingush-
ed judge of a High Court, Shri A. N
Mulla, supported this Bill He is the
retired judge of a High Court 1In
the course of his speech he made cer-
tain observations which, I believe in
my humble opinion, require correc-
tion First of all, he said that that
judgment did not appeal to a great
majority of the people 1n this coun-
try That pomnt, in my humble
opinion, 1s utterly irrelevant A pro-
mouncement of the Supreme Court is
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sacrosanct 1n the legal sense. Whether
the citizens of this country approve
of it or pot it is inviolable and it is
the last pronouncement on the subject.
There 15 an attempt to interpret that
judgment as creating law. It is not
so, It is merely an interpretation of
the law as laid down in the Constitu-
tion That judgment has not created
a charter of rights, It has merely

interpreted the charter in the Consti-
tution.

How does the present Bill proposs
to alter the consequences of that judg-
ment?> The consequences of that judg-
ment cannot be altered as long as the
relevant provisions exist in the Con-
stitution because the judgment s
merely an interpretation, the construc-

tion, of what the Constitution has laid
down.

In this enactment an attempt 18
being made to pass a law without any
corresponding attempt or parallel
effort to change the Constitutional pro-
visions How would it affect even-
tuallv the fate of this Bill? This s
the simple topic on which ] want to
make any observations

In article 19 and other articles of
the Constitution certain fundamental
rights have been granted In article
19(d) the rnight granted is that all
citizens shall have the right to move
freely throughout the territory of
India  Article 2t says

“No person shall be deprived
of his life or personal liberty

except according to procedure
established by law”

It is in the context of these provisions
that the Supreme Court held that any
attempt to interfere at the executive
level with the right of a person either
to move about in this country or to
take a passport for leaving the country
would be against the spirit of the
Constitution. Today you are bringing
a law to secure the same power {p the
Government in a certasin manner. I
would not go into the various provi-
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sions. But, what would be the conse-
quencea? Article 19(5) says:

“Nothing in sub-clauses (d)",

~~that is, the right to move freely
throughout the territory of India—

“(e) and (f) of the said clause
shall affect the operation of any
existing law in so far as it im-
poses, or prevent the State from
making any law imposing reason-
able restrictions”

—] emphasize the term
restrictions. . ..

“reasonable

“On the exercise of any of the
rights conferred by the said sub-
clauses either in the interests of
the general public or for the pro-
tection of the interests of any
Scheduled Tribe."

This freedom of movement, which
includes movement within India and,
in the present context, include also
the right to depart from India for
ceriain reasons, 1s something that can
be taken away, abrogated or modified
in accordance with the provisions of
article 19(5), only by a law. But
what kind of law would it be? A
low which would impose reasonable
restrictions on two grounds—either in
the 1nterests of the general publie or
for the protection of the interests of
any Scheduled Tribe. Obviously, this
is not a case in which the enactment
is being put through for the interests
o! any Scheduled Tribe. That is
obvious. The only alternative purpose
is the interest of the general public.
It you go through the Bill you will
find that the words “interests of the
general public" are not mentioned
anywhere in the Bill; it speaks only
of the security of the country, sove-
reignty of the State and so on. But
for what of the prime purposes for
which the Constitution permits reason-
able restrictions, namely, the interests
of the general public? These words
are not there in the Bill. The ques-
tion will arise in a future context
whether the words used in the enact-
ment duly represent the protection of
the general interests of the public.
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Secondly, the restrictions have to be
reasonable. In the present case,
restrictions have been imposed in a
manner which you cannot accept as
reasonable, according to the principles
of natural justice. What is reasonable
is that which gives a person who is
likely to suffer, or the person who is
iikely to be amerced or mulcted of
his right to travel, an opportunity to
be heard. In the present case, the
passport authority carries out an
inquiry. The person who applies is
not associated with the inquiry. He
does not know what the evidence is
on the basis of which the order is
going to be passed against him. Hes
is given no right or opportunity to
question the prospective decision,
which is likely to be adverse to him.

In this context, 1 apprehend that the
provisions here, under which the
inquiry is carried out, are not likely
to be considered reasonable. We are
merely putting off the evil day. The
judgment of the Supreme Court has
irked the Government. They were so
far, for years, exercising an executive
power in their unfettered discretion
until the Supreme Court held that this
was a denial of a fundamental right
granted to a citizen. They are bring-
ing now an enactment which js not
in consonance with the provisions of
the Constitution. And the criterion
on which the Supreme Court deliver-
ed the judgment remains unaltered,
and unaffected; but there is no attempt
here to change the Constitution. Un-
fortunately, in the present cons:itution
of the House and in the present con-
text and temper any attempt to change
the Constitution is unlikely to be
successful. That is why,....

Mz. Chairman: Unless the oppos:-
tion consents.

Shri X. K. Nayar: Exactly. The
opposition stands not only to oppose
but also to secure to the citizen ele-
mentary rights granted by the Con-
stitution, in the making of which the
opposition also had a part. With the
Constitution unaltered, with the pro-
visions unabrogated and with this
clause 19(3) unmodified, the guestion
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will agamn be raised before the
Supreme Court whether these restric-
tions are reasonable and I apprehend
tnat there may be only one answer,
this will have to be struck down,
because, again, the essence of reason-
abihty, namely, an opporturuty to the
person likely to be aftec ed adversely
by the decision 1s totally demed He
15 not associated with the inquiry and
he has no chance of knowing the
reasons for which the passport 1s
rejected In certain cases, the reasons
are given and in others they are not
given

So, 1 appreherx! that the ultimate
fate of this will be a decision by the
Supreme Court saying that the restric-
tions imposed are no reasonable and
that this enactment cannot be con
ceded, or accepted, or recognised as
an enactment within the meamng of
the Consutution Therefore, I would
request the Minister of Law, who 15
certainly a brilbant exponent of his
paint of view, to reconsider this matter
and to look a. 1t from this point of
view, whether he has really neutra-
Iised, whether he has rendered the
Judgment of the Supreme Court nuga-
tory through the enactment or he has
merely put off the evil day un@l
another unfortunate person has to take
1t up agamn to the Supreme Court to
secure recognition of his  right
guaranteed by tne Copstitution

Shrt P. Ramamurti Sir, yesterday
they made much of the fact that they
have provided for an appeal and that
there would not be any arbitrary deci-
sion and today Shri Govinda Menon
waa giving us a homily on the Con
stitutional provision of articles 22§ and
1368 We know that. We also know
the writ jurisdichon of the Supreme
Court. After all, we go in a writ
appeal only when we feel that there
s constitutional infringement of cer-
tain fundamental rights Only on that
narrow gquestijon we can go 1o the
Supreme Court or to the High Court
on a writ petitinn, that ls, either under
article 128 or under article 228 We
are aware of alj that
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But here what 1s the position? This
provision in clause 11 s suppused (0
provide for an appeal agawnst the deci-
sion of a passport authorty, whoever
he might be, 1n order to guard agawnst
the arbitrary use of that power 1
am not now going into the quesunn
of the fraudulent npatuwie of the
appeal, I talked about 1t yesterday,
but even that limited appeal you are
trying to take away today

What does this clause 11 say” It
says

*Any person aggrieved by an
order of the passport authority
under clause (b) or clause (c)

may prefer an appeal agamst
that order to such suthority
and within such period as may be
prescribed

So ostensibly you want to say that
there 16 a provision for an appeal not
on the constitutional i1ssue but on the
question of facts on the question
whether the authority has exercised
his jurisdiction properly within the
provisions of this Act You want to
proclaim to the whole world that you
are not acting arbitrarily but that you
are provid.ng for an appeal on facts
on the merits of the case againat the
decision of the passpor* authority But
then under the definition clause what
have you provided for? It 1s this

““passpo~t authornly’ means an
officer or authority empowered
under rules made under this Act
‘0 '»suc pasports or travel docu-
ments and includes the Central
Government '

Therefore the Central Government
18 an authority of original jurisdiction
Here the Central Government is not an
appeliate guthority, it is a passport
authority acting in its original juris-
diction to refuse a passport When a
passport is refused to me by the Cen-
tral Government, have I got a right 10
make an appeal to anybody on the
facts of the case, on the question whe-
ther the Central Government has ac-
tually exercised that authority in an
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arbitrary way on account of the poli-
tical bies againt particulr person?
Where is that provision? Are we to
understand that the Central] Govern-
ment is such a wonderful government
that it has ng prejudice? We know
how the Cendral Government has
acied. I have been a victtm of this
Government. For example, under the
Preventive Detention Act 1 was de-
tained. When the grounds of detention
were given, I went to the High Court
and those grounds were overthrown;
they were no: accepted. So, we know
how they acted.

Therefore with the proviso to clause
11 that is now made, namely,—

“Provided that no appeal shall
lie against any order made by the
Centra! Government.”,

the crux of the problem is whether 1
have a right to appeal to anybody
against the arbiirary exercise of power
by the Central Government, to test it
before some other appellate authority
and point out that the Central Gov-
ernment has exercised itg authority in
an arbitrary way. No, until I can show
that 1n some distant way my funda-
mental right has been infringed by
this, Then under article 226 or 136 1
can go. If 1t 1s thad there 15 the Sup-
reme Court's jurdiction under article
136 and the High Court's jurisdiction
under article 228, then why this pro-
vision at all under clause 11?7 Even if
you do not provide for it, there is an
appes]l under the Constitution. Are we
here concerned with 3 constitutional
right? Certainly not; we are not con-
cerned wi‘h a constitutional right.

Therefore, if the Central Govern-
ment is really anxious to exercise this
right not in an arbitrary manner, they
must accept that their action aiso can
be questioned before a tribunal. If you
do not want to do that, it means that
the Central Government is suspect.
Under the guise of the Passport Act all
they want to have is absolute arbitrary
powers in their hands to refuse pass-
ports to certaln individuals and they
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need not give any reason for that. They
may say, “The Central Government
can refuse passport and you have no
right of appeal.” What 13 the use of
giving reason or no reason. That ques-
tion does not arise at all, It the Cen-
tral Government is really anxious not
to abuse the powers, then they must
accept Mr. Masani's amendment. In
that case, even against the Central
Government which comes ynder this
definition, there will be the right of
appeal. Otherwise, I say, you come out!
and say openly, “We do not want to
have our actions questioned.” You say,
“Our decision is the obiter dicta; ag far
as passport is concerned, we are the
Supreme Court, much above the Sup-
reme Court.” 1 can understand that
position. Under the guise of providing
all this, I am absolutely certain tha!
in all those cases where they want to
deny passport—the passport authori-
ties will not deny that—they will refer
the matter to the Central Government
and the Central Government will pass
an order saying, “Your passport is de-
nied"” and there is, no right to appeal
That is what i8 going to happen.

Even today, 1 have got cases—I do
no; want to mention names in the
House—where passport has been de-
nied. After all, even before this Bill
is passed, the Ordinance is in vogue
today and this Bill only embodies the
provisions of the Ordinance which is
already in vogue. I know two cases
where the passport authority sitting
here referred the matter to the Cen-
tral Government, to the Ministry of
External Affairs and to the Ministry of
Home Affairs. I have got these cases
In order to avoid this trouble of hav-
ing arbitrary exercise of powers being
exposed, they would, hereafter, gee
that all these refusals are done by the
Central Government and there is no
right of appeal. Therefore, I say, don't
try to fool people, let the Central
Government come oOut openly to say,
‘“We want to have absglute and unm-
fettered right to refuse psssport to
anybody who is persons nom gratn
with us.” That is the only thing they
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want. Say it openly, don't have a
camouflage, don't talk humbug, Let
us be plain and honest to ourselves
Be honest to yourselves, be honest to
the country and be honest to the

people

1 Say, “We want to have the power,
we are not bothered about anything.”
Say that openly Don't try to give this
reason or that reason

1542 hrs,

[Mr. Dmrury-Sreaxzr in the Chasr)

Mr, Deputy-Speaker. Shri D C

Sharma

¥ THI;ANT wmW)  (92AT)
IR HIRY, +&F T FTH ARG F
TAF W F (77

Mr. Deputy-Speaker The bell s
being rung—Now there i3 guorum

Shri D, C. Sharma (Gurdaspur) Mr
Deputy-Speaker Sir, we see demo-
cracy all over the world and the strug-
gle, the fight, that democracy makes
on several fronts, on several occasions,
to serve 1ts cauve No one can deny
that democracy has always been very
Jjealous of the arbitrary powers of the
executive Democracy has always seen
to 1t that the execullve power, 1n every
country, works within lmts and does
not overflow : s banks or over-trespass
its mits I believe that Mr Masanm
18 absolutely right when he wants that
the executive should not be saddled
with too much of power I thunk
it ig 1n the interest of the Exe-
cutive that they should not have such
unhimited powers, if they have, they
will get into trouble today, or tomor-
row or the day after. After all, the
Supreme Court gave the judgment so
tha! the rules of passport should be
liberalised, so that getting a passport
should become almost the birth right
of every citizen of India. 1 think, it
should be the happy privilege of every
citizen of India to get a passport for
travel anywhere with reasonable res-
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tricions Regarding the provision
which Mr Masani has referred to. I
think, you are taking away with one
hand what you are giving with the
other hand Therefore, I think, this is
a very painful provision of the Bill

It has been said that an applicant
for passport can appeal to the Central
Government I could not find any diffe-
rence between what Mr Masani said
and what the Law Minister said. If I
have understood him correctly, Mr.
Masan: wanted to make explicit what
was 1implicit 1n the

Shri S Kandappan: It 1s the conten-
tion of the Minister that 1t is implicit,
but we do not agree

Shri B C Sharma. Please hear me
Mr Masan: wanted to make explicit
what was thought to be implicit by the
Law Minister What 1s the harm in
making that explicit, so that every-
body can feel happy about 1t As you
know verv well the Supreme Court
and the High Courts have stood ag &
bulkwark against the despotic power
of the execulive [ have seen sub-ins-
pectors of police going to High Courta
when their promotions had not been
done according to rules [ have seeh
tehsildars going to High Courig or
Supreme Court when their rights have
been curtailed one way or the other
If you give such righ's to the persons
even when 1t 15 a question of a depart-
mental promotion, 1 do not see any
reason why we should take away the
rights of anv citizen of India to appeal
when he has been deprived of hais right
by the executive to get the passport

1, therefore, wholeheartedly support
the amendment of Mr Masant

Shri Dattatraya Kunte (Kolaba) I
formally move the amendment:

Page 7, lines 32 and 33, —

for “and within such period a8
may be prescribed”, substitute “within
thirty days from the receipt of the
order.” (8)
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I am really surprised that, while
framing this clause, Govermment had
thought it it to say, “and within such
period as may be prescribed” 1 do
not know why the period should not
be laid down Mt e clause itself,

Coming to the other part of the
clause, the hon. Law Minister was
pleased to advise ys in detail, as re-
gards the authority which a citizen of
India has under Art. 136 and he fur-
ther said that Art. 227 conferred juris-
diction to the High Court over such a
tribungl. I am afraid, the Minister of
Law has not applied his mind to the
matter. First of gll, when he was say-
ing that an aggrieved individual has a
right to appeal to the Supreme Court,
though he read it, he did not under-
stand it because Art. 136 says that a
person has to obtain the special leave
of the Supreme Court. Therefore, it is
not an automatic appeal that he could
file. First of gll, he should make a
request to the Supreme Court for spe-
cial leave saying that he wants to ap-
peal against such and such a decision
and whether he would be allowed to
appeal. Therefore, he does not have
an automatic right to appeal.

The second point is this. When he
referred to Art, 227, he said that all
those courts and tribunals would be
amenable to the jurisdiction of the
High Court. To what extent? The
High Court can supervise the proce-
dure. In this particular matter, it has
been clearly laid down that the proce-
dure to be followed by the appellate
authority will be such as may be pre-
scribed. This takeg away the authority
given to the High Court under Art.
227. 1 am really glad that he dit not
say that there is article 228 under
which a writ petition can be filed be-
fore the High Court and there is also
another article ynder which you can
file & writ petition before the Supreme
Court, and, therefore, the right to ap-
peal is there,

i
g
2
1

t here that we have to
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authority’. The term ‘such authority’

denotes the authority first referred to.
Which is that authority?

Clause 11 (1) reads thus:

“Any person aggrieved by an
order of the passport authority
under clause (b) or clause (c) of
sub-section (2) of section 5 or
clause (b) of the proviso to sect-
tion 7 or sub-section (1) or sub-
section (3) of section 10 or by an
order under sub-section (8) of sec-
tion 10 of the authority to whom
the passport authority is subordi-
nate, may prefer an appeal against
that order to such authority..”.

Which is that ‘such authority’? That
‘such authority’ is the guthority re-
ferred to under clause 10 (6). That is
the meaning of the term. Clause 10
{6) reads thus:

“The authority to whom the pas-
sport authority is subordinate may
by order in writing impound or
cause to be impounded or revoke
a passport....and ‘he foregoing
provisions of this section shall, as
far as may be, apply in relation
to the impounding or revocation of
a passport or travel document by
such authority.”

Therefore, the authority ‘o whom
the passport authority is subordinate
is the authority which will under
clause 10 (8) impound my passport
and that will also be the appellate
authority to whom an appeal must lie.
1 really do not know whether an ap-
peal could lie to the same
authority, because the term ‘such
authority' refers to the authority
which is referred to in the previous
sentence, and the authority referred
to in the previous sentence is the au-
thority laid down in clause 10(8). If
that is the authority, then it is not a
tribunal. Article 227 comes in only
ig it is a tribunal. The framers of
this draft legislation have been care-
ful to use the term ‘appeliate autho-
rity’ and they have not called it »
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tribunal. They want to hedge all these
things. The appellate authority 1s
‘such authority’ which is there, and
that ‘such authority' 1s called as the
appellate authority by the use of the
words ‘hereinafter referred to as the
appellate authority’; that ‘such autho-
rity’ 1s the authority to whom the
passport authority is subordinate

As pointed out by Shri P Rama-
murtl, even the Central Government
can be a passport authority

Shri Govinda Menon: Then, it will
be a tribunal

Shri Dattatraya, Kunte: The hon
Minister will have his turn later on
When the Central Government them-
selves become the passport authority,
to whom shall an appeal lLe, accord-
mg to the hon Law Minster”

S8hri P Ramamurti: Then, there 1s
no appeal

Shri Govinds Menon: Then,
15 no appeal under the statute

there

Shri Dattatraya Kunte: Therefore,
he wants to take away the right of
the people, so, when he was trying to
assure Shri M R Masan) that the
Constitution provided for the right of
appeal under articles 136 and 227 and
that all these tribunals were subord:-
nate to the jurisdiction of the High
Court, 1t was just gn eye-wash and
it had no bearing on the articles of
the Constitution at all

Therefore, | would say that 1 Gov-
emment were—if 1 could use that
phrase—honest enough to allow a
Judicial authority to look into cases of
appeal, then they should have readily
agreed to allow such appeal to judi-
cial tribunals or to the High Court or
the Supreme Court

This Bill has been drafted so as to
satisfy the letter of the Supreme
Court decision but not the spirit of it,
because the Suprenme Court wants
that a law should be framed so that it
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shall be judiciously administered and
whether it 1s being administered
judiciously or not will he judicially
examined That 18 exactly what has
been proposed in Shrn M R. Masani’s
amendment So, that amendment
ought to be accepted, and similarly
‘my amendment which seeks to pres-
cribe the time-limit for appeal should
alsg be accepted.

The Deputy Minister in the Minis-
try of External Affairs (Shri Suren-
dra Pal Singh): Shr; Masam and other
hon Members who have spoken after
him in support of his amendments
have expressed a fcar

shri R D. Bhandare (Bombay Cen-
tral) 1s the Mimster replymg? 1
thought 1 would be called before that
The legal position must be made clear
before he replies

Mr. Deputy-Speaker: I have now
called him The Law Minister 15 also
here

Shri Surendrg Pal Singh: I was say-
ing that Shri Masani and other hon
Members who have spoken after him
have expressed one fear that if their
amendments are not accepted, Gov-
errment are likely to act 1In & very
arbitrary manner in regard to the
1ssuance of passports and since no
appeal 1s provided for agaimnst their
order, their action will always be
arbiirary and discriminatory In this
connection, may 1 say that even be-
fore the judgment of the Court, Gov-
ernment were 1ssuing passports on
their own executive authority and
even than, as i evident from the figu-
res, I quoted yesterday, the rejections
were very few Therefore, nobody
can say that Government would act
arhitranly

Shri Umanath (Pudukkottai): Dia-
crimination might have been in that
small number

Shri Surendita Pal Siagh: This
power given to the Centrsl Govern-
ment will be exercised st a very high
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level, of an officer of not less than
the status of joint secretary.

Shri Dattatraya Kunte: Where s
it laxd down?

An hon. Member: Political level.

Shri Dattatraya Kunte: It 15 not laid
down.

Shri Surendra Pal Singh: The power
to refuse will be exercised in  very
rare cases, as I said yesterday and
only when the integrity or security

of the country 15 involved, but not in
the ordinary course

Shri Dattatraya EKunte: Even i

there 1s one case of injustice, the
whole Bill will fall
Shri P. Ramamurti: May 1 point

out that all applications for passports
from members of our party are always
referred to the Central Government

here Thereby, you make a discrimi-
nation that way

Shri Surendra Pal Singh: As 1
said, the decision will be taken at a
very higih level, and in many oases
the )oint secretary or secretary will
also consult the Minister concerned
before coming to a decision. Sg I do
not se¢ why Members are so appre-
hensive as to think that the high offi-
cialg will act 1n an arbitrary manner.
There 1s no ground whatsoever to
think that this power will be exer-
cised arbitrarily or in a mala fide
manner,

Shrt Umanath: Then this law is not

necessary.

Shri Surenrda Pal Singh: In the
atmosphere prevailing in the country,
this power is necessary.

Shri Dattatraya Kuote: That s
something different.

Shri Surendrs Pul Siagh: Because
when the security of the country is

involved, this precsution has to be
taken,

853 (AD) LaD-8,
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Shri Umanath: Everytime you take
advantage of this when the question
of democratic liberty 15 rased.

Shri Surendra Pal Singh: On these
giounds, I am not prepared to accept
any of these amendments.

Ag regards Shr1 Kunte’'s amend-
ment, the period of 30 days 1s already
laid down in the rules which huave al-
ready been framed He may please re-
fer to those rules lawd on the Table.

Stri Dattatraya Kunte: As Jong as
this Bill 15 not passed, there can be
no rules under it There may be rules
under the Ordinance. The.efore, 1t 158
wrong to say that I should refer to the
rules under the Bill

Shri Swurendra
rules are the same.

Pal Singh: The

Shri Dattatraya Kunte: That 15 1m-
material Rules under the Bill must
be laid before the House. Then only

we can take them as rules under the
Bill.

Shri Surendra Pal Singh: On these
grounds, 1 am not prepared to accept
any of the amendments.

Mr. Deputy-Speaker: I shail now
put the amendments first to vote.
You may chaose one or two and have
division on that. The rest we shall
put to g voice vote.

16 hrs.

Sbri Ranga (Srikakulam)}: We press
our amendments Whoever hags moved
the other amendments, if they want
a division on that also, where 13 the
objection.

Mr, Deputy Speaker: There is one
amendment of Mr. Kunte. Do you
want a division on 1t?

Shri Dattatraya Kunte: I will ans-
wer you at the stage when 1t 1s before
the House. If all amendments are put
together, how can a discretion be exar-
cised properly? I should know what I
am voting on.
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Mr. Deput}'-Speaker: On clause 11, The Lelk Sabha divided.

there are four amendments. Should I
put one by one?

Shri Nambiar (Tiruchirappalli): Mr.

Massani’s amendment may be put to
the vote first.

The Minister of Defence (Shri Swa-
ran Singh): Mr. Masani does not seem
to be serious; he is not present.

Mr. Deputy-Speaker: He has mov-
ed it; he has made a speech. Now, the
guestion is:

Page 7, line 27, affer “section 5"
insert—

“or section 67. (33)

Division No. 5]

Abraham, Shri K. M.

Adichan, Shri P. C.

Anirudhan, Shri K.

Ayarwal, Shri
Singh

Bansh Narain Singh,
Shri

Basu, Shri Jyotirmoy

Bharat Singh, Shri

Birua, Shri Kolai

Brij Bhushan Lal, Shri

Chakrapani, Shri C. K.
Chaudhuri, Shri Tridib

Kumar
Chittybabu, Shri C.
Desai, Shri C. C.
Dipa, Shri A.
Fernandes, Shri George
Gopalan, Shri A. K.
Gopalan, Shri P.
Jha, Shri Shiva
Chandra
Joshi, Shri Jagannath

Rao
Joshi, Shri S. M.
Kachwai, Shri Hukam
Chand
Kalita, Shri Dhireswar
Kameshwar Sthgh, Shri

Ram

Ali

natha

L

AYES

Kandappan, Shri S.
Khan, Shri H. Ajmal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar

Kisku, Shri A. K.
Koushik, Shri K. M.
Kunte, Shri Dattatraya
Kushwah, Shri Y. S.
Y.akkappa, Shri K.
Madhok, Shri Bal Raj
Maiti, Shri S. N.
Majhi, Shri M.
Mangalathumadom, Shri
Meghachandra, Shri M,
Menon, Shri Vishwa-

Mohammed Imam, Shri
Mohammed Sheriff, Shri
Molahu Prasad, Shri
Mukerjee, Shri H. N.
Muthusami, Shri C.
Naik, Shri R. V.

Nair, Shri Vasudevan
Nambiar, Shri

Nayanar, Shri E. K.

Several hon. Members: The light is
not working.

Mr. Deputy-Speaker: Shall we fol-
low the old method? Shall we divide
in the {raditional way? Something is
wrong with the machine, even the
total is wrong.

Shri C. C. Desai (Sabarkantha): We
are preparcd to accept the decision as
shown by the Board, with the correc-
tions.

Mr. Deputy-Speaker: If you accept
it with the corrections, it is all right.

[16.07 hrs.

Nihal Singh, Shri

Paswan, Shri Kedar

Patel, Shri J. H.

Patil, Shri N. R.

Ramamoorthy, Shri P.

Ramamurti, Shri P.

Ranga, Shri

Reddy, Shri Eswara

Sait, Shri Ebrahim Sulai-
man

Samanta, Shri S, C,
Satyva Narain Singh, Shri
Sen, Dr. Ranen
Sequeira, Shri
Sharma, Shri B. S.
Sharma, Shri Ram Aviar
Shastri, Shri Ramavtar
Solanki, Shri P, N,
Somasundaram, Shri

5. D.

Sondhi, Shri M. L.
Sreedharan, Shri A.
Tyagi, Shri O, P.
Umanath, Shri

Viswanatham, Shri
Tenneti

Yadav, Shri Ram Sewak
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t Jha

-:-s i Bh Jadhav, Shri V. N.
: S!ng Shri Kamala Kumari,
Shri Shashlb Kumari
3 Kinder Lal, Shri
ghn Vidya Kotoki, Shri Liladhar
. Kripalani, Shrimati
Sucheta

~ Krishna, Shri M. R,
C. Kz:s&man, Shri G. Y.
r, Shri N. R.
vappa, Shri

Dr. Sarojini
ariyappa, Shri
Mandal, Dr. P.
Mandal Shri Yamuna
Prasad

‘ Mirza, Shri Bakar Ali
J. K. Mishra, Shri G. S.
Mondal, Shri J. K.

V. o]

Shri Shiva- Murti, Shri M. S.
Nageshwar, Shri
~5_1:ngh, Shri Naghnoor, Shri M. N.
Shri G. S. Naidu, Shri Chengal-
Shri D. raya

imati Oraon, Shri Kartik

Pahadia, Shri
Pandey, Shri K. N.
Partap Singh, Shri
Raju, Shri D. B.

K. R
ai Shn
a, Shri J. N.

-Speaker: After correc-
; figures giving the result is:
sion are:

3 Noes—83t
m was negatived.
n No. 6] Wiy ki AYES
m, Shri K. M. Gopalan, Shri P.
gan, Shri Jha, Shri Shiva Chandra
ri Ram Joshi, Shri Jagannath
Rao
Joshi, Shri S. M.
Kachwai, Shri Hukam
Chand
Kalita, Shri Dhireswar
Kameshwar Singh, Shri
Kandappan, Shri S.
Khan, Shri H. Ajmal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar Ali
Koushik, Shri K. M.

E P

Page 7,—

ain Singh,

.
Jyotirmoy

omit lines 34 and 35.
The Lok Sabha divided.
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Ram Dhan, Shri

Rai: Kishan, Shri

Randhir Singh, Shri

Rune, Shri

Rao, Shri Muthyal

Rao, Shri J. Ramapathi

Rao, Shri Thirumala

Rohatgi, Shrimati
Sushila

Sadhu Ram, Shri

Sarma, Shri A. T.

Savitri Shyam,
Shrimati

Sen, Shri Dwaipayan

Sethuramae, Shii N.

Shankaranand, Shri B.

Shashi Ranjan, Shri

Sheo Narain, Shri

Shinkre, Shri

Shiv Chandika Prasad,
Shri

Sinha, Shrimatj
Tarkeshwari

Solanki, Shri S. M.

Surendra Pal Singh,
Shri

Tiwary, Shri D. N.

Tiwary, Shri K. N,

Yadav, Shri Chandra
Jeet

Mr. Deputy-Speaker: The quesiion

(34)

[16.35 hrs.

Kunte, Shri Nattatraya
Kushwah, Sh®* Y. S.
Maiti, Shri 3. N.
Majhi, Shri M.
Mangalathumadom, Shrt
Meghachandra, Shri M.
Menon, Shri Vishwa-
natha
Mchamed Imam, Shri
Mohammed Sheriff,
Shri
Molabu Prasad, Shri
Mukerjee, Shri H. N.
Muthusami, Shri C.
Naik, Shri R. V.

me of one Member could

L}

g not be recorded.
NJames of eleven Members could not be recorded.
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Nair, Shri Vasudevan
Nambiar, Shri
Nayanar, Shri E K,
Nihal Singh, Shri
Paswan Shri Kedar
Patel Shri J. H.
Patil Shr: N. R.

Ramamoorthy, Shri P.
Ramamurti, Shri P.
Ranga, Shri

Adichan, Shri P. C.
Azad, Shri Bhagwat Jha
Babunath Singh, Shni
Bajpai, Shri Shash.-
bhushan
Bajpai, Shr1 Vidya Dhar
Barua, Shri R,
Bhandare, Shri R. D.
Bhargava, Shri B. N.
Bhattacharyya, Shr,
C. K.
Bhola Nath, Shri
Buta Singh, Shri
Chanda, Shri Anil X
Chanaa, Shrimat}
Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna
Kumar
Chaturvedi, Shri R. L.
Choudhary, Shri
Valmiki
Choudhury, Shri J. K.
Dass, Shri C.
DPevinder Singh, Shri
Dhillon, Shri G. S.
Ering Shri D.
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Ganpat Sahai, Shri
Ghosh, Shri Parimal
Hazarika, Shri J. N.
Jadhav, Shri V. N.

Mr. Doputy-Speaker: With all the
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Reddy, Shri Eswara

Sait, Shri Ebrahim
Sulaiman

Samanta, Shrt S. C.

Satya Narain Singh,
Shri

Sen, Dr. Ranen

Sequeira, Shri

Sharma, Shri B. S.

Sharma, Shri Ram Avter

Shastri, Shri Ramavatar

NOES

Kamala Kumari,
Kumar,
Kinder Lal, Shri
Kisku, Shri AL K,
Kotoki, Shri Liladhar
Kripalani, Shrimati
Sucheta
nrishna, Shri M. R,
Krishnan, Shri G. Y.
Kushok Bakula, Shri
Laskar, Shri N. R.
Mahishi, Dr. Sarojini
Malimariyappa, Shri
Mandal, Dr. P.
Manda), Shri Yamuna
Prasad
Melkote, Dr.
Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shi G. S.
Mondal, shri J. K.
Murti, Shri M. S.
Nageshwar, Shri
Naghnoor, Shri M. N
Naidu, Shry Chengalraya
Oraon, Shri Kartik
Pahadia, Shri
Pandey, Shri K N.
Partap Singh, Shri
Patel, Shri Manibhat J.
Pramanik, Shri J. N.
Raju, Shri D. B.
Ram Dhan, ghri

corrections, the result of the division

is: Ayes 68. Noes 84°.

The motion was negantived. T is

Mr. Deputy-Speaker:

ke

“That clause 11

will now

the Bill”.

put amendment Nos. 3 and 51 to the

vote of the House

v
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Solanki, Shri P, N,
Somassundaram, Shrj
S. D,
Sondhi, Shri M. L.
Tyagi, Shri O. P.
Umanath, Shri
Vajpayee, Shri A. B.
Viswanatham, Shri
Tenneti
Yadav, Shrij
Ram Sevak
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Ram Kishan, Shr,
Randhir Singh, Shri
Rane, Shn
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rohatg), Shrimati
Sushila
Sadhu Ram, Shrt
Sapre, Shrimati Tara
Sarma, Shri A. T.
Savitri Shyam. Shrmati
Sayyad Ali, Shri
Sen, Shri Dwaipayan
Sethuramae, Shri N.
Shambhu Nath, Shri
Shankaranand, Shri B,
Shashi Ranjan, Shri
Sheo Narain, Shri
Shinkre, Shri
Shiv Chandika Prasad,
Shri
Sinha, Shrimati
Tarkeshwari

Solanki, Shri 8. M.
Surendra Pal Singh,
Swaran Singh, Shri
Tiwary, Shri D. N,
Tiwary, Shri K. N

Yadav, Shri Chandra
Jeet

Amendments Nos 38 end 81 were put
and negatived.

Mr. Deputy-Speaker: The question

stand part of

The motion was adopted.

*Noes: Actually.

85 Members recored their votes.
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Clause 11 wag added to the Bill

Clauses 12 to 27 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Surendra Pal Singh: Sir, 1
move:

“That the Bill be passed.”
edl(r. Deputy-Speaker: Motion mov-

*“That the Bill be passed.”

o ey oeYs : aTeore WENET,
ag qraeye fam, fom = Ofen
ot o AR gy A 2 fe oz
Hrerdr Ofen & ot agwa & arv 7Y 91y,
e & ow arr ey o § ofw
vt wrgn fe e fem & Y wiw-
Uew oo qx e § ax o¥ R e
afe saerars faar sy & ® fam
WA €T W GI0 §TE GEY A AXAT
oY gt | 2 fas w1R Y srawewan
i oft 7 tafed fe o a2 X
e fem mary g ¢ & qra
JrewT It AW gy ¥ 3 arx @)
qrage 3 & fam ¥ 39§ et 3
o g% 397 wod) wfaw &) wfgd
ot g w1 6 gihr w1 91 Zw w1 Ry
TS WA § THE KT T AT AT
w7 ¥t ®1 977 o1 w9 fegy amat e
agi 9T gy w12 w1 avf ore v A
wow o2 gufmerax
fe 7w qvr wwaw ) ET@ Ffea™
wrwts ¥ ot afeaw wr v @7
gfema &1 & wEw R, W 6 2T
Wiz v 1 wfer gir w6 o 2
W (fz & ¥R iy awi ¥ i e
otz v @ et ¥ 7w wwr
il arx gitaerd g g g A
IA 9T wHw g afgd ) W f woere
& it et (w oy ¥ gwra st
2 fr ofe fwelt &) qram2 7 § o gwwt
THwR fr W WM qd e
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ot w1 § Sua o qog A 2
ar et griw a1 giw w0 &
A FTA N geTHa gy 9g S
& afawl & W grm o g awe
qifv wiew < & s o gafen
& fot & witwr w¥m fy & qwc e
f& og faw e &1, g maE a1
W T OARIAR’ T AT A
98I T |

8hri C. C. Desal: Sir, we are op-
posuig the thurd reading of the Bill
Government, in its wisdom has decid-
ed to rush through this Bill knowing
fully well that it is jll-digested, ill
con.eived and, if I may also say, ill-
drafted. 1 say nothing against those
people who drafted the Bill because
they had to do the work overnight
As you know the history of the Bill,
the Supreme Court passed the judg-
ment on the 25th April and on the
5th May, that is within ten days, an
Ordinance was promulgated and that
Ordinance is now sought to be enact-
ed into law. So, wi'hin ten days they
fwad w frame this Bill. That is the
1eason why the Bill has been ill-
drafted and the Government should
have been well advised to agree with
the demand of the Opposition to refer
the Bill to the Select Committee.
Their contention that there was not
enough time is untenable. The Ordi-
nan~e will expire sometime in July.
If the Select Committee could have
met and thought over all the prob-
lems, the various amendments and
<0 on, then the Bill could have come be-
fore the House in an agreed form which
the House might have supported un-
animously. But they are conscious of
their majority and they did not de-
cide to do so. particularly, when
«ome of the Congress Members speak-
ing from the other side, supported
many of the amendments proposed by
the Opposition.

We want to assert one right—this
fs not a favour—that is, right to pos-
gess a passport is a fundamental
right and it can only be denied pro-
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[Shri C. C. Desaij

vided that the person concerned, the
applicant concerned, comes within the
mischief of any of the disqualificaticn
mentioned in clause 6 of the Bill.
Otherwise, the person is entitled to a
passport and should be given a pass-
port. The hon. Minister has given an
assurance that political complexion
will not come in the way of issue of
a passport. But these are assurances,
the speeches made on the floor of
the House. When it comes to be
translated into action, when the se-
cretariat fungtions—under their very
nose, they issue different instructions
and act in a different manner—they
may not be implemented. We hold
these two assurances particularly to
be very wvaluable, one which the De-
puty Minister gave that no passport
will be denied on political complexion
and the second which the Law Minis-
ter gave that there is no denial of
right of appeal to the Supreme Court
provided the Supreme Court’s permis-
alon is obtained. These two assurances
will be on record and the Committee
on Assurances will go intp them and
then only we will be sure that they
will be given effect to by the secre-
tariat.

Mr. Deputy-Speaker: The hon.
Member may try to conclude now.

#hri C. C. Desai: This is the last
time that we will be able to challenge
the Bill and, therefore, we claim the
right to speak as long as we like. We
will not get any.further opportunity
to improve upon the Bill g challenge
the provisions of the Bill. I do not
want to make much time but, at the
same time, you must allow us a little
more freedom tn speak

We do not see eye to eye with our
friends on the other side, Mr. Rama-
murti particularly, in political mat-
ters. But we see no justification for
what he complained of, that is, when-
ever any person belonging to the Com-
munist Party applies for a passport,
he is denied the passport. If that is so,
this is absolutely a disgraceful con-
duct. The Minister has not denied

[
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that. It seems that it may be so. I
hepe this will not happen in future.
We may not agree with them out
they have the right, as citizens of
India, to have a passport. To say that
they will go outside and do some-
thing unfriendly to India is to doubt
their patriotism. There is no justifi-
cation for that. They are as patriotic
as any other citizen of India. Then, I
am told, the members of the D.MK.
party are also given the same treat-
ment. There is no justification, in any
case, for this arrogant exercise of
power,

Then, the right to have a passport
should be unconnected with any de-
sire to travel. This is an important
point. Generally, people think that
it is only when you want to go
abroad, you should have a passport.
No, ~Sir. The possession of a pass-
port is a fundamental right which
every person is entitled to have. I
may want to go abroad next year but
if and when I apply for a passspot
and if I do not come within the mis-
chief of any disqualification under the
Act, there is no reason why Govern-
ment should ask me, “where are you
going? When are you going? We
will give you a passport when you
actually go.” The issue of passport
must be unconnected with any desire
or intention to travel abroad. If
these things are borne in mind, well,
T think some of the mischiefs done by
the present Bill might be nndone.

Shri Dattatraya Kunte: Sir, this is
a Bill which is going to be on the
statute book only because of the Sup-
reme Court judgment which made it
compulsory for the executive to come
before the House with this sort of a
Bill and to get it passed into an Act
But I must say, as I said yesterday,
this is just a morkery of the decisinn
When the
Suprme Court has laid down that a
citizen of this country has a funda-
mental right to go abroad, this House,
the majorily of this House has not
even shown care to those salient
amendments, which pointed out very
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clearly the lacuna and the draw-backs
in the legislation. For instance, if
there is any summon for a court case,
even for committing nuisance in the
street, then a passport shall be denied.
That is what the clause says. This is
what is going into the Statute Book.
With all deference to my hon. friend,
Shri Desai—because he referred to
the assurances given by the Minister
on the floor of the House—I must say
that the wording of the statute will
be on the Statute Book angd all those
assurances will have no meaning in a
court of law when the interpretation
of the statute is made. That is pre-
cisely why I asked yesterday, and I
again ask today, how those assurances
are going to be converted into statutes
if they are honest about it; if they
are not, they need not have given the
assurances because they are just
obiter dicta without even the meaning

of obiter dicta; they are just state-
ments made in this House just to
pacify some Members. He told us

that this would be administered in a
judicious way. The Minister, while
replying to the debate on clause 11,
said that there were a few cases. Does
he want to suggest that if justice is
denied even in one case, they have
acted judiciously? The dictum says
that there shall not be injustice done
even in one case; the law shall be
properly administered in all the cases.
Therefore, with all humility, I must
g0 an record in opposing this Bill be-
cause it is a mockery of the decision
of the Supreme Court.

Shri Vasudevan Nair (Pee:made):
We deem it necessary even at this
stage to record our vehement opposi-
tion to this Bill. Then hon. Minister
for External Affairs—he is not here
now,—while he was introducing the
Bill, himself had to admit that the
past experience of the Government
was not very good and he advised us,
when we expressed our doubt that
the provision reserving the right to
deny passports to certain people under
certain circumstances will be misused.
not to go by past experience; that im-

JYAISTHA 30,

1889 (SAKA) 6280

Passports Bill
plies that the past experience was
very bitter as far as certain sec-
tions of the people of this country are
concerned. So many cases can be
quoted; I  can multiply instances.
There was an instance of a person
like Mr. E. M. S, Namboodiripad, an
ex-Chief Minister, being prevented—
at least an attempt was made to pre-
vent—from going abroad in 1963. Of
course, they made use of the ‘P’ form
business for this purpose; he had a
passport but making use of the P’
form business, they tried to prevent
him from going abroad. Then, late
Shri Jawaharlal Nehru, had to inter-
vene in the matter and then they told
him that he could go abroad. With
all that experience, we can never en-
trust this Government with the special
power to deny passports to certain
sections of tha people. That power
will be misused and that power will
be used for narrow, political and
partisan interests. We thought that
the Government would at least try
to accept some of the amendments
moved by the Opposition, but they
were not prepared to do it and the¥y
have tried to legalise the injustice
that was done all the while. This is
a Bill to legalise injustice, to legalise
partisanship in politics, and we want
at this stage also to record our strong
opposition to this measure.

i AT WAL (FFag ) ¢
JuTeda WaAlew, WA a9t ARG &
f€ axF1y ag FT A% @ & qraq
ATE AT 3G @em + gl F1 &1 A,

A @@ g W BE §Y,
fadir 2 & arasz W1 39w

WA g 9T AL w0H F fed
gedi @1 W F1 FEFCE A ag
T 99 &7 g ATHIIH HIT J qg
Fg1 & wiar ar, giw FE ¥ faog
#1 % $30 g I qFaeaaed 4/
togw 7z @ & faar wm oA SEH
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[+t st e ]

wg qar o fo gfe gftw g ¥ ag
o t—

“The right to travel abroad is
a part of a person's personal
liberty of which he couid not be
dep 1ved except according to pro-
cedure established law in
terms of article 21 of the Consti-
tution.
T &3 €T IHN qE WY 7T AT g—
WRIAT 4T avF 34 gl—fa—

The Court also held that Gov-
ernment's claim for an absolute
discretion i1n the matter of is-
suance of passports would alsp be
wviolative of article 14 of the Con-
stitution.

JqTEAN HEET, IX ¢F UK F
watew qrgTeag $1 Ay gEfem o
seet W1 arn g e gerewt afaus
& 14 TITH FFw W 21 AW
¥ &% ¥ wraga #ri 61 ¢ar wig-
wy g ¥ fs =few w1 wEr ot
qoF 7w S w1 afaw dm
¥, AT g A A faw gar® qray
qw fear & w7 s0A & fo@, Iw @
g v A gTm A IRm T
IqEEFIIFI A9T G 7§ W
sifow 71 2

w7 & 397 ATy, A7 1 A
i s afa gt amaarg 2
At A1 IF-—JATLT Q9T 9§
ag afgwrz Tar g fo g7 az faft w1
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v w fawrd w) mw e
I Axafaw s gragd fadw s
g
The Miniger of Defengce (Shri
Swaran Singh): A: this stage I do not
want to go into the provisions of the

Bill because we are at the stage of
third reading.

One point which hgg again been
urged is that there was a decision of
the Supreme Court and that by bring-
ing forward this Bill we were showing
disrespect to the Supreme Court.
Farthest from it; in fact the maib
point that came to light in the Supre-
me Court judgment was that there
wag not law to regulate the issue of
passporis and the grounds on which
a decision was taken by the admins-
tration or by the executive to refuse
a passport were not known. It is really
in deference to the points that were
thrown up as result of the Supreme
Court decision that for the first time
we have brought forward a legislation
80 that any person who applies for
the jssue of a passport would know
tha' normally he will have the right
to tht grant of the passport; further,
the grounds on which the passport can
be refused or gshould be refused are
also enunciated in this Bill so that he
knows that it is only when it comes
within any of those prohibitory
clauses that the passport would be
refused.

Shri Ranga: Then why do they keep
out apeal to the courts?

Shri Swaran Singh: So this is a mal-
ter in which we have always shown
the highest conszideration not only to
th,. operative parts of the Supreme
Court judgment but even the obiter
dicta. We will be failing in our duty
if as a result of the Court’s judgment
we do not bring forward legislation
to regulate the issue of passport and
lay down the conditions for its re-
‘usal.

_Another point raised is that this is
likely to be used for political ressons,
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that the executive is likely to ytilise
this authority in an arbitrary man-
ner. I would like most respectfully
to point out that the grounds upon
which the passport is to be refused
are clearly mentioned there. Although
my hon. friend, Shri Kunte, was
waxing eloquent on the point that the
assurances that are give are of npot
any great value, the assurances are
inherent in the scheme of the Act
itself, The grounds for refusal of a
passport are get out and there is no
mention of any politica] consideration
there. Surely no political party has
got as its objective any of the grounds
specified in clause 8 which will entit-
le the authority to refuse passport
1 do not know of any political party
which hag as its principle any of the
grounds upon which the passport will
be refused. So I do not see how a
passport can be refused on.

Shri Vasndevan Nair: In the past
also, they never said that they discri-
minated on political grounds. But
they did it. Did they ever say then
that it was discrimination on political
grounds?

Shri Swaran Singh: There was no
legislation at that time.

Shri Shri Chang Goel (Chandi-
garh): Unless refusal is made justi-
ciable and the citizen is enabled to ap-
proach the High Court or the Supre-
me Court, the citizen will be denied
of his right. Here the opinion of the
Government 15 finai and refusal is
made non-justiciable,

Shri Swaran Singh: The hon. Mem-
ber thinks that he is raising a very
nove] point. But all this was thrash-
ed out during the clause-by-clause dis-
cussion stage and replies have been
given. In this particular case, the
right of appeal is there t0 the appel-
late authority.

Shri Ranga: Right of has
been kept out.

appeal

Shri Swaran Singh: It was explain-
ed by the Law Minister. The Minis-
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ter of External Affairs, Shri Chagla,
also said that the intention is that the
appellate authority constituted to
hear appeals will also have a legal
background and legal knowledge. So
it is not going to be arbitrarily ex-
ercised,

For all these reasons, I submit that
the Bill should be passed.

‘Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”.

The motion was adopted.

1644 hrs.

*DEMANDS FOR GRANTS
WAYS), 1967-68

(RAIL-

Mr. Deputy-Speaker: We shall now
take up discussion and voting on the
demands for Grants in respect of the
Budget (Railways) for 1967-68, for
which 8 hours have been allotted. Hon.
Members desirous of moving their cut
motions may send their slips to the
Table within 15 minuteg indicating the
seriol numbers of the cut motions they
would like to move.

DemAND No. 1—RaiLwAy BOARD

Mr. Deputy-Speaker; Motion mov-
ed: &

“That a sum not exceeding
Rs. 85,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the <year ending
the 31st day of March, 1968, in
respect of ‘Railway Board'.”

2—MISCELLANEOUS Ex-
PENDITURE

Demaxp No.

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 3,06,26,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
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payment during the year ending
the 31st day of March, 1968, in
respect of ‘Miscellaneous Expen-
diture’.”

DeEmAND No. 3—PAyMENTS To WORKED
LINEs AND OTHERS

Mr. Deputy-Speaker; Motion mov-
ed:

“That a sum not exceeding
Rs. 24,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Payments to Worked

*rn

Lines and others’.

DEMmaND No. 4—WoORKING EXPENSES—
ADMINISTRATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 44, 53,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Working Expenses—
Administration’.”

DEmvan® Mo. 5—WORKING EXPENSES—
REPAIRS AND MAINTENANCE

Mr. Deputy-Speaker: Motion mov-
ed;

“That a sum not exceeding
Rs. 1,41,51,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Working Expenses—
Repairs and Maintenance'.”

*Moved with the recommendation of

the President.
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Deagaxp No. 8—Womxing ExpPeNsms—

OPERATING STAFF

Mr. Deputy-Speaker: Motion mov-
ed:

which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of “Working Expenm—-
Miscellaneous Expenses’.”

“That a sum not exceeding
Rs. 91,48,16,000 be granted to the
President to complete the sum
necessary to defray the charges

Demanp No. 10—WormNG ExreNszs—
StArr WELFARE

which will come in course of Mr. Deputy-Speaker: Motion mov-
payment during the year ending ed:

the 31st day of March, 1868, in '

rospect of ‘Working Expenses— ‘That 2 sum not exceeding

Rs 15,37,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Working Expenses—
Staff Welfare'.”

Operating Staft’.”

Devanp No, 7—Workmng ExpEnass—
OreraTion (FurL)

Mr. Depuly-Speaker: Motion mov-

ed.

‘That a sum not exceeding
Rs 88,45,09,000 be granted to the

I'resident to complete the sum DemAnD No. 11—Working Expenses—
necessary to defray the charges ApPROPRIATION TO DEPRECIATION ReE-
which will come in course of SERVE FunND

payment during the year ending

the 31st day of March, 1968, in Mr. Deputy-Speaker; Motion mov-

respect of “Working Expenses— ed.
. L L
Operation (Fucl)’. “That a e nol, excosding
Demann No 8-—- WoORKING EXPENSES— Rs 71,99,98,000 be granted to the

President to complete the sum
necessary to defray the charges
which will come in course of
pavment during the vyear ending
the 31st day of March, 1968, i

OPERATION OTHER THAN STAFF AND FurL
Mr.

od

Deputy-Speaker: Motion mov-

“That a sum not exceeding
Rs. 252441000 be granted to the
President ¢o complete the sum
necessary to defray the charges

respect of ‘Working Expenses—
Appropriation to Depreciation Re-
serve Fund'"

which will come 1n course of
paymvat during the year ending
the 31st day of March, 1968, in
respect of ‘Working Expenses—
Operation other than Staff and
Fuei’.”

Drasasxp No. 11—A Working Ex-
PENSES-—APPROPRIATION TO PrENSION
Fuxp

Mr. Deputyv-Speaker: Motion mov-
ed:

Desann No B—Woring ExpEnses—
MiscmLranEoUuS Exprvses

Mr, Deputy-Speaker:
od:

“That a sum not exceeding
Rs. 10,03,33.000 be granted to the
President to complete the sum
neccssary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1988 in
respect of ‘Working Expenses—
Appropriation to Pension Fund'”

Motion mov-

“That a esum not exceeding
Ra. 3139,05000 be granted to the
President to complete the sum
neceastry to defray the charges
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DemAnDp No. 12—Drvipenp 10 GrNzmar payment during the year ending
Revznuza the 31st day of March, 1868 in

. respect of ‘Open Line Works-Capi-

u' Depaty-Speaker: Motion mov- tal, Depreciation Reserve Fund

ed and Development Fund'”

“That & sum not exceeding
Rs. 1,35,55,86,000 be granted to the DEmAND No. 16—PeNsioNary Cuanczs

President to complete the sum —PrNsion Funp

n T

bl Mg c‘:j:“”' S et ot Mr. Deputy-Speaker: Motlon mov-
payment during the year ending od-

the 31st day of March, 1968, 1n “That & sum not exceeding
respect of ‘Dividend to General Rs 2,75,38,000 be granted to the
Revenues'" President to complete the sum

DEMAND 30 1 necessary to defray the charges

No. lﬂnu alwi Wonrks which will come in course of

) i payment during the year ending

Mr. Deputy-Speaker: Motion mov- the 31st day of March, 1948, in

od: respect of ‘Pensionary Chargee—
Pension Fund'.”

“That a sum not exceeding

Rs 7,50,00,000 be granted to the
President to complete the sum DxasAND No. 17—RxpAYMENT or Loaws
reom GeneraL Rxvenuxs Fuwnp AND

necessary to defray the charges .
which will come in course of gavmmr TREREON—DEvELOP
payment during the year ending i

the 31st day of March, 1968, in — Ner: Motion mOV-
respect of ‘Open Line Works ed?" -8 R Mo
(Revenue) '™

“That a sum not exceeding

Ratine N°'N:f; Ic""’“"““’" OF Ry 41,15000 be granted to the
President to complete the sum

Mr. Deputy-Speaker: Motion mov- necessary to defray the charges
H which will come n course of
“That a2 sum not excesding payment during the year ending
Rs. 25.34 18,000 be granted to the the 3lst day of March, 1968, in
President (o complete the sum respect of ‘Repayment of loans
from General Revenues and inter-

necessary o defray the charges
which :nl come in course of est thereon—Development Fund'”

payment dunng the year ending
the 3ist day of March, 1968, in DrmAND No. 18—APPROPRIATION TO
respect of ‘Construction of New DxvevormeNt Fuwp

Lines’.”
Mr. Deputy-Speaker: Motion mov-
Denanp No. 15—OpeEn Line Works— of.
Carrrar, DernxctaTion Reszave Fuwp
ANp DeverormesT Funp

ed

“That a sum not exceeding
Ra. 1,27,75,000 be granted to the

Mr. Depuiy-Speaker: Motion mov- President to lete the sum
et necessary to defroy the charges
“That a sum pot exceeding which will come in course of
Rs. 3,57,79.39,000 be grantied to the payment during the year ending
President to coumplete the sum the 31st day of March, 1968, in
necessary to defray the charges respect of ‘Appropriation t¢ Deve-

which will come in course of lopment Fund'.”
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Demanp No. 20— WITEDRAWAL FROM
Rrvenur Rrseave Fuwnp

Mr. Deputy-Speaker; Motion mov-
ed:

“That a sum not exceeding
Rs. 2,05,49.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Withdrawal from Reve-
nue Reserve Fund'"

The Demands are now before the
House

Dr. Ranen Sen (Barasat): Before
speeches are made, 1t 13 the custom
here that people who had tabled cut

motions should be allowed to move
them.

Mr. Deputy-Speaker: You can send
slips 1nd.cating the number of the cut
motions which you want to move and
they will be trcated as moved. |
made that announcement just now.

Shri Chittybabu: H.
leave today.

wan'ed to

Shri Rangy (Snkakulam).
1x plenty of time, Sir

Mr. Deputy-Spexker: He wants to
leave today.

There

Shri Ranga: This should not be the
rule but an exception.

Mr. Deputy-Speaker: There is no
question of rules; it is recognised This
1s an exception. Let us look to the
coanvenience of the Member.

The Minister of Rallways (Shri
C. M. Poonacha): We hnre alao the Ex-
vemy Demands for Grants Can we not
discuss them together to save time?
1f the House agrees. we can take
them up together.

Mr, Deputy-Speaker: Eight hours
are allotied. They are put down se-
Parately; jet themm be taken up sepa-
Tately, Mr. Chittybabu.

1867-68 6292
Shri C. Chittybabu (Chingleput):
Sir, one of the reasons advanced by
the Hon'ble Minister for the increase
in the passenger fares and freight
rates 1z the increasing cost of steel
Let us understand why the steel
prices are going up. This, in my view,
18 due to the fact that the present
steel plants are not producing enough
so as to meet the necds of our coun-
try. If that i1s the position, I would
again appeal to the Hon'ble Minister
and through him to the Central Cabi-
net that 1t should immediately go
ahead with starting the steel plant in
Salem jn our State of Madras. So
many promises were made by the ex-
Ministers from my State that the
Salem Steel Plant would be started in
the near future. But nothing has
been done, and nobody seems to take
any interest in this regard. Our lea-
der Shri C. N. Annadurai the Chief
Minister of Madras, in his first
Budget, which is a novel budget to
adopt by other States, has emphasised
the necessity of having the Steel
Plant at Salem. With vast natural
resourcrs round about, I canp assure
the Government that if they start a
Steel Plant m Salem, it will be the
most economical units in the public
sector. There should be no delay in
implementing the past promises.

Another jmportant aspect I wish to
mention is the necessity of taking im-
mediate measures to expand the Tuti-
corin Harbour. If this Harbour is
sufficiently expanded, 1 might tell the
House that it will reduce the load on
the Railways in the matter of Goods
Transport. This issue is also hang-
ing fire for a long time and steps
should te taken immediately. The
expansion of the Tuticorin harbour
has a direct bearing on the economy
of the Railways.

It is a well known fact that the peo-
ple of Madrag State are neglected in
every walk of life. My people feel
that there is no effective representa-
tion in the Central Cabinet from my
State in the past and presant also. In
the past the Ministers from the State
did not take interest in looking into
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the grievances of the people. This pagkkam which is also situated in

neglect is on the increase since my
party the Dravida Munnetra Kazagam
has taken over the rule of the Madras
State.

I propose to bring it, to the kind
attention of the Hon'ble Speaker the
Ministers and the Members of Parlia-
ment aboui the ineffectiveness of the
Southern Railway in Madras State.

16.49 hrs.

[Surr C. K. BHATTACHARYYA in the
Chair]
There are over crowding in the

trains. There are no seats in the car-
riages, no lights and the doors are not
in good condition. The trains are al-
ways not running in time.

Sir, you know I am elected to this
House from Chingleput Constituency
of Madras State, which was for a long
time one of the backward areas, Now
this area is trying to assume import-
ance as a business as well as an In-
dustrial Centre because of its proxi-
mity to Madras City.

It is the Chingleput district which
meets the important requirements of
Madras City and other places by pro-
viding milk, vegetables Rice, cloth
etc. But the pity is that there is no
adequate trains from various import-
ant centres of this district to Madras
City anq other places. This district
has only metre Gauge single line
track. The members of Parlia-
ment will be surprised to know that
a passenger train from Arakonam to
Chingleput via Kancheepuram takes
5 hours to cover 35 miles. This is the
efficiency of the Southern Railway.
The business people of this area are
put to a lot of difficulty because of
the inefficiency and the non-availabi-
lity of quick railway transport. The
Railway authorities are also fully
aware that the private lorry and bus
transport owners make a huge profit
from this district.

The Government of India is setting
up an Atomic Energy Plant at XKal-

Chingleput District. There 1is no
Train Line facility to this place from
various centres of this district.

For the development of railway
transport in Chingleput district, vari-
ous surveys have been conducted dur-
ing the Congress regime and after the
recent general election it appears.
most of them have been given up by
the Rzilway authorities because my
party the Dravida Munnetra Kazagam
has taken ever the administration of
Madras State.

1 quotle certain examples for the
kind attention of the House:—

A survey wag conducteq about the
laying of railway line between Kan-
cheepuram and Vellore before 1957.
I also came to know that all the
materials for laying railway track was
brought to the site at certain places
before the general election of 1962.
But to my surprise after the election
that work had not been undertaken.
May I ask the Hon’ble Railway Minis-
ter about the position of this survey
anq I want to know whether this
work will be carried out or stands
cancelled. If it stands cancelled, may
1 know the reason?

There was a proposal about the lay-
ing of railway track connecting Chin-
gleput-Uttramerur-Chinna Salem. A
survey was conducted by establishing
a big office at Uttramerur by the
Railway authorities. Now this also
appears to have been given up by the
Railway authorities. I request the
Hon’ble Railway Minister to furnish
the details of this survey and the
necessary steps taken by the Railway
authorities for the implementation of
this scheme.

There was another survey conduct-
ed by the Railway authorities for
laying Broad Gauge track between
Arakonam and Tiruchirapalli via
Kancheepuram. I request the Hon’ble
Railway Minister for the details of
this survey and the progress of its



“implementation. I want to know whe-
ther this work will be carried out or
‘stands cancelled and if stands cancel-
led, may I know the reason,

I give below certain recommenda-
tions and suggestions, which I am
sure, the Hon’ble Railway Minister
will give due consideration and try.
. to implement them as early as possi-
. ble.

These suggestions and recommen-
dations would not only benefit the
- people of Madras State but also it
~ will increase the revenue of the rail-
way.

- The Railway authorities recent
 scheme of changing old railway gates
into up-lifting railway gates appears
to be fanciful, costly and physically
weak as compared to old ones. I re-
quest the Hon'ble Railway Minister
to keep this scheme in abeyance and
use these resources for the construc-
tion of railway tracks in Madras
ate,

The existing Chingleput Railway
Station is very small in area and has
a few platforms. As you know it is
a district headquarters as well as a
jusiness centre. It is also a junction.
e present railway station is unable
lg meet the increased passenger and
traffic. This station is all the
e crowded with people anq goods.

I request the Hon'ble Railway Min-
ster for re-modelling and expansion
f this railway junction.

Most of the railway platforms in
s State are small as compared
length of the trains. The plat-
ms are also not having sufficient
} Many railway stations are
shelter and I request the
Minister to have a trip to

~sure, he will come to know how
the southern people are deprived of
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has been occupied by various indus-
tfries. There is a great pressure in
passenger and goods traffic. As stated
by me earlier, these places were hav-
ing only metre gauge single line
track. I request the Hon'ble Railway
Minister to put doubie-line track bet-
ween Tambaram and Chingleput.

As you know that Madras City and
Tambaram were having more popula-
tion and are struggling to meet the
requirements of the people. There is
also a proposal to make Madras City
as a Metropolitan City. In these eir-
cumsiances it is infair to 'maintain the
Electric Railway Shed at Tambaram.
I request the Hon'ble Railway Minis-
ter to shift the Electric Trains shed
from Tambaram to (Chingleput to
avoid conjustion.

As you know the {famous tourist
centres such as Mahabalipuram, Tiru-
khazukundram, Tiruporur, Kanchee-
puram are in Chingleput District.
These places are situated with a gap
of 15 to 20 miles. It will be a great
help to the tourist as well as the peo-
ple of these places, if these places are
connected by means of a circular rail-
way. I am confident this scheme will
greatly increase the revenue of the
railway.

I hope the Hon'ble Railway Minis-
ter will make a careful study of this
proposal and try to implement this
scheme at an early date.

While I was in Chingleput District
I personally saw how the railway em-
ployees are faced with various prob-
lems. I quote certain instances which
requires the immediate attention of
the Hon'ble Railway Minister.

At Tambaram there are more than

500 -ailway quarters for their em-
ployees. These employees are not
having adegquate medical facilities

near their quarters. It is a’'l the time
impossible to expect the employees to
go to the railway hospital which is
far off from their quarters. Moreover,
it is all the time crowded. I request
the hon. Railway Minister to provide
medical facilities to them Jnear their
houses.

2
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For marketing, shopping and going

to school, the railway employees, their

wives aud cnidren every day have to
cross eight to twelve railway lines.

There is no over-bridge near to their

quarters. Because of the non-avail-

ability of the over-bridge they have to
walk about three miles from their
quarters without crossing the Railway
lines. Due to frequent plying of elec-
tric and other trains in these areas
several accidents are happening every

year. It appears the employees liv-

ing in these quarters; had made seve-

ral representations to the Southern

Railway authonities ang they have

yet to decide about the over-bridge. I

request the hon. Railway Minister at

least to arrange for ymmediate cons-
truction of wooden over-bridge for
these railway emplayees.

A large number of khalasis n
Southern Railway who have put in ten
to twelve years of service are npot
made permanent as yet. It 1z the
practice of the railway authorities to
make them permanent after the com-
pletion of five years’ service. They
also made several representations to
the railway authorities and no steps
bave been taken by them to make
these khalasis permanent. May I ask
the hon. Railway Minister whether he
has any knowledge about their gnev-
ances? If not, I request him to pass
immediate orders to make them per-
manent.

Shri Semavame (Pandharpur): 8ir,
the hon. Member iz reading his speech.

ot wé wovie (e o)
b c® R LR R R R

Fom ot 3 oY) va R
Y AR F fr o @ €
afom § a3 FEr NA® GUT WY
Tty &2, o wte Avdf & afit

Mr. Chairman: Order, order. Lat
the hon. Member continue.
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Shri C. Chiitybabu: For the typists
in the Southern Railway and Grade
II clerks in the Accounts Department,
the Railway authorities have not done
anything. Those who have put in
more than 13 to 25 years of loyal ser-
vice to the railway still remain in
that cadre and they do not get their
increments in their sslary because
they have completeq their grades or
reached the maximum in their grades.
It is a pity that the railway authori-
tie; who recruit thousandg of persons
for supervisory posts could not ab-
sorb some of these typists and grade
I1 clerks in the Accounts Department. .
If that is not possible, cannot the rail-
way authorities give them special in-
crements.

Senjormost departmental promotees
having long years of satisfactory ser-
vice are being reverted to lower
grades just to protect the juniormost
directly recruited candidates in the
Southern Railway. This is anomalous.
I request the hon. Railway Minister
to look into this matter and do justice
to the seniormost departmental pro-
motees,

1, therefore, request the hon. Rail-
way Minister to go through the griev-
ances of the railway typists and grade
II clerks in the Accounts Department
and do the needful immediately.

In the end, I would like to bring
to the kind attention of the House as
well as the hon. Railway Minister the

the Southern Railway. 1 wrote seve-
ral letters on several subjects to the

General Manager and the Chiet Ope~
rating Superintendent. 1 frankly ad-
mit in this House that it is easy to
meet a Minister and to get a quick
reply from him but it is really difi-
cult to meet the high-ranking officials
of the railways. My letters were fol-
lowed by reminders but I regret to
mention that none of these letters has
been acknowledged. Finding no rep-
ly, I tried several times to meet the
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General Manager ag well as the Chiet
Operating Superintendent of the
Southern Railway. All the time I was
informed that either they were out
of station or they were busy, Sir, it
is my earnest belief that an official
who refuses to give interview to the
representatives of the public—Mem-
bers of Parliament or Members of
Legislative Assemblies—cannot serve
the common man effectively in that
area. I request the hon. Mimster to
make a note of my charges and punish
those concerned after due inquiry.

17 brs.

The General Manager, Southern
Railway has m an article “Southern
Railways Decade of Progress” pub-
lished on the eve of Railway Week
celebrationg has, mnter alia, the fol-
lowing to say: —

“The Southern Rallway has
been handling an ever-growing
volume of traffic on the electrified
suburban section from Madras
Beach to Tambaram. Sixty three
million passengers were carned
i 1965-68 compared to only 33
millions 1n 1956-57. The AC
EMU service has commenced from
January 15, 1967 with 22 {four-
coach units manufactured by the
Integral Coach Factory with 300
seats in each unit against 198 in
the old unit. When the full fleet
of 49 units begins to run, subs-
tantial relief will be availble, as
not only frequency can be in-
dreazed but trhins with three
units can also be run. The work
of extending the platforms to
hold three unit trains at the
suburban station has been app-
roved and will be taken up
shortly.’

In keeping with our present Gov-
srnment's policy of promising heaven
in the future and ensuring hell in the
meanwhile, he assures us of three-
unit long traing and that too, at shor-
ter intervals than now-all in the
grand gistant future.

Mr, Chairman: He should conclude
oW, Hizs time & wp.

83 (Ai) 18D
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S8hri C. Chittybsbu: I will conclude
by saying that the people of my area
feel that they have been neglected
all the time. My people want that
they should have double line track
between Tambaram and Chingleput,
which is about 16 kilometres in dis-
tance. They are greatly agitated and
threaten to resort to agitation. They
tell me that they will have a big
demonstration to show their agitation
towards railways by pulling alarm
chains. I have asked them to remain
quiet till I voice their genuine griev-
ances before the House. For the last
twenty years have they provided a
mile length to make double track?
No. Why? This is the question of our
people. After the British regume,
there is no such idea by our beloved
rulers to improve the Egmore line
towards the South.

I, therefore, request the hon. Rail-
way Minister to take necessary steps
to provide double line track between
Tambaram and Chingleput to satisty
the real demand of the people. If
this is not done, 1 will be left with no
other alternative except to join in
their agitation.

17.08 hrs,

REPORTED CHINESE PROPOSAL
TO SEND AN AIRCRAFT TO EVA-
CUATE THEIR DIPLOMATIC PER-
SONNEL

oft vy femt ¢ (H{X) : Wl
ey, % a9 § oF IAEd g
) wmamm  fe T3 wr@ A
ghafemrd twd ag “frir’ & gE
gfe § s TY I TF E@E AT
H—dy g fw TFaTAE’
# frotg &3 O ¥ 27 IR g
I & W Y e W T W
¥ gen @ § Wga® Ny @
aw T widt § AR ooft qar v}
fewrmd gra  tw are & €
w % frdw @ v g | Waw
g A ¢ W E ooy €t
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Mr. Chalrman: This will be commu-
nicated to the Minister concerned.

6301

1704 hra,

DEMANDS FOR GRANTS—RAIL-
WAYS, 1987-68—Contd.

Shri P. N. SBolanki (Kaira): Sir, 1
rise to speak on the Demands for
Grants of the Rulways. In the begin-
ning, I would like to raise my voice
of protest against the increase 1n
fares. As we know, the prices of
avery conceivable articles of common
use are rising, causing hardships to
the common people. The rise in rail-
way fares ha: affected the common
man the most. I will explain why I
say 50. In my own State the road
transport has increased the fares and
the reason why they have done it is
because the railways have jncreaged
the fares.

The third class passengers are re-
caiving no facilities at all from the
railways. In most of the trains they
are travelling Hke cattlee Can the
Railway Minuster give an assurance
of at least seating arrangements 1o
the thousands and thousands of peo-
ple who are travelling by third class
coaches? Now they are not able to
get even a seat. Then, facilities of
wailing room; are not provided in the
stations and, in soms cases, not even
drinking water. The Government
talks of socialismm and concern for the
common man. Thig is a glaring exam-
ple of their taxing the common man
higher ang higher without giving any
facilitisy whatsoever to the poor third
ciass passengers. I would not Dbave
objected to it if the Rallway Minigter
had increased the fare of asir-condi-
tioned cosches by Ra, 100 or even the
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fare of first class or second class. But
the common man is not able to pay
from his pocket anything further.
Thareforo.xniumyvoieeotpm
:gu this increase in third class

d

ares.

Then I come to the other demands.
I hope the Railway Minister will bear
with m when say that some deci-
sion wu taken earlier that the nar-
rowgauge lines are not economic.
Therefore some narrow gauge lines
were to be closed down I would re-
quest the hon. Minister not to take
such a step in any area unless they
are ready to provide those areas with
either metre gauge or broad gauge.

Here is one example which I would
like to give because there was a big
agitation i1n the State of Gujarst. In
the Broach District there is the port
of Dahej. It ia a sea port and a nar-
row gauge line iz linking this port
with the hinterland. They are tryimg
to close this narrow gauge line. 1 will
request the Minister not to do this un-
less some other means of transport is
provided because the pesult will be a
disaster for this sea port. It is a
developing area and there is no other
mode of transport. Therefore, before
closing down the marrow gauge line
the Railway Minister should taks a
decision for providing either a metre
gauge or a broad gauge line.

Coming to a few demands which I
have made in the form of cut motions,

easily furnish the same facilllles
the geners] public also. The broad
gauge line is thm!roms.vwnb

Pefasinor but it is not for the public
use; it is only for the use of the com-
pany. I shall give the details later

on i the Minister requires but I would
request the Minister to see it
from Savallya to Balasinor could be
used by the general public.
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I had also mentioned in my last
speech on the interim railway budget
about a metre gauge line from Kapad-
vanj to Modasa and I was given the
reply that the Railway Ministry and
the Government were not interested
in narrow gauge lines any more. My
suggestion was not for a narrow gauge
line; it was for a metre gauge line.
If this line could be extended only a
distance of ten miles it can be linked
with Udaipur and other places which
have got a metre gauge. Therefore I
had put forward the proposal for a
. line from Kapadvanj to Modasa in
& the metre gauge section.

| TR L, R— ATy

E

Then, there is another thing which
has recently appeared in all the news-
papers. As you know, we have a big
electricity project of Dhuvaran in
‘Gujarat State. Now it is a very big
concern. Thousands of labourers and
 workers are coming and going daily
'%their homes from this station. They
have to trave! quite a distance to get

the railway facility. If Dhuvaran

e place instead of walking to a
railway station. Therefore,

v I come to some matters con-

the railway staff. I have al-
that the railway officers
should have better coordina-

this department too. As there are
oraos in other departments. and in
, the railways will also face
e problem. - At present an
t railway unit is working but
ing dissatisfaction among the
bring upon us the gherao
ed activities. Therefore
there should be better
y 1g between the supericr
B -}5 lower staff.

sht wup in this House
s the question of the com-
. Even today the rail-
: Q‘p" is not prepared to
commercial clerks who

oy
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are dealing in booking, parcels and
goods, as essential staff. I am surpris-
ed to know this. I do not know whe-
ther. a guard or an engine driver or
somebody else is going to deal with
tickets, goods, parcels etc. We are
thinking that we can do without the
commercial clerks. The railway is a
commercial concern /and we cannot
get away from it that it deals with
passengers and goods and these &re
the people who have to do that.
Thousands and thousands of them are
working in this department ang till
today they are not regarded as essen-
tial staff. They are regarded as non-
essential staff. I wili request the
Railway Minister to have a look into
the case of these people and give ithe
right place that they deserve. They
are also working under those rules
and regulations. All the railway rules
apply to them as they apply to other
workers. Then, why should they not
be regarded as essential staff? The
time has come to do that because the
railwayss are expanding. There is a
growth of economy in our country.
These people are in service for 11 or
12 years and still they are not rscog-
nised; I am surprised when the day
will come when they will take their
due place. The commercial clerks
should get that place and should be
recognised as essential staff.

Then, though they are working on
the railways, they are not provided
with uniforms. In some zones they
are provided with uniforms but in
the Western Zone they are not pro-
wided with aniforms. The senior
officers demand that they should &p-
pear in good clothes, that they chould
look smart and that they should
not look shabby. But if the Railways
do not provide the uniforms, they
will look shabby. Therefore, the uni-
forms should be provided to them.

There are pay-scales fixeq by the
Railways for ecommercial staff; there
are higher gradeg for the commercial
staff. But upto date, not a single
member of the commercial staff has
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reached that grade. What iz the use
of having a grade of Rs. 500 or Ra, 600
when no member of the commercial
staff reaches that grade? There
should bg promotions for these peo-
ple; they should be given incentives.

Then, there are sometimeg irregu-
lay transfers gnd whenever tranafers
take place, the whole family life,
domestic life, of the workers is upsct,
They do not get admissions for their
children; they do not get accommo-
dation. I had put it before the then
Railway Minister, Mr. Patil and I
put it now to Mr. Poonacha. 1
would say that less anq lest trans-
fers should take place. The
Kripalani Commission has suggested
transfers to avoid corruption. But
here, in the form of transfers, there
is corruption. For not being tans-
ferred, the members of the staff offer
their ealaries to the senior officers,
they indulge in flattery and they do
the donkey-work in private capacity
to awoid transfers. Corruption has
taken deeper roots here, Therefore,
1 say, you regard the honesty of the
workers, the efficiency of the workers,
and let them be there where they are
and have minimum of transfers.

Another thing that I would like to
point out is that when the time comes
for these clerks 1o be promoted to a
higher grede, it is the outsiders who
get the promotions. The promotions
which the commercial staff deserve
are not given to them. It is the out-
siders who get them. There are
three or four cases before me. [ had
written to the General Manager
about two cases and there is the third
one that I am going to produce soon
before the Railway Minister for his
kind consideration, are the
people who deserve promotions and
not the outsiders.

Regarding the punctuality of ‘rains,
the Raflway Minister has given us a
punctuslity ratio. The ratio g high,
s it 50 In tHecase of fast traing? In
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it high in the case of longer-route
traing? I may give you the examples
of Southern Express gnd Grand Trunk
Express. Can you say that they have
ever come in time. The punciuality
ratio, a8 a whole, gives a beautiful
picture. But there are g few trains
which are not at all punctual. 1
want to know from the hon. Minister
whether he has ever appointed an
inquiry committee to find out the
reasons why trains do not go an time,
why they do not reach on time and
what gre the faults. Are they the
faults of the persons who are run-
rnung trains or are they the technical
faults? There should be an inguiry
made into the late runmng of trains
at least to find out whether trains are
running late on natural grounds or
on other grounds. Only then you
can improve the efficiency and the
punctuality of trains. Whea the
trains are not run on time, not only
passengers are harassed on this side
but also the other passengers who
are on the other side—many people
go back and many people miss their
connections, ‘There are g lot of
hazards. Therefore, if punctuality 1s
a “must” for the Railways, and the
Rallways claim that they are improv-
ing upon that, they should look {o
the faster trains, long-distance trains,
and do away with these small hasards.

Another thing that 1 want to bring
to your notice is the utilisation of
surplus staff. The Rallway adminis-
tration says they have got surplus
stafl. If the surplus staff is there and
we are not having any more recruit-
ment, we could utilise the surplus
staff which is already existing in the
Railways for many other (hings
For example, there is the problem of
ticketless travel, the problem of sani-
tation at the rallway stations and
there are many other jobs wailing
for the surplus staff where we can
employ them, take the maximum
work from them and use them off-
ciently, thereby improving the ol
clency of the Rallways
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Conding to other matters relating
to ocomplainty of subordinate officers,
many times, as thy hon. Member
who spoke before me pointeq out, the
senior officers do not listen to them,
Do the senior officers look into these
matters? When, the subordinate
<officers are held responsible for their
faults, the senior officers should also
be made responsible for the faults of
their subordinates, Only then, there
will be more vigilance anq improved
efficiency.  Otherwide, the scnior
officers will alwayg think that the
blame is not going to be put on their
tieads and lef the subordinate officers
suffer. There should be macnunery
to find out the lexact faults and the
senior officers should also be held res-
ponsible for the mistakes that sub-
ordinate officers commit. Omly then
there will be proper coordination.

Another thing which my hon.
friend, Mr. Georgc Fernandes, often
voices, is luxurious travel in railways.
Last time he mentioned the figure of
900 coaches. Later on, T found out
that there were more than 9500 salcons
for the senior railway officers, These
coacher are used for the luxurious
travel of these people: I do not thirk
that thiq is a necessity.

1 will give you a wverv small
example. An officer came to a
trouble-spot in my area which has g
narrow gauge. He had to come from
a distance of 19 miles and he hagd to
oome by a narrow gauge. He did not
have a saloon car by the narrow
gauge track. So, he came upto the
brond gnuge junction and then travel-
led by car. He took the whole day.
He could have performed that journey
of covering 19 miles within one hour,
but he took the whole dav. Al the
paraphernalia was there.

The same thing happens in many
cazes. For small ang petly matters,
the whole family, cooks, chaorasis,
butlers, ete, travel in the saloon and
they waste thousands and thousands
of rupees of the public exchequer.
If you want to give them privacy, if
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you want to give them more facilit-
ies, give them a compartment, but
do away with saloons. We do not
want to have these saloons. We have
done away with 600 Rajag and Maha-
rajas. Why are you still carrying on
with these new Rajas and Maharajas?
(Interryptions), | will give an
example for the information of the
House. The Chairman of the Rail-
way Board, for his personal facility,
got a bath-room constructed in the
saloon, costing Rs,  7,000. A bath-
room was constructed in the saloon,
costing Rs. 7,000! An inter-com.
telephone was established at cost of

Re. 3} ‘'lakhst Is this the way
socialism is going to come in this
country, the democratic socialism

which the Congressmen preach? 1Is
this the way in which you are going
to care for the common man? Ig this
the way you are going to lift up the
masses? Unless you set an example
of simplicity and economy, how are
you go ‘g to tell the common man of
economy and Simplicity? A common
man or woman or child cannot find
a scat in the railway compartment,
but a bath room costing Rs 7000 is
being constructed in the saloon!
Refrigerator is put into the saloon,
they smoke cigars and all that. We
talk of simplicity ang economy. I
am sorry to say that this is not the
way 1n which we can satisfy the
common people. In Railways there
is room for economv, We should do
away with all these luxuries, 11l these
paraphernalin, and try to bas simple
and travel as thousands ang thou-
sands of our brother: and sisters are
travelling.

This i< all I have to say.

o Tre aAve fem (e )
ot A, 7R A T=E mefufree
1 v ¥ g qfirer & iR ag ofast
e e Wt § W7 erivee TRt
Wt 1w ot & v e 3
T ¥ 1y gu e fafe f e
a7 W adt & ¥ g R e
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Do they care for your increments?
But they care too much for your be-
haviour, how you deal with them.
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Don't let this idea grow in
minds that you favour somebody and
do not favour gomebody.
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T §9G AR IA AN § €97 97 §TH
wTH 7 1 W oW WAt} AR Ay Ay
FETETA 2 AR AT AR ER
Aoy AT ¥ oA g P oI
AT g1 AW 1 A ¥ AT 7
IA A 7 JMET {EG gZ SAET FTH
3 § | gAfag s d7 g
TH A P ) WTF A AT 9T AT
%1 &, foaaT puawma @7 grtram
AT HOME |

m% arz { T fm ww §A
QIWTAT§ | 7R & 7% { IR Wiwwd
g 2 f& 91 efefadfen Sw §
agt A €t <1 42 WEt @ qEA &
T w1 AF [/ A #
RAEFIIJE A A P K
Fr g ¢ fe g o en
i fem e am s 9w 3 A
i ama H aw ) g Ay €y
QA ue? qz §1 A A A
74, v wnt dfewize @ awd g
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w¢ ST e §) aweht &, Sfer ogt &
el § agt & €z QA1 wrewd fyare
b g ¥k 7y § e o e 2wy
arer aff & fv & w93 mfent
o Koot o glawr & for | wat
&Y §F o qEd w9 oy § WX AT
g A gatd | wIT Y ¥ g
a9 ¥ 9T T A w1 g FW
@ | feay Fauad &1 Ww g
% Taxr Y6 Ry aver A ¥ o ferlt
S 7 |IEw g wrar & A fgwra
s aran & fe feaw &7 wad &1
arg @ m, A S & fe i
qTE *1 1| AT & T w1t o
T 21 e =T A oA ws
qaate a3t ¢ fr qaeadd &1 w17 gfaqur
faeefy ofgy + dwead & o1 1
agr  wfgd gast o w1 g
S A

v T wdt 22§ 2 gw oA
® aza wo~ fwar fx fag v ot ow =i
gfan o= @1 971 7 vETST R
=4 1 N grIT R aE @
W afgg wftwr wifeg & z97
g % § 1 gW qNd 9 fw ong
a1 R4 W a49% @A WA T
afew v & 727 ¥ 70 7 w7
X A gy & A Aferere @ oA
% 7} awwan fe yw =z & ferlr e
€z ¥ ¥7 WX aw ¥ ) fage &
fagn wree & Tva W dtzfame
% foeeft qrqwA ¥ Iw 41wz
BY7 XAw) 3 7 TF 9T qirg el
I am wrAar wfeg o & wreer
a7 it xAaraAr wrgn g fw 99 gw S
T qR ¥ wfam ofawa & fad
o fem qraY st aifew Y e W@
fx ant ot qu qrafmtwe & ot
T att agt Wi ) gzog Wi
VAT R g% & oft ooy §, wfea ax

1967-68 6316

Tord gt wefrery € iy w1 W€ oA
ot Y awar § 1wy & AW A qoel
fawed & | wfw agr waoft # fowy
grad wre & W Oft 2 st qwd
wgl ar Y worE A w gt 2
vafed wwacagt & faomdd wdoft &
&% warq aff 2 qry & @Y wepen
@ & Ty ¥ A #
& gfa @t & 1 a1 At wre fazre &
for #var fowg &7 Hfay fo gy
Axfaat agt & o ar for a3yt
¥ far qx afag www Hfwr i
forg g & 777 Zw0 =91 N forey 2
g ol aw & awr 9 vhmy Y @
AT gz Wit Afw 7R A § A
& afr g

a1 7 & 0w fardt e F@T
WAEAT E1 WA R oaga o 06 ard
gt A1 s aga & wofasms 2 0
dar grat 2 i w3t 9o R TR ¥
T, g ot #1ors, faed 94 0d
f& quet w1 70z a7 Frar aran
Afe Fq7zr az v § A ARG
faedt 1 &1 ox ¥ o9 fafe=z W
frar 2 feQm 3w 2. faat = @y
a1, WA gt o, feed twer A
w1, AfFT amar & oA g A0 w7
o fzvmr aff & WYy Aeer amw
ot arar ¥ 1 fezdt fam R A1 Y
wrra A frar 1 & s wear g
fw &3 N &q Qa1 ? 3av1 fafa=y
arga qrartey =39

Shei K, N. Pandsy (Padrauna): Mr,
Chairmay, Sir, I can understand that
as the tax increases, the ultimate
burden falls on the consumer, At
the cost of the increase in wages, e'c,
due to the recommendations of seve-
ral committees, naturally that has to
be compensated by an increase in the
rates of passenger and other traffic.
Therefore, the Railway Minister has
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to come before Parliament for get-
ting the sanction for increasing the
railway fares. At the same time, I
want to draw the attention of the
House to the fact that there is also a
limit to what the consumer can pay.
There should be something done for
the consumer also. He should know
what 15 bein: done for him, for im-
provement 11 the facilities offered to

him.

In this re.ard, ] would like to
quote an 1ns.ance from the N.E. Rail-
way, I sha!l eite a specific Lne,
which goes fiom Gorakhpur to Siwan
and alsp to the Chhitauni Ghat, es-
pecially the loop line. The sanmitary
facilities there are very poor; the
place 1» so dirty that nobody can go
to the bathroom Also, the berths
are so rotten that one cannot sleep
over them These are the conditions.
1 do not know whether some supervi-
sion 1s kept over these things or not
So, T want to urge upon the Railway
Minister that whatever demand he
nas put before the House—we are
ready to accept it and he should be
allowed to increase the railway fares
also—at the same time, the consumers
also expect something from him. He
should give more angd more attention
to the consumers

After all, it is the Railway Minis-
ter who comes before the House. Mr,
D. N. Tiwary was saying something
about the functioning of the Board
as well as the Ministers, regarding
the difference between the Railway
Board and the Minister, as such
Whatever be the Railway Board, it
cannot come before the House to
plead the case of the rallways. It
is the Railway Minister who is elect-
ed ag 8 Member and who has the
right to come before the House and
plead the case of the railways. This
is the difterence between the two,
and that being the case, the Minis-
ter will be required to see to the
convenience of the travelling public.
He is the representative of the nub-
He, and 1t is he who Is responsible to
look after the facilities ang aleo the
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conveniences of the travelling puilic,
before demanding anything from
them.

There are so many railways. Some
are developed areas, some are un-
developed areas and some are back-
ward areas. 1 represent an area
which 15 called a backward Area.
There a line goes from Gorakhpur
to Chhitauru Ghat. This Chhitauni
Ghat 18 situated opn the border
of UP. and Bihar where there
ts the bad: Gandak river which is
very dangerous. Sometimes back
there was a bridge on the river but
that was ruined by floods.  After
that no bridge has been erected.
There is no railway line also from
Chhitaun: to Chhitauni Ghat. In
the recent floods some portion of the
1ailway line was also washej away,
'The Railways have not taken any
care 10 See that that portion of the
tuilway line 1s at least repaired so
that the passengers going up to that
point may go as usual. The danger
from the river iz there still on the
railway line. When there are floods
in the river the Railway start doing
repair work. Why do they not take
notice of such a thing before the
fioods start so that the railway line
can be repaired in time and the pas-
sengers may not be put to any diffi-
culty? I would request the hen,
Minuster to sce that this line, where
it has been damaged by floods, is re-
paired as soon as possible, at least
before the rainy season starts.

We are talking too much of social-
ism, Ong way to achleve soclalizm
or to bring in social equality is to
form co-operatives. I am giving the
instance of Kanpur raflway station
where the porters used to be engag-
ed by contractors. The contractors
always expioited the workers, The
poriers represented thelr came to the
higher authorities angd they suggested
that they should form a co-operstive.
The co-operative was formed  Ag
that time, when this change.over was
taking place, the contracter himest?
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was ready to increase the rates of
porters, but as the handling of par-
osly was transferred to the co-
operative, the increase was not given.
That increase was not given to the
porters. Sir, during these days when
the prices have gone up sv high these
porters are getung Rs. 1.50 per day.
Can you except a man to live in these
days, when the prices have gone so
high, with only Rs. 150 a day? No
care 15 taken by the railway authori-
ties. I have written several letters
to the Railway Board. Even recently
1 have sent g letter to the Chairman
of the Railway Board. I do not know
why they have all gone on deaf ecars.
They do not find time even to hear
the difficulties of these people. It
that is the attitude of the officials to-
wards co-operatives, how can co-
operatives be encouraged in this
country? We are hoping to have co-
operative farming 1. thls country.
If thig is pnot successfu] in a small
area, how can you expect co-Opera-
tive farming to come about in this
country? 1 would urge upon the
Railway Minister to see that some-
thing 1s done in this connection. Even
a cultivator 15 paying not less than
Rs 2 per day to a worker. The
Railways are paying Rs, 150, It is
a matter of shame for the railway
authorities and aleo for us, Members
of Parliament because we are voting
for the increase in fareg and other
things in the hope that more facilities
will be granted to the people. 1
request that this matter may be look-
ed into and the needful is gone as
early as possible,

1 want to say a word about air-
conditioned cosches and saloons.
This is, no doubt a sign of luxury.
But, sometimes, luxurieg become very

foy people who are put In
such situations, Now, if you go in
a first class compartment and all the
other berths fn that compartment are
occupled, would you be able to do
any wark in that compartment?
Naturally, if an officer has to do some
work while travelling, he has got to
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get a separate compartment, a coach.
It is necessary that such facilitieg are
provided to the officers. I do not
know why sentimental objections are
raised against this every now and
then, If these coaches are used by
them, I do not think the heaveng will
fall on earth. I tell you that if you
want them to work you will have to
provide them with certain facilities
and convenuences. You cannot just

cut these facilities by one stroke of
the pen.

About industrial relations, I agree
with the other hon. Members that
some machinery is required. 1 know
that there is a machinery where the
represcntatives of the Railway Board
and the unions sit together and try
to resolve the disputes, But there
are cases where people have to re-
main suspendeq for more ‘han one
year, Let ug think as to how these
people are passing their days. Seo,
some period should be prescribed
within which a dispute should be re-
solved.  Because, if these disputes
linger angd prolong, naturally, it caus-
es g lot of difficulties ty the affected
people,

Then, 1 agree with Shri Tiwary
that some inquiry should be made to
see that there ig punctuality in the
running of trains, It has now be-
come usual for a train to be late by
2 or 3 hours. Rather, it is unusual
for a train to be in time. There is
no machinery to check why :here is
delay or late running of trains. This
delay should not be there in every
case, ‘Thet shows that there is some-
thing wrong somewhere, 1 hope the
Railway Minister will kindly look
into it and see that some machinery
ig provideq for ensuring punctuality
in the running of trains so that
people are not made to waste their
time waiting for trains

oft qu rw ww (wd) 2 @
ol ¥ QIVY Iw 6T §T AL SEAT
wrgen f e ot A WA T W e
. i g W wTrwe T W e
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ZAIR §Za a9 T OF FA=61 G149 AH
ZAFH AT | AfFET ARTH F g FgAr
ggar 2 fF o #< qrat ¥ @S g
fem= faa faodt == s @ & 1 35
HTAEAT F&dT FT ST @I g | S aF
# aueal g gaa @9 a9g 18 & &
& AfGFRT W ORI AW A T Q|
fr W Arzvrm aRiaz @r g |
7 fa=re # o gA9H 92 @ & 98
TIA I H A2 TET ] | AT FRO Tg
g for ofsaw ot aw= 4% FuAT 2
2 9 ferd eqeq €419 X G TgFar
2 | g, Forwan, g2 aife & fau
ST HHT F FOATAGTE ST H qay
qget ara ar ag ¢ f ag gt adr wan
aTq ag ¢ SHS aga Z1a1 § A ARy
T 7 6 7gd 3 & a8 g 2
T T 2T & AT qGHAT 3, TEL @qT
A # qgaAar g WX AT AT A
@AT 2 | A FTON & JOT AT ATAT
AT AT A T A FI AT A
AW & | a¥aE, WA, FATAT AT
faq zaq quae o1 @ & AR @A
HT &I e | T A & ATTE! HMHEAT
fea-a-fer g wrm @ AT o @I
HIT AT 28 AR FIE o0 FE1 7 7@
& | @A few a© & Tefees w awar
g, Fra a & weed ® 70 § wafs
Hrad I FAATE, T AT qqZE LT T
FIAITA 3 T8T TIH! AT FQ &, gUT
FIA 2 | I 7 93HF 81 T FA L,
$958 gIeld 9 qgaa 8, S AWENT 8,
1 STa FEALH FY AT L AT FEAWT
¥ fau aom e f5r I E WE qT
qragdar araarg & e o3 fefaar
ZIT 2 | 39 alF § oEeE AW ad
F1 AT qIAHE FT ISAT q@A 2 |
TE AN FT AfAGT A7 a9g &

-

I'H

JUNE 20, 1967

1967-68 6322

TIGHT a9 gl & | Tg AT AT & T8
qafas TREHT 9% 984T 2 1 | JEar
g fF =9 soAr saw @ Ak avar
AT T80 AL @ fgra-ffa =i
T AIAAT | T ATGHT TATH F&d1 g at
UTI ITHT g8 FT TF AT GOFT
gz faarar g fF as #oma F sraaaz
g 4fF Sawr adq @9 § FAeR g
2, 3T ATeX 92 FOF F BT TBT AT |
# AT G A1 qavwig T9 AT faerar
IJrazfr R @A & 8 FT @
FI TENAT TAFT HI F1 IHIZ FC @
8, 7 Iefz O Y g, A e
FT ST T FPNEAT HIAT GST | ZHT
@ 941 AgIeT 9 Fetd q9oe &
FAT FGT FT AT CINAT TAFH Ta4-
TF FT @ 2, IaAT TAHA A8 aHT |
WHF AT 2 1 0F d1 98 & & a9
T WE T 9 IO F qAGT Al
qaig agfemd adr & v & )
99 J4T Ageq A fEwar awEr g,
ar ag gifwE 4r f& &9 #r & fa-
fodt =7k ofafae ™+t @ ggrar o,
fend g awie & 39 & fau & wifawa
@ R AT 2 ) UF G @ @S
wefafaegm qafedt @1 wefes
agfead wdl 37 wrear @ AT @
FesaAfrr ey & @ &
VAT & & FEALTF 2 |

A ML 13T Ag T FT W@ § &
92 FT9 & BAS F1 g@8F g Taad )
AHSAT ¥ FATRT 37 G AR a7
TG GNE HI aAT H G | ATH T4
Famrdl ag AT FAACAT FoSA
frazdidasiaR 39 ak H ag
TR GO & AT F A
qfeq® FT FFEEE 9X U A9 & |

[WET § ST IST dF gA &, 91
Haga ST A A ararg | 3@ &l
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T Crew ag § f ow ew ZA W wY
otrord g Tt ), NIEHF x Ay
HTer wre atw frr ww ohoend g qur
T § WY W W W gt
6 gr §, gwife R =T W aw
¥ & fr 1w g 3 A o et
wT a1 vt ¥ @, wife ag $dw, 7,
AT AT A W Ao
WIE T ad T X AT W A
gfqgeh 2 1w fagaz seti
few wwaa ma# o e ave
w2 & Wt qEY § IR 97 ¥ IS
fam wg wal Ia® Qe g
97 39 2w w1 =216 fodr sz
I | = Az e g
Al fey aftr g7 a2 ¥ w1 qu
78 KT | W T # E Avg Twd
1 qarfea gaam &7 faar o, A
ot & eI 1 EXw wl aw A
g

et s g & e Y e
fagw &1 3= & qwyaw 2w 1 A
qo Aft § 1 frama & Acar avew Zaw
# St qume ¥ avATR o0
T Wi JER AT TP & TR 12
X fegrar oy §, @Ay 150 = & fAo
TN 2AW W W2 W Irew fewma
ot § w Y g Ay ofers Wi arfa-
griz W warm wna1 § fe garQIw
wa dwue} ¥ T owoaH
agat € wrr a7 oedifas e
FIrel] mft sax =t ak
o fr & § awas et
afex wr3zr famwk aw 3y wiw
w2 oe ot oft 1 B MATTEW AT H
ot v Qoo At fieat man 1 o aw
firter wom wmgert ¢ fe o amfy v
2 & wurd gy o 2 Ff fewt 2wa
TC P Tt f, O IW X IAW R
wWinft Reramm ) e v w Wy
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gar @ frat o &

Aoger e w A H m ow
I B T wH w 9g,
forg & =a &% &1 @1 minw 7 e
Y, afew. ag FALY (@ AT F Ay
N D oA w¥A quw arfedi ¥
cxfra my dw X, arfe aot &1
W A0 X T A1 HOET $IGY & AT
DRI, AT AT |

¥ fF £ qraEa g/l 1 oo
feamar &, Wy & TuTd 7 W W
AR ® WA wieTE &1 AR
STatge TAT AR TR . ewre
fafreet argar ®& a1 59 frg=
TN Iaw wra g, Nfer rAaae
* azell Wi gAY A wiiewe &
faqgn aaz i qqd1 a7 sifaws Y
feqr morg? ¥ f& & &7 wwrd,
W Awmd R a7 9 fer T
ety 7 fraga s s
g e R wgu o ME WA &7
e feen 0 yer i o & =i
arasty et oY afew® & oA
¥OW @A W7 IR W AL A
¥/ T ATE A AE A qRAT )

¢fega y9ay & 7Ed W7 0¥ §Am
# AT W7 WA RIRT TE IR
oA & -y oY warefEa §
N feaafdrd, sa® gofeas d 3
o Ay wal s ety
mEy wf @ ¥ ewww fza
g §, ¥k 31 A v A s
wrt qawwy A it 1 ¥ fraee
e sa ey w7 qasfay 3
* ¥orly § g oty & wafaw
o fed o
R e w1 W T gw
W o qrwipw g, ywifs:
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STRTAYAT § 1 37 ¥ @ WK
Tadfer Wi ewg 1 & frRwa s
g g ey A ¥ f@w WX
vardfaa 1 fay feqr wid @ awa
IT FY AR AT T2 (oo w7 T
1 & wrgan £ fe ndna e wifae
feear a1

wa & ®f W w1 wH
WA draer N aw fraTAr R
| va awa ag < fas o wrecfer
¥ wx agi qr e v nfeai s Ay
3, dvafers &1 agm A AT R
Wit o) frean gfs @1 arn
1 Wy anr wweRAw g R
waxz A e AT eniasd W IR
vy ) wimag « v g
TRy s S s s g |

T ¥ WATAT AFT O7 qALT WA
fexmigmaaz ¢ fs sff T awea
Zergen § rowll qoaesr Y ww g,
fara M saez a1 39 WAL
fawr # foggreofag degs gt
a-fea o g7y fear o

Mr. Deputy-Speaker: The hon.
Member may continug his speech to-
‘MOTTOW.

According to the intimation receiv-
-ed from members, the following cut
motions are desired to be moved to
the Demands for Grants in respect of
Railway Budget for 1967-88. They
may plesse move the cut motions,
subject to their being otherwise ad-
miasible,

S Yashpsl Slagh (Dehra pun):

1 beg to move:
“That the demand under the
head Raliway Bourd be reduced
to Re. 1.”

{Pgilure to check the increase in roil
accidents. (1)].
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“That the demand under the
head Railway Boarq be reduced
to Re. 1.

[Rise in rail fares, freights and plate
form tickets. (2)].

“That the demand under the
head Railway Board be reduced
to Re. 1.”

[Failure to improve the working of
Railway Board, (8)].

Shri A. B. Vajpayee: I beg %0

move: L

“That the demand under the
head Railway Board be reduced
to Re. 1"

[Increase in fares and freights. (4)].

“That the demand wunder the
head Railway Board be reduced
to Re. 1.”

{Non-representation of railway em~
ployees on the Rallway Board
). :

“That the demand under the
head Railway Board be reduced
to Re. 1"

[Denial of negotiating facility to the
Station Masters and Asristant
Station Masters. (8)].

“That the demand under the
head Railway Board be reduced
to Re. 1"

[Recognition of category-wite Trede
Unions. (7)].

Shri shri Chaad Geyal (Chandi-

gach); I beg to move:

“That the demand under the
head Rallway Board be reduced
to Re. 1”

[Introduction of automation end
maechanisction in Rollwaye. (9)).



6327 D.G. (Railways), JYAISTHA 30, 1860 (SAKA)

Shrl Baldhar Behera (Jajpur): I
beg to move:

“That the demand under the
head Railway Board be reduced
to Re. 1"

{Failure to appoint a Commission to
study the diversification of resourc-
ez on account of Railway Revenue
to the wunder-developed States.
91

“That the demand under the
head Railway Board be reduced
to Re. 1.

[Failure to stop large scale retrench-
ment of the low paid employees in
the S.E. Railway and in all other
Railways on account of diesalisation
and to effect economy. (10)].

“That the demand under the
head Railway Board be reduced
to Re. 1.”

{Failure to check corruption and effect
economy in the administration of
the Railways. (11)].

Shei K. M, Madhukar (Kesaria): 1
beg to move:

“That the demand under the
head Railway Board be reduced
to Re. 1.”

(Failure to ocheck corruption in rail-
way department. (12).]

“That the demand under the
head Railway Board be reduced
to Re. 1"

{Failure tp Convert narrow guage
lines into broad gauge. (131

*“That the demand under the
head Railway Board be reduced
o Re. 1"

{Increase in the railway fare. (14)].

*“Thet the demand under the
head Railway Board be reduced
o Re. 1"

{Failnre to check wwmecesary eIpen-
diture in Reilwey Board. (18)).
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Shri Vasudevan Nalr (Peermade):

I beg to move:

“That the demand under the
head Railway Board be reduced
to Re. 1.

[Increase of fare end freight rates.
anl.

“That the demand under the
head Railway Board be reduced
to Re. 1.

[Drsmissal of railway employees under
the special powers. (18)].

Shri Yashpal Bingh: I beg to move:

“That the demand under the
head Railway Board be reduced
b’ R‘- lm.“

[Desirability of having a tonge-shed
at Roorkee Railway Stafion. (19)].

“That the demand umnder the
head Railway Board be reduced
by Rs. 100.”

[Desiramlity of having an over-bridge
at Roorkee-Delhi Road. (20)].

“That the demand under the
head Railway Board be reduced
by Rs. 100."

[Desirability of building retiring rooms
at Roorkee Station. (21)].

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

[Desirability of reducing the salaries
of members of the Roailwway Board
(22)].

“Thaet the demand under the
head Railway Boerd be reduced
by Rs. 100.”

[Need to provide drinking water in
railway compartments. (23)].

Shri A. B- Vajpayee: 1 beg to move:
“That the demand under the
head Railway Board be reduced
by Rs 100"

[Failure to redress the long standing
grievances of Station Master; and
Assistant Station Masters, (2)].
“That the demand under the

head Railway Board be reduced
by Rs. 100
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[Failure to grant night duty allotoance
to Station Masters ang Assistant
Station Masters irrespective of the
fact that a particular number of
traing pass during their duty hours.
(26)].

“That the demand under the
head Railway Board be reduced
by Ra. 100.”

[Failure to provide rent-free quarters
to Station Masters and Assistant
Station Masters. (27)].

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

[Failure to provide adequate medical
facilities to Station Masters and
Assistant Station Masters. (28)]).

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

[Victymusation of staff for participating
in the “Work to Rule” campaigm
againat the assurances given to the
All India Station Masters and Assis-
tant Station Masters Assocation.

(29)].
Shri Y. 8. Kushwah: I beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

{Need to smprove the condition of the
narrow gauge roilway hne of the
Central Railway. (30)].

Shri Ramavaiar Bbastri (Patna): 1
beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 1007

[Lack of amemnties
paztengers, (3T ).

Shri Baldbar Behera: I beg to
move:
“That the demand under the
head Railway Board be reduced
by Rs. 100"

to the III class
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[Need to stop all Express trains in the
Bairi Railway station of S.E. Rail-
way. (38)].

“That the demand under the
head Railway Boarq be reduced
by Rs. 100.”

[Need to provide Booking office in the
Kendrapara town of the Cuttack
district. (39)].

Dr. Ranen Ben: I beg to move:

“That the demand under the
head Railway Boarq be reduced
by Rs, 100.”

[Need to construct double line in the
Bangaon Section of the Eastern
Railway. (40)].

Shri A. B. Vajpayee: I beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 100."

[Need to avoid unnecessary expendi-
ture by Raflway Board. (41)].

“That the demand under the
head Railway Board be reduced
by Rs., 100.”

[Need to bring at par the excess fare
charged between Fatehpur-Churu
and Udaipur-Himat Nagar. (42)]

Shri Bal Raj Madhok (South
Delhi): 1 beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

[Discriminatory treatment tu the em-
ployees of Railway Board when
they want to move to other Minis-
tries. (113)]).

Shri Vasudevan Nalr; I beg 10
move:

“That the demand under the
head Rallway Board be reduced
by Rs. 100"

[Need to construct new reiltay dlnas
tn Kevala. (119)).
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“That the demand under the
head Railway Board be reduced
by Re. 100.”

{Need to convert the metre gauge to
droad gauge from Ernakulom to
Trivandrum.

*“That the demand under the
head Rallway Board be reduced
by Rs. 100

[Need to construct the coastal raitway
tine from Cochin to Kayankulam.
{121)1].

“That the demand under the
head Railway Board be reduced
% R'. loo_»

§Need tp construct the Tellicherry-
Mysore Rmlway line, (122)].

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

INeed to remodel some of the major
veilway stations in Kerala. (123)].

“That the demand under the
head Railway Board be reduced
by Rs, 100"

fReed to introduce diesel engines t0
the Express traing from Madras to
Kerala, (124)].

“That the demand under the
‘head Railway Board be reduced
by Re. 100"

Feed to have a through train frem
Bombay to Cochin. (125)).

“That the demand under the
bead Rallway Board be reduced
by Rs 100~

[Weed to run a through coach from
Howrah to Cochin. (126)].

“That the demand under the
head Railway Board be redured
by Rs 100"

IWeed to provide sufficient number of
wagong to carry coir gnd packing
olsen, tiles and food articlez in
Olavekiot Divieion. (137) ).
"t the demand under the
head Railway Boarg be reduced

Yy Ra 100"

9 (AD LSD--10.
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[Need to doudble the lineg from Cochin
to Coimbatore. (128)]..

Shri Shinkre (Panjim): I beg to
move;

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100.”

[Need for survey of a new railway
lineg from Gunji to Sawantwadi
through Gog. (132)].

Shri ghri Chand Goyal; 1 beg to
move:

“That the demand under the
heag Miscellaneous Expenditure
be reduced by Rs. 100"

[Need to improve Chandigarh railway
station by constructing a waiting
hall and lavatories. (137)].

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100.”

[Need to improve the railway stations
of Amritsar, Jullundur, Rohtak cné
Dhuri, (138)].

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs, 100.”

[Need for construction of railktay
bridges over Patel Nagar crossing,
New Rohtak Road Double Phatak
in Delhi. (139)].

Shri Ramavatar Shastri: I beg 10

move:

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100."

[Need for constructing a new line
from Rafiganj to Bihta. (140)].

“That the demand -under the
head Miscellaneous Expenditure
be reduced by Rs. 100"

[Need for comstruction of mew tine
from Jahanabad to Bihar. (141)}.
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8hri A. B. Vajpayee: I beg to move:

“That the demand under the
head Miscellancous Expenditure

be reduced by Rs. 100"

{Need for detailed survey of hine jrom
Kotah to Chittor (142))

Shrt K. M. Madhukar: I beg to move:

“That the demand under the
heag Miscellaneous Expenditure
be reduced by Rs 100"

[Need for a curvey o consruct a new
line from Mahe<h:y to Sitamarh: on
North-Eastern Railway (149)]

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs 100"

D.G. (Rallways),

[Need for a survey, to construct a new
line from Hanpur upto Valmiks-
nagar s1a Lalgan), Sahabgan)y Kesr
and Gurindgan; on North-Eastern
Railway, (150)]

“That the demand under the
head Miscellancous Expenditure
be reduced by Ra 100"

{Need for a rurvey to construct a new
lme from Muzaffarpur to Suamarhi
on North-Eastern Railway (131)1].

Shrl Baidhar Behera: I beg to
move

“That the demand under the
hesd Ordinary Working Ex-
penses—Administration be reduc-
edtoRe 1™

[Faiture to guve preference to the
scheduled castes of Orissga n em-
ployment tn 'ass Il and IV ~ate-
gories of Ratlray jobs in the S E.

Railway (1568)].
“That the demand under the
head N-lina-v Workine Ex-

penses— Administratinn be reduc-
ed tp Re 1™

[Failure to lrase nut railway lands for
the purpete of  rultivatiom 1o the
schedy'sd cneter ar a matter of pre-
feremce  (157))

Shri Brij Bhashag Lal: T beg to0

move

JUNE 30, 1967

1047-08 835%

“That the demand under the
head Ordinary Working BEx-
pentes—Administration be Teduc-
ed by Rs 100 "

[Need to remove the dispority in pay
and allowanceg of the Guards of the
Indian Railways and other c¢mplo-
vees in Class Il category (158)1].

Shri Baidhar Behera: I beg to
move

‘That the demand under the
head Ordinary Working Ex-
penses—Adminisiration be reduc-
ed by Rs 100"

[Need to protide one scat to une pas-
senger in Il clasy compariment
(162)]

“That the demand under tho
head Ordinary Working FEx-
penscs—Administration be reduc-
ed by Rs 100"

[Need to check the rue in ruilwa¥
Jare wm [l class (163)]

“That the demand under the
head Ordinary Working Expen=
ses—Administration be reduced
by Rs 100"

[Need 10 provide drinking water faci-
litiey at small gtanong all over
India. (184)])

Shri K. M. Abraham
I beg to move

“That the demand under the
head Ordinary Working Expen-
ses—Administration be reduced
by Rs 100"

(Kottayam):

[(Need for allotting wagon  facilities
to transport pa ~ing cascs {chests)
Jrom Kottayum and  Fttumanur,
(165))

Shri B K. Naysnar (Palghat): 1
beg to move

"That the demand under the
bhead Ordinary Working Expen-
pes—Repairs and Maintenance be
reduced by Ra. 100~
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{Failure to give adequate wagon faci-
Utles to coir momufacturers in
Cochin and Aleppy. (173))

Shri A, B. Vajpayee: | beg 10 move:
“That the demand under the
head Ordinary Working Expen-

ses—Repairs and Maintenance be
reduced by Rs 100"

[Need for provision of a conductor
for I Class in 12 Up and 20 Down
Trains (179)]

“That the demand wunder the
head Ordinary Working Expen-
ses—Repairs and Maintenance be
reduced by Rs 100"

[Need jor prowision of ¢ conductor
tn Fronter Mail from Bombay to
Delht  (180)]

“That the demand under the
head Ordinary Working Expen-
ses—Repairs and Mmuntenance be
reduced by Hs 100

[Need for proruwion of

berth  for the staff
EBxpresy and Dehra Dun

(181)]

Shri K. M. Madhukar:
move

“That the demand under the
head Ordinary Working Expen-
ses—Rapairs  and  Maintenance
be reduced by Ra 100

{Need for providing a station between
Motipur ond Kanfi in North-East-
ern Railway (183) )

“Tha! the demand  ander the
hoad Ordinary Working Expen-
sp-—-Repairs and Maintenance be
reduced by Rs 100"

(Need to broaden the level crossing
wegy Culsarbaph station 1w Eastern
Raitwey (1848))

Shet 8, Kundn (Balasore): 1 bag 0
move*

“That the demand under the

sieeping
Janta

Erpress

I beg v

1967-88 6336

[Faoilure to improve the sanitation,
lighting, platform, shed and waiting
hall condition of Dhenkanal, Hari-
daspur, Kendrapada Road, Balasore,
Rupsa, Basta, Jaoleshwar, Jagpur
Road, Amarda Road railway stations
of the SE. Radway (185)]

Shri A. B Vajpayee: | beg to move:

“That the demand under the
head Ordinary Working Expen-
ses—Operating Staff be reduced
by Rs 100"

[Necd to increase pay and allicwgn.
cez of the staff (101))

“That the demand under the
head Ordinary Working Expen-
s~s—Operating Xafl be reduced
by, Rs 100"

[Need to proride accommodathon to
staff (192))

Shri K. M. Madbakar: 1 beg to
move

“That the demand under the
hend Ordinary Working Expen-
ses—Miscellapeous Expenses be
reduced by Rs 100"

[Fatlure mm checking railwey accidents
and promding imadequate assistance
to the michms of accidents. (199)]

Shri Bal Raj Madbok: ]

move

beg to

“That the demand under the
head Ordinary Working Expen-
ser—Misceljaneous Expenses be
reduced by Rs 100*

[Necd 1o ymprove departmental cater-
ing om the Gorernmen: Raulwaps.
(200) }

Shri Yashpu! Siugh: | beg o move:

“That the demand under the
head Ordinary Wurking Expen-
ses—Staff Wellare be reduced by
Rs 100"

[ Desiradility of opewing Ayurvedic
dispenseries for the Roilwey staf.
()]
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{Shri Yashpal Singh]

“That the demand umder the
head Ordinary Working Expen-
ses—Stal Weliare be reduced by
Rs. 160."

[Need to improve the working of edu-
cational institutions and holiday
homes for the rmiway staff (203)]

Shri Ramavatar Shastri: 1 beg to
move:

“That .)e Demand under the
head Ordinary Working Expen-
ses—Staff We fare be reduced by
Rs. 100."

[Need for staff wel are facilities
such o3 medicine, education ond
canteéens for the staff (208) ]

“That the Demand under the
head Ordinary Working Expen-
ses— St+T Welfare be reduced by
Rs 100

[Lack of welfare faculities to the saff
of DW. Varangsi and Loco Work-
shop. (209)]

Shri K. M. Madhakar: I beg to move:

“That the Demand under the
head Ordinary Working Expen-
es—Siafl Welfare be reduced by
Rs, 100"

[Pailure to provide medical and edu-
cational facitities to the staff. (210).]

Skri Yashpal Singh: I beg to move:

“That the demand under the
head Dividend to General Reve.
nues be reduced to Re. 1.”

[Need to reduce the dimidend pay-
able to General Revenues (212).)

Bhrf K M. Madbukar: 1 beg to

move’

“That the demand under the
head Open 1.ine Works (Revenue)
be rcduced by Rs 100 ™

[Frulure 1y pay proper attention to the
tafl weifare, (214))

Shri Yashpal Simgh: I beg to move:

JUN® 20, 1007
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“That the demand under the
head Construction of new lines—
Capita] and Depreciation Resarve
Fund be reduced to Re, 1",

[Need to take over the Shahdra-
Saharanpur Light Railway. (215).]

Shri Baldhar Behera: I beg W
move

“That the demand under the
head Construction of new lines—
Capital and Depreciation Reserve
Fund be reduced to Re. 1",

[Falure to construct a new Raslway
line connecting Barsuan and Tal-
cher yn Onissa wn S.E Rallway Une.
(216) ]

Shri E. K. Nayapar: I beg to move:

“That the demand under the
head Construction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100%

[Need to consmder the proposal of Al-

leppy-Kayankulam Ratlway  line
(217M)
“That the demand under the

head Construction of noew lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100"

[Need to construct a new ling joining
Tellichery and Mysore. (218).)

“That the demand under tha
head Construction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100",

to fully operate Crio-sorting
Olavakkot in Kerala.

[Failure
plant n
219))

Shri K P, Bingh Dee (Dhenkanal):
1 beg to move:

“That the demand under the
head Construction of pew lineg—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100",

{Urgeney of the constriiction of & new
railway link from Talcher to Pimile-
garh in Orissa. (220).)
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*“That the demand wunder the
head Construction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Ra. 100"

[Urgency of the construction of s
new railway line connecting Am-
baguda to Lanjigarh Road (D.B.K
Railway). (221)]

‘That the demand under the
head Construction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Rs, 100",

{Urgency of the construction of a
new railway line from Cuttack to
Pradeep Port in Orissa. (222)]

Shri Dhireswae EKallla (Gaubati):
] beg to move:

“That the demand under the
head Construction of new Lnes—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100.”

[Need for extension of broad gaupe
Railway [me from Jogighope to
Tinsukia in N F. Rauway, (223)]

“That the demand under the
head Construction of new hines
Capital and Deprecciation Reserve
Fund be rcduced by Rs 100"

[(Need for comstruction of an alter-
native ~ail rond from Gauhati to
Twnsukia in N. F Ralway. (224))

“That the demand under the
head Coastrurtion of new lines—
Capital and Depreciation Hesercce
Fund br reduced by Rs. 1007,

{Need for comstruction of 8 railway
bridge over the nrer Brahmaputra
to nk Jogighopc and Pancharatwa
and cxtennmon of the hroad gouge
Nne. (238)1

Shri Baldhar Babern: [ beg to move:

Capital and Depreciation Rescrve
Fung be reduced by Re 100™

(Pullure to commtruct a wein veilway
Hue connecting Koendrapere Roed

1967-68 6340
railway station with Kendrapara
town in the district of Cuttack,
(228)]

“That the demand undcr the
head Construction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100",

[Failure to construct @ new railway
line connecting Daitari mines with
Paradeep Port. (227))

“That the demand under the
head Construction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100",

{Failure to construct @ new ruilway
line connecting Khurda  Reilway
station pasring through district of
Phutbani connecting Bolengir rail-
way station. (228).]

“That the demand under the
head Construction of new lines—
Capital gnd Depreciation Reserve
Fund be reduced by Rs. 100.”

[{Need to re-construct the wnarrow
gauge Rupsa-Baripuda raflway line
to hroad gauge and connecting it to
the broad gauge line from Tata to
Ratrengptir raway station in  the
S E Ralwey. (129)]

Bhri Y. 5 Kwmiwah (Bhind)- I
heg to move

“That the demand under the
head Construction of pew lines—
Capital gnd Depreciation Regerve
Fund be reduced by Rs 100."

[Need to convert the narrow pauge
radway liney mto broad pauge or
metre gauge lines of the Central
Railway (230)]

“That the demand under the
head Construction of new lines—
Capital gnd Depreciation Regerve
Fund be reduced by Rs 100",

[Need to commect the vmpoOritaant se-
curily area from Bhind to Elawah
the reshwvay ling (331).}
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Shri A. Dipa (Phulbani); I beg to
move:

“That the demand ynder the
head Construction of new lines—
Capital ad Depreciation Reserve
Fund be reduced by Rs. 100",

[Need for q railway connection in
Orissa from Khurda Road to Balan-
@ir via Daspalie Purunakatar, Baghi-
epara and Tarava. (235)]

“That the demand under the
head Construction of new lines—
Ceapital and Depreciation Reserve
Fund be reduced by Rs. 100"

[Need for a rail link in Orissa bet-
ween Talchu and Berhampur via
Angul, Bonda, Athmalilik, Puleshwar,
Mahanadi River, Purunakatak, Bani-
ghokha and Charapad. (236))

Shri Shri Chand Goyal: I beg to
move:

*That the demand under the
head Construction of new lines—
Capital gnd Depreciation Reserve
Fund be reduced by Rs. 100.”

[ Need for a new railway line between
Ludhiana and Jagadhri for bringing
Chandigarh on the main line.
(242)1

“That the demand under the
head Construction of new lines—
Capital and Depreciation Reserve
Tung be reduced by Rs. 100"

{Delay in comstruction of ring rail-
way lUne in Dethi. (243)].

Shri A. B Vajpayee: [ beg to move:

“That the demand under the
hoad Consiruction of new lines—
Capital and Depreciation Reserve
Pund be reduced by Rs. 100."

{Need for comstruction of a new line
from Kotah to Chittor. (26)].

“That the demand under the
heag Construction of new lines—
Capital and Depreciation Reserve
Fung be reduced by Rs. 100."

{Need for comstruction of a new line
from Bata to Shahbad. (243)).

“That the demand under the
head Construction of new lines—

JUNE 20, 1967
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Capital and Depreciation Reserve
Fung be reduced by Rs. 100"

[Need for construction of a new line
from Kotah to Ajmer. (248))

“That the demand under the
head Construction of new lines—
Capital and Depreciation Reserve
Fung be reduced by Rs. 100.”

[Need for construction of a new line
from Kotah to Bundi-Deoli-Tonk to
Niwai. (247)).

“That the demand under the
head Construction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100."

[Need for construction of a new line
from Sawai Madhopur (o Sheopura,
(248) ].

Shri K. M. Madhukar: I beg to move:

“That the decmand under the
heagd Construction of new lines—
Capital and Depreciation Reserve
Fungd be reduced by Rs. 100."

[Need for comstruction of broad gauge
line from Samastipur Junction to
Narkatiaganj. (250) ).

“That the demand under the
head Construction of new lines—
Capital and Depreciation Reserve
Fung be reduced by Rs. 100"

{Nerd for the construction of narrows
gauge line from Hajipur to Bhainsa-
lotan via Lalganj-Sahibgani-
Gobindganj. (251))

Shri K. M. Abrabam: | beg to move:

“That the demund under the
head Construction of new lines—
Capital and Depreciation Reserve
Fung be reduced by Rs. 100"

{Need for g new railivay line from
Kottayam to Madhurai via Ponkun-
nom and Kumdi. (26%)].

“That the demand under the
head Construction of new linee—
Capital and Deprsciation Resarve
Tund be reduced by Rs. 100~
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[Need to convert the Ernakulam Tri-
vandrum via Kottayam Quilon
metre gauge to broad gauge. (266)].

“That the demand under the
head Construction of new lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100."

{Need for a new railway line from
Ernakulam to Quilon via Alleppey.
(2687) 1.

Shri K. P. Singh Dee: 1 beg to
move:

*That the demand under the
head Open Line Works—Capital
Depreciation Reserve Fung and
Development Fund be reduced
by Rs. 100"

{Need to provide passengers and other
Railway users’ amenities at Garh

Dhenkanal station of S.E. Rly.
(273) ).
Shri Shinkre: I beg to move:

“That the demand under the
head Open Line Works—Capital
Depreciation Reserve Fung and
Development Fund be reduced
by Rs 1007

{Need for renvvation of eristing rasl-
way stafiong at Curchorem and
Wasco Da Gama. (274)].

Dr Ranen 8¢n: 1 beg to move:

“Thst the demand wunder the
head Open Line Works—Capital
Depreciation Reserve Fung and
Development Fund be reduced
by Rs 100"

{Need to increase the wmumber of
trgins 1n Bongaon section of Fastern
Raiheay. (27%)).

*“That the demand wunder the
bead Open Line Works—Capital
Depreciation Reserve Funq4 and
Development Fund be reduced
by Rs. 100"

{Need to increase the number of
treing in Ranaghat-Bangarm  line,
E. Railway. (176)).

“That the demand under the
head Onen Line Works—Capital

1967-68 634
[Need for electrification of Barasat-
Hasanabagd line. (277)1].

“That the demand wunder the
head Open Line Works—Capital
Depreciation Reserve Funq and
Development Fund be reduced
by Rs. 100.”

{Need to construct a food overbridge
connecting Bangaon Town of E.
Railway with the villages of Dacca-
pura, Nayagopalgunje situated om
the South side of Bangoon station.
(278)].

“That the demand under the
head Open Line Works—Capital
Depreciation Reserve Fung and
Development Fund be reduced
by Rs. 100.”

[Need for constructing a level cros-
sing connecting two ends of Nirgin-
shal Road, South Kazipara where
the road meets the Barasat-Hasana-
bad line. (279)].

“That the demand wunder the
head Open Line Works—Capital
Depreciation Reserve Fung and
Development Fund be reduced
by Rs. 100."

{Need to construct ¢ Halt station bet-
ween North and South Karipara,
Barasat 1in the Barasat-Haswabad
line. (280)].

‘“That the demand under the
head Open Line Works—Capital
Depreciation Reserve Fund and
Development Fund be reduced
by Re. 100"

[Need to construct railway gate af
KM. 83 (Post No. 63/12) mear
Thakurnagar station in Banpaon
section of E. Railway on the road
coming from Thakurnagar wmain
road towards Noadagram, Digha,
Singjol and other villages. (281)].

*“That the demand under the
head Open Line Works—Caphal
Depreciation Reserve Fung and
Development Fund be reduced
by Rs 100"

[Need to open three halt stations—
one at Kankra between Harua Road
and Malatipur, second af Dhable
between Champapukur end Bagir-
hat Stetions of Bearesat-Hemeded
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¥ne of E. and third bet-
ween North aad South Kaziparg in
Barasat, (282)].

i 8. Kundu: ] beg to move:

“That the demand under the
head Open Line Works Capital—
Depreciation Reserve Fung and
Development Fund be reduced
by Rs. 100."

{Need to provide upper chazs waiting
room at the Jaleshwdar Railway
station of S.E. Railway. (283)].

“That the demand under the
head Open Line Works Capital—
Depreciation Reserve Fung and
Development Fund be reduced
by Rs. 100."

[Need to improve the condihon of
existing III class walting hall at the
Jaleshwar Railway Station. (284)).

“That the demand under the
head Open Line Works Capital—
Depreciation Reserve Funq and
Development Fund be reduced
by Rs. 100.”

[Need to improve the condition of
waiting rooms Ist, [Ind and [lird
class at the Jupur Railway Station.
(283)]

“That the demand under the
head Open Line Works Capital—
Depreciation Re<erve Fund and
Development Fund be reduced
by Rs. 100"

{Need to provide stoppuage of de-lure
traing at Jaipur Raudway Station
(288) ].

“That the demand under the
head Open Line Works Capital--
Depreciation Reserve Fung and
Development Fund be- reduced
by Rs. 100.”

[Pailure to improve the condition of
1. Il and III class waating rooms ai
Howrah raslway stotion. (287) ]

“That the demand under the
head Open Line Works Capitsl—
Depreciation Reserve Fund and

Dévelopment Fund be reduced
by Rs 100"
[Pailure to correct the two over

bridges mmio ong at Balasore rafiway
sadion in the S.I. Relhwoy. (288)).

JUNE 3, 1907,
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“That the demand under the
head Open Line Works Capitai-—
Depreciation Reserve Fund and
Development Fund be reduced
by Rs. 100.”

[Failure to improve the condition of
existing waiting rooms of Balgsore
and Cuttack railway statrons of the
S.E. Ravlway. (289)).

“That the demand under the
head Open Line Works Capital—
Depreciation Reserve Fund and
Development Fund be reduced
by Rs. 100.”

[Failure to improve the condition of
canteen and catering 3serviceg et
Balasore railway station  (280)].

“That the demand under the
head Open Line Works Capital—
Depreciation Reserve Fund and
Development Fund be reduced
by Rs. 100"

[Failure to improve the timuings of the
narrow gauge train on Rupsa-Bari-
pada line. (291)].

“That the demand under the
head Open Line Works—Capital,
Depreciation Reserve Fund and
Development Fund be reduced
by Rs. 100"

[Failure to construct over-bridge owr
under-bridge at the ratlwgy cross-
ing of the Cuttuck-Bhubaneswar
Road near the ngnal cabin to the
southern side of Cuttack Railwey

station of the S E  Railway.
(292) )

Shri Sequeira (Goa, Dasman sod
Diu): 1 beg to move:

“That the demand under the
head Ratlway Board be reduced
to Re. 1"

[Ctality of Rarhway Board. (288)).
Shet Namblar (Tiruchirsppalll): 2

beg to mouve

“That the demand under ihe
head Railway Board be reduced
by Rs. 100"

[Need 1o gramt nipht duty allowenes

(308) .
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“That the demand under the
head Railway Board be reduced
by Rs 100"

[Need to guarantee pay-protection in
cages of vision defect coused by
continuous night dutieg to all ope-
rating staff. (306)}.

“That the demand under the
head Rallway Board be reduced
by Rs. 100"

[Need to provide aiternative employ-
meng to all employees rendered
surplus sin BLoco Sheds due to die-
selisation.  (307)].

“That the demand wunder the
head Railway Board be reduced
by Rs. 100.” -

[Need to construct more quarters [ur
operating staff such as SMs,, ASMs,,
Drivens, Firemen, Cabinmen,
Shumtmen, Gangmen. (308)].

“That the demand under the
head Railway Board be reduced
by Rs. 100

[Implementation of promotion chan-
nel of Class IV employees to Class
Il after flve years of szervice and

passing the minimum required
test. (309))

“That the demand under the
bead Railway Board be reduced
by Rs 100"

[Nesd t0 open a new ling betiwceen
Tellicherry and Mysore on the
Southe™m Railway (3100].

“That the demand under the
head Railway Board be reduced
by hs 100."

{Decasnalusation of carual labour ond
guarantee of employment after 1
pear of service om strict seniority

Basis. (311)}).

“That the demand under the

head Rallway Board be reduced
by Me 100~

{Nead to include dearmess pay of rail-
weymen vetired hetosen the period
14-1967 gnd 1-10-1950 for calculs-
tion of pemsion. (313)].

“hat e demand under the

ey o e

1867-68 6348
[Need to grant house rent allowance
to staff provided with single room
hostel accommodation. (321)].
“That the demand under the

head Railway Board be reduced
by Rs. 100."

[Need to introduce a through carriage
by No. 33 Erode Express from Tri-
chinopoly Junction to Cochin and
back on the Southern Railway.
(322)].

“That the demand under the
head Rlll“y Board be reduced
by Rs. 100.”

[Need to enquire snto the informa-
tion received about organised theft
from wagons marshalied at the
Gooty Yard on S.E. Railway.
(323)).

“That the demand under the

head Railway Board be reduced
by Ra. 100"

[Need to provide a daily Exprem
Tramn from Bombay-Cochin direct
via Arkonam. (324)).

“That the demand under the
head Railway Board be reduced
by Rs 100"

[Need for rewision of timings of the
West Coast Express to enable Bom-
bay-Mangalore Coach to be at-
tached with it, (325)}.

“That the demand under the
head Railway Board be reduced
w m !m.’

{Need to recogrnuxe the “Chittaranjan
Locomonive Works Labuur Union,
(331)].

“That the demand under the
head Railway Board be reduced
by Ra 100"

{Need to recognize the Dakshin Rail-
way Employees’ Union. (382)].

“That the demand under the
head Railway Board be reduced
by Re 1007
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ings by proper and efficient man-
agement and full utilisation of the
railway system. (333)].

Shri Mangalathumadom
kara): I beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 100"

[Need to reduce administrutive ex-
penditure. (334 ).
“That the demand wunder the

head Railway Bourd be reduced
by Rs. 100"

(Maveli-

{Need to taxe prompt and effective
administrative mcasures to prevent
accidents. (335) ].

*That the demand under the
head Railway Board be reduced
by Rs 100"

{Ways and means (o improve the roo
of railway adminstration.  (336) 1

*That the demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100"

‘[Need to conduct a survey for doubl-
ing Emmakulam-Triwandrum line

339)).

“*That the demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100"

{Feasibnlity of converling the metre
gauge lne from Ermakulam to Tri-

vandrum into @ broad gauge line
(340) ].

sghri Sequeira: ] heg 10 move:

“*That the demand under the
head Ordinary Warking Ex-
penses— Administration be reduc-
ed to Re 1."

{Failure to meel rise in wages from
ravings elscwhere, (343)].

“That the demand wunder the
head Ordinary Working Ex-
penses— Administration be reduc-
ed by Rs. 10,00,000."

JUNE 20, 1967
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[Need for consolidation of Railway
Service Commissions into one gin-
gle Cmiu{on. with branches.
(344) ).

Shri Nambiar:

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs. 100."

[Need to grant all facilities such as
leave, passes, PF. etc. to cusual
labour. (345)].

I beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs. 100"

[Need to grant minimum wage of
Rs. 4 @ day to each casual labourer
employed on Railways. (346)).

Shrt C. K. Chakrapani (Ponnani): 1
to move:

“That the demand under the
head Orlinary Working Ex-
penses—Administration be redue-
ed by Rs 100"

[Need for stoppage of Express and
Mail traing at Pattambi Railway
Station on the Southern Railway.
(347) ).

Shri Nambiar:

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs. 100"

[Refusal of the South Central Rail-
wey Adminigtration to transfer the
optces from Hubli ta the Southern
Railway and the indifferent attitude
by the Southern Railway in sccom-
modating them, (350)1].

“That the demand under the
head Ordinary Working Ex-
penses—Administration be redue-
ed by Rs 100"

[Failure of the Southers Rasilwey
Administration to reserve the
vacencies arising from Imd Octoder,
1988 for absording .the uvptess from

I beg to move:
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the Divigions handed over to the
South Central Railway. (351)).

“That the demand under the
head Ordinary Working Ex-
penses— Administration be reduc-
ed by Rs. 100"

INeed to grant house rent gllowance
to husband or wife while both are
employed and only one house s
allotted to them. (352)].

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs 100"

INeed to reduce the charges for meals
at the refreshment rooms and the
dwing cars to the level existed prior
to 15th May 1967 (354)]

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduec-
ed by Rs 100"

INeed 10 end the system o} “commis-
sion bearers” and “Commussion
vending” in ratjway refreshment
rooms ang platforms on the South-
ern Railway (355))]

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs 100"

[Need 1o revert to the working hours
obtaining before Emergency in raal-
way offices, workshops, loco sheds
and depets. (3%6)].

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Ra 100"

[Need to review the working of the
Personnel Branch in the Division
(.

i Sequein:

“Thst the demand under the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced to Ra 1.

1 beg to move:

D. G. (Railways); JYAISTHA 30, 1880 (SAKA)
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{Failure to take measures for eco-
nomy. (358)].

Shri Nambjar: I beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs. 100.”

[Need to grant alternative employ-
ment to casugl lebour retrenched
from the Works Branch at Tam-
baram oun the Sovuthern Railway.
(3501 ]

“That the demand under the
head Ordinary Working BEx-
penses—Repairs and Maintenance
be reduced by Rs. 100"

{Need to grant alternative employ-
ment to casuagl labour retrenched
from the Electrical Depariment at
Golden Rock on the Southern Rail-
way. (360)].

“That the demand under the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs. 100.”

{Need to grant minimum wages
Rs. 2 per day to the women casunl
labour employed on the Southern
Railway. (361)].

“That the demand under the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs. 100"

{Need to pive more woges to the
dridge repirdering workers of the
South Eastern Railway. (362)].

“That the demand under the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs. 100.”

(Need to bring all Railwsy Loce
Sheds and Depots under the Farc-
tories Act. (363)].

“That the demand under the
head Ordinary Working BEx-
penses—Repairs and Maintenance
be reduced by Rs 1007
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[Need to allot adequate workmen for
maintenance and repairs in Loco
Sheds as per 1962 schedule per
locomotive. (364)],

“That ilie demand wunder the
head Ordinary Working Ex-
penses—Repairs and Meintenance
be reduced by Rs. 100.”

[Imposition of unreasonable medical
test of ‘B’ for Loco Artisans and
to continue the ‘B* tests for all.
(385)].

Bhri B. S. Sharma (Banka): |
Beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs. 100.”

[Misuse of the money in the construc-
tion of Il class waiting hall and
platform at Sagar Station in
Madhya Pradesh. (366)).

“That the demand under the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs. 100"

[Need for construction of over-bridge

at Sagar Raijway Station. (367))

Shri Kanwar Lal Gupta (Delhi
Sadar): [ beg to move:

“That the demand wunder the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs. 100~

[Need for comstruction of «rver-
bridpes in Delhi. (368)].

Shrl Namblar: 1 beg to meve:

“That the demand under the
head Ordinery Working Ex-
nenses—Reopairs and Maintensnce
be reduced by Rs 100"

[Pellure of the Incentive Scheme in
the Central Workshop, Golden Rock
snd Perembur on §. Railwsy end

the serious hurdies coused in the
construction of wagons. (370)].

“That the demand under the
head Ordinary Working Ex-
penses—Repuirs and Mainten-
ance be reduced by Rs. 100.”

{Need to fill up all vacancies of
skilled category declared ‘‘surplus™
dug to introduction of Imcentive
Scheme in the Workshops at Golden
Rock and Perambur on the South-
ern Railway. (371)].

“That the demand under the
head Ordinary Working Ex-
penses—Repairs and Mainten-
ance be reduced by Rs. 100."

[Need to promote bhasic trademmien
and Class IV workmen to higher
category after a qualifying period
of 8 years in all workshops and
Loco Sheds. (372)).

Shri Mangalathumadom: I beg to

move:

“That the demand under the
head Ordinary Working Ex-
penses—Repairs and Mainten-
ance be reduced by Re 100."

[Need to improte MaiRtenance »0 as
to avoid accidemts. (373)].

Shri Nambjar: 1 beg to move:

“That the demand under the
bhead Ordinary Working Expen-
ses—Operating Staff be reduced
by Rs. 100"

[Need for restoration of the working
hours of the Depot Storeg Clerks of
the Southern Railway to that of 3
hours week instead of the present
increased 42) houry week rince Octo-
ber, 1988 (3THY).

“That the demand under Ow
head Ordinary Working Eopen.
ses—Operating Staff be roduced
by Ra 100"

[Need to discuse serious gitustion
prevalling in Sosthern Rallway due
to lerge-scale ruspension of Firemen
It for having expresed insbility to
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work as Firemen I without granting
their dus promotion. (378)].

“That the demand under the
head Ordinary Working Expen-
ses—Operating Staff be reduced
by Rs. 100.”

{Unsafe working on the Southern
Railway by forcing loco running staff
to work for 12 hours and even upto
24 hours continuously on the Engine-
Foot-Plate. (376)].

“That the demand under the
head Ordinary Working Expen-
ses—Operating Staff be reduced
by Rs. 100

[Delay in confirming Firemen of the
Loco Department of the Southera
Railvay. (3TN)].

“That the demand under the
head Ordinary Working Expen-
ses—Operating Staff be reduced
by Rs. 100"

INeed to grant full overtime allowan-
ces 1o the artisans of Loco Sheds for
work done beyond 8 hours. (378)].

*That the demand under the
head Ordinary Working Expen-
ses—Op rating Staff be reduced
by Rs 100"

{N¢ed to implement the Sanker Saron
Award in the case of artizans in
Loco Sheds by granting due promo-
tions to them. (379)].

*“That the demand under the
head Ordinary Working Expen-
sta—Operating Staff be reduced
by Ra. 100~

{Naad to treat gll Loco Shed workmen
as essential gtaff and grant them all
facilitieg including uniform. (380)).

*“That the demand under the
heag Ordinory Working Expen-
ses—Operating Staft be reduced
by Re 100.”

Working houry of the stefl of the
lm cars of G T. Erprem,
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Southern Express, De-lure trains.
(381) .

“That the demand under the
head Ordinary Working Expen-
ses—Operating Staff be reduced
by Rs. 100.”

[Need to grant a calendar day's rest
to the staff of dining cars after 8
houre® shift duty. (382)].

“That the demand under the
head Ordinary Working Expen-
ses—Operating Staff be reduced
by Rs. 100.”

[Need to grant warm clothing to the
dining car staff regularly. (383)].

“That the demand under the
head Ordinary Working Expen-
ses—Operating Staff be reduced
by Rs. 100.”

[Need to grant mill cloth or handloom

cloth for uniform and to withdrow
Khadi. (384)].

“That the demand under the
heag Ordinary Working Expen-
ses—Operating Staff be reduced
by Rs. 100"

[Need to restrict working of Loco Run-
ning Staff to 8 hours. (385)].

“That the demand under the
head Ordinary Working Expen-
ses—Operating Staff be reduced
by Rs 100."

[Need to prohibit working by Loco
Running Staff beyond 12 hours om
the Engine-footplate. (388)].

“That the demand under the
heag Ordinary Working Expen-
ses—Operating Staff be reduced
by Rs. 100.”

[Need to fix working hours of engine
attendance of Loco Running Staff.
(337)).

Shri Sequeira: 1 beg to move:

“That the demand under the
head Ordinery Working Expen-
ses—Operation (Fuel) be reduced
by Ra 1500000~
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[Need to effect economy by comtrol on
purchazes and disbursements and
higher prices of disposals. (380)].

&hﬂmmmamglbeg to
move:

“That the Demang under the
head Ordinary Working Expen-
ses—Operation (Fuel) be reduced
by Rs. 100.”

[Need to prevent large scale theft of
Coal. (3%0)].

Shri Nambiar: I beg 10 move:

“That the Demang under the
head Ordinary Working Expen-
ses—Operation (Fuel) be reduced
by Rs. 100."

[Need to supply better quality of coal
to locomorives. (391)].

*“That the Demang under the
head Ordinary Working Expen-
ses—Operation (Fuel) be reduced
by Rs. 100.”

[Need to stop punishing Drivers due
to excess consumption of coal n
Engines. (392)].

Shri Sequeira: 1 beg to move:

*That the Demang under the
head Ordinary Working Expen-
ses—Operation other than Staff
and Fuel be reduced by
Rs, 50,00,000.”

[Need: for economy by measures to
reduce goods lost or damaged.
(393)).

“T'hat the Dcmang under the
head Ordinary Working Expen-
ses—Operation other than Staf
and Fue! be reduced by
Rs. 23,00,000.”

{Need for economy through inventory
and purchase control under the

" heads ‘Stationery’ and ‘clothing and
Stores' (384)].

shri Kanwar Lal Gupta: 1 beg 10
move:

“That the Demangq under the
head Ordinary Working Expen-

ses—Operation other than Staff
and Fuel be reducad by
Rs, 100"

[High cost of printing of roilwey
tickets. (385)].

Shri Sequeira: 1 beg to move:

“That the Demang under the
head Ordinary Working Expen-
ses—Miscellaneous Expenses be
reduced to Re, 1.

[Departmental catering on the rail-
ways. (387)1.

S8hri Kanwar Lal Gupta: I beg to
move:

“That the Demangq under the
head Ordinary Working Expen-
ses—Miscellaneous Expenses be
reduced by Rs. 100

{rmproper conduct of cases by the
advocates engaged by Railwag,
(399) 1.

“That the Demand under the
head Ordinary Working Expen-
ses—Staf! Welfare be reduced by
Rs, 100"

[Need for providing amenities special-
ly opening of schools for children of
employees at Chandigarh Railway
Station. (402)].

Shri Nambiar: 1 beg to move:

“That the Demand under the
head Ordinary Working Expen-
ses Staff Welfare be reduced by
Rs 100.7

[Need to repair railway quarters,
ruads, gnd other buildings in the
Raiiwcay Colony of Golden Rock and
Perambur on the Southern Railway.
(405)].

“That the Demand under the
head Ordinary Working Expen-
ses Staff Welfare be reduced by
Rs, 100."

{Need to provide electricity to all the .
“C" type and “B” type quarters in
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the Railway Colony, Golden Rock on
Southern Rallway. (408)].

“That the Demand under the
head Ordinary Working Expen-
ses—Staff Welfare be reduced by
Res, 100.”

[Need to grant permission to railway
employees to construct kutcha quar-
ters in vacant premises. (407)].

“That the Demand under the
head Ordinary Working Expen-
ses—Staff Welfare be reduced by
Rs, 100"

[Eviction of railwaymen living in
kuicha quarters in railwaey premises
in Southern Railway. (408)].

“That the Demang under the
head Ordinary Working Expen-
ses—Staff Welfare be reduced by
Rs. 100.”

[Need to provide rufficient number of
doctors, nurtes and other staff in
railway hosmtals at Golden Rock,
Perambur, Madurai and Olavakkot
in Southern Railway. (409)].

“That the Demang under the
head Appropriation to Deprecia-
tion Reserve Fund be reduced by
Ra. 100."

[Appropriation to Depreciation Fund
for overcapitalised assets. (4132)).

*That the Demang under the
head Dividend to General Reve-
nues be renduced by Rs. 100.”

[Need for calculation of dividend on
the actual capitnl and not on the
over-capitalised amount. (413)].

Shri Ram Singh Aysrwal (Sagar):

! beg o move:

“That the Domand under the
head Construction of New Lines—
Capital sng Depreciation Reserve
Fund be reduced by Rs 100"

(Need for extension of railway line
from Mandsr Hill station to Seinthia
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railway station of Eastern Railway.
(416) 1.

Shri Kanwar Lal Gupta: [ beg to

move:

“That the Demand under the
head Construction of New Lines—
Capital ang Deprexiation Reserve
Fund be reduced by Rs, 100"

[Delay in construction of Ring Rail-
way in Delhi, (418)].

“That the Demand under the
hezd Construction of New Lines—-
Cap:tal ang Depreciation Rcserve
Fund be reduced by Rs. 100.”

[Need for construction of direct new

line from Gajraula Junction to
Chandausi in  Uttar  Pradesh.
(419} ].

“That the Demand under the
head Construction of New Lines—
Capital ang Deprecia‘ion Reserve
Fungd be reduced by Rs, 100.”

[Need for construction of direct new

Railway line from Delhi to Buiand-
shahr in Uttar Pradesh. (420)].

Shri Nambiar: I beg to move:

“That the Demand under the
head Construction of New Lines—
Capital ang Depreciation Reserve
Fund be reduced by Rs 100.”

[Need to link Kanyakuman with
Tinnevelly and Trivandrum.
(423) ).

Shri Kanwar Lal Gupta: I  beg to

move:

“That the Demand under the
head Open Line Works-Capilal,
Depreciation Reserve Fund and
Development Fund be reduced by
Rs. 100."

[Need for construction of more quar-
ters for class I1I and IV employees
in the Capital. (4268)].

“That the Demand under the
head Open Line Works-Capital,
Depreciation Reserve Fund and
Development Fung be reduced by
Ra. 100"
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[Shri Kanwar Lal Gupta)
[Need for providing the amenitieg in
railway colonies in Delhi, (427)).

Shri Nambiar: I beg to move:

“That the Demand under the
head Pensionary Charges-Pension
Funq be reduced by Rs, 100,”

{Need to arrange speedy payment of
exr-gratia pension to gll those who
retired prior to 1-4-1957  (432)).

“That the Demand under the
head Repayment of Loans from
General Revenues and Interesat
Thereon-Development Fund be re-
duced by Rs 100"

{Need to adjust the loan taken from
General Revenue towards the Reve-
nue Reserve Fund accumulation.
(433)]

Shri Teancti Vishwanatham (Visa-
kbapatnam)- I beg 1o move:

“That the Demand under the
head Raillway Board be reduced
to Re. 1"

[Re-adjustment of Ditnsion, tn South
Central Zone (434) 1.

“That the Demand under the
bead Rzilway Board be reduced
to Re. 1"

D. G. (ReMways),

[Abolitom of the Railway Board
(435)].
Sari Geerge Fernandes: 1 beg to
move

“That the Demand under the
head Railway Board be reduced
by Rs 2500000 "

{Need to reduce the number of Mem-
bers, Dwreciors, Jommt  Direttorms,
Deputy Directors, Assutony Direc-
tors and Private  Secretories
(436))

“That the Desmand under the
hesd Ral'way Board be reduced
by Rs 2600000 "

{Nsed tn sbolish specral saloon fravel

facilities available t0 Roilwoy offi-
cials (437)].
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Bari P, N, Solanki: I beg to mow

“That the Demand under the
hexd Railway Board be reduced
by Rs. 100"

[Need for extension of railway Hne
from Savaliva to Balasinor, (438} ).

“That the Demand under the
head Rallway Board be reducod
by Rs, 100."

{Need for construction of a new rail-
way line from Kapadwanj to
Modasa (439))

“That the Demand under the
head Railway Board be redured
by Rs 100"

[Need to declare commereial clerks as
eszsential staff (440)]

Shri George Fermandes' |
move:

“That the Demand under the

head Railway Board be reduced
by Rs 100.”

[Failure to improve the efficiency of
the Ralways (451)).

“That the demand under the
head Railway Board be reduced
by Rs 100"

beg 1o

{Fmlure 10 root out corruprion on the
Railwoys (482))

“That the demand under the
heagd Railway Board be reduced
by Rs 100"

[Farlure to prevent occidemts om the

Rastwayx (453}),

Shri Bhela Nath (Alwsar); [ beg
to move:

“That the demand under the

head Hailway Board be reduced
by Rs 100"

{Need 3o provide over-dridge &t
Alwar city levet crossing. (438)).

“That the demand under 1the
head Railway Board by redused
by Ra 100"
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{Need to provide flag station at Khatn
Bas after Kund station on Phulera-
Rewarl chord on Western Ruailway.
(488)].

“That the demand under the
head Rallway Board be reduced
by Rs. 100

[Need to provide a level crosmng
near Mahewa village in Alwar du-
trict.  (457)1].

“Thst the demand under the
head Railway Board be reduced
by Rs 100"

[Need for constructing a ney broad
guage line comnecting Rharatpur-
Alwagr (438) ]

*“That the demand under the
head Railway Board be reduced
by Rs 100"

[Need for the hroad gauge lines ou-
necting Dethi and Ahmedabad 1n
place of exuling metre guuge (imes.
459))

Shri Geerge Fetnandes:
move

1 beg to

“That the demang wunder the
head Muscelianeour Expenditure
be reduced by Rs 1,0000.000 "

[Need for reductiom in the numbe- f
pratz of Divectors,  Joint Director.
Deputy Dhrector, and Asnstant Dir-
cctorg  (468) ]

“That the demand under the
heed Miscellanecus Expend:ture
be reduce! ¥y Rs 100.00000°

{Need tor reduction = the expendi
ture om publiity (4871

“That the demang under ‘he
hoad Miscellaneous Expenditure
be reduced by Rs 10000000

[Need for reduction in ‘“Swspense’
Accownt (M) |

Sl Kanwae Lal Oupta:

moved'
“That the demand under the
hoad Miscellaneous Expenditure
be redured by Ra 100"

8 itAlY T =1l.

! beg to
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INeed to estadlish a railivay station
near Shakti Nagar-Subzi Mands,

Delhi. (4689)].
8hri Geerge Fernmandes: ] beg to
move:

“That the demandg under the
head Miscellaneous Expenditure
be reduced by Rs. 100.”

(Need for construction of the Konkan
Railway from Bombay to Menga-
lore. (470)].

Bhri Tennelf Viswanatham:

to move:

1 beg

“That the demand under the
head Payments to Worked Lines
and Others be reduced to Re 1.

[{Taking over of the [mnes n question.
(472))

Bhri George Fernandes:
move

I beg to

“That the demand under the
head Payments to Worked Lines
and Others be redu-eq by
Rs. 28,15,000 "

[Withdrawal of subsidy paid to pri-

vately, moned Rnilwgv rompanier
4T )

“That ihe demand under the
head Payments to Worked lines
and Othert be reduced Dy
Rs 100"

iNeed 10 eflect economy in the work-
ing of the Branch hnes. 14740
Shri Kanwar Lal Gupta: | beg *v

move

“That the demand under the
hexd Ordinaryr Working Ex-
penses—Repai~s and Maintenance
be ~educed by Ra 1007

[Need to provide civic and other
smenmities m  Ravlway colomier in
Delhi particularly in  Pahargen)
and Subzi Mands, Delhi endg to
comet-uc ~varters for reilwey em-
ployers i the capital (488)]).

"That the demand under the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs. 1087
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[Shri Kanwar Lal Gupta] ' [Need to grant minimum wages of
[Need to remove all jhuggies Jrom Rs. 3 a day to the women casual
railway land from Qutab Road to  labours and Rs. 4 ¢ day to the men
New Delhi Railway station and casual labom_‘s employed on the
jhuggies mnear railway line from Southern Railway. (515)].

Shakti Nagar to Andha Mughal and
to provide alternative accommotla-
tion. (487)].

“That the demang under the
head Railway Board be reduced

by Rs. 100.”

“That the demand under the [Need for the construction of an cver
head Construction of New Lines— bridge on the_ level crossing
Capital and Depreciation Reserve: Mambalam Railway station on ti
Fund be reduced by Rs. 100.” Southern Railway. (516)].

“That the demand under the

-
[Need to comstruct Ring Railway in head Railway Board be reduced

Delhi. (506)1. by Rs. 100.”

“That the demang under the [Need to convert metre gauge line
head Construction of New Lines— into broad gauge line from AMadras
Capital and Depreciation Reserve .to Tuticorin, (517)].

Fung be reduced by Rs. 100. “Fhat” tHe-déinaggriiofder™ the

. [Need to provide three over-head head Railway Board be reduced
" bridges from Shakti Nagar to Sarai by Rs. 100.”

Ro_h.tlla. (5071 [Need to improve the amenities for
“That the demand wunder the IIT class passengers. (518)].
head Construction of New Lines—

: gy Z t
Capital and Depreciation Reserve ) heaghgafﬁadegg:% l;mdf:ducgs
Fund be reduced by Rs. 100.” ! by Rs. 100 hed =

Ahe3e .

[Need to widen the bridge of Pull = _ ;.
SMNRsh,. " “Sader * " Bozar, - »Delhi. [Need to construct double line jrom

Madras to Tiruchhirapalli. (519)].
(508) 1. v ' P (519) |
y . , “That the demang under the
Shri P. N. Solankl: 1 beg to move: . 4.Railway- Board be reduced
“That the demanq under the by Rs:. 100.” '
t}:)e%i Rlaglway Board be reduced [Falure to absorb the surplus staff
" of Golden Rock workshop on the
[Non-recognition of the All-india Southern Railway. (520)].
(E;);};;rigrcwl Clerks Assocmngn. " @phat the demend under the

head - Railway Board be reduced
Shri S. D. Somasundaram (Than. by Rs..100.”

javur): I beg to move: '

[Need to take all the staff working
in the Railway Dining Car on pei-
manent basis with a regular »pay
scale and benefits, (521)].

" “That the demand- under th:
head Railway Board be reduced
by Rs. 100.”

[Need to introduce an additional L :

. “That the demand under the
through carriage for III class pus head Railway Board be reduced
sengers from Madras (Egmore) to by-Rs. .100.”

Karaikkudi via Pattukkottai by the y SRS

Rameshwaram Express. {514)]. [Need to put all attenders in &irst

“That the demand wunder the Class compartments on permunent
head Railway Board be reduced -basis with a regular pay scate and
by Rs. 100.” benefits. {522Y].
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“That the demanq under the
head Railway Board be reduced
by Rs. 100.”

[Need to fix retirement age at 33 for
the railway employees and to with-
draw the scheme of retirement at
25 years service. (523) ].

“That the demang under the
head Railway Board be reduced
- by Rs. 100"

' ﬂ provide sufficient number of

irters to the employees working

Golden Rock Workshop. (524)).

| “That the demanq wunder the

~head Railway Board be reduced
by Rs. 100.”

[Need to appoint gazetted uficers us
a punishing authority for the em-
ployees working in the Golden
Rock Workshop. (525)].

“That the demanq under the
head Railway Board be reduced
by Rs. 100.”

[Need to fil 50 per cent of the third
grade wvacancies from the J[ourth
grade employees of the Goiden
Rock Workshop on the Southern
Railway. (526)].

“That the demand under the
“head Railway Board be reduced
by Rs. 100.”

1‘.|‘

[Need to promote II Grade employees
in the Accounts Department, Mad-

ras, Tiruchhirapalli and Goiden
Rock on the Southern Ruilway.
(527) 1.

Shri Bhola Nath: I beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

[Need to exrtend train No. 1681 running
‘between Rewari and Bandikui upt?
Jaipur. (528)1.

" Shri P. N. Solanki: T beg to move:

“That the demanq under the
head Railway Board be reduced
by Rs. 100."
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[Proportionate distribution of quar-
ters between commercial ang trans-
portation staff. (529)].

“That the demang under the
head Railway Board be reduced
by Rs. 100.”

[Need to remove the parity in pay
scales and other facilities between
commereial and the transportation
staff. (530)1].

“That the demanqd under the
head Railway Board be reduced
by Rs. 100.”

[Questicn of the aboliticn of the posts
of sefety, movement personal, us-
sistant labour welfare and flood
organisation inspectors, (331)].

“That the demang under the
head Railway Board be reduced
by Rs. 100.”

[Need to ubolish the posts of Chief
Reservation Inspectors and 2 keep
this office under Chief Booking
Clerk., (532)].

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

[Need to treat the commercial clerks
us essential staff and to give them
better emoluments in comparison te
other categories of staff. (533)].

Shri S. D, Somasundaram: I beg

to move:

“That the demand wunder (he
head Miscellaneous Expendifure
be reduced by Rs. 100

[Need for survey for constructing a
new line between Pattukkotiai to
Thanjavar on Southern Railway.
(534) 1. .

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100.”

[Need for survey of a new line jrom
Pattukkottai to Virddhachalam via
Mannargud. ond Kumbakonam on
Southern Railway. (535)].

Shri K. P. Singh Deo: I beg 1o
maova:

“That the demang under the

head Miscellaneous Expenditure
be reduced by Rs. 100.”
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IShri K. P. S8ingh Deo]

[Need for survey for the doubling of
thg line between Talcher and
Khurda Road Jan. wn Ovigsa of the
S.E. Rayjway. (5368)].

“That the demang under the
head Muscellanecus Expenditure
be reduced by Rs 100"

[ Feasibility-cum-cost studies nf =lec-
trification of rarlway hine yrom Tal-
cher to Khurda Road Jn. of the S E.
Raidway (537)]

Shri 8. D, Somasundaram:
to move:

1 beg

“That the demand under the
head Ordinary Working Ex-
penses—Adminis'ration be redus-
ed by Rs 100"

[Need to revert 1o the onginel work-
mg hourg as obtained before the
Emergency i the Railway cffices,
workshops agnd Depotz (5381

“That the demand under the
nead Ordinary Working Ex-
penses—Operating Staff pe -educ-
ed by Re 100

{Need 1o take rteps the pay cut sys-
tem to the employees of Golden
Rock Workshop for the late attend-
ance due to the delay of the arrival
of trmns  (5§9)]

“That the demand wunder the
head Ordinary Working Ex-
penses—Staff Welfare be reduced
by Rs 100"

{Need to provide full amount of cam.
pensation tu all the employees wl o
hare me! with accidents without
any discnimination anmd to  Jdop
differentiation between the acci-
dents a» avoidable and unavoideble.
(540)}

“That the demand under the
head Ordinarv Working Ex-
penses—Siaft Welfsre be reduced
by Rs 100~

{Need 10 provide sxfficient number o

doctors nurees and other pecessary
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staff in the Railway Hospitals on
Southern Railway. (541)].

“That the demang under the
head Ordinary Working TEx-
penses—Staft Welfare be reduced
by Rs. 100.”

[(Failure to do annual repairs Lo the
quarters mm the Ralway colony,
Golden Rock and Tiruchhirapalli
un Southern Railway (542)1

Shri K. P Singh Deo: 1 beg to

move

"*That the demand under .he
head Open Line Works—Capital,
Depreciation Reserve Fund and
Development Fund be reduced by
Re 100"

[Need fur constructing retiring uvcmy
at Talcher and Garh Dhenkanal aord
Nergund: statiwwns of the SE Rail-
way (343)]

“That the demand under thr
head Open Line Works—Capital,
Depreciation Reserve Fund and
Development Fund be reduced bv
Rs 100"

{Feanbiluy of a Express Train from
Rourkela to Puri vis Kharagpur

(344))
Shrt Jyetirmey Besw (Diamond
Harbour) [ beg to move

“That the demang under the
head Ordinary Working Ex.
prnses—A Iministration be seduc-
ed to Re 1"

[Non-gllocation of sufficien! wmoney
for passenger omenifies al slations
proportumate to the mcomg of thoge
Statioms,  (54%) ]

“That the demand under the
head Ordinary Working Ex-
petscs—Administration be reduc-
od 1o Re 1"

[Fetlure to cover peveral station Plac.

forms (34€))
“That the demand under the
head Ordinary Working Ex-

pensss—Administration be ‘edue-
od by Ra 108~
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| Failure to provide a suitable over-
bridge at Baruipur in the Southern
section of the E. Railway. (547)].

“That the demandq under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs. 100.”

[Failure to provide urinals and lava-
tories at Ballygunge and other sta-
tions in the Southern section of the

E. Railway. (548)].
“That the demand under the
head Ordinary Working BEx-

penses—Administration be reduc-
ed by Rs, 100.”

[Failure to provide full size EMU
suburban trains ang continuing to
run 4 bhogie EMU Trains in the
Southern section of the E. Railwall.
(549) 1.

“That the demand wunder the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs. 100.”

[Failure to set up a station between
Diamond Harbour and Basuldanga
stations. (550)].

Shri Sriraj Meghrajji
nagar) 1 beg to move:

{Surendra-

“That the demang under the
head Railway Board be reduced
by Rs. 100.”

[Need for early completion of the
Dhrangadhra-Jhund section of the
Jhund-Kandla railway link
(564) 1.

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

[Failure to implement the old agree-
ments and sanction of the Morvi=
Shapur-Susvav-Halvad railway
link. (565)1.

“That the demang under :he
head Railway Board be reduced

by Rs. 100.”

B.A.C. Report G372

| Need for comstructing the Jamnagar-
Jodiya-Piplia-Shapur Susvav-Hrl-
vad railway link, giving to the Ports
of Okha, Sika, Jodiya and Navlzkhi
direct access to the Gujarat hintei-
land. (566) ],

“That the demanq under the
head Railway Board be reduced
by Rs. 100.”

[Failure to construct the level-cross-
ing between Kuda and Nimaknagar.
(567) 1.

Shri
(Dhar):

“That the demand under the
head Ceustruction of New Lines-
Capital and Depreciation Reserve
Fung be reduced by Rs. 100.”

Bharat Singh Chauhan

I beg to move:

[Need to construct a new line from
Dahod to Khandwa. (568)].

“That the demand wunder the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100.”

[Need to construct « mew line from
Dahod to Indore. (569)].

18 hrs.

BUSINESS ADVISORY COMMITTEE

THIRD REPORT

The Minister of Parliamentary
Affairs and Communications (Dr.
Ram Subhag Singh):

I beg to present the Third Report
of the Business Advisory CTommittee.

Mr, Deputy-Speaker: The House
stands adjourned to meet again. at
11 a.m. tomorroww,

13.02 hrs.
The Lok Sabha then adiourned till

Eleven of the Clock on wednresday,
June 21, 1967/Jyaistha 31, 1889
(Saka).
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